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The Lok Sabha met at Eleven of the

Clock -
[Mr, DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

wEm Fogt fam & gd gifr s
THFT FEATT

¥510. =t gFW =T FHAW : T
UM AT IE FATH BT FIT HGA(F

(F) 7ar @ 9 awli § T
Frer fomm (wem 93w) & FEF@ F
o= A 2

(=) afz &, a1 a1 5% FEFo
¥ #1¢ sifafaaar arf % 2;

(37) =T AHTT T AW 39 a6
#1 AT feaman v @ f5 oo fm &
T YaW H FATE ST @I A1 FAST
faei ¥ 3 FUs T RIS QW]

(7)) FnsafAm Faaisr &
e T3 # g 2 Ak

(%) =z 7, ar za famm & 514-
O § g A & fAw @ Faaw
g ?

ITAW HAt (s TS SR
() & (¥). us faawor awr-ges ¢
@1 T g |
2588 LS—I1

fa=rzor

(%) o= (@). v awa fm
(wem w3w) fao & FEAFTT FT F1E
st 7 #7491 ) faeg ¥ fafuee
forgraat & oA § o aw fm
(areF FFaT) g AT Fr TE o
st F fFft wFe F  wfrafaaar v
gfte 7€} g1 &= & |

(7) o a= fom (Rew
waw) fao gra ward s @ fafaw
faeg ¥ @Y T arfa &1 g F1 qar
grsafasr ¥ 1975-76 § 77 9% g8

au-are i &1 faaonr frafafaa & -
ag gt (F3s =7 1 )
1975~76 . 8.46 (F@1 Tlfea)
1976-77 . 7.68 (=Af<#)
(sprara ¥ araE
F1 88. 33 @ &I
#t ufer frwmerax)
1977-78 . 5.27 (w=faw)
1978-79 . 1.20 (z=f<#)

(s & 97, 78)

(7) T wem e (we
aw) fae & ad 1974-75 R
1975-76 ¥ @@l %1 g g1 F@r
gt g1 AHT § AR Ig AT fwaAr
STEFT R | 1976-77 F @) F1 @r
QT qRF W aTet & ) '
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o (%) v Pral & wrdwor ¥ quTe
wa & forg Feg mg/feg a2 Segera
frofifay § -

(i) et w1 srgfréreer |
qrreT;

(ii) ¥frgn wmER TT wE
wTe ¥ THZSr waRT feATer
¥ qife;

(iii) Svrer qafy % fafdrecr
O

(iv) grd g€ faor Afer;

(v) wrér gfv sz aret fosd
w1 FEATET  wnfgw  gaE
T, WX

(vi) wrrwre o afw wfer &
gfereer )

st g¥R WA ®BATY ; ATAATT TRAT
oft ¥ Y Farercor @y g 9T AT § O
Ngr ol g gw e t fe
1975-76 ¥ 8 ®UT 46 54, 1976
77 % 7 ®0¥ 68 T, YT THIT F wrar
wypm w g b ) A g § e oag
wrragr g, rvdr Aok K pEw
wiwd T wgaT

arean faew, WX & 16 AT %o
® q%aTT §;

sam fasw, €Y § 9 A wo
T AFE;

Rhﬁﬁm,ﬁhi‘?msu"

w1 TwET;
anfy foew, TP A 3 AW o
1 w2,

e wrzw faey, oA ¥

10 ¥T® %o #T wTIT;
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wiarey dwwzgew few ¥ 8 oW

- Ro W W, W

- F

oo faew, Iwdn & 8 AT ¥o WY
wEr

TgeETgn famr ¥t o1 wwwT } ?

oY i A qer & o ¥ 0
e fo o FAgd ¥ s v @
s i gt ey 8
& wn% Arsgw ¥ worn Wi
fFQﬂ'nﬂo!ﬁuﬁ'?ﬁl’H‘fﬁ'm[‘T
g § fs agi a0 N 7 sTeRe faew &
IAH w0y T W AT ) @7 &, W
og dar guyg § fir au fak wr oft § o
o Y T R dvwe ww ¥ formw
gre f % o ke e & wox gnd
faar §, wrow & o, W wAT w7
BT ¥, 3 AW To ¥ 3 AW To WA
oTg * qATEr § @7 § 1 e IwH
syt s Y & 1 o ey P gr2
¥ wr oft & afe gridz firdt qamer
waT ot §, W we oft #) o gy
T o y?

Wt wrw swivite | JeTeaw AEET,
ay oY & fr we 92w o qre o o
fad w2 & § o' qAA qTew A AN
wred 2 &, @ W feege @ @
AT QAo Eo dYo ¥ g gueifva iy
¥ a5 wtw Wik oftww S, ¥ Q)
¥ ot gy gfaw R Haw ot §
ek frofy dter & foreT & ot spvrer g
&, @7o Ao dre ¥ wrzr v §, Teh A
g & 1 afreramy, wrw s, e aAw
S T, ¥ A gFe o o A 4
gwifeatry &, ¥ ¢q avw Qe #
w ot &

afren darer Wit qer wdw & w2
o o gww §, (% W wrowr A o
g1 ¥ 7@ &, W wrewr § Pk ant §
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firerc ook ¥t wwr &) g weh
s & wwordw §-fo o wront o 4T
foar a1 aey wdw & 7 foel & gw
21T AT E W X & 4 g
T grwe § | 4 g qemy wogel
w1 woww § e o ¥ 25 srw wed
gqrft g W # 3 wOY W Ay
wrREfomd fd of samm
o mft firer T &

#eq AW & wq fedt oo foga) &
ar fpgemr & ot A ¥ ow
YT 4 0 W 2w gy § 1 WSy A
¥ gart qAo Ao dre ¥ qw TAYT
*Y faw #Y gy ¥T qw Ay faw ar
ey wfay darc § 1 1974
& v gz guT WX 39 Tdie W
AW ¥ wr § agt 9T AAgd A §wT
fisar § 1 g7 W WA ¥ g TR,
uw T, ww v & frer ot o
far §, 97% war & s 7o & dweAl
§ i w0 wogEd & sfew aen
frera) | ot wsqWAW WY ORI X
qm w97 fiv =g wod dae whirec
w1 werk wt fawl w7 T & foad W
& 1 37 o Fo dro ¥ TR HwEAY
¥ wfafafir w) & o w7 w370 9
ATTETE JR 7T NAW GTHTL HY O
¥ firelt §, Sud Tar wwerr § fv g
¥ T ag wg¥ § s a=k & v Wy
Aoy 4 97 WA 6 Y s fad gw
&are ot + faity ofefeafa mar s2w
¥ ww g § 1 orgt w1 AW H @@ Ao
dro Y fud, e # oe or o &,
W awr W qdw & w2 ¥ f wwr oft
o wx ay faafaer @ Tw@ &
o o A 3w 9 g fae faw
s ¥ fe g faet oy wieey § s
fwar o

Wt geR W WOWW : A(AAT qAT
ot & T w1 INT g qATHEUET
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farkoe aft xerr it ot 41 &
& wry Yyrwre mdt v f e qagdd
A 4 Wi wwry § pwrC W faar
arfier og &Y 7 Isdr % el
farwr, wro #Yo do yrYT Swerrger firm,
o ¥ geww faw, rorgae faw,
werdr faw, wwm ¥ gvaw faw,
Taifeae % o do fow, Ty gw ¥ 4
Sy wwr A1 wgt ww F & ar Y
ww R afarsrorwr §) oW
#r ot %Y gfra wY qreaar ATt AW
¥ ¥ gy vy e gl
agaT 37 ¥ oeTe w1 fRar | gEsy
wre § aga o ary K, A o oy g7
feadrar, & @rer amaf W wedE wEAT )
e & st wrgen § fie wfrsrd oo
g g w&Y A 3 ? gaEr 1or
!Etf‘t{'-\‘oﬂniﬂ'o*iﬂﬁﬂ*
art mfasrr a9y gre & & fai §,
ae iy &1, 397 w71 ok 2w
WYX ST FR AT IR g ¥
feet ot fereer awar o faxr &
T OR g¥gF TEe T aEX
g W A EE faw w qAE F
w1 FT A & | AT 40 F o9y w7 Ay
agury & 1 =gt ¥ A w37 § IAE
s g5 A ¥ F5 gawr goT @F ar
fedt ®1 Taneffe ¥ @& | &t
afirre goiv 7 oW fag § 1 gawr
qferw o & fv ag wfrafaarg @
off & frdY & w1 gaor Y &
fireY %) qearé¥i FRT AT ag w4

MR gmd Ik e
agH IO wIA W W FAEaTE §Arey
ag ot g7 fs w1 & wver aff dwr &)
& qw o firer w7 Srger AT wrgan §
Fwta ¥ o frer & 9 @ wTq Ry
w7 §, SE¥ wind (@ TEXC f—
aaedl, 1978 : 387,452 e,



wWers

wEd, 1978 : 93,732 WY, AN,
1978 : 64,141 W1, 7, 1978 :
1,96,373%12T, wE, 1978 :1,52,728
HIZTHT T, 1978 © 2,76,035 HIZT
39 FT A 8 11,70,461 H2T |
gAY FEY wrET ¥ § ¥, U FALT,
T AT F A1A97 a=1 7147 ¢ 5 arEfar
iz qGT AN dHAT F @ gY & |
I A ¥ g aFgersa faa § wrafaw
T TE &, HAC qF FY GATHT FAT @I
g 1 AUFgTFTAawa g g f& =@l
9T 73T a3 faT 9¢ Afqafaqard &
W g g agraer g wr g )

#5 1% uF g9 qor a1 5 fagmt
¥ 95w F fag fafes ot & fraar
fraaT FURT FATAT TAT | I WIA F
I9T H FTHIT KT AT § qg  FQTAT
wrar fF ag aamT aEwfas g ¥
Agre | miawragr arfeat &, faege
frRRM T gIRI MV E | a9 &
FAT FT AT g, WAL IA FT THe HqIH
&% G0 &lo HYo H TEI gATE, faasr
ST AR AF AT ZH AT @ 2 |

gt 9% T 51 Afqafeary g @ §,
I FT AF FLO & FZ7 FT FIAT |
¥ §aT wgET § SrAAr =Avgar g fw
g% FAHTT AT FT ZET FI FIE
FH AIEHT a0 AT, ATfH quferst #
afvag T g1 w1 faei w1 967 g9 & |
FARTA FATHAT F1 AT HE@T F Q0
AWM AT ITE qT 8 | Sq TI|TT
JaaT & fawg fafas gev s w7,
q1 IR 5T 7T F 9T qFe fay
IAF 1T HAT EIET IEL g HIA
TIETE T AT W@ g A 3T F f@ars
FIS §T FIAATET TET FAT AT 2 |

Nt AN AR . qAIAAIT  gIEq
&1 JgET & 91¢ § HIT Qeg qgA] &
FRAITI AL, I9F AR A 97 IO

ST 30, 1978
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FEATA @ | ITAHT AGAT IF Ffezmmn
g HIT 92 IR -T@ _FT A 957 £ |

- wgl a% °1E &1 gATT 8, A9 Fanan v
57 et ¥ 39 97 21,000 qIgd
# & 4,000 wwgT AravawaT ¥ wfyw
g1

=t dWA wEzTata: Hiy Araa gar?

What was the basis of this assess-
ment? Was there any physical veri-
fication?

=t SIS WSS ¢ 3T AT H wesad
g1 2wt saay foaid gart qrg @,
oF faeos fonrs &

SEf g WA HIW H, AR qAA
A ¥, feafqw faat & a¢ 959 oF
HZT FATAT &, q&T THo Yo o Y
gra faei & & & ¥ fag a1 qes ==m
ST@EE) amarfaa & 1976-77 ¥
fa® 17 @m@ &9% F7 qET ZATE |
9 FT F1707 98 g fF ag As7 93w H
Tdo 2Yo Hro #T UF fAa &, T 71T
qFF OF A7 AATAT G |

T #1eor a8 g o foewr a=
HIFET & TH 1 & AF AGIA aF A
g% 20 Ifaaa fasaT 1 F1ET F1 T
o, it i qrdr 2xwerea fast av A
&1 g oY, A qATE F T FIAGA! 20
gfqoa & 25 wfqma #T & 7€ &
I3 Ty Uqo 2o dfo AT fAaT & 1T H
SATE F AFS & | @TE! Hew AT H
Ao o ATo F 45 ATH ®IL FT FI&T
g grx qfssHT g # g0 Fo Hlo
¥ 57 ATE &% FT FET 8, SafF g1
2T ¥ uAo Yo #ro A fawt H fam
31 A1F ®G% FT AET Z | 1074
¥ FT LIFW aF - Udo 2o Flo &
A T FL U qH——zaqAl qfgar
JATHT TFo Z¥o Hro § FuT FaT g
&, foaar s fued Jard wia 7 g7 |
gdo  Fo Hle AFTA FH FATH
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53 ww, Avd, mfveary QX g
# 49 AW, TAe 2o Yo, MiW FFW
¥ j12 9w WX t[ile-ﬂ'_p.glﬂp. IaL
SRA ¥ 2Eg T AR GET§ 1
¥fer qae o dlo TA AW H 45
Wrw T9T G QAo o &lo, afrwdt
dare ¥ 57 o ¥9F wT AT GNTE |
N wxut o qg® 9@ F ww off o,
Jq ¥ FTHFITF T3 w9 gro § faar g,
IN T IAW 239TW TG W AR
gty 1 ek Ry ¥ IR g
W ez fear—23 wrw a2

yafag msq 93w &T N GrEAT §
TG AN K agt g A1 IF §
fasi 1 w@Ty &1 97 717 §, AP AN
srefeefady &1 1 garer &, fawst &7
oA ATRAT B, §F WX AIHAT F) FHeq
& I a1 FreY awac & A
& reY AT §26T WY QIHT ISAT
g ar ¥ go &7 w1 awrf 2 78 gwa
§ | W agt & wogdl AT A @wear
Ao et ¥ ot gwd & a9
FfrgftaIsawrga s & fag &
dat g1

ol O WA YA WO S
Aot Werarfew T
qrfrdt Y & a7, o wdEy
Wt dwR &, §o gwE ool
m&zu’\tiﬂglm FT IO

A&l amT. |

st ome wlele e W
g & 1 g ¥ fag frgrr wfewrd
¥ o agar oA E

.qte: WY ATCTae qiEw ;w7
a’qgﬂ'ﬁfkwwsh!ﬁ'ﬂwﬂ ot frat
¥ qrg swAT ssq‘:rrrﬂﬁ:rrﬁi:

bl f g § w0y,
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S dowrar & o § i
yu‘@fjimuﬁ ar @ verfidy ot
wr 39 §1 fordl | Sarwrtiat W 2 Ty
184 sirer oy ferdY qok smrorfeat

W 2T 4 &% dfzcder b ot

IWT X 58 W SO i § fax &
wdre i farfy # wfirafirorang apat o€
§) wArad ) s ¥ av e
dre fomr gar & g w6 a8
drer fasmar &, faa & wroor
weq w¥w A foat w1 Froac e gy
o ¢ W e o arats aweq ¥ g
v arra ¥ ¥ ar
ok afawrdr anfr §, 17 A & O
FRETO W A ary ¥y ? Fag.
ot s e fe o Yovdw s
frgfed & gaT ma S3M T GORTC
¥ gag a1 qad d 7€ 4 9 3w
¥ arx wT W fagfer ofr of o ?

Wt arw wnimfle - Sgcie W
frgfrr sy 1977 %g€ o o
s g i 99 @wa vr FoeR
geITg wwrfa<r gar 97 av 7@ gor qr |
¥ g &t aasrd ¥ . wg aw
waer fewr e & Gwr arar, e amm &
1 e drdt 1, x5 ¥ =zt ax gfrafer.
ai gE & x@ ¥ art ¥ wf  fowrad
wrf & | 37 |rdr fawroEt 9T gw A
A ETY | ZH IW arw § GET A
& et aff R forg g s wg o i
%@ # fedl aeg w1 oY awa w79 gur
A

wemﬁmwﬁq Y W
mafw-‘-rrﬁnﬂgiqﬁi—a T IAT
afi o | ftmmtrm%ritqu

© Hiw wEL

&t i iR | gARR O G
FY 1€ wrAErdy aff § ﬁ ™ Y
ETd gy w0

ER LT



in most of the mills in West Bengal
ae in Madhya Pradesh, during the pre-
vious regime, thousands of workers
were given employment by the Cong-
ress Ministers and those workers have
still no work. Are you going to...

AN HON. MEMBER: This is irre-
levant.

SHRI DINEN BHATTACHARYA:
Why irrelevant? All goonda elements
have been appointed there. I am mak-
ing this statement with a full sense
of responsibility. If any one wants
to challenge, come to me, I will gshow
you. Are you going to institute an
inquiry into the working conditions in
West Bengal? If yvou go to any mill,
you will find that there is no cotton,
no raw material and the managements
were connected with the previous Gov-
ernment. Are you going to institute
an inquiry by an impartial agency or
by your Government?

SHRI GEORGE FERNANDES: 1
have no evidence in my possession;
nor has anyone ever made this charge
so far that workers have been re-
cruited for political considerations in
the NTC Mills in West Bengal.

In so far as the Hon. Member’'s sug-
gestion about an enquiry into the
working of the NTC Mills is concern-
ed, I have set up a Committee of Trade
Unionist representatives of Central
organisations. I have set up the Com-
mittee of Trade Unionist representa-
tives to investigate and report on the
working of all the NTC Mills. in the
country, including the West Bengal
NTC Mills. I have alsy told the Tex-
tile Trade Union leaders of West Ben-
gal that if they wish to constitute a
special Task Force to study the work-
ing of the NTC Mills in West Bengal
and come forward with any recom-
mendations that would enable us to
run the mills profitably, I will accept
the recommendations. (Interruptions).

Oral Amswery. 13

«ft Fulm : areitT SureTe e,
T gee W weary oft ¥ Rer
wam & T & Y & myww W ¥ A
# vt grw ¥ 99 ¥ qw g fear @,
& T =l of ®7 ever ere wgar
§ W1 ITET @ wATy o ¥ I§ ewer
e Rt eR g 7 oafr g, at
gy v wfafear g 7

it wol gorivdfie © SwTeay wgR,
AT §FET FOATT AT W AQTA
ga et § o fredt vl Ol TeR
arx 7t ¥ mran ar, faadt sgrmard f
wex w2 ¥ g7 A At ¥ agw wras
AR 2, SuF fAn agh ¥ Saodw
foreiare § WY Sa% fm 9T HeY Wiy
frdert & 1 oM HET w1, wwarg AN
& WG, 4y ¥ ¥qvdT OF AT wqwt
U W AW E ) oa A IR eed
aoT H #ETE | A W Ay Y
ST Ay & qre ¥ famr vl g wng
T ® WA FOAM | NGA Sdv A
FIw wrwwwTewg femr 5 o
forgw froa @ 1 gwd gw W
wt o1 fafee & qrg viem ¢ aifr
A A |1 FIAT FgATE) gEY & A
gtz o ¥ off v aprend st
gF9 == FoAry oY & gaAr f wgqr
fe xu gz ¥ faedl o gamdt  ow
w Y Ty R E e Y Fiw ST
W wrTEai § oF wsx Y v fred )
& Trorffars o & gz ot weaT
uriy qmT qd §  war /A8 g7
it fimdt Wra # wdar @ wwm

Notificationg of tribal areas in Andhra
Pradesh

*513. SHR1 G. NARASIMHA RED-
DY: Will the Minister ¢ HOME AF-
FAIRS be plecsed to state:

() whether it is & fact that there
are & good number of villages in
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Andhta Pradesh where tribal popula-
tion is more than 860 per cent and they
are not notifie as scheduled areas;

.b) .whether it iy also a fact that
there are a good number of villages
in Andhra Pradesh where Tribal po-
pulation is lesg than 50 per cent and
in some villages there is negligible
tribal population and yet they all
have been declared as scheduled
areas; and

(cy if so, the reaction
ment in this regard?

of Govern-

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] DHANIK LAL MANDAL): (a)
and (b). There are villages with more
than 50 per cent tribal population out-
side the Schedule Areas of Andhra
Pradesh, and also villages with less
than 50 per cent tribal concentration
with.n the Scheduled Areas.

(¢} The Government of India are
of the view that, by and large, only
compact areas with more than 50 per
cent tribal population should be sche-
duled.

SHRI G. NARASIMHA REDDY: Is
it a fact that the Andhra Pradesh Gov-
ernment has recommended to the Gov-
ernment of India that all the villages
which have a tribal population of
more than 50 per cent may be declared
as scheduled areas and villages where
there is less than 25 per cent of tribal
population but which have already
been declared as scheduled, may be
de-scheduled? If this is so, what
action has the Government of India
taken on the recommendation of the
Andhra Pradesh Government?

SHRI DHANIK LAL MANDAL: No
Sir, we have not got any such propo-
sal, we are awaiting such a proposal.

SHRI G. NARASIMHA REDDY: In
the answer, it is said:
e

“(¢) The Government of India
are of the view that, by and hue

~

Oral Angwers 1

E

muemm-mswnhqm!
50 per cent tribal population.
be scheduled” ..

This being so, what action iz
ernment of India going to
gard tg villages where the
pulation is less than 50 per
which are already declared
duled areas? Are they going to
schedule these areas?

SHRI DHANIK LAL '~ MANDAL:

i

a§
BEgLE
shreyt

Subsequently, some outsiders might
have gone into the villages and push-
ed back the tribals outside the villages,
so that the percentage of their popu-
lation has decreased. Now, in view
of the policy that only compact ereas
with a population consisting of more
than 50 per cent of tribals should be
scheduled, if, on the ground that the
villages have now a population of
less than 50 per cent of tribals, we
de-schedule these areas, it will be
giving an incentive to outsiders and,
therefore, the Government of India do
not consider it proper to accept this
suggestion.

SHRI V. KISHORE CHANDRA S.
DEO: In Andhra Pradesh, especially
in Srikakulam and Visakhapatnam,
there are areas where tribals are still
living, though their percentage may
be less than 50 per cent. I would like
to know whether the tribals living in
villages where their population is less
than 50 per cent, will get the same
facilities as tribals in scheduled areas
get from the Central Government and
various agencies of the Central Gov-
ernment like the Regional Develop-
ment agencies ete. I would also like
to know whether the Land Transfer
Act would apply to tribals in the non-
scheduled areas.

SHRI DHANIK LAL MANDAL: As
this ig co-terminous with scheduled
areas only the tribals living in sche-
duled sreas will get the facilities of
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ﬂ'f? 1444, But, for tribals Hving out-
tHE “areds also, we dte tunkina
of introducing some schéme.

mr P. VENKATASUBBAIAH:

ire o'lstge number of villages
t “wriii not cothe practically under
uleq areas but where thére is a
1&;’:- “tribal populetion. I would like
to know whether a separate Corpo-
ration will be constituted for them so
that the benefit will go directly to
the tribal population i areas where
the number is less than in scheduled
areas.

SHRT DHANIK LAL MANDAL: As
T have already said, in the Sixth Pian
‘we are thinking of taking compact
areas comprising 10,000 tribal popula-
tion into' scheduled aress and, where
the population is lese than 10,000, lor
them also we will consider some
scheme,

oy ofer wdw - & 9i & wrsow
§ wreta weft off ¥ AAAT ATRAT B
wyfe afea’ wie nqgfae aaafat
w1 1950 ¥ gWrag & fear war =,
fr g5 wifvat ot o ST & A
FrAeEr o §, frq w1 sagiea
arfedt #1 faee 3§ famrar svr wegea
BAFEE | FAT SR H §B o o
s €, M wpTwa fawiea s oifes
wft §, w5 frgm ®arf gagfes
fratwar @@ Drfaq fegr amar wear
uTaeTE 3 1 gHT 9%y efwar-fede
# dvft oYY gegre wifdi #) wygfe
-anfagy & war &, AT 3T qeq gdqw
W Al E——xa w1 weget g w3 #
wigfea wrfa Y1 frar @ra
© Jeu AW GTHET % gu ACET A
wayfar afwi & frema & oo &
T sehts o §, & v wrgar £ fe
qu%wwvmwdmﬁ?ﬁ
.‘;tt o

,,“ﬁ,n‘ﬂtlmm LI AL
NV X6 99 & AgY sear d, fie fex

‘AUGBST‘\ . m." i"s.hr‘.
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o 8 wpefra @ Y vy ot
mmﬁtmquﬁrﬂiﬂ-

S oy Ty R g ol
¥t §--em ¥ fok Svger. wwa any
T w A P w8

ot ofe T wiw : w I
9T ¥ aF Q1A 47 orw qrAy F
"I WIGAT |

ot e s e : & do wea
& AT QAT F——ATAAYT HeA? AT ¥
99% THT F wfere fear § framge &
/11 srgaw qfcary & a1 w7 18 07 §,
fora & awg & 37 1 agi & Frww snrar
et §, T @ S argfedY & ar Wy
§ o wafs ww 3 ¢rnaw ofae &
wriT ®Y deerer frat &, Y w47 WO w
F¥T 7Y o ot w oA A3 e Far
‘&t & grwe gfear o wmyer ofar
& oY &Y vt grT N g o A A
war fxar &, 37 7 6T qew Frar
¥ fag arge & @i & Wil @
ot ?

ot ufew s moEw ¢ I9remwy
wiwy, 19 & fau wiw w9y d3r7 Y
urawgwar Y & 1 TE 9T AT yevAw
fog g1 war § f& %t sz gamgima
o § WY arrgaaw et & a
wdfty wFT A §, A 39 & fwq A
A gq & Wt gm wifw s § 3

T W graeiRwrA Y O WA 37 Sy

& amg. & F g o, . (W)

Shortage of Imported Eaw Material

*514, SHRI 8. S. SOMANI: Wil the
Miideber! af;lﬂ'ﬂ‘ll!'k!‘ be plund o
state;

e
" ). whetbar Govern.nent have

W?Jﬁim eollgbpration, and, im-
port of raw material machinery, ete.,
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Wmﬁ

t’b)‘h 's§, What are the details of
sach -pirojects the: implementation -of
which is pressptly hampered hecause
of shortage of mmmd Taw materlnls

machinéry, et and
(¢) what are the detalls of the
scheme ‘finalised in this regard?

THE MINISTER OF INDUSTRY
(BHRI GEORGE FERNANDES): (a)
to (¢). A statement is laid on the
“Table of the House.

Statement

wpuw

(a) While in bilateral negotiations
and consortium meetings, discussions
do take place for assistance in the
form of credits, aid, technical know-
how etc,, no collaboration and assis-
tance for import of raw materials and
machinery have been _specifically
sought by Government, as such, to
accelerate the implementation of any
specific industrial projects.

In the Secretariat for Industrial Ap-
provals, located in the Department of
Industrial Development and which pro.
vides the Secretariat for the Forecign
Investment Board, no information is
available about proposals involving
negotiations on Government to Gov-
ernment basis.

Public Sector Undertakings, may
sometimes, seek foreign collaboration
for implementation of various projects
but such negotiations are not sponsored
by Government, per ge,

(b) and (c). Government are mnot
aware of any projects the implemen-
tation of which are presnetly hamper-
od because of shortage of imported
aw mteﬁals. machinery, etc. With
.ndqu.mte resources of foreign exchange

Governmant have been able

ty, et all. syob nts and in

fact, the import policy has bcen fur-

ther liberslised only recently vide

statement prasentad. to- Lok 8abha by

the Minister of e, Civil Sup-
Dplies and Co-operation on 28-7-1978.

BHADRA. & J9 (SAKA)
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ﬂu‘“‘ flm m
s wowa frd oty w1 aew
Sxie ¥ Tl miww ¥ femr ¥, T
“orepfer oft T A ETNTONOTT  TWT ST
¢ i U ¥ ww § 7 w@X T
safiry WY €@ THTT ®T FATA TG 27 )
ag T arer ¥ foer sy, O%-
wIfe F=reg W SO AT &
wreafeae § oY wTOR ¥ ATAd 9T Ol
wareat & farare 7 w3 dar #7 dar
o & frar & gwTEr g Afy w7
mmutfméﬁmmaw
m‘lia mna;:«:::a.
m%mwmﬁm
ot wifge WY TEer TR
2T =g | fre® 16 wEET § g &l
¥ 2 § PR 9= T 00T BT wTEA
wTaT § ¥ g Ay F gfg g€
g o't 7 SETET agr § & 7 fow
IR ¥ WTAEsar §, SI9T TN
T &1 ww win qory § fe el
T ¥RA 15 FUF F7T €F AGLT 07
wraTe T § A £ o 3w A v
Y ¥y gu gy FA ) w9 Ko §
ag o &8 ¢ e fadelr q@r w7 R
IIIEAT & FTOT WA T N RIS
wieaE 7Y & | o & om a7 qg o
wrge § e 15 T F T qw & S
¥ oy wait i o Wik Wy wgT § f
wi at s adf & 1 & wmowy
JREIN X FFAT §, §39 T G FIAW
w1 9T gk Al A faemEd o ar
@

MR, DEPUTY-SPEAKER: You will
have to put a question now.

‘5t QFo q!o.m oY
frrrrd og wr @ § fe o w gl
Fwrew I A Sl § TRET Newwa
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e WO TR | ag frern qR v
ot faeft & 1 vafeg & oy fandza son
WTEAT | XW ATae ¥ siwwwr w8 afw 83
Tfgwmmrsr R E?

ot wrel swieiw : wTfrT gee A
W I & W Y 1 T e 5T g
uﬁwﬁxlmm.ﬂmm.m
Funsqer oY, w1 2T fe v g § -

“whether Government have sought
foreign collaboration end import of
raw material machinery, ete. for
certain industrial projects so as to
accelerate the implementation of
those projects...”

Government has not sought any col-
laboration for any project.

w7 fadY ofers dwex gefsr ar
frey wredz v A st 7 fedft
faaeit miEd g ¥ wrame ¥ fo
wfwat ¢ &, & Tz TTANT FAAT T@EAT
3 ¥fem woeTT A PR QAT FOHTH
w7 q7 AHY A AE w1 AT qee
At agiwg 9§ fred o
15 0% w7y F wifgewr 1A, AT
fgges & w4 w7 19 @R AW A
fiear | A% oW wivE A Afea )
axa § f ATAAIT qEE wF AT A L,
we fre® /1@ gaTt W X 600 W%
wy & #few wE, st wk
wqeiize vt ®) frafer fod & 1 o
gara &w faafe v 1 feaftr & §, ot
¥ wrae A FT @ § e o,
w fmaa &1 o1 7awa 1 om F
st & 1 shefrs e we T 8, 9
&g 7 | fred e figgenT § yem
1 W 15 Nfeww ¥y @, @R
w1 iy 7 sfr @y w9 g 20
seferere wifews oo ok | g diol ¥ wferat
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e vk ¥ 1 xwheq wht g
T @ & fr oY swmen wiver § wewt
w9 Tgqw v qq § afer & g @
T fe vw ww frok wro wiet ¥
whifirs Iemes ¥ 5 sty & oy
&k & 1 g i e § ey
forrx Tt §, s s Wi
JEET W AT WANT 1200 0w
g1 wifiw W Tt wre i ¥ fredr
wre aft o e ¥ so i gfy
& € ¥ 0 W wir aft ger & o ot
fawra & <1 § wgi aTetn wee wgy
& & wzam o Tgr & 1 S ag o fare-
7a § a8 TO www ¥ A w€ )
ag At Jearew ¥ wnw gk )

¥ geafagi  amr fernd w1
R ELUEI R ol JE SR
# fe 0 faolt seafit §, wor weafaat
fergema % § & foergw w3 @ o
wdifs ardwafrs ot gT & w7 5T
¥ | ¥fer v & wrow # 89 oF Atfy
a7 wE § forme mmw & wat ot g€
& | wfww to amw ¥ AT dgifean
ooy #fgere & welt @Y wrAsTd ¥
qrdi | #&fwd st ST
a1 fadeft aftwrdr #1 dary w1 wgT Aw
HIAHT § 9T 37 & w0y § 78 M I
W ¢ wfew wwrws WY oT wwr
A A B AT gH WEYE Y F
g

wl QHc Q®o WWTMY : T¥AqRE
o e % fayg & wifear warg of
§ 1 v vt o fawrfol ar ot
g1 gl el w¥A § o fewreax
o § 1 w1 AR e wengh fw
gitee wd o o ¥ ot ¥ W
famfed § wT amgh w4 fer ot
o frere v ufY § a1 few i Tevent
faercrr ¥ fgwgr g ?
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ol vk il ;Y AR
Tyl et fafrers @ goT T
& St wifeat vy rcs Y ammé v £

SHRI 5. R. DAMANI: It is a matter
of satisfaction that our country has
made great progress in setting up of
industries and many items are produ-
ced in the country; and the raw-mate-
rials are also produced in the coun-
try. May I know from the hon. Minis-
ter specifically whether his Ministry
has drawn up a list of industries in
--hich they are going to allow foreign

aboration? What are the items and
fhe raw-materials they are going to
:rnport for the industries for which
there is not sufficient production in
the country?
.

SHR] GEORGE FERNANDES: We
have drawn up a Mst, but I require
notice to present the details.

st feli gy § sz WA
g g T e deifrs oo
# arafran woiiAl  Aeady F9) AOR
% Aifen § ok for A wrf & 7 s
amrdt & uvw & gw H qwl wgey ¥
ag ®g1 & fr 3941 <49 go faadd
smfrdl 1 ma fasqr g &)
w1 7= AEHEG T w4 6 I ag
¥ 907 997 & 7 W7 FHIAT & K<
T AT FER?

oY o gutfe : wgt fads
aimQ i ddfan gfra & w1 &
wqur siftee sferdiie & w7 ¥
e § wgt 7y At Jnq dfew wgt
gt AW # afAd ww andt § Wi
Igk e § gET Wafne feew
& wwer & wyt fadefy aefrdt s Wy
w1 W At w0

mmm 8, mﬁ ('.'éAKA)
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and borrowing capacity ia Sixth Plan.
+ .

*515. SHRI R. K. MHALGL:
DR, BAPU KALDATE:

Will the Minister of PLANNING be
pleased to state:

(a) whether there has been any ad-
verse effect of the present economie
trends in the international market on
the planning of targets for energy,
steel and borrowing capacity for the
Sixth Plan; gnd

(b) whether there is any proposal
to restructure or remodify policies to
reach the targets in this regard?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir.

(b) Does not arise.

SHRI R. K. MHALGI: T am surpri-
sed to know from the Government that
the present international economic
trends are not deterimental tg the
targets for energy, steel and the bor-
rowing capacity in the Sixth Five Year
Plan. There has been a continuous
demand for the power and steel both
from industry and the State Govern-
ments for domestic as well as irriga-
tion purposes. Thep how is it that the
Government has failed to provide ade~
quate quantity of energy and steel to
them?

SHRI MORARJI DESAI: What has
a foreign government or international
situation to do with the production of
power in this country? We are gene-
rating power, but it is not being pro-
duced to the full capacity. That is
true; that is being geared up; and more
power will be generated and interna-
tional trends will not have any effect.
Our demand for steel might go up to
over 10 million tonnes in the next 4-5
years. We will be producing 11 mil.
lion tonnes. So, there is no difficulty
about it. In cases of some particular
steel, it is possible that we may have
to import it from outside, but that
does not go beyond 5.5 per cent of the
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“whole requirement. is
‘nbt" Nield” 18° affect ‘un:’ ‘!‘Im w Hmﬁ!
I have 1ol Him. 1 8o not know why
Jhe is surprised.

SHRI R. K. -MHALGI. The targets
fixed by -the Planning Commisgion in
‘respect of energy and steel have been
-changed even before they have been
discussed with the State Grovernments.
The meetings between the Energy and
-other Ministries have not resulteg in
any progress in so far as definite in-
cregge in production of energy and
-steel is concerned. May I know, why?

SHRI MORARJI DESAI: Who said
‘this, T do not know. Energy, which
was being produced upon only 1400
mw in UP. now has come to 1800.
How does he say that it has not in-
creased? This is the position in all
the States practically.

et wenfie g @ ¥ T SRy
o wardy 5 og gy ¥ oY Wriwew
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fArr @ W g e M mr g,
F@ Y w1 § | W&@H WY A FTR &
qr 7% & 73T Q&1 HO fgeaw 3

wivae dehwn wfede (fpd) &

ar v wqgfen wfs war eghen
wamifa & Imiogere Wt Foafie

o ‘smnﬂmhmm -.
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it & fag av
Fesfyeare 1 foeh ofy ?%W _
:;:T frr gl wifae qﬁirurﬂr,

(@) #mad o xv oefs & oy
qT aft ¥t ¥ ¥ fwdlt oF vt &
gesfrawre. fowy Wiy & o wqr o wat
¥ fag arfoge off # 76T wrTer
wwar FRg o ¥ g& e wfnat ¥ fag
TCRT wEAT AT war &

(W) w0 IART ST X AT AT,
ot femmy mar § fe 9% AT #
gl wifeai awr sqgfwe  o9-
wifeedt & ferg wr<forr gfae aadres
wfeede (Twaciefom fg=t) %1 9%
@ arfadt &1 ang IRfra I9ae
& o o wArefiaw &< fxar aqr °r;
bl :

(w) afex g, o7 7T F AT
sfatear e § 7

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Yes, Sir.

{(b) Vacancies reserved for Schedu-
led Castes and Scheduled Tribes are
treated as reserved for the respective
categories, but are inter-changeable
only in the third year to which the
vacancies are carried forward.

(c) The post in question was re-
served for Scheduled Tribes candidate.
The question of considering Scheduled
Caste candidate for the post did not
arise as the vacancy dig not fall in
the third year of its being carried for-
ward and was thus not inter-change-
able. '

(d) Does not arise.

ot T famr oream o SgTeqw
i, OF oeE HeqEr wEw W
fygey gee & faver ooy
et & 6T o v § oW o g
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Kow ot ¥ ok M oyt gor g, e
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3 sy e srareer avefy oft Y ey,
g1 25-11-77 §1  feamew< faar o
7 famsaT w) % agi { AL 99w
wrat & w19 ©F gy § qg gy
¥ T eqrfae < | & AT wEm
Tt ot e g Trow st off oY fora,
g IR N wara W § I9H sy
2fw:

» gipire fRY wm & e g st
afer wx, aft sagfer onfedt qav
wpgfen wrnfedl § ¥ fedt g% ot
w & oA Iowew g, W O¥
srosoi WY guTey wOY ¥ qEd wros
T ot § e JEA WY oaq
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g g AR AT AT WTAT | IEE
arr gt qvez ¥ fudt frew Femrer
frwerr, et wom § 4777, Rewiw
26-11-77 wg qez Megey Ziesw &
fod gefip wm, e wg @ Wt

feog wiflt frar wr, 30 EWT e
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frez ¥ #to qo 1o qYo 511/85/77
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a1 WY ¥ AT X qhe W g
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e g e X fnd @ Foet @
Jt can be convarted only jn the third
year of carrying torwatd not now.
& wrael laraiﬁl:tﬁfw&m
wR fagw faqidde % ¢ e &
aeE ¥ ¥arar wy § e v fredy sy
q¢ MYGE IOV w1 HaET qRAEw
af & & war woAT wifgk | agt aF fe
weuer Iy W dewri w1 foar
FTIa fF WY Iy U, THATIRE
ey # st wran & s ww ower
Iqwea e | o feryer fF w6 ¥
gewes o Y @ Ia% ams feadiz
oTH qatrer O wpafa & o Cea-
ZTEUHT FOYT AT § W TAF AR
oY s wgEes greew &7 f€¥E war
3, ot Sawr swda faqr omar & gy ETh
afwr qft w7t F arx ot wx T gar
@ dr-fodur gar, i ffeim
¥ arz ot aft ww for @ &1 e
gy ¥ faz
that point is carried forward, it is not
abolished, and it ig carried forward in

the third year. After this if still a
Scheduled Tribes candidate is not

available, thep it will be given to a.

Scheduled Castes candidate.
€9 werE gt e ¥ ) Wl a3
ot faely swre o areeft o g€ &

st wm fawre qrewm o IInaw
HEIRA, WAT WEEY FET FT T HG FT
® & & sz g f ag e wgaer
eew % fadr fode, ), see -
fromas ¢ faar wan, wo of @ g
Free & growr ¥ TwaT §, a9 ernfar
s affordar 1+ 78 I 1977 § fawdly
dox 1978 &, A 3 W AX qU
mr ? 1977 # wygEe W & fad
_ frwelt §, 1978 & vy & s fe-Form
&< foar waT | Y W gew gy & fair
oz fadt §f ag ot Wt sad fad
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fonke &, ek 3@ 9% fiedt ot areft
wff o &, o Wy qT wgwer Ire o
€ ageh 5% 1 o 3 AW oy W
Zreey &1 ST aff fadwr @Y swm
¥ AW WY SR W WW &, TY
e &7

st ww yew s @ W
e X e ' off &, B snxfaar g,
afer fre ¥ ag ¥ w5 wrdd @ &
TAw! g (vTwanw)

Wt o femre qewm - & qer
§ fs = ag gz ot aefr § 7

SHRI L. K. ADVANI: I have alrea’y
stated that that particular post was
dereserved. It has been fllled up. But
that point has been carried forward.

(Interruptions)

SHR] VASANT SATHE: 1 think
this is a glaring instance of injustice
and violation of rules, as has been
pointed out by the hon. Member, Shri
Ram Vilas Paswan. If this vost was
reserved for Scheduled Tribes and
withip three years if you do not get
a Scheduled Tribe candidate, th
according to the Government, it wouli
be interchangable and open for &
Scheduled Caste candidate. The prin-
ciple is that if there is to be an inter-
change, it hag to be between the Sche-
duled Castes and Scheduled Tribes,
who both belong to backward commu-
nity. I would like to know how is it
that before three years are over, tak-
ing advantage of some technicality,
you dereserved it and filled it up with
a candidate who does not belong either
to Scheduled Caste or Scheduled Tribe
and who has lesser qualifications than
the Scheduled Caste candidate, If you
had to fill it up, why did you not pre-
fer the Scheduled Caste candidate who
is duly qualified? How cap the Gov-
ernment get away by saying that they
deserved it and fillled it up with an
outsider and yet they are going to
carry it forward after it has been
Iﬂ{urmrvod‘r This is misleading the

ouse, .

Y
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SHR] L. K, ADVANE: I will explain.
In this matter, very strict ind * detailed
instructions have been laid down be-
cause. .. (Interruptions)I am willing to
have a second look at the whole prob-
lem. There is no problem about that.
But I would like to make it clear that
this inter-changability of a Scheduled
Tribe seat to a Scheduled Caste seat
is after carrying it forward for three
years, But there is no provision say-
ing that before these three years are
over, it cannot be deserved because...
(Interruptions)

& gz Wt wyar wigar fe ¥ fagw

T X Y aAq &, ¥ fraw (wwenw)
MR. DEPUTY.SPEAKER: M-, Pas-
terruptions). Mr. Kachwai, please

want, please take your seat now. (In-
take your seat,

SHRI L. K. ADVANI: I have taken
due notice of the feelings of this House
in this matter,

st T wwiw fag Az o

o7 | UF FAE ¥ varg ¥ gy w6y
ot w@ JaTw 37 K, g WA ot w7 wATw
7 § W arei g0 ot we war
& ¥, oy wqv oA § 7

ITSAT WEAT  TWrT FAT w7 wE

IATY X o Af guT ¥ 1 W 3

aren | wrf gz wrw wd Ag §

There is no point of order.
tions),

Mr. Kachwal, pleased take your seat.

(Interrup-

SHRI L. K. ADVANI: I have taken
due notice of the sentiments of the
House and will have this matter re-
examined. (Interruptions).
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30
gt wfeariie § eqgfen arfe sic
wifenfai & dodar B 06 WA
¥ w1 oT@ W I fear ar e
wifqrdi &% ager o forwr @8 &
R # 7., (vewwm).

S8HR] L. K. ADVANI: We have re-
cognised some Scheduled Caste and
Scheduled Tribes' Associations; I will
have to find out which, exactly they
are. But due notice was given to all
the Associations, and it was advertised
in the papers also.

(Interruptions).

MR, DEPUTY-SPEAKER: Yes, we
go to the next guestion.

Report on plang for improvement of
facilities in Caloutta and Haldia
Ports

*517. SHRI CHITTA BASU: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have ask-
ed the authorities of the Calcutty Port
to submit a report to Government on
their Plans for the improvement of
facilities in Calcutta and Haldia dur-
ing the Sixth Plan period;

(b) if o, whether such a report has
since been received by Government;

(c) if so, salient featurey of the re-
port;

(d) action taken thereon?

THE MINISTER OFP STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (d). The
Working Group on Ports constituted
in October 1977 made certain recom-
mendations for port development for
the period 1978—88. The Planning
Commission suggested a review of these
recommendations. To facilitate this
review, the Major Ports were asked
to indicate their revised requirements.
In pursuance of this, Calcutta Port
Trust has submitted certain rroposals
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for thl ﬂm‘t d cncuwnn-
dia port involving & sum of Rs, 9708
crores for cobtinuing and new sche-
mes. . The achemes include acquisition
of cargo (including container) hand-
ling equipment ani*¥oating craft, cons-
truction of quarters for employees,
execution of rivér u&imnf vm-hiud
dredging. - :

SHRI CHITTA BASU: ‘' There are
three main changes 'in the patters
of development which Wave been re.

bommended, but the Handling tacilities-

in the Calcutfa Port still remain out-
moded. I would like to know whether
the Government propose te renovate
some of the handling fecilities pertain.
ing to the Port of Calcutta so as to
improve the handling tncilitla there. .

SHRI CHAND Mll We have re-
ceived a report from the Port Trust and
it is under examination. We shall be
taking a decision by the end of this
month er in edrly September.

SHORT NOTICE QUESTIONS

Rise in Price of Sdlt due to Non-allot-
mant of Wegotis for Movement

S.N.Q. 4. SHRI K. T: KOSALRAM:
Will the Minister of INDUSTRY be
pleased tg state:

(a) whether the price of salt in
Eastern parts of India, Bihar, Assam,
Arunachal Pradesh, Manipur, Tripura,
Nagalang etc, bas’ been rising conti-
nuously;

{b) whether it ig also a fact that
because of shortfdll in the allotment
of wagons for movemient of 5 to 7
lakhs tonnés of unifcensed and licen-
sed alt from Tamil Nadu, this price
rise hig taken place;

(c) the steps pmpr,-.ed ‘to be taken
by Government fc arrange for expe-
ditious mbvement of silt o the needy
areds and for its mpplytocunmeu
at reasdnable price; atig  °
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THE MINISTER OR m‘l‘n’l’
(SHR[ ‘GRORGE 'FRRNANDESY: ' (a)
1445, A stdtembnt'ss . deid on the’

of the ﬁoum'

(a) There has been no répért of aa:.r
increase in retail prices of salt in
Bibar and Mizoram during the period
January to June, 1978. The prices of
salt in Negaland, Manipur, Arunachal
Pradesh and  Meghalaya showed an
upward trend during the first quarter
of the current year but had stabilised
during the second quarter. In Tri-
pura and Assam prices have shown
an upward trend during the second
quarter of 1978.

(b) Salt is not moved to Assam.
Arunachel Pradesh, Tripura and Naga-
land from the salt sources in Tamil
Nadu and consequently any short sup-
ply of wagons does not affect the pri-
ces of salt in those states.

(c) The following steps have been
taken by the Central (Government to
expedite movement of salt fo needy
areas and to maintain prices:—

(i) Railways have been requested
to provide adequaie number
of wagons for movement of

salt;

(ii) In addition to the sea move-
ment of salt to Caleutta, rail
movement is alio belng per-
mitted up to 25 wagons Der
day; ' AR

(iti) The State Toverfmalits of
Assam and West Bengal have
made arran, ts ugh
dtate Agencies for’ bu&mﬂw
chases of salf at froadwetion
cenfre and distributien in the

~Districts accord.ln( tn roqulre-
" ments;
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(iv) The State Governments have
been requested to draw plans
to increase production of sall;

(v) Export of salt has been banned
except to Nepal, Bhutan and
Maldives and certain special
consignments;

(vi) Import of rock salt from
Pakistan has been permitted;
and

(vii) A high level committee is be.
ing appointed  to survey the
present status of the salt in-
dustry wnd make recommenda.
tions 1o maximise production
and improve distribution of
salt.

(a1 Government  have no plans to
uxpnort salt to foreign couniries except
1o Nepal, Bhutan and Maldives or by
way of special consignments.

SHRI K. T. KOSALRAM: In this
connection,  the hon. Minister has
written to me a letler which is quite
contrary to his statement now. 1 want
to know whether it is a fact thul the
vzonal scheme  e¢vnlved on the recom-
mendation of the  Salt Commissioner
by the Raiiway  Ministry imposing
restriction on the allotment of wagons
for movement under the zonal scheme
discriminates belween licensed sall
and unlicensed sall. That is, licensed
sult alone can be given priorily under
C category and no priority for unli-
cessed salt is evolved by the Salt Com-
missioner. If so. this is against the
very clear assurance ol Lhe Govern-
ment of India as expressed in the press
note of 23rd April, 1948, that under
the new policy, salt produced in units
covering not more than 10 acres wil
not be subject to any condition by way
of storage, transport and sales, which
was again reiterated in the press note
of 11th May, 1855. In spite of the
fact that even last ysar West Bengal
purchased 00 per cent of the alt from
unlicensed small-sector in Tutlicorin,
this year the Salt Commissioner has
written o the West Bengal Govern-
ment {o buy only licensad salt and
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BHADRA 8, 1800 (SAKA)

Oral Angwers 34

not unlicensed salt. How are you
tolerating thig act of discrimination
on the part of the Salt Commissioner?

SHRI GEORGE FERNANDES: The
entire question of salt, both in terms
of manufacture and movement, is now
the subject of enquiry by a Committes
that we are setting up. I am aware of
the various difficulties that have been
experienced in  pursuing the earlier
movement restrictions and other allied
problems that have arisen with them,
1 am hoping that once this committee
goes through the entire question and
gives its report, the present difficultieg
that are experienced regarding move.
ment of salt will be resolved.

SHRI K. T. KOSALRAM: The Minis-
ter has wrillen to me a letter stating
categorically that  during the period
January to June this year at Tuticor-
in wagons toaded by licensed manu-
facturers rose to 3332 as against 23%
for the same period last year, compar
ed 1o 92 wugons loaded by unlicensea
munufacturers this year for the same
period as against 5871 in January-——
June, 1977, leading 1o rise of price of
salt in Bihar and  other arcas. The
other thing iz, how is il that the Salt
Commissioner has thought it fit to
ignore the Government policy of no
diseriminution between licensed and
unlicensed manufacturers of salt and
has taken action to protect solzly the
interests of licenced manufacturers
and to put restrictions on the unlicens-
ed manufaclurers in the small-scale
sector with a view to finish them, in
spite of the small scale sector contri-
buting even last year a lot in the ex-
port trade of salt whose gquality has
been recognised by the Government.

If improvement of neighbourly re.
lutions has governed the decision to
ailow import of one lakh tonnes of
sall from Pakistan under O.G.L., I do
nol know how this guantitative restric-
fion will be enforced unless the import
15 canalised through our STC. Does
not the same reason hold good for
allowing export of salt to Bangladesh.
Singapore etc., to whom we have been
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traditionally experting salt for the last
Bix years?

MR. DEPUTY-SPEAKER: 1 am
sorry, you cannot go on making a
speech, You have to put the quesiion.

SHRI K. T. KOSALRAM: With this
year's production at 70 lakh tonnes,
ban on export should be lifled, keep-
ing in  mind that Government had
allowed export of iwo lakh tonnes last
year with production figure being at
45 lakh tonnes, according 1o the
Minister. Whether the Minister is
aware that the Pakistan salt is being
imported at Rs. 850 per tonne while the
Tuticorin Salt is only Rs. 50 per tonne.

MR. DEPUTY-SPEAKER: Let the
Minister answer whatever question he
has put. Mr. Kosalram, please tuke
your seat.

SHRI GEORGE FERNANDES: As
far as the prob'em of railway move.
ment ig concerned, the hon. Member is
right when he says that in the over-
all movement of wuagons there has
been a decline. This is due to a vavie.
ty of factors, because we have heen ex-
periencing bottlenecks in the transpor-
tation of cement, coal and other
materials. In this kind of situation,
there has been the problem of finding
the requisite number of wagons for
the movement of coal. Again, for in-
stance, in the Southern Railways,
which is the point which the hon.
Member ig raising, I am in agreement
with him. I am not disputing his
point. In the Southern Railways, as
against the requirement of 1,538
wagons on the broadgauge and metre-
gauge per month, the number of
wagons that have been made available
in the last few months is 1,301; that is
the average number of wagons that
bhave been made available. So, we ire
trying to resolve this problem. We
are trying to see how we can use the
coastal shipping to take salt north-
wards. Some of the old pre-war rules
and regulations also need to be re-
viewed and reconsidered.
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In so far as production of salt is
concerned, I would like to assure the
House that thig year we shall be hav-
ing a production of over 60 lakh
tonnes. Our efforts are to increase
the production further. Sp far as our
requirement is concerned, the edible
sall requirement of the country would
be 57 lakh  tonnes. For industrial
purposes we shall be needing another
21 iokh  tonnes. We  have a large
carry over from last year. We ure
producing more thun arlequate salt
this ya2ar. Once the Commillee that
has been set up has completed its work
and the old rules, tye-laws and regula-
tions that come in the way of proper
movement of sult und production of
salt are modified or revised, we shall
see that things are set right.

SHRI R VENKATARAMAN: There
is an acute distress in Tuticurin
among both licensed  and unlicensed
salt producers. There is a large
ucvimulated stock, which has not been
cleared. The real guestion which the
Minister has not answered is why the
Government is making a distinetion
netween licensed and  unlicensed salt
producers and why is it that the rail-
ways are not clearing the salt prouduc-
¢ ny the unlicensed sall producers in
the area. Jf you go back lo the Gan-
dhi Irwin Pact and  the subsequent
orders issued hy the Government, they
have said that there will be no dis-
tinction between licensed and unlivens-
ed sall producers. Having given this
undertaking, now they are trying to
clear the stock of only licensed pro-
ducers, and not that of the unlicensed
producerg to whom the wagons »re
not allotted. Will  the Government
see to it that the discrimination het-
ween licensed and unlicensed produ-
cers of salt are removed and the stocks
of both will be cleared?

Then the hon. Minister has mention-
ed in his statement that the Bengal
and Assam Government have been
asked to make bulk purchases. I
would like to know how much bulk
purchaseg have been made under that



37 Oral Angwers

category and, if nothing has been made
so far, will he at least now see that
bulk  purchases are made by those
Governments?

SHRI GEORGE FERNANDES: 1 am
quite in agreement with the hon. Mem-
Lber about removing this distinction
belween licensed and unlicensed cate-
gories of salt manufacturers. But as
1 have said, the Committee will go in-
to all these questions and we will come
forward .... We will come forward. ...
We will see that there is no cause for
any complaint in the future. So far
as bulk purchases by the Bengal and
Assam Governments ure concerned, I
will need notice. But I shall find out
the position and inform the hon. Mem-
Ler aboutl il

N Fwd Fag c AwE A
wdig i F fan T awd w0
faa =i =1 wed o za9 FF TH
frq =34, 2, 7 Fa% 7 Fr O @A
# 1 zafar gAT @ IR &1 BT
T oAF9 TA WA T AV Aug
gzt w7 1 W A wEEm 4w
grayras I fx Fww A w0 faadi oy
WNZ AT EMT W7 AIETT AR AT
FrA1 K BE 7 TRT TGAW K G q-
frde &ar 7

ot N wAFEE : STer wE i,
ANT K OFATE TE A ag 2, faah
AAFAT §, I9 § w19 gfuw auw
FT JeTIaA gHIT T3 IT AT Fr AT
& o< &1 v & W 2w i v
fegqfe & 7&7 | wiata g7 37 foafg
# gw A e

PROF. SAMAR GUHA: It is a
maflter of regret. Although the hon.
Minister is saying that there is no lack
of production, that there is gurplus pro-
duction, it has been drawn to the
aftention of the Government several
times, last year and the year before

also, that there has been scarcity of
salt in the eastern region as a result
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of which—a represeniation was made
to the Union  Minister—they had to
stop the supply of salt even to Bangla-
desh because the supply was to be
made to  West Bengal, Bihar and
other States. Why it took so much
of time to regularise the supply of salt
to the eastern region although repea-
tedly the matter was drawn to the
attention of the Government by the
concerned State Governments in the
eastern region?

Secondly, he has stated in his state-
ment that the State Governments have
been requested to draw plans to in-
crease production of salt. In West
Bengal, there is a possibility of increas-
ing the production of salt, particularly
in the Contai area. The production
ean he increascd ten times. That has
been siated by the Government here
and the statement has been made on
behalf of the Ceniral Government. I
want o know from the Government
what steps have been taken to increase
the production of salt in the Contai
area. 1 want to know the latest posi-
tion, what are the difficulties and what
is the Government doing about it.

SHR1I GEORGE FERNANDES: The
Government of West Bengal has offered
land for the production of salt in
the Contai area. I am informed that
immediately after the puja, the land
will be handover to the Government
and the work on the project will
start, It is possible, in my view, to
produce salt in areas other than the
traditionally salt producing areas, We
are examining that. The moment the
report of the Committee comes, we
shall see how far we can go ahead
with it. This includes Orissa also.

As regards the scarcity in the east-
ern region to which the hon. Mem-
ber referred, the scarcity in the past,
as 1 said, was due to primarily the
problem of movement of salt. We
have been able to overcome that pro-
blem and, I hope, particularly in the
north-eastern region, the States will
move in very effectively and hold
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adequate stocks of salt so that no-
body is allowed to profiteer or other-
wise create an artificial scareity.

PROF. R. K. AMIN: The shortage
of salt in some areas iz not because
of lack of production in the country
transport facilities. I know it for
but it is because of the lack of
certain that in Gujrat a lot of pro-
duction is possible and is available.
But the lack of transport facilities has
created the shortages elsewhere in
the country,

Will the hon. Minister ensure,
firstly, that all the potentialities of
increasing the production of salt can
be examined and implemented and,
sccondly, to remove the transport
bottlenecks! Ifr that  is  removed,
then the problem of shortages could
be solved all over the country. There
is no neea of importing of salt what-
soever.  Will he examine it? Will he
make an arrungement {o remove lhe
triansport hottleneck and see that all
the potentialities of increasing the
production of salt are examined
quickly?

SHRI GEORGE FERNANDES: Yes,
Sir. I amin full agreement with the
hon. Member that not only we stop
the import of salt hut will be in a
position to export as well.

Kidnapping and murder of two child-
ren in Delhi

+

S.NQ. 5. SHRI KANWAR LAL
GUPTA,

DR. RAMJI SINGH:

Will the Minister of HOME AF-
FAIRS be pleaseq to state:

(a) is it 5 fact that the Commission-
er of Police for Delhi has announced
a reward of Rs. 2,000/- for providing
clue for the recovery of two children
(Brother and Sister) who were kid-
napped;
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(b) if so, the details thereof and
efforts made to recover the children;

(c) is it a fact that the two children
have been murdered; and

(d) if so, the details thereof and
the steps taken by the Government in
the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFATRS
(SHRI DHANIK LAL MANDAL):
(a) to (d). A statement js laid on the
Table of the House,

ot wAT AR AL TTAA A
T, WAT wArn 9 w51 Ay fzar o g
AT AT AL o 20

Wl EER W FWAE AT AT

gAAT AT 7. FATq AAT 7

MR. DEPUTY-SPEAKER: T think,
the Minister may read out the state-
menl.

sit afew =0 W@ 2627 AR
FT 777 F1 o1 A7 FwEw A7 Fo wWAar
T B oATAT WA An 97 el
g5 #7i 7 famg A AT w o A
ER IO U gF-ATh T ATIEN
# W TAT QT AT FIT 7 qAA RIE(OT-
At AFFAT 47 | AT THe THo I
Td F AMRT 9 TF AL 941 BT AT
a1 & fan srpmwarlt i Ty ST
#31 mar f% Agsr T 7%Hr 7 37 WA
1 zZfedi F ma¥ wrA A7 AT WY 47
%\ 3% I F AT 4 97 qAMAT
wssi g1 frere giwar 37 g1 arreAw
d3w sfem fory & aft 9T 9T WA
far fraaa i 1 97% daf § aamw
w1 & fam w3 ) quwa safeadi &
€T ®Y W 7 % f7ar 7ar 1 (A
aeat %1 faaw &0 & fron eqrdl & aar
I WENR 947 qOA & ar e
sqer fFr T )
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2. vgw zfgw foerr fagawr e
¥ 18.53 ¥¥ gAr Wy g% o v OF
T MW G wifew ¥ Tgefa waw
ot W A g€ T o 9 AR W AR
P g do w0 W Fo
8930 47 & grar T §E TF Afewr
& AFEAT w A wrATS gAve 41 9
AT ATT UF 99 A § THE AT
oy & g @ fr 35r s Jo
TFe WTo Fo 8930 F TF FTT XY
of fomy amvaAr v A gy g
# ff | aeerA #1 AT ST e
mifedt aqur fegw 773 F1 ATAUR T
feay wav | AT oft @ S AR
WA A A AT A AT K AT A
F & q0Z &I AW 77 AT 7

-

SHRI JYOTIRMOY BOSU: Dg not
shield the Police inefficiency.

SHRI DHANIK LAL MANDAL: I
will never shield any Untruth.

fredt & =@ WmAAR T qET #Y
Tr7 AT qAt Ay faw amrede w3
W 43 "z At dm w40 wEvEi ®
¥ ¥ F A gvm wdarfen @
T | W T aqr /W Al w0
faviq qevraeEy G 9fed T #1 9Fe
7 fao araar W7 #9 fzar w@r ) A
e TS w1 AANET T WS T 0
7 W7 FTAT H Tl &7 AAVRT J5Y
T @ qeATs Wt F1 g )

3. WET TAGA ASEr AT oqAr
T & st W 9% R s @ @,
weiva Frdaor #41 o g 1 28 e
qET WIT GCHT T 0T TIHE AN q0Y
F fafgre ¥ 7% fwr U7 & fAne
& G i TE 39 T § | 77 i A -
7 Ko Hiwi FogT W17 oA WwPr &
®q 5 g A v | Wi T 9T 6w e

BHADRA 8, 1800 (SAKA)

Oral Answers 42

¥ | R A T wrdia 43 |@fgar
#I gTr 302 ¥ WHIT CF NqA JIAT
fodi® g0 465, fzaiw 29-8-78 T
Y 7E & | TEAT-Tqw 7% Areafas gEOr
qeT T & fag ow A FA qur
T TEAT GATAT AAT 47 | W AT
o qzAT fr w1 @Y g0

4. WER IE AFT AT K
wfa wl oifer mevfa smm S
g w7 frsdt qfqa 1 g9 {afea
a7 T T A aqn 2fodat § g
T W AT Fe A A T 3§ fan
fazmr faar £

oF; A AT Y : FawelT H qagraT
®; Wz A1 7ga gf & Tgw o Afew
Farm acg o1 ¥ ag g § W forg a0
F 1 qsai #1 ¥ fovar war , & famet
T dmmgm ¢, fre & sfEm & o
Aoy adf gar & 1 ot ez AEn ford
W g an ag Fg AT F F weafeaw
97 1@ a1 ARz 79 & (AT gaE ad
T F, FE CAATE ®Y TA IAH AL
ot W A A GE war FAE A
T dr gaw wAwg A & fv a8
S-ATE FERHT HEC FIT KT 47
TqH aFl g9 Wit 9rf & faw
awg 1 AET gWT ag AAfen 4,

TAR §7 W TALEAT AT WX
it hae jolted the confidence uf the en-
tirc capital yng the whole country and
thi. Houge also.

# A4 wgew w1 ¥g MW § fF T
wzar # famelt # g dfr dw mav @
e wra 73 w7 & g7 T597 1 SRR
& fo At Faat s fran oz s
F=AT F1 BITA ST FIA G I9Y W
fr ' samer & #ifs g2 oF F1 3% o
21 Atz ag w1 & wiT wifa
qIE AT A ¥



43 Oral Answers

iy selt oft & wgr § wo A
7 fir g g e 7€ Y 6 qowe
53 fre o #w =W ¥ ) @ a@
¥ T TR AW # WY 6 aw F¢ 30 frre
q¢ gt faet dt, qwam e ¥ & 4t
WX o gl fag & &Y Y ) Wi T
¥ oY a0 qATEY 9 9% wOE-F0T
T dF o HiT T 0 W oF 97 0
TR g A WY qEAT oy R AR
AT g § 3 fam agd o o f
o, IuFT <0 W aE 9T ) 9g §9 IS
T ¥ arx wd wgew g wgy & B
TAW! W 9@ 6 ¥ a1 9 ww AR
wa< faslt @t wo FroEr &7 &
s =g § e vk wrdand @ A,
¥ gfer w91 FTaT § L L (sw)
R @ ag feam & fad 7@ o=
TRAM H A g s T f AfT
am § qyar & R ) S T
O g gTar 1w R
10 & A(HT F gy §F guaw A
. . . (vowan)

ar & @l wgw ¥ quAT War
g frmag fra o e aeeiea
% gfira ® W w3 = § g faea
& 9Tz Y 977 ¥ A F X | WY
qf e T T FTaaTEr FCAT A7 TINA:
T T AT A a9 qFdr 97 1@y
wT HelY A TW A #) A FIAR
form a3 SART qEET AW w i fae;
oY frad a5 TS AT 9T # fre
WX I 9 ¥ o7 % q41 & "w@v
foor 3 g o ol A wT St
9 TF ¥ w0 o I = ¥ w77 gwy,
% g% qfem ¥ w1 swEdr ¥ 7
wr rat ¥ § ww e dfedve
woifdt & ot soa arfe gfew *r
Fom &Y ar w1

-
FOO g og ¥ 5 wrowr W)
W w &, W W FE A WA

-y ¥
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Rt do aff §, Wifefor ey
Y ¢, W 578 wre ko ofto gfew
w1 2R TR qF o v & e dw
W qGTET | Y T WG I €
) giaw 5@ ¥ ok I e pfaaviz
¢ ag s WX agl 9 A faem
st dsrE ?

THE PRIME MINISTER (SHRI
MORARJI DESAI): It is natural
that in such a gruesome crime, the
feelings are bound to be roused and
turned against the Police. I[ what
my hon, friend says ig true that infor-
mation was given in one Police thana
and they referred to another thana
and then they referred to a third
thana, I will find it gut If it is so, I
will certainly take action against those
officers. But to run down the whole
police administration is not fair. No
work will be done if that is how we
arc going to talk about it,

The Naval Officer had eome to my
house on the 27th at 4 O'clock and he
had given information that a car was
found abandened near Karnal and we
immediately got in touch with the
1.G. and found that the car was there.
It was abandoned. After that the
whole thing was pursued. But, that
was after the murder had been com-
mitted 1 am told that there is a gang
of criminals which has come from
Bombay which is responsible for this
crime. But, that also is being inwvesti-
gated to the best of our capacity.
But, 1 will certainly enquire into the
complaint about the negligence of the
Police Officers of the Thana concern-
ed. It is no business of a police offi-
cer of any police thana to tell anybody
who comes and gives information that
he should go and do that elsewhere.
That is not right at all. I will certain-
ly look into that. About the con-
trol room—well, I have not seen the
Control Room and therefore. I can-
not say anything about it. If it does
not operate properly it will be set
right. That is all T can say.
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W e wAqY : Fuww £ e
FrAta gt HA At W FH ATADLAT
A # &1 grATa ¥ fow w2 &
art ¥ A g @ § 99 &% AL
a1, TegnAr fag ardy # qdc g §
Tg a%dr A& T

& nx garw 71T qAAT wAT A
7 quAT IEAT E 1 wr & wEard
ogt fir agAr &7 AR fawr 4 oA F
wAT & 1 A% Ay fger ane g
® OF qA & weadd wqa g, Wrar
fgrar d9z §T &1 WL W F WA
AT & " FAO ave & W fgen
sﬂmzn’rzwra’i%nwhgﬁ,i
Tq awg A IE fawr ¥ wges ard
&7 gfaq Roew | WA wEarT
731 21m fe gfafadt & oF ds
FyFFzaral g A { qer e
o g F AT A 4 AT Ak T
%, og A feA ¥ @ o g feex
# 4 1 7ag wx 3w fEm,
1 am thankful to you for this.

Z8T §aW 4% ¢ & agem Aver
T & fr T g A AT AR A
HTET 417 g fE @Ed o O W
AZAT ¥ ATET T WET gy, WA 7T
T HETTTEY AT F A AET P, TARGN
HITEWTLH 5, 6, 8 WG F @ga AR
qET ¥ Fa¥ gU FEA AWy aF wefEH
FraEIqgagigar & | & san 9vgar
g fr @ wadra d47 oY 7§ owe
fedfeza @1 &= FaAR, N ™ 97
fratez AT AT qATH FT TF |

THY HATAT gH AN Ay S9 ¥ @
& w1t wE T 73 9, Afew gart ae
T dT-Fiwey & A oA ) =g 03,
oy @ 7 faegiv 15, 15 W 20
20 AT TF T AT AET Frd o 3o
Az W R A|Aa 9 Wy iy &1
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&% Y uw gfew wrfra ¥ ama Y § )
T wg fr gw v wL Y §, T
oF dq aRTT AT fE 15 I QA d WK
% # firewre @1 o4FT 91, AfeT 0w
s for At g1 wE oA W\
ALETT GAT wTE A foed et
¥ T wA-gwe qeiriew W Ay 42 §
I 9T FEAE T &7 9% | 9g RO
qar 7

SHRI MORARJI DESAI: The grant
of bail wag made easy only by this
House. Otherwise, it was difficult
before and, if my hon. friends are
prepared. 1 am prepared to tighten it
at the first available opportunity and
also to initiate proceedings against
goondas. But, if my hon. friends will
accept that kind of g Bill, then, I am
prepared to bring it. Therefore, that
will not be difficult. There is another
deficiency. Here 1 agree that our
investigation capacity has not risen
very high. That i3 my ex-
perience of quite a few years. We
have, therefore, to find out ways and
means how best the investigating
capacity and detection capacity is
sharpened and made better., If my
hon'ble friend can suggest the name
of any expert, I am prepared to ask
him for his suggestions. That is all
I would like to say.

o TR Ty : IUTAE APy,
T F oF FHATD F & =91 Y 9wl
Tt & foe s & Feiw g g€
¢ W EF @ & gfew ¥ fom s #Y
IerwaT & 9fv=g fmr &, w9 ww
TN T AT 7 iR R0

FZATH 59 RFTT T o & a=w 6 75
foge & fao o @ 9% 6-45 T
gferer & 21 a1, T TR A At
At gfaw ©vm, 0T a7 Ta & wf )
¥ g T g § oo ofere qrEi
¥ fean-fay ast g € o€
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ggatwed F o6-45 ¥ A
& qrt w1 guer &1 7€, AT ax aw
§q ¥eEl & Ara-foar & gEAT WA

7 gf, o aw gfw ¥ *1 ST
i W sEfEe W W R

fogar & —

“Almost four hours, hours which
proved to be vital, werc lost by the
police in tackling the kidnapping—
subsequently leading to murder.
Even before the kidnapping of the
children had been reported by their
parents, police had received 5 good
tip-off as they could ever hope to
get in a case of that sort.”

g e ¢ fx gfaw ¥ 9 w2
aF . wEd @ Ay

0 W I & w § g
gEfrdifaa o a1 feeft fadie 3vm &
#1 wf F | xq faqg F 9 g R
Hadr F o FrARL g

dma s ag 2 fE ...

INA AENS L . WG AIE
rax # fr oF qae @A 0w ) weA

9% 7FAT 3

igg uF §Y 9\ F M §

s Ti=aAr fur

™ TAT a1 F qAF I g
q9TF T 97 1 93 N5, T A "
gf| & wdT a% ¥ &7 § ! q@wn
war & fF 7T ¥ 2 a9 AR ¥ g
oAk e R g AT 7
g At nAe Fo fagm, mfaw gfem
sfrmrTra ¥ q@rm, A1 IR A

g
“probahly a cow had strayed out.”
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T 2 aF Td %1 T age and §)
W AR # T e gfqy Quw &
moﬂnﬂo%mﬁm:

“He might have been grazing the
cattle,”

A T 2 3% mA ek s § 7
TA gE I & fasiEraar guac ad
&7 gY FwaT 21 & qg ST A
ffeggazisidifaagim & ;
12 HATHT K1 THE TFT H ) A%
#q1 wAwTa faAr g

fa=1 qfAa #r wmAeqr § maw
¥ Z0 3o A4 TET £ | WERT W H
gre w X ¥ 41

“TH investigation of Crime
Branch did not come up to the ex-
pectation but even  police officer
iried to help the accuseq who be-
longed to their brotherhood.”

1 gW UE g @Y F—
Criminals are a source of income to
the police officers.

9% q4g § w3 A% Ifawd 4n
7 w9 F8 £ A7 A% faAT ®
oTINGl F1 oW FEN ET TEaT |

SHRI MORARJ] DESAI: My hon.
friend can make the strongest criti-
cism. He does not lose anything in
doing il. But 1 cannot accept that
criticism, unless I am convintved a'b_qut
it.

I have said already that I will go
into it very thorougly and if there is
any negligence on the part of any
police officer he will be very severely
dealt with. I have said that already.

But, 1 don't know how he has
investigated and found out all these
things. I cannot understand this.
Clterruption) Papers  speak more
strongly than anybody else. That is
quite true, But it is not such an easy
matter. I wish we could provide that
hind sense so that the moment we
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know something, we can find it out.
That has got to be cultivated. It is
not done in any country so far to that
exient, But we have got to make an
attempt to do so. That is what I said
and we are trying to do so.

SHRI EDUARDO FALEIRO: Mr.
Deputy Speaker, Sir, this incident,
tragic and horrifying as it is.. (Inter-
ruption)

MR, DEPUTY SPEAKER: Every-

body wants to put a question. 1 am
sorry, I cannot call everybody. But ]
Mhall call some of you. 1 know that
you are vitally interested. I might
“tall you, But it does not mean that
you should be called at the very first
instance. 1 would like to tell this to
hon. Members, because, this is a thing
which crops up every time. If a
particulay Member stands up, he
should not think that ne will be call-
ed first. Order please. Now, Shri
Faleiro.

SHRI EDUARDOQ FALEIRO: Mr.
Deputy Speaker, Sir, this incident,
tragic and horrifying as it is, iz but a
*:ign of a much deeper malaise. Sir,
there is  absolute co'lapse of the
administration, of law and order,
everywhere in the country, and parti-
cuiarly in Delhi. Now, sir, the main
reason, to my mind, ig this, This
country for the first. timpe in its
history—and this has never happened
even during the worst periods of its
history—is going on praclically with-
out a Home Minister for the last about
six months. For four months the
Home Minister was i'l ang was not
functioning at all. And today pre-
cisely two months are completed since
the Home Minister has resigned.
Therefore what 1 would like 10 know
is this; 1 know the hon, Prime Minis-
ler has very many duties and very
many obligations and so he cannot
apply his mind as much as is required
to the Home Ministry of this great
country of ours. 1 would like to
know and this country would very
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much like to know from the hon.
Prime Minister when we can count on
a full-fledged, independent, Home
Minister,

SHRI VAYALAR RAVI; Shri S. N.
Mishra.

SHRI MORARJI DESAI: That is
a question for me to decide.

MR. DEPUTY SPEAKER: It does
not arise out of it.

SHR! MORARJI DESAI: 1 am not

Hoing to say anything about it. I
have not thought anything ahout it.

But, Sir, it is not true that I am
not devoting ful] attention to it.

I have been keeping in touch with
this every day. But I cannot say
immediately that the police officers
are not sleeping over it. As I have
said, they have not cultivated that
kind of hind sense or that capacity.
We have got to find it out. Certainly
we are more converned than anybody
else in this matter. True, you can-
not have y more gru¢some murder.
But, even if it is less gruesome, that
also is a matter of concern. We have
gol ther.fure to find ways and means
to do it and we are trying to do it.

ot Faars gae wegmar I
wEA, 37 A gew fezrvs wear gt &
w7 | famdr &1 Adi 71 3o & @ Ay
wiar §7 T g | ¥ ouTy §7 frer
1 wd & SHE WEE AW 6 ¥ I
FT X NE A AT Ty " T
F75 20 T G AR H S AR
W fam fE g A gt w@r gy

# st /T oft ¥ 3z FEw TEw
f, SR T e o i g i o e
FT R G 90y W A% fr o gomndr
q%2 A& ST AT faw AR ¥ gaw
NEAE &1 I FT A1 TE o doww A
§g A€ AT 0 AT iF aadifE oo g
" H G g A AT £ a4 A
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& ST & ®1E Wy Ta S Fearf A8 X
wr k) ffr srag wgar @ fro6
&7 53 fre & Fw a1 7 8% TewTHA
firt 7% W =T AR AKARGT 7 I F
qret #7 % 7fAa # S 7T ¥ 7z foe
# fe Sgiv or wEar W7 qEE N
Farmtss 7N AT & W IA YA T
e g% W1 @Y & wET e a7 gfae
# gam oF ANE wA § g,
g AFT F1 OFAT ¥ TWH T A
Fiferm T 7 fiF 78 TIE TUT A AT Y
¢ Tx ME AT q AF AL AT E W
orF | A7 w2 g% feer 7 99 foR
qz fyvam a% 7@t fear o 97 ¥ foar
o7 qTerE FT NavT "aT A foqAv 2,
Wy ag Tty wy ofr faer ) wW
wawm wfw ¥ OF §T 9T 47 g
37 & f ¥ w7 % & 390 ¥ Wara Ay
ﬁﬁm,u@wﬁ%ﬁmﬂ!ﬁi&
i 78 &7 A7 26 @ T § qg H
W@ 29 A §F AT T HIE TAO
& o .. (T

gﬁw%ﬁwwﬂquﬁmm
FovE F0F JH T T FrEFOTATFMA |
28 ATCrE &1 91T &Y 63X T AT AT
QAT =T AT, TTAR A AT W AT Y
e &P T oy 7 # fF e
wcrwj"fumw g o7 fe7 gaa
et for e AW A IAA A
woEn fagr | quT A A T % e
sz fft @1 wAn ard mf A1 FEAET
0 wfe TaE agn e 91 a7

wrirmﬁﬁég?mqﬁmfa:gﬁ-

agm:ﬁr#raﬁi%fﬁq’mwt@
g1 @mar |

el a1 o w41 AT & fr aerd
a1 #YE fin wmr, wEAT 6w AR
Hgar 3t e are # § 4 war frar g,
ot &1 ag wedt gfaw FEE § dm
AT WRT T § W G & W R
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B o Iad art § o ww gt
wg feeeft & amar gum & ot I0F fag
qfr & & s & @fgg @&
¥fer v wrmdt A o ook ) &
AT wTgHT § #4T ag A7 § iy fafar-
¥h wEArE ¥ OF WAt oZd §0F
¥ fav grr faad grg 9T I &7
g1 @ ? a3 wEy 5 A7 Temr ¥
AT & | gawr gfFa T g7 & AW
fear 1 g FwaT 97 fr 394 B FeET
9% frerar Afwr 3% are § w18 o
qET ORI TG0 ) '

mzw fafree” & war fo qfag 0
waee fafefaan ovp 7@ & 90 ®ar g
w8 a8t & f fe=ft &Y gfy Q@ A77
¥ mreaizw w4 & 7 w0 qg qE W@
¢ ¥ agt a7 o gfg e Ao for
 fa 7t O mF o I A AT af?
& ¥ w17 fz= 727 uE AR € g
st frar fr wmi 9§ w1 9
Ay a1 W Arvrfew A8 & A A
¥ afmr ¥ faw w6 o TE AL § AT
wq was faar fe 9 @A Ao gu
&fer o ot wrdr ZAT? Ore T &, wwT
T fam g A & A1 95 F8 &
frrrt aEeT WYC fer Ag T W
wrdy 48 vz Frwn | § qvew fafrere
7 5z Few wga g fv 8 warAq
a1 WrT mar Tz & AiEA =TT 6
qfaa % AreatiaoT & 47 ITT 8r
fem & 7 frear gfaa #T F1T ¥R
areAtTT Af 2. agi W AT R F
a1z WWT w7 WErafes SET-IIRt &,
T T AT G qE-AZ AT W
TR

wa & faar qr g7 % for A AR
@ wg a1 fx 7% 747 & qrg Ay A
o 4t §) 47 TG 5 T g -
Arfered, Aeaar & aewt & ofard
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& are 7 €1 ary, & wgav § AU wA
AN aR awa F134 g ey § F
W qFT WTE F AW AT €D A @
& & sar w7 wve ¥ fan Af @t awAr
7wt aw @ araw A sTew W
wifer ft 7 7€ § 1 & wEm ww
o & 797 qEw wifad o W
ST FAMEH §1 9F8 717 |

SHRI MORARJI DESAI: The
hon. Member should know that a
prize has wulready been announced,
but 1 do not understand....

AN HON. MEMBER; Only Rs.
2000/-

SHRI MORARJI DESAI: One can
Eive more; as much as you want. I
wish, somebody ‘gives me the informa.
tion.

My hon. friend complained about
the thanas not being equipped with
cars. He has met more than g dozen
times in this month, but he has not
mentioned this once to me. I wish,
he had mentioned it to me, then I
could have known it. This is a general
malady of which the hon. Member is
complaining here. He should have
told me about it.

When the charge was taken by me,
I fuund that even some posts of
policemen were not fully filled up;
steps are being taken to do all that.
But we cannot do these things in a
day, it requires some time. It is very
easy to say all that. He «id about
the man from the Willingdon Hoegi-
tal going there; I know nothing about
it. If I get the name of the persons,
I will certainly pursue it and find out
whoever are responsible for it and
deal with it.

SHRI JANARDHANA POOJARY:
Sir, the city of Delhi has become the
city of crimes and I am sorty to say
that thg Government has become
powerless and the law and order
situation non-existent and our Prime
Minister has become complacent and
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nobody is interested in the law and
order situation of this country today.
There are so many Chopras in this
country who are suffering today.
There are also so many Harijans
suffering, because of this attitude of
the Government. If you do not take
action in time, definitely our law and
order situation will be deteriorat-
ing at a faster rate.

MR. DEPUTY SPEAKER: Mr.
Poojary, you have to come to the
issue, and not do general lecturing
here,

SHRI JANARDHANA POOJARY:
At 645 pm. on that day, Inderjit
Singh went to the police station and
lodged a complaint. Oral complaint
was lodged, when the Station House
Officer in the police station asked
him, it seems, to give it in writing.
Even Section 154 of the Criminal
Procedure Code does not contemplate
it. Is the Goverment going to take
action against such a Station House
Officer?

SHRI MORARJI DESAIL:
replied to that already.

MR. DEPUTY-SPEAKER: He has
said that he will take action.

SHRI JYOTIRMOY BOSU: Instead
of making politics out of it, I would
put a specific question to Mr. Mandal
who has made a closer study of the
file. Is there any information that a
car was coming near Gole Dak Khana
and a man near the taxi stand heard
two children weeping and shouting
from inside a car, and the car rushed
out—and they informed the Police?
Yet the Police did not take any action
till such time as the murder was
committed. Is it a fact or not? If
80, what action does Government pro-
pose to taky against the officer who
was responsible for it?

SHRI MORARJI DESAI: I certain-
Iy will pursue this information and
find out; but I do not know why that
van did not pursue the car. I cannot
understang it.

I have
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MR. DEPUTY SPEAKER: Mr.
Shyamnandan Mishra.

SHRI L. K. DOLEY rose

"MR. DEPUTY SPEAKER: Mr.
Doley, please tuke your seal. Noth-
g will go on recurd—whatever you
Aare saying.

(Interruptions)**

SHRI SHYAMNANDAN MISHRA:
I am afraid the answer given does not
do justice to u: I will point out a
few instances. in the very first line,
it is not quile comprehensible why
‘night’ should have been mentoned
in place of evening. It was 6 o'clock
and so 'evening’ should not have been
‘convoited into night, in the answer.
Secondly, it js just beyond mg why
both 26th and 27th are mentioned in
the answer:

“26/27th”. The date was one,
viz, 26th; and yet, why is it men-
tioned *'26/27th"?

I will now come 10 th. poinl where
Alr. Chopra, the father, went (o AIR.
Alter that, the answer is no. guile
_:Icar. When did he register his
complaint? “.mmoediately”  alter the
receipt of th. information—one does
not know what ‘immediately’ means.
A person like me would be rather
meticulous  about it, namely, as to
when the information wag reciived
from the parent. 8o it is also not
clear [rom the answer,

1 proceed further to the sccond
paragraph, where it ig said: “that at
.8.53 p.m. il was noticed ‘that a car
was seen going from the Gole Post
Office towards the Rashtrapati Bhavan’
and erieg asking for help were heard
from a woman travelling in that
car.” Now, again it ig not mentioned,
.as to who noticed the car. 1s it diffi-
cult, after 4 days, to inform the House
that a particular persons had noticed
the car, and that that particular per-
=on had gone to the polire station
nearby, or where the police was,
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somewhere nearabout him, namely,
the informant who hud noticed it?
That also is vague.

Then I come to the pouint which
should be very much in the minds of
hon, members, When such an infor-
mation is received in any police
station, does that informatiop remain
confined to that police station or is it
tran-mitted to the highest suthority?
1 ask you, if it were the zon of an
M.’ or the son of a member of the
Council of Ministers, would not the
inlormation have gone te the highest
person? In such mstlers one shou:.d
think that there will be a rule thut
it would be transmitted 1o the highest
authority in the police. In this case,
ong would particularly ask: was the
intormatan, whey i1 was received ot
the polize station nearby, transmitted
to the Lighest authordy? 1 it was
mot transmitted why was it not
transmitted? If it was transmitted to
the highest authority, whag aslion was
taken ihereon? '

Finaly, we have noticed that for
quite some  time there has been a
great sense of insecurity of life and
property :n Delhi, 10 it not time now
for the Government to st un and co
something about i1, s6 that there  is
a sense of confidence amongst the
vogn e mes o™ If that is so, what steps
do the Government propose to take in
the matler? For, il near this tower of
power, that is, Delhi, there s inis
sense of insecurity, it radiates all over
the country and that createg u kind
of situation which no Government
van lovk upon with any kind of com-
placency. [ would like to know what
steps the Governmen| propose {o take
in this mattes. The House is very
serious about it. The whole country
is wvery .erious about it, Something
has to be done urgently in Delhi so
that a scnse of securily apain returns
to this place,

SHRI MORARJI DESAI: The only
effective way of securing safety is
thal when a  erime takes place, it
should be investigaled immediately and
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the culprit should be found and
punished properly. Unless that is
done, there cannot be proper security
and thet is what I am discussing with
the Police Commisioner, For that
mobile squads and many gther
arrangements—are to be made.

It has gone on for several ycars like
this. I have been staying here for 22
years and [ found that there was
laxity in ail these matters., But now we
are trying to tone it up. (Inferrup-
tivasy. It is very easy for you to do
all this. 1 must take it; I cannot
quarrel with jt. It is a serious thing,
‘I have no doubt, but § do not think
that i= going 10 solve the matter. As
I ol we are trying to find out what
best method can be applied to ensure
thut the police administration is more
eflicient. At the same time, we have
ai-u o sce that there is full coopera=
tivn by the people with them., Many
time: it js foung that witnesses do
not come forward (o give information.
[y this  matter, if  information was
poven and it was not pursued, I have
said that we will certainly take action
aunmst the officer concerned and sce
tizat proper punishment is  given to
hum. That T have said. Al] this will
be done. But it is not posible for
me to give a minute to minute account
becawse 1 have not oblained such
acconnt, ‘Night' is nop  mentioned
here. 1L is mentioned '7 P.M.'

SHR1T SHYAMNANDAN MISHRA:
“On the night of 261h/27th". This is
the statement given by the Minister.
Please read the statement,

SHRI MORARJI DESAI: I am
reading  the statement.  What  he
referred to was, when the parents
tame and jnformed, that was at night.

SHRI SHYAMNANDAN MISHRA:
That was at what time?

SHR1 MORARJI DESAI: “At zbout
4 P.M.". That iz what it says.

SHRI SHYAMNANDAN MISHRA:
He went to the A.LR, at about 9 P.M.
Immediutely after that what was the
time? You must be very meticulous
ibout it

SHRI MORARJI DESAI:
find gut and let the hon,

I will
Member
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know it he is interested in that. I
will certainly find out. I have, there-
fore, said that we will go into all
thes matters and find out if there is-
any laxity anywhere; in that case,-
proper punishment will be given, In’
future it will be seen that these
things do not hmppen.

SHRI A, BALA PAJANOR: The
statement of the hon. Minister will
not give any confldence to the people.
The very fact that a Short Notice
Question has been given notice of and
admitted showg the seriousness which
we attach to this problem, on which
Snri Vasant Sathe was very emotional
yesterday. As Shri Kanwar Lal
Gupta has rightly pointed out, this
incident has shakey, the confidence of
the people of this country, particular-
ly in the capital eity, about the law
and order siluation. 1 am afraid the
miswers that are being given by the
Governmenl are not giving any con-
fidence to the people, If you look at
the statement of the Minister of State
for Home Affairs, it is highly shabby;
I aa sorry 1o say that. Because, he
was saving these children tried to take
a lift; that is what is mentioned if
you go through the report that is
being given, 1 cannot understand
this, It has been revealed now that
the car hag been stolen from some-
where and they have used jt. That
shows-that it is a pre-pianned thing.
So, to sugpest thal these two youngs-
iers, they were grying to take a lift
and then this occurred is not the right
way of stating things. They are the
children of an officer,—their photo-
graphs we have seen in all the
papers—ang they were in the process
of going top attend a programme. That
is why I say that you are not creating
confidence by this answer. The very
fact that we are discussing it shows
the seriousness we attach to it, We
could not get back the children to
their parenis; that is obvious. But it
is high {ime that we try to create
some confidence in the minds of the
people,

I could have appreciated if the
Prime Minister hag come forward
and said that within 24 hours the
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people responsible fur it would be
brought to book. Such a categorical
answer in this House wouid have
created in thig couniry a fecling of
confidence, because I have bitter
experience of dealing with police my-
self. 1 am not blaming the police as
such. 1 wm in agreement with the
principle in the approuach of the Prime
Minister that the police force should
not be demoralised. But this is not
the first time the police as behaved
like this.

I can give my own experience, I
have also lodged s complaint with the
Delhi police some three years back.
The Prime Minister was mentioning
about his being in Dclhi for 22 years
and his experience. Lel me narrate
my experience. I was going in the
Connaught Circus with my wife and
the purse was snatched away. [ gave
a complaint to the police. They in-
sisted on a written complaini; they
were not prepared to take an oral
compigint, Then I had to disclose my
identity and they were asking for the
identity card, which was also lost
along with the purse, It js only after
thig that the Police Commissioner
and the Deputy Commissioner came
to my North Avenue flat and they
took my vomplaint. Then 1 got back
my identity card through the post
office. That seemg to be the modus
operandi  here. But, beyond that
identity card. nothing happened up to
this moment.

Shri Knnwar Lai Gupta wag men-
‘tioning that his children are saying
that they are afraid of going out. In
that background, this kind of state-
ment cannet create any confidence in
the peopl: or pacify the people and
this is not the kind of statement which
is expetced of this Government, So,
1 want a categorical statement as fo
what they are doing. Let the Prime
Minister say that within 24 hourg the
culprits will be brought to book. Such
kind of statement alone can help
restore the confidence of the people.

SHRI MORARJI DESAI: I do not
know what miracle I can perform in
24 houts, ] cannot make a wrong
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promise. If they ask me to do that,
I cannot do that, As I said, we are
trying our best to see that these
things ere remedied as soon as possi-
ble. That is what we are trying to
do. Beyond that, 1 cannot say any-
thing else.

SHRI VASANT SATHE: This
whole episode climaxes the gituation
that is prevailing in the country. It
is nol an isolated strange incident.
Today my actually goes to  the
parents  of these youngsters, parti-
cutmrly the mother, You have seen the
pholograph in the Hindustan Times,
how dazeg the poor lady js, Now,
such cvents must have tuken place
for many a mother.

The question is: What ®re you
puing to do? I know. no miracle is
going to be performed, as you sav, in
24 hours. Nobody expects it from
you. But at the same time, nobody
should also say, as some high digni-
tary 1% reported  to  hove said this
moiaing to some important Jcaders in
the town, “Why are you so panicky?
In America, there is u murder every
two minntes. We are much better.”
It is shocking. Are we trying 1o con-
pars ourselves like that, till we reach
these standards, that everything is
all right in our country? As my hon.
friend eauid, you have to think in
terms of reorganising and inspiring
voonfidence jn the police force.

W T aroew AT AT g §
fofredr sig a1 ? frd wmst w71 ?

s wesw w1S : 4z A A4 TrAA
AT | AT AW (A qEw & 7

If you are challenging me, it is a
different thing. Let me tell you, 1
am told that the Prime Minister said
to Mr. Radha Raman and others who
went gnd met him this morning. Let
him clarify.

What | want to know from the hon.
Prime Minister is this, Please do not
make a gcapegoay of anybody todey
under the pressure of some officers.
Already, for the past few months,
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there is a feeling in the police force,
‘since the Sunder daku case that “if
the Government is against us and
wants to pressurise us for having
done something, why should we do
it?” The whole police force today
appears to be absolutely apathetic to
all this. They say, “All right; let
things deteriorale. What do we have
to do?". Are you going to set {them
right by taking action against a
couple of officers or making a few of
them scapegoats? You have to think
of re-organising the whole police
force and creating confidence in the
poiice force. 1know, if the police force
tomorrow means business in the
f;.-apilal, they can create confidence.
L('!ur poiive is not that ineflicient.

‘ The oniy question is, you are fail-
ing. Don't blame the police {force.
As a Government, you are failing to-
day to inspite the Police force. That
i why the situation is deleriorating.
What are you going 1o do about it? 1
would have expecled you or the
Home Minister to tender his resigna-
fion an this to satisfy the people if
that could have been the right thing.

Dun't make a scapegoat of some-
body.

SHL MORARJ] DESAIL; There is
no question of making a scapegoat

of anybody. I agree with him entire-
ly that there should be no panic in the
police force: they should not be let
down. But where there has been
a deliberate failure or negligence, the
punishment has to be given and those
who have done the work well have
to be rewarded. That confidence has
to be given to them. That js all I am
saying. When you condemn the whole
police force like that Icannot agree
with that kind of condemnation. That
is what I have been trying to say.

He referred to my talk with Mr.
Radha Raman, this morning, I wish
he had reported in the context in
which we had a discussion. I did not
want tp lessen the gravity of this
crime by that reference. I said,
these things happen there because it
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is quite a different kind of society;
we cannot have any complacence
with this. But he did not ask him,
what he was doing when he was in-
charge? Are you forgetting that?
You know what can be done and what
cannot be done, Therefore, please let
me know what should we do. I am
prepared to do jt. That he did not
tell him, I wish he had told him the
whole thing in a proper context, I
am prepared; let him come and we
can talk together and see if | am
wrong, Any stick is good ¢cnough to
beat a Government in this matter.
The Government is certainly respon-
sible. I cannot say, it is not responsi-
ble. Government is blamed in this
matter. That is bound to be. But
ultimately it has to be shown that
we are negligent about it, that we are
not trving to do all that we can. That
is all that I have got to plead. I have
nothing more to say.

sitwdt  sfgeat  qte TwAwT
TmaTa7 "7 fafaedt ) 775 3 o =
1 e & w540 Frar s F, oar
wr Fgar &, #ifv 2w fAi & faely
Fwtear A T wa-farn frde Fir e
21 6:F & amm w1 L W AT
faesit 7 T q7 4§ I AFAT &, W
&7 #1 wAwa gW Tiwamr © Eew
%t o 7 2, W fakw AR 7 9faT,
R F1 27 91 4g AwE (war § 5 g
i i w7 €1 Ff g€ | A e
arg & wfosa B A wRaT T
g\

# qur Wl o7 ¥ 72 qAT AERA
g fr areg § WY Tnw Tow A AR F
T AT ¥ W P W F W wqA
10 w¥T gy, s ;i § ww-fawa-
fedt £ 7t wrarar g€ o, ey 2t 3
mfead frqe Fra aa gaoF & mare
% faw, wfe qgt %@ W a0« frar
Tt §, G drae &, A qgr mriE
a| Wit ' smint ?oarw gy
W 2|y &, 0§ o W & e
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SHRI MORARJI DESAIl: As far
us 1 knuw, some police officers have
come from Bombay and, according to
the information  oblained, they are
working in collaboration, A gang has
vome from Bombay to Delhi, So, that
also, is there. We are, therefore, try-
ing to re-arrange the whole Police
administration in order tp see that
things are better managed and better
arranged, so that there is full securi-
ty restored to the people. There is
u sense of insecurity: I cannot deny
that? How can I deny it? But, it is
going on for quite some time, and
it has increased. 1 do agree. There-
fore our urgent duty is to see that
we put the whole thing right as fast
and as soon as we can.
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WRITTEN ANSWERS TO QUES-
TIONS
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Shifting of Centiral Government Ofi-
oty from Meghalaya

- *512. -SHRT SAUGATA -ROY: Will
the Minister of HOME AFFAIRE' be
plessed to stete:

(a) whether reports have been re-
ceived about attacks on  non-tribals
in Meghalaya;

(b) whether a local youth organi-
sation has asked for Central Govern-
ment- Offices tg be shifted from Me-
ghalaya; and

(c) if so, the response of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Acgcording to the information receiv-
ed from the Government of Megha-
laya, there have been some such
incidents. The Government of Megha-
laya have been requested to take
effective steps to prevent and deal
with such incidents.

(b) No, Sir.

(c) Does mot arise. '

Excesses during Emergency in Deihi

*518. SHRI BALAK RAM: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) what is the number of comp-
laints received by the Ministry dur-
ing April, 1977 for probe by Shah
Commission regarding excesses com-
mitted during emergency; and

(b) whether it is a fact that the
excesses committed by the Judicial
Officers of Delht State were exempt-
ed from the purview of the Shah
Commission; if go, what are the rea-
song thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHR1 DHANIK LAL, MANDAL): (a)
Since the Shah Commission was
constituted only in May, 1977, there
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was no quuﬁon of rafarr,iu comp-

laints received in April 1877 to the
Commisgion. ‘The Commission itself
invited - complaints and prescribed
the dates by which such complaints
were to be furnished to the Commis-
sjon,

(b) No request was made to the
Commission to exclude any matter
within its terms of reference. It was
left entirely to the Commission to
take such action as the Commission
deemed appropriate in respact of
complaints received by them.

Principal Secretary to FPrime Minister
*519. SHRI VAYALAR RAVI:
SHRI K. P. UNNIKRISHNAN:

Will the PRIME MINISTER be
pleased to state:

(a) whether it is a fact that Shri
V. Shankar Principal Secretary to
Prime Minister was connected with
certain private business irms and the
organisation of Trade and Industry;

(b) if so, the details; and

(c) his relation with them at pre-
sent?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). Yes.
Previously Shri V. Shankar was con-
nected with the following industries
as Director:—

1. Telesound India Lid, New
Delhi.

2. The Benares Hotels Ltd., Va-
Tanasi.

3. Southern Petrochemical In-
dustries Corporation, Madras.

4. Ananta Electric Lainp Works
Pvt, Ltd,, Varanasi,

§. Vibhutl Glass Works Ltd,, Va-
ranasi.

6. The Benares State Bank Lid,
Varanaslk
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7. Roger hmm; Pvt: z%u,.
Calcutta.

8. Mohan Meskin Breweries Md..
Solan.

9. Akbar Qverseas Catering Cor-
poration, and with the follom as
Consultant:—

1. Orient General Industries,
Caleutta.

2, Orient Paper Mills, Calcutta.
3. National Engineering Indus-
tries, Jaipur,

4. Netherlands Offshore Co,
Delft, Holland,

5. A. B. Bofors, Sweden.

He was not connected with any
organisation of trade or industry but
wag Directar of Economic and Scien-
tific Research Foundation, which is
a registered organisation but with
which the Federation of Indian Cham-
ber of Commerce and Industry is as-
sociated,

(¢) All these connections have been
terminated since 1-4-1977 and he is
not connected with any of them at
present, )

Andaman Cellular Jail

*520. PROF. SAMAR GUHA:

SHRI BAPUSAHEB PARU-
LEKAR:

Will the Minister of HOME AF-
FAIRS be pleased top state:

(a) whether representatives of ex-
Andaman prisoners recently met the
Prime Minister, Finance Minister and
others and placed a memorandum for
fulfilment of the earlier commitment
of the Government for converting
Andamap Cellular Ja!] into a Natlon-
8] Museum;

(b) if so, the facts about the text
of the memorandum; and

(c) the reaction of  Government
thereto?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHR1 DHANIK LAL MANDAL): (a)
to (c). A memorandum was recently
presented  to the President of India
and the Prime “Ministér on behalf of
the ex-Andaman Political Prisoners’
Praternity Circle, Calcutta, in which
two demands were made namely (i)
the preservation of the Cellular Jail
at Port Blair as a National Memorial
and (ii) enhancement of penslons to
the ex-Andaman political prisoners,

" 2. With regard to the demand for
the preservation of the Cellular Jail,
in November, 1871, Government de-
cided that the approach towards this
should be to maintain its gaunt geve-
rity as this would be the most effec-
tive and poignant memorial of all.
The ex-Andaman - Political Prisoners'
Fraternity Circle were informed that
Government proposed to carry out
essential maintenance and  repair
works to keep the structure of the
Cellular Jail at Port Blair in good
condition.  Acccording to Andaman
and Nicobar Administration, some
items of repairs have been completed.
Howewver, certain items of repairs in
the Entrance Block and the three
Wings can be undertaken only afier
they have been vacated. The names
of the freedom fighters finalised in
consultation with the ex-Andaman
Political Prisoners' Fraternity Circle,
Calcutta, have been inscribed on 30
marble plaques and these are being
ingtalled in the Cellular Jail.

3. The Government are not wholly
satisfied with the progress of convert-
ing the Cellular Jail into a National
Memorial and have directed the An-
daman and Nicobar Administration
{o have the two wings vacated by the
end of 1978. A time-bound program-
me to construct alternative jall ac-
commaodation so that the entire pre-
miseg could be vacated is under m—
sideration,

_ 4. The demand for enhancement of
pensipns fo the ex-Andaman political
prisoners is under consideration.
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Starting of Business by Multinationals
in India

*524, SHRI D. N. TIWARY: Wil
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether Muyltinational Corpora-
tiong are being encouraged to start
their business in India;

(b) it so, the mnumber and pnames
of Multinational Corporations who
have signified their assent to start
business in India; and

(c) the number of licences or
works entrusted to the'm and  the
amount thereof?

THE MINISTER OF INDUSTRY
(SARI GEORGE FERNANDES): (a)
Government's policy in this regurd is
set out in puragraphs 24, 25 and 28 of
the Statement on Industrial Policy
presented fo Parllament on December
23, 1077,
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(b) and (), '.hudmﬂ.d all
ters of Inient and Industzial
ced including name of the party, ite
of manufacture, capacity, location
the project etc, are published
*“Weekly Bulletin ¢f Import
Export Licences and Industrial
ces” and “Monthly List of
Intent and Industrial Licences”,
ther, quarterly lists giving full details
af all collaboration proposals including
those involving foreign equity partici-
pation approved by Government are
also issued. These lists, inter-alig, in-
dicate the nams of the Indian Com-
pany, the name of the foreign colla-
borator, the item of manufacture and
whether the propoesal involves fareign
equity participation. Copies of thege
pubi.‘.c.atmns/li.lh are available in the
Parliament Library.

EEWE

;

Sevurity of Wemen Werkers in BEEL

*525. SHR1 RAJ SHEKHAR KO-
LUR: Will the Minister of INDUS-
TRY be pleased to state:

(a) what messures are taken in
BHEL to ensure mecurity of women
workers from exploitation by supe-
riors;

(b) whether any complaints against
individual officer or officers have
been received; and

(c) if so, what curative steps bave
been taken?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Exploltation of workers (including
women workers) by superior is mis-
conduct, unbecoming of a publc ser-
vant, prohibited under rule 4(1) (i)
of the Conduct, Discipline and Ap-
peal Rules of Bharat Heavy Electri-
cals Limited. Any violation of this
rule is punishable under the disci-
pline rules upto the maximum penal-
ty of dismissal from service. Com-
plaint of exploitation by a superior
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from a waman worker is viewed se-
riously and where the charge of ex-
ploitation  is proved strict action
would lie under the above rule.

(b) Yes, Sir. One complaint has
been received recently,

(e¢) The complaint is under investi-
gation departmentally,

Elimination of Disparity created in

Higher Services by non-implementa-

tien of Rule of Reservalion fer B.C.
and S.T.

*526. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of
SHIPPING AND TRANSPORT be
pleased o state:

(a) what steps have been or are
proposed to eliminate the disparity
created in higher cadre of services in
the Ministry by non-implementing
the rule af reservation meant for
Scheduled Castes and Tribes; and

(b) what is the position of Sohe-
duled Castes and Scheduled Tribes
in the total strength of higher ser-
vices during the last three years in
the Ministry?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHEIFFING AND TRANSPORT
(BHRI CHAND RAM): i(a)
This Ministry has been .implementing
the rules of reservation meant for
Scheduled Castes and Schedured Tri-
bes, wherever applicable, in the
matter of making appointmertts/pro-
motions in higher cadres uf services,
Efforts are constantly being made to
make up the deficiency in the num-
ber of Scheduled Castes and Sche-
duled Tribes to the extent possible.
It is, also proposed to teke special
measures to flll the gap wherever
exists

(b) The position is shown in the
statemant laid on the Table of the
House,

5. 15-8-1978 . ' . ' .

Sentement
Total No. of .
S. No. Position as on %?é%&nlfd?:::‘&:m.
o inthenl, Cae '
nistry

1. 1-1-1975 . . ' . . 203 6 1

2. 1-1-1976 195 7 1

q. 1-1:1977 . . . . . 210 8 1

4. 1-1-1978 . . . . a1y 10 1

216 12 1
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Goods Booking Agents

*528. SHRI K. PRADHANI: Will
tha Minister of SHIPPING AND
TRANSPORT be pleaseq to state:

(a) whether Government have
made any study regarding the goods
booking agents and lorry operators
‘for haulage of goods; and

(b) if so, the details therenf?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHARI
CHAND RAM): (a) and (b).
A Committee was appoint-
ed by Government on 2-6-1077 to

study the different systems prevalent

" in the business of goods transport

viz.,, parcel booking, full truck book-
ing and consignments which are
transhipped once or more than once
in transit, with a view to finding out
the present cost of operation, both
of truckg and of transport companies
and tp recommend the principles to
be followed or the factors to be taken
into account by the authoritles con-
cerned in fixing a reasonable rate of
commission which may be vetained
by booking agencies and charges, if
any, that may be recovered by the
booking agencies from consigners or
consignees. The Committee has not
yet submitted its report.
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Ihnﬂue.ﬂﬂlltdlleh Inadequate
arranfementy for Transport

*529. SHRI K. LAKKAPPA: Wil
the Minister of INDUSTRY be pleas-

ed to state:

(a) whether India Is self-sufficient
in salt production;

(b) quantity of salt produced dur-
ing the last two years;

(c) whether shortages are felt in
respect of supplies of salt in some
regions;

(d) if so, whether such shortages
ar¢ due to inadequate transport ar-
rangements; and

(e) the steps Governmeni propose
to take to remedy the above situa-
tion?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir.

(b) The production of salt in the
country during the last two years
was as under:—

Year Production
1976 40.78 lakh tonnes
1977 43.28 lakh tonnes

(c) 40 (e). According to the assess-
ment made, the monthly average
loading of 10,721 wagons was re-
quired during the period from Janu-
ary to June, 1978 from broad and
metre gauge gtationg on different
railways to meet the edible salt re-
quirement of States under the zonal
acheme but the actual loading of edi-
ble salt on account of lcensed and
unlicensed salt manufacturers from
broad and metre gauge stations on
different railways was 11,114 wagons
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per month during this period, There
should therefore be no shortage of
edible salt due to inadequate tram-
port arrangements,

Effect of Trombay Effluenis on Salt
Prepared from Sea-Waler

*530. SHRI YASHWANT BOROLE:
Will the Minister of ATOMIC ENER-
GY be pleased to state:

(a) whether it is g fact that the
edible salt prepared from sea-water in
Bombay is geiting radio active due to
Trombay efilluent; and

(b) if so, what steps Government
have taken or are going to take in
this regard?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Edible salt is
prepared by refining the salor evapo-
rated crude salt. This is, therefore,
radioactive because of the presence of
naturally occurring radioactive potas-
sium in it. The radioactivity
observed isg less than 1/10,000 of the
maximum permissible limit. This has
no relation to any of the activities of
the Department of Atomic Eaergy.

(b) Government hasg been keeping
a close watch on the radloactivity
content of the solar evaporated crude
salt for the last 20 years and
there is no cause for concern in this

regard.

Daily Broadeasting of Nepall News
Balletin by Gauhati All India Radio
Station
*531. SHRI K. B. CHETTRI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whethsr Nepali regional news 1s
broadcast only two days in a week
from ‘Gauhati All India Radio Station;

(b) if so, {he reasons thereof;

(c) whether the daily broadcast
of Nepali regional news is under thz
consideration of the Government; and

(d) it not, the reasoms thereof?
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) to (d). Though regio-
nal news in Nepali language is broad-
cast only twice a week, Gauhati Sta-
tion relays daily Nepall news bulletins
of the External and Home News Bulle-
tins. In addition, the two regional
newg broadcast in Assamese also terve
the listeners, including the Nepalis.
Any change will adversely affect the
programme content of the - Gauhati
Station which has already a high
quantum of news.
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Houseg to the Warrant Officers of the
LAF.

4940. SBHRL RAMACHANDRAN
KADANNAPPALLI: Will the Minister
of DEFENCE be pleased to state:

- (a) whether no houses of the laid
out specificationg are available to the
Warrant Officers of the IAF and their
equivalenis in the other services.
When the minimumi amount permis-
sible to have such accommodation by
Government is only Rs. 300; whereas
the rateg for similar purpose for the
officerg were enhanced from Rs £00 to
Rs, 800 anu 800 to Rs. 1000 respective-
ly with effect from June 1976 totally
ignoring the case of class II officers
such as Warrant Officers in the IAF
and their equivalents in other servi-
ces; and

(b) if so, what action is heing initiat-
ed.against the Director of Military
Estate for his oversight or such delicate
izsues? )

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
{b). As explained in answer to Unstar-
red Question No, 3355 cn 9-8-1978, the
difference in rental ccilings for hiring
houses for officers and others arises out
of differences in entitlement of plinih
area of accommodation. The question
of revision ot rental ceilings for person-
nel below officer’s rank in respect of
various stations has to be examined
with reference to avallability of houses
for hiring within the existing cellings.
The revision of rental ceilings is to be
{aken up by the Service Headauarters
with the Government and not by the
Director General Defence Lands and
‘Cantonments whose task i3 only to
make administrative arrangements for

hiring of houses on requisition made
by the Services, disbursement of rent,
etc. The Bervice Headquarters have
finalised certain proposals in this re-
gard and have sent the sapporting
statistical data to the Director Gene-
ral Defence Lands and Cantonments
for scrutiny and comments with refe-
rence to availability of houses within
the existing ceilings. On ruceipt of the
final proposals, the case will be consi-
dered further by the Government.

Orders received by M/s. Overseas
Enterprise from Burn standard
Company

4941. SHRI ROBIN SEN: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether M/s. Overseas Enter-
prise got orders valued Rs. 20/25 lacs
from Burn Standard Company Burn-
pur a public undertaking, without fol-
lowing the normal procedure of place-
ment of order;

(b) whelher the said Arm le M/s.
Overseag Enterprise is registercd with
Research, Design and Standard Crga-
nisation and has its office of its nwn:

(c) how many orders this particuiar
firm got from Burn Standard Compa-
oy during 1876-77 Order No., date
value of order;

(d) whether against Order No. 24071-
ISW dated 13th February, 1976, 1850
Kgs. of rejected materials on the basis
of company's approval of SKC's Memo
dated 16th October, 1976;

(e) If g0, the reason therefor; and

(f) whether the owner of M/s. Over-
seas Enterprise s related to a high offi-
clals in the Controller of Accounts
Department of Burn Standard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI«
MATI ABHA MAITI): (a). No, Sir.

(b). Yes, Sir.
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(c) Altogether geven numbers of
orders were placed on this party
valued at Rs 2,52,906.82 during 1076-77.
Details of orders and value thereof is
given belowi—

Order No. Datc Value
a407 . 10476 19,980°00
6sga ., . [29-7-76 2855000
6592 . . 3g7-76 3851000
6592 . . 141076 135,920'Co
sea6 . . 15976 10,050°00
5026 , , 10-10-76 40,086:00
6556 . . 6177 79.610'92

ToraL . 2,52,006° g2

(d) Order No, 2407-18W dated

13-2-76 was placed on Overseas En-
terprise for supply of 1000 Kgs. M.S.
rivets to specification 18-2155. Full
quantity wag supplied by party. 850
Kgs, of rivets had to be rejected. How-
ever, 200 Kgs. out of the rejecied lot
were consumed under orders of Shop
Manager to maintain continuity of pro-
duction, Balance of 650 Kgs. were
Teturned to the suppliers. This fact
was Intimated to suppliers on 25th
November,~ 1076/24th December, 1976.
On 18th October, 1976, internal report
to rejection was sent to Planning OM-
;er by the Store Keeper (Compunents)
KC.

(e) Rejeeﬂou ﬂﬁ’due to the mate-
rial being not upte required specifica-
ﬂon

(f) Yes, Sir. Shri A. R. Mukherjee
Controller of Accounts, Burnpur
Works—of M/s. Burn Standard Com-
- pany, is related to the owner of M/s.
Overseas Enterprises,
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T.V, Liosnce Reglstered upto 31-12-1973

4043. SHRI AMARSINH V, RAT-
HAWA:

SHRI AHMED M. PATEL:

Will the Minister of INFORMA-
TION AND BRD&DCASTING be
pleased to state:

(a) the number of T.V. Licences re
gistered ag on 31-12-1977;

(by the number of T.V. Licences
renewed for the year 1978;

(c) the number of cases in which

licence has not been renewed u on
30-7-1978;

(d) the measures taken by Govern.
ment to pursue the licence hulders to
get their lcences renewed; and

(e) the action taken qajmt the
defaulters?
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THE MINISTER OF INFORMATION
AND ‘BROADCARTING (SHRI L. K.
ADYANI): (a) The number of TV
licences in force ag on 31-12-1971 was
8,76,615.

(b) amd (¢). The informalion is
being collected and will be laid ¢n the
Table of the Lok Sabha,

(d) and (e), The Wirelesa Licence
Inspector first issues s nolice to the
defaulters pointing out the legal conse-
quences and reguesting them to get
their licences renewed within 15 days of
the receipt of the notice. Where there
is no response, the Inspector pays a
perscnal visit :nd explaing the provi-
slon of the Law {o the holder of the
TV set, Licences who fail to get their
licences remewed, in spite of these
efforts, atre prosecuted. Anti-evasion
drives are ulso orgunised ‘2o delegt sets
without Jioences,

Supply of Satefiites ang Allieg Haquip-
meni

4944. BHR] SARAT KAR:
SHRI AHMED M. PATEL:

Will the Minigler of SPACE be
plesned to state:

(a) ‘whether the Union Covernment
have entered into a contract with the
Ford Aerospace and -Commumication
Corporation of the United Sletey for
the supply of satellites and allied
equipment for the Indmn Wational
Satellite system; and

(b) it so0, the detafls thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (g) Yes, Bir.

(b) On July 21, 1978, the Depart-
meat of Space has awarded a firm
fixed price contract for the two TNSAT-
I flight spacecraft and allied equip-
ment and services to the Ford Aero-
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space and Communications Corporation
of the US.A, The INSAT-I spacecratt,
first o which i to be Bupplled 28
months  from July 21, 1978, and the
second 31 monfhs from that date are
multl-purpose  geo-stationary  orbit
spacecraft for providing operational
telecommunications, mateorology and
television services in the country.
The contract also covers supply of
satellite control equipment for the
Master Control Facility being estab-
lisheg in India, certain laumch support
serviceg such as orbit raising and de-
ployment of the spacecraft in final
orbit and initial manning of the Master
Control Facility for 180 days follow-
ing the launch of the first spacecraft
during which the Master Control Faci-
lity operation is to be gradually passed
on to the Department of Gpece person-
nel. The fixed firm delivery prive of
‘the :Cemiract is U8 '$ 60.496 milion,
ie., gbout Rs. 5044 craves in tewms of
the prevailing rate of exchange. In

" addittan, under the Conisact, the Con-

tracior may ‘become amitiled to -eern
additiona] amounts upto US $ 88 mil-
lion, ie., about Ms. 7.9 .crores, depend-
ing on the scteal pwslformance of 'the
two spacecruft in geo-siattensry -orbit
during their respective T year design
lives,

Elecirification of Villages in
‘Meghalagn

4045. SHRI P. A. SANGMA: Will
the Minister of ENERGY he plaased to
state:

(a) total number of villagas elecirl-
fled in Meghalaya (disirict-wisze) so
far; and

(b) total amount sanctioned for rural
electrification during this Arancial
year?

THE ‘MINISTER OF ENERGY (SARI
P. RAMACHANDRAN): (a). Out of
n tolal o 4,583 villages In Meghalaya
425 were elecirified az on Bist July



© 19fe. Districkwive detallé are s fol.
lowmr— :

EastKhasi Hills ~ , 176
Wost Khasi Hills . . 50
East Garo Hill . 40
West Garo Hill . . 43
Jaintia Hills . . 116

445

(). The Annual Plan for 1978-79
provideg for an allocation of Rs, 3.06
crores for rural electrfication in Megha-
laya. Detalls are ag follows:—

Ra. crores

REC Normal Programme 122
EHT Tramsmisiont Lines ., 075
MNP 1-09
Torar . q-06
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Earmarking of Funds for Tribal Sub-
Plans by Cemiral Ministries

494p. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of 10OME AF-
FAIRS be pleased to stale:

{a) whether hig Ministry intimated
the policy decision to all the Ministries
at Centre to earmark funds for fribal
sub-plan areas;

(b) if so, the Ministries which have
so far earmarked funds for these areas
Ior the year 1978-79 and rest of the
plan period;

(c) if not, the reasoms thereof; and

(d) the Ministries which have :o far
studied and idenlified {he development-
al problems of tribal areas?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Yes, Sir.

(b) to (d). The exercise is being
done by the concermed Minisiries as a
part of formulation of medium.term
plan 1978—83.

2588 LS5—4
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Programmes in Reglonal Radio Stations
regarding Actlvities of Legislatures

4p50. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of INFORMA-
TION AND BROADCASTING be pleas-
ed to state:

(a) whether it s a fact that as a
result of inadequate publicity in the
newspapers about the activities of the
electeq legislatorg about the work they
are raising the issues in the Legislature
badies for the welfare of their consti«
tuents, the need is being felt that some
via media be provided to l2gislators so
that they can apprise their constl-
{uents about these issues;

(b) if so, whether Governinent have
a proposal to include g regular pro=
gramme in Regional Radio Stations
and invite concerned legislators to
apprise their constituenis through
radios; and

(c) if not, his own reaction in this
regard?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (c). Regional
news bulleting include matters raised
by legislators in wvarious legislative
bodies, depending on the newsworthi-
ness of the items. These bulletins
mention the names of the legislators
also to the extent possible,

(b). No, Sir.

Representation from Dismissed Service
Men's Association, Kerala

4951. SHRI C. K. CHANDRAPPAN:
Will the Minister of DEFENCE be
pleased to state:

(a) whether the Ministry have receivs
ed a representation from the ‘Dismis-
sed Service Men's Association’, Kerala
State Committee, Chala, Cannanore
regarding the problem of thousand of
employees whose services were termi-
nated after police verification;
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(b) it so, the detaily thereof;

(c) whether it is a fact that few of
these victims on police verifications are
‘people whose services were terminated
during emergency; and

(d) in view of this what action Gov-
ernment have taken for these people?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) We
have received two representations from
the Association one dated 21.8.1877
addresseqd to the Unicn Minister of
Industries, in January, 1878, and the
other dated 28-7-1978 addressed tq the
Defence Minister, in August 1878,

(b) In the first, the Association had
_demanded the abolition of what it calls
“political police verification” by the
Centre and the States, and the re-
instatement of persons dismissed on
account of such verification during the
period 1960—1977.

In the second represenfation, the
Association has sought the ::-‘nstate-
ment of 15 Army personnel ‘disniissed’
during the Emergency,

(e) and (d). The services ol some of
the recruits were terminated as per
normal rules. No vietimization due to
the Emergency, or otherwise, appears
to be involved in any of these caces.
Nevertheless. a review of all such cases
is in progress.

Licence to Big and Small Entrepre-
neurs for setting up of Industries In
Backward Areas

4952. SHRI MOHINDER SINGH
SAYIAN WALA: Will the Minister of
INDUSTRY be pleased to state:

. (a) what is the number of licences
granted to big business and small en.
trepreneurs to set up industries in the
backward areas in the country:

(b) the number of industries set up
ag a resylt thereof; and
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(c) what is potantial of employment
created for the people of the areas
concerned?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) 85 Indust-
rial Licences were issued during the
calendar year 1977 and January-June,
1978 under the Industries (Develop-
ment and Regulation) Act, 1851 for
selting up of new undertakings in the
backward areas of the country. Of
these, 2 industrial licencey were issued
to undertakings registered under the
MRTP Act, 1969.

(by An Industrial licence is issued
with an initial validity period of 2
years, which can be extended for an-
other period of 2 years on the Lasis of
adequate - justification. It gerecally
takes about 3 to 4 years for an indust-
rial licence to fructify. It is, there-
fore, not possible to indicate at this
stage the number of industries set up
as a result of industrial licences issued
during the period from 1-1-1877 to
30-6-1978.

() Information in regard te employ-
ment potential of the schemes for
which industrial licences have been
issusd during the ahove mentioned
period is not readily availahle.
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Appointment from Open Selection
Quote in H.AL., Baagalore

4954. SHRI TULSIDAS DASAPFA!:
Will the Minister of DEFENCE be
pleased to state:

(a) whether in HAL Bangalors, ins-
tructions were issued for reserving 25
per cent of the open selection quota
for appointment to Grade III exclu-
sively for the ex-management trainees
ang similar reservations for ex-design
trainees in addition to the reservation
of the percentage posts to the Schedul-
ed Castes and Scheduled Tribes ard
Backward Classes;

(b) whether Government are aware
that such reservation for ex-design
trainees and ex-management trainees,
by depriving the opportunities to others
working in the same grade viz., Grade-
II. and doing similar or some nature
of work is violative of Art. 16 of the
Constitution of Indla: and

(¢} if so, what Government propose
to do {o rectify the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) Yes, Sir.

(b) Such reservations do not v'olate
Article 16 of the Constitution.

{¢) Does not arise,

Broadeasting of Regular Rural Pro-
grammeg over ALR. Stations in
Arunashal

4985. SHR] BAKIN PERTIN: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether no station in Arunachal
Pradesh is broadeasting regular rural
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grammes or intengive agriculture
programme and such important pro-
grammes like radio lessons 1n agricul-
ture etc.;

(b) Government’y plans us lo give
proper education in greatly neglected
and underdeveloped people of Aruna-
chal Tribes in this regard;

(c) is there any plan to start morn-
ing and afternoon programsmes from
ﬂ;:l present radio stations in Aruna-
chal;

(d) it so, from what date the Gov-
ernment will start these programmes;
and

(e} if not, what is the volicy of Gov.
ernment in this regard?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): {(a) and (b). The three Radio
Stations of Arunachal Pradesh le.
Passighat, Tezy and Tawang, are serv-
ing a wuseful educational purpose
through their informative and cultu-
ral programmes of local and rural
bias, in conjunction with the broad-
casts from the Dibrugarh All India
Radio Station in a large number of
tribal  languages/dialects for the
Arunachal Pradesh. However, the
three Stations of Arunachal Pradesh
do not have any specialised pr:gramme
Unit.

(c) No, Sir.
(d) Does not arise.

(e) It is proposed to set up a full-
fledged radio station at Itanagar during
the 6th Plan period. This will provide
a more sustained and improved servioce
to the people of Arunachal Pradesh.

Cases of Trafic Offences Pending In
Dellil Courts
4056. SHRI 8. G. MURUGAIYAN:
Will the Minister of HOME AFFAIRS
be pleased to stale:

(a) whether a number of cases of
traffic offences are pending in the
Delhi Courts for a long time,;
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(b) it so, the detalls and ressoms
therefor; and

(c) the steps being taken to dispose
of these ceses immediately?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (c). There is a backlog of cases
because the rate of institution of chal-
lans is higher than the rate of disposal
of cases. Efforts are being made to
set up more courts to clear the arrears.
Some of the other reasons for Jelay in
disposal are incorrect address of the
accused, subsequent change in address,
and change in ownership of vehicles.
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Shifting of Salt Commission's Ofice
from Jalpur to Gujarat )

4858. SHRI F. P. GAEKWAD: Wwill
the Minister of INDUSTRY be pleased
to state;

(a) whether Government of Gujarat
have made a proposal fo Central
Government to shift the office of Salt
Commissioner to  Gujarat from
Jaipur;

(b) whether State Government have
also made a proposal to estabiish a
separate Salt Cess Board fo ensure
proper utilisation of salt cess collec-
tion; and

(c) if so, Government's reaction to
these two proposals?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITD): (a) Yes, Sir.

(b) Yes, Sir.

(c) These matters are covered,
inter glia, by the terms of refercnce of
the Salt Enquiry Committee which is
being set up to undertake a com-
prehensive review of the Salt Industiry.
The Central Government would take
decigions ir these mmtters after con-
sidering the report of the proposed
Committee,
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Cilosure in Aluminium Utensils
Industry

4860. SHRI AHMED M. PATEL:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that Small
Scale Industries manufacturing alu-
minium utensils in the country parti-
cularly in Gujarat State are facing
closure due to shortage of material;

(b) the steps taken by Government
for the safeguard of these industries;

(c) whether the small scale indus-
trial units have represented in this
regard; and

(d) if so, steps Government have
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Govern-
ment are fully aware of the difficulties
being faced by small scale units all
over the country in getting sufficient
quantities of aluminium required for
utensils due to shortage of indigenous
production,

(b) The shortfall is being met
ithrough imports.

(¢c) Government have received re-
presentations from the small scale
units about shortage of aluminium.

(d) Arrangemenis have been made
to distribute the imported material
to meet the ghortage.

Import of Plant and Equipment by
B.HE.L.

4961. SHRI S S. DAS: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether B.H.EL. propose to
have massive imports of plant and
equipment for power programme of
the country; if so, details of the same;
and

(b) the recommendations of the
BHEL, to achieve the Sixth Five Year
Plan power target of 18000 MW?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) No, Sir.

(b) The power programme of 18,500
MW for the Sixth Plan has been
analysed in detail by BHEL and steps
to increase the capacity of the manu-
facturing plants have been taken.
Investment proposals to augment the
capacity of the boiler plant and tur=
bine plants have been made. Keeping
in view the present capacity, the time
frame of build-up of additional capa-
city and the delivery requirements,
selective import of critical components
will be made, BHEL have built up the
project engineering and project
management expertise and are
strengthening their organisation so
that the power targets can be met.
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Bale of Cement in Small Packets

4962. BHRI NATVARLAL B. PAR.
MAR: Will the Minister of INDUSTRY
be pleased to state:

(a) whether the cement is sold in
bags and permits are issued to con-
sumers by the Civil Supply Depart-
ments in Delhi and various parts of
the country only for bags;

(b) what steps are being followed
for making available cement in retail
i.e. one kg to two kg or 5 kg to
ordinary needy and poor consumers at
reasonable price;

(c) whether i1 is a fact that those
who need cement for filling the holes
or plastering the patches in walls or
fer putting electric wires or water
pipes have no arrangement for buying
small bit of cement and they have to
purchase it a‘ fantastically high price
from retailers;

(d) whether Government propose
to advise the State Governments to
authorise licensed holder stockists of
cement to gell a fixed percentage of
the commodity to those who stand in
need of small quantities of cement
urgently; and

(e) the details in this respect?

THE MINISTER OF STATE IN THE
MINISTRY OP INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Yes, Sir.

(b) There is no such proposal at
present.

(c) to (e). It is not considered
desirable to encourage sale of loose
cement in gquantities of less than a
bag.

Land allotted to School in R. K.
Puram, New Delhi

49063. SHRI BALWANT  BINGH
RAMOOWALIA: Will the Minister of
HOME AFFAIRE be pleased to state:

(a) whether complaints have been
receired by the Police and his Minis-
try regarding illeged obstruction,
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trespass, theft and removal of land
marks by Government servants and
their Welfare Associations, on iand
officially allotted to a School in
Sector III, R.K. Puram, New Delhi,
resulting in serious danger of breach
of peace; and

(b) it so, the action the Police und
his Ministry have taken to ensure
proper possession and use of the land
to the lawful allottees and the action
taken to bring the wrong.doers to
hook?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1I DHANIK LAL MANDAL):
(a) and (b) . A complaint dated 27-
6-78 from Secretary, K.G. and Junior
School Parents and Teachers Associa-
tion, Sector III. R. K. Puram, New
Delhi. was received by the R. K.
Puram, Police and this Ministry. It
was alleged therein that the residents
as well as the office bearers of the
Residents  Welfare  Association of
Sector I1I, R. K. Puram were causing
obstruction in running the said School.
Enquiries revealed that a piece of land
in front of guarters Nos. 609 to 628
in Sector 111, R.K. Puram, was allotted
to K.G. and Junior School to be run by
Parents and Teachers Association.
This was, however, objected to by the
residents of the area and the office
bearers of the Residents Welfare
Association, Sector 1T, R. K. Puram.
According to the Delhi Police the
matter was am'cably settled on the
intervention of the Member Metro-
politan Council and the Municipal
Councillor of the area on 16-7-1978.

Quantity of Newsprints sliotted to
dxily ‘Samaf

49684. SHRI PADMACHARAN SAM-
ANTSINHERA: Wil the Minister
of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether in Orissa, the only
oldest heavily circulated daily Oriya

newspaper (Samaj) which goes to
every remote corner of the State had
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mot been published with full pages on
28th Juiy for short supply of news-

print papers;

(b) it so, total number of circula-
tion of fhe daily Samaj mnewspaper
(Oriya) and total guantily of news-
print papers allotted in the year 1977.
78 and 1978.79;

(c) among the allotment when
actually the newsprint  papers had
‘been received by the newspaper:

(dy real cause for not receiving the
alloited newsprint papers in full
quantity in time; and

(e) action taken on the represenia-
tion from the Editor of paper to the
‘Minister?

THE MINISTER OF INFORMATION
ANDr BROADCASTING (SHRI 1. K.
ADVANI): (a) It has come to the
notice of Government that the daily
Oriya newspaper '‘Samaj’ was publish-
ed in four pages on July 28, 1978.

(b) and (c). The circulation of
Samaj has been shown in the Annual
Statement furnished hy the paper as
58,688 copies per publishing day for
the year 1977.

As regards the quantity of news-
print allotted, it is presumed that the
information required is the entitle-
ment of newsprint worked out. In
1977-78, the paper's entitlement came
to 1115.11 mts. of newsprint. After all
adjustments for excess drawn and
shorl consumption and advances made
in 1976-77 and 1977-78, the balance
entitlement due was 256.78 mts. made
up of 51.27 mts. of imported news-
print and 205.51 to be supplied by
NEPA.

This quantity of 51.27 mis. of im-
poried newsprint was released to the
paper on July 20, 1978 by STC from
their buffer stock. Calcutta.

The authorisation for Nepa (indigen-
ous newsprint) for quantity of 205.51
mis. of newsprint was issued by the
office of RNI on March 2, 1978. Its
validity stands extended te 31-8-1978.

As for 1978-79, no application has
yet been received from the paper.
However,"STC has allotted 450 mis. as
advances for 19878-79.

(d) The main reason is that the
paper submitted the application for
aliotment of newsprint for the year
1977-78 only a month before the
expiry of the licensing year.

(e) No such representation has heen
received. .

Expenditure on Nationa] Highways
in Maharashira

4965. SHRI VASANT SATHE: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the expenditure incurred on
National Highways in Maharashtra
during 1977-78 and outlay approved
National Highway-wise for the current
vear,

ib) whether Government have
received some . proposals from the
State Government for allotment of
more funds and conversion of State
highways into National Highways
taking up major repairs ete, and
(c) if so, details thereof and decision
taken?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) During 1877-78.
Rs. 724.98 lakhs were spent on deve-
lopment of National Highways in
Maharashtra. A provision of Rs. 870
lakhs has been made for 1978-79 as
detailed below National Highway-
wise:

(Rs. in lakhs)
N.H. No Rs. Lakhs

3 . . - 273 24
4 . i . . 19104
6 . . . 10165
7 - . . 18-39
8 . . . . 518
9 . . " i 20° 35
13 . . B . 449
Ll B . f . 47" 51
50 . . . 15
ToTAL . . 67000
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(b) and (c). No request has, as yet,
been received from the Maharashira
Government for allotment of more
funds during 1978.79. They have,
however proposed 12 routes for in.
clusion in the National Highway
system. Due to financial constraints,
it has not been possible to accede to
this reguest.

CBI enquiry into BHEL Advertise-
ments

4466, SHRI SKARIAH THOMAS:
Will the Minister of INDUSTRY be
pieased lo state:

(a) whether the CBI made any
enquiry intp the allegation of issuing
of advertisement through a particular
agency by the BHEL Chairman;

(b) il so, what are the findings of
the enquiry; and

ic) the action taken on the report?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Nos, Sir.

t{b) and (c). Do nol arise.

EX-INA personnel in Government
Employment

4967. SHRI  SUSHIL KUMAR
DHARA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of ex-INA (Indian
National Army) personnel who are at
present employed in  wvarious Minis-
tries/Departments of the  Central
Government; and

(h) the number of above.mentioned
ex-INA personnel who joined Central
Government service on or before, 31st
December, 1951 and are still in
service?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) and (b).
Since appoiniments to varlous posts/
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services are made by the different
Ministries/Departments controlling the
cadre. the information asked for in
part (a) and (b) of the question is
not available with us

Assistance to States for modernisa-
tion of Police Forges

4068, SHRI AHMED HUSSAIN:
Will the Minister of HOME AFFAIRS
be pleased to state the break-up of
amount given to each State/U.T. for
modernisation of their Police Forces
during last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
A statement showing Central Finan-
cia] assistance released to the State
Governments under the Scheme for
Modernisation of Police Forces from
1975-76G to 1977-78 is appended.

Information  in respect of Union
Territories is being collected and will
be laid on the Table of the House
after it is coilected.

Statement

Central Financial Assistance released io the State
Governments under the Scheme for Modernisation
of Police Farces from 1975-78 o 1977-78.

5. No. Name of State. Central
Asistance

released.
(Rs. in lakhs)
1. Andhra Pradesh . . 15508
2. Assam . . . . 73° 00
3. Bihar ' f . . 76 30
4. Gujarat f . N o 36
5. Haryana . . . : 4o 8o
6. Himachal Pradesh | N 3313
%. Jammu & Kashmir., . oB- 28

8. Karnataka - . .

123°05
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8l.No.  Name of State Central
Asmistance
(mﬁmlufl

6. Kerala. | 5 . . 5900
10. Madhya Pradesh . . 106 4o
1. Mabarashtra. |, | 14600
12. Manipur , a . g 22' 65
13. Meghalaya . . 3726
14. Nagaland . . . . 2130
15. Orisa . |, | 63-00
16, Punjab : v . 49°35
17. Rajasthan % . . 134° 57
18, Sikkim : . . 18- 00
1. Tamil Nadu . . 166- 54
2u. Tripura. - P . 2112
21. Unar Pradesh . | | 157-84
22. West Bengal. . . 118 g2
Toran . . 1749°95

T.V. facilities for Rural Areas

4u69. SHRI ANNASAHEBR GOT-
KHINDE: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to refer to the reply given
to Unstarred Question No. 1573 on
26-7-1978 regarding T.V. facilities for
Rural Areas and state the names of
the places alongwith their States,
where the proposed eight relay centres
are going to be located?

THE MINISTER OF INFORMA.-
TION AND BROADCASTING (SHRI
L. K. ADVANI): Besides Asansol
(West Bengal) and Kasauli (Himachal
Pradash), which are approved schemes
of the V Plan, il is proposed to have
T.V. Relay Centres at the following
places:

(i) Cuteack Orisa
{ii) Murshidabad West Bengal
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Rajasthan

(iv) Varanasi Uttar Pradesh
(v) Vijayawada Andhra Pradesh
(vi) Panaji
(vii) Medurai

(viii) Jammu
qaaia & fod edt FeAr
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(iii) Ajmer

Goa, Daman an d Diw
Tamil Nadu
Jammu & Hashmir
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Granting of permanent commission

4871. SHRI SURAJ BHAN: Wil
‘the Minister of DEFENCE be pleased
‘te state:

(a) whether it is a fact that the
"SSRC officers of the Army
Dental Corps are given two chances
for grant of permanent regular com-
‘mission;

(b) whether SSRC officers who are
granted second or subsequent chance
for PRC, have tp lose their seniority
by one year for pay and promotion;

(¢} whether in two cases the above
ruleg have not been gdhered to, there-
by giving rise to serious discrimina-
tion between the officers of the same

category;

(d) whether any representation
have been recelveq by Government
against this discrimination; and

(e) if so, what decision has been
‘taken on the said representation?

‘THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
“Sir.

(b) As per orders irsued on 23-3-86,
seniority of officers granted P. R, C.
in their second attempt was to be re-
duced by ons yvear. This provision of
cut in seniority was abolished in July
1868, but it was stipulated that cases
of those officiers whose senlority was
reduced on grant of P. R. C. prior to
April 1068 would not be re-opened

(c) to (e). It has recently come %o
light that in case of one officer the cut
in his seniority by one year was impos-
ed whereas ina few other cases, no such
cut ‘whs effected. A representation
from the affected officer has been re-
celved and is under considerafion,
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Production of d&ocumentary flm en
Henry Louis Vivian Deroxzio

4972, SHRI A. E. T. BARROW: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to
state;

(a) whether it is a fact that a do-
cumentary fllm on Henry Louis
Vivian Derozio (1809-1832), the Anglo-
Indian poet and the first National
Bard of Modern India is being pro-
duced by the West Bengal Govern-
ment;

(b) the name of the person taking
the role of Henry Derozio;

(e) the language in which the film
is being produced;

(d) the length of the fllm; ang

(e) whether a synopsis of the film
is available and if so, the source
from which it may be obtained?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) to (e). No, Sir.
No documentary film on Henry Louis
Vivian Derozio is being produced,
However a full length feature film
on the life and activities of Henry
Louis Vivian Derozio is being produ-
ced by West Bengal Government.
The name of the person playing the
role of Derorio is Ujjal Sengupta.
The film is being produced in Bengal,
Its length would be approximately
12,000 rumning feet according to the
scheme submitted by the Director of
the film. The synopsis of the film
can be obtained from the Govt. of
West Bengal.
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Atrocities on Harljans in Bihar

4975, SHRI A. K. ROY: Will the
Minister of HOME AFFAIRS be

pleased to state:

(a) the number of cases of artroci-
ties on Harijans and Adivasis written
or forwarded by the MPg in the
State of Bihar in general and Dhan-
bad in particular that have received
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by the Ministry since January, 1878
with facts in detail and the nature of
atrocities referred;

(b) the number of cases in which
the Ministry has the information of
final action from the State Govern-
ment and the number of cases in
which the MPg; have been informed
accordingly; and

(¢) whether jt is a fact that the
progress in this direction is very un-
satisfactory, if so, the reasons there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OoF HOME
AFFAIRS (SHRI DHANIK LAL
MANDAL): (a) to (¢). A statement
is laid on the Table of the House.

Statement

Details of communications, as pur yecords, réceited from Memiver « of Parliament on atrocities on Harijans
and Adicvasis in the State of Bihar since FJanvary, 1978 aye given below:

No.

Sl. Name ofthe Hon, Mem- Date of his communication and
ber, subject matier of representations
forwarded.

Action taken

1. Shri A. K. Roy
tion from a

Begusarai
dispute,

2. Shri A. K. Roy .

regarding harassment,

2and March, 1978,

. 17thMarch, 1978, Represcnta-  Acknowledged by the Minister ¢f
arijan lady of
regarding a land

State Government of Bihar wan,
moved to ensure that T
action against the cffender
;vus “l:lm in accordance with
law an r help/assistancr
afforded ]:;DP‘;F l“g{lr\fcd on
priority basis. They were alwo
uested to intimate the result
of the enquiry direct to the MP.

18th March, 1978. Threcrepre.  Acknowledged by the Minister «f
sentations from Harijans (two
fram Mongh

one from D{r

State. Copices of the represen-

District and  tations were sent to the State
anbad District) Covernment  and a report
called for. An interim reply

hassince been received that the
would be sent immedia-
tely on receipt from Distric
. authorities,
Represen-  Acknowledged by the  Minister of

3. Shri A. K. Roy .

tations from two Harijans (one

from Dhanbad Distt. and the

nﬁ‘lr.tﬁ:om'l"-hwi Bagh D‘i’nﬂ

regarding harassment and re-

. ‘garding Ellrged beating up of
mml prisonersin the Hazari-

K Jail in  November,

1976. o

State, Copy of the represen-
tation was sent to the State

ment andarepert called
for which is still ewaited,
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5l. Name of the Hon, Mem-
('8 ber. Date of his communication and Action taken

subject matter of representations
furwarded,

4. Shri A, K. Roy Gth April, 1978, Representation
offour Adivasis ladies of Dhar
Kera Colliery in Dhanbad re-
garding molestation,

5. Shri A. K. Roy . 14th April, 1978. Two
resenitations from  Harijans
one from Dhanbad Distt. and

the other from Hazari Bagh
Distt.) regarding land dispute
etc,

, 6. Shri A. K. Roy . 18th Ag)il. 1978, Representa-

. tion trom Kisto Hadi of village
Khedari,

7. Shri A K.Roy . .
from 4 members of a Hari-
jan family of Distt. Dhanbad
complaining agains{ harass-
ment and requesting for a Job
in the Bokaro Steel Project.

8. Shri A, K.Roy . « 5th May, 1978, Representation

from Harijans and Minority
commmities of Shimla
Colliery of Dhanbad Distt.
regarding their rchabilitation
atasafer place.

9. Shri A, K. Roy . 24thMav, 1978, Representation

a Harijans of Dhanbad
District against dispossession
of land,

1o, ShriA.K.Roy .
tations from Hrijansof Mon-
ghyr and Dhanbad Distt, re-
garding atrocitics against them.

11, ShriA. K.Roy . « 6th June, 1978. Representation
from we. sections in Dhan-
bad regarding harassment
against them.

Acknowledged by the Minister
of State. Copy of the represens
tation was sent to the State
Government and a reportcal-
led for which is still awaited.

re- Acknowledged by the Minister of

State. Cupy of the represontas
tion was sent 10 the Siate
Government and a report cale
led for which is still aw aitr o,

Acknowledged by the Minister oy
State, The  representation
along with a copy of covering
letter were sent to the Govern-
ment of Bihar {under intima-
tion to the Hon. M.P,) with
the request that instructions
may be isued to the ccn-
cerned authorities for expedi-
tious and sympathetic acticn
in these cases, and to intimate
the [actual position to the
Hon'ble MP.

a6th April, 1998. Representation Acknow d by the Minister of

State, Copy of the rcprrsen-
tation was sent to the Stare
Governmentand a reportcalled
for which isstill awaited.

Tio.

Do.

a4th May, 1478, Three represen-  Acknowledged by the Minister of

State. The representotion aiong
with a copy of covering Jetter
were sent to the Government of
Bihar ‘i'und.er intimation to the
Hon'’ble MP) with the roquest
that instructicns may be jssared
to the concerned authoritic: for
expeditious and sympathetic
action in these cases, and to
intimate the factual position to
the Hon'hle M.P,

A ropy of the representation was
sent to the Govt.of Biharand a
report was called for which i
still awaited, .
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Sl. Name of the Hon. Mem- Date of his commmication and Action taken.
No. ber subject matter of representioms
forwarded.

12. ShriA. K. Roy
Tum two

13. Shri A. K. Roy .

aoth June, 1978, Represen
of the Harijans of Dhanbad

Distt. rrga.r!!ll

ing atrocitirs,

. 7th June, 1978. Representation Mknw—lcgd by the Minister off
fry ; ansof Dhanbad  State, The
Distt . regardi
against them,

representation
along with a copy of coverin,
letter were sent to the Govt. of
Bihar {under intimation to the
Hon. M.P.) with the request
that instructions may be iss

to the concerned authorities for
expeditious  and sympathetic
action in these cases, and 1o
intimate the factual position to
the Hon, MP,

atrocitics

‘ntation Do.

14 ShriA K. Ry . 18th July, 1978. Representation Dao.
regarding murder of Adivasi of
Dhanbad District by anothrr
person { Teli by Gaste).g

15. Shri A. K. Roy
ing commit

afth July, 1078, Atrocities be- A copy of the representatic n was
i by Ganga

(soshala on Adivasis of Chak

Naravan of Dhanhad,

wnt to the Goverrmert of
Bihar and areportwas called
for which in will awaited,

Complaint against Vigilance Officer

4976. SHRI MANORANJAN BHAK-
TA. Will the Minister of INDUSTRY
be pleased to state:

(a) vigilance and carpet sections
in the Al India Handicrafts Board
are headed by one officer against
whom there have been maximum
complaints;

(b) it so, all complaints against the
Carpet Centres are ultimately reach-
fng the same senior officer and that
fs the reason why there have been
no genuine investigations; and

(¢) why it is not possible to give
over these complaints with immediate
effect-in public interest to some other
officers?

THFE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) and
(b). The Vigilance Officer of the All
India Handicrafts Board functions as

Special Assistant to the Head of the
Organisation, viz. Development Com-
missioner (Handicrafts), in all vigi-
lance and allieq matters. He is also
looking after the overall policy, plan-
ning, guidance and coordination work *
in respect of carpets and overseeing
implementation work ip Northern,
Central and Eastern Regions. Veri-
fiable complaints received by the
above Officer have been got duly
investigated, subject to relevant Gov-
ernment instructions.

(c). Does not arise.

Production of HMT watches in
Srinagar Unit

4077. SHRIMATI PARVATI DEVI:
Will the Minister of INDUSTRY be
pleased to state;

(a) whether it is proposed to raise
production of the Srinagar Unit of
the HMT watch factory; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITD): (a) Yes,
Sir.

(b) It is proposed to instal balanc-
ing plant and machinery for increas-
ing the capacity at the Srinagar
Watch faclory from 3 lakh watches
to 5 lakh watches. Additional em-
ployment of about 300 is estimated.

Empleyment of Civilians in the Field
Ammunition Depots

4978. SHR] KISHORE LAL: Wwill
the Minister of DEFENCE be pleased
to state;

(a) whether it is a fact that all
cutegories of civilian viz., clerks;
Mazdoors, Packers and Carpenters
are employed in all the Field Ammu-
nition Depots; and 5,

(b) if so, why are the civilian
store-keepers not employed in these
Field Ammunition Depots, who are it
for fleld service?

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM): (a) No,
Sir. The categories of civilian staff
emploved in Field Ammunition De-
pots are—

{i) Locally controlled industrial
staff such as tradesmen and Maz-
doors,

(iiy Locally controlled non-indu-
strial staff such as Daftry, Fire-
men, Fire Engine Drivers,

(iiiy Centrally controlled non-in-
dustrial staff such, us Clerks and
Supervisory Fire Stafl.

(k) Military personnel are employ--

ed in charge of stores in Field Am-
munition Depots ag these units are
required to issue ammunition to the
troops round the clock and when-
ever called upon tg do so, Civilians
generally reside away from the De-
pots and have restricted working
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hours. Hence, it is not in the operar
tional interest to employ civilian.
store-keepers in Field Ammunition
Depots.

Number of C.O.R, Licences issued

4579, SHRI GOVINDA MUNDA:
Will the Minister of INDUSTRY be
pleased to state:

(a) how many COB licenceg. are is-
sued during last 3 years, in which
capacities are to be determined in
future;

(b) the names of units, present
capacity approveg and reasons for de-
ferring the decision of actual produc-
tion achieved; and

(c) under what' provisions of 1
(D and R) Act, rules and regulations
COB licences were issued and under
what rules capacities to be fixed are
deferred; was it mentioned in notifi-
cation of COB licences, if so, details
of the same; if not, how would Gov-
ernment plug the loophole?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMAT] ABHA MAITI): (a)
The number of COB lcences issued
from 1st January, 1876 to 30th June,
1978 with provisional capacities total
23.

(b) The names of the parties and.
the provisional capacities approved in
each case are given in the attached’
statement. The reasons for fixing
provisional capacitics in these cases
are explained in reply to part (c)
below.

(c) Provisions contained in Sec-
tion 13(1) (a), (b) and (c) of the
Industries (Development and Regu-
lation) Act, 1951 provide for grant of
COB licences to industrial undertak-
ingg in certsin circumstances. men-
tioned therein. Capacities to be en-
dorsed on carrying-on-business He-
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.ences are governed by executive ins-
‘tructions and mnot wunder any rules
made under the Industries (Develop-
ment ang Regulationy Act. The ecri-
‘teria followed while fixing capacities
in COB licences are as under:.

(a) Where production hag been
established and reported for a
period of more than one year prior
to the specified date, the capacity
may be fixed at the level corres-
ponding to the highest annual pro-
duction, subject to a minimum
.economic capacity to be determined
in respect of the concerned indu-
-stries/products, whichever is higher.
‘There may, however, be cases
where it may not be practicable to
fix a minimum economic capacity.
In such cases, the capacity will be
fixed provisionally on the basis of
peak production in any of the pre-
vious years.
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(b) Where production had com-
menced within less than one year
before the specified date or the un-
dertaking has not yet gone into
production, the capacity may be
provisionally determined on the
basis of the minimum economic
capacity. But in cases where it is
not practicable to fix the minimum
economic  capacity, the capacity
may be provisionally determined
on the basis of the capacity claimed
or the computation based opn plant
and equipment installed.

{c) Where a minimum economic
capacity or a provisional capacity
is fixed, this capacity will have to
be fixed finally on *h: basis of the
highest annual production, after
the unit has been in production for
a period of 3 years,

These criteria are uniformally ap-
‘plied in all cases of COB licences,

Beatement

ngfmmudmﬁuwmfwrﬂuco.ﬂ qun issued during 1996, 1977

January— June 1978

8l. No. Name of the party

Item manufacture and provisional capacity
approw,

3

1t Mjs. Kalyan Industrial Corporatinon,
Calcutta,

2 MjJs. Technical Cables, Mandyal, (A.P.)

3 M/s. Rajasthan Transmision Wires, Jaipur,

(Rajasthan).
4 M. Steel & Allied Products,, Calcutta

5 \{fl Aluminium Cables & Conductors (UF)

., Calcutta,
‘6  M/s. Basant Udyog, Calcutta

7 M/s. Ranger Breweries Lid,, New Delhi,

8 Ms. Sona Distilleries Private Ltd., New
Drelhi

AAC/ACSR Conductors above 19 Strands—
1500 MT. (Provisional).

AAC/ACSR Conductors above 19 Strands—
2,000 tonnes p.a. (Provisional)

AAC/ACSR Conductors above 19 Strands—
5,000 M.T. (Provisional)

« Agricultural Implmmu (Ghamalla — 2,000
visional).

tonnes (Pro
MG,'ACSR Conductors above 19 Strands—
M.T. (Provisional)
. cultural Implements viz. Ghamellas
éwl’uhnln, Shovals, Kodali etc.—g,000
tonnes (Provisional)
Indian Made Foreign Liquors ~—1100 . bulk

kilolitres. (Provisional

Malt Whisky—g50 bulk Kilolitres
(Provisional)
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1 2 3
9 Patiala Distillers & Manufacturers  Indidn Made F Eﬁnou and Country
ﬂn} Lud., Distt. Patiala (Punjab). ].am——uoo

(

10 . West India Distilleries Pvt, Lud., lndnn Foreign l.;qtm-—nco. Eulk

M&nplm. Ean a provional besis)

11 M. Kay Distillery Industries Ltd,, Bombay Indian Made Forcign Li uor and | Country
Liquor- ‘1100 bulelLul
(on provisional basis),

12 Ms. Jammer Taluka Sugar Cane Producers Indian Made Forei Liquors— 655 bulk
Pmculmg Coop. Society Ltd., Maha- Kilolitres = .
(on provisional basis)

13 Mﬁ Vidarbha  Liquor |Corporation, Country Lu.lum- 450 bulk Kilolites,
(on visional basis)

14 Mjs. Himachal Pradesh Miveral und In- Country Liquor-—-1100 bulk kilelitrex.
dum.rml Development Corporation Lid.. | {on provisional basis)

" 15 M. Shree Satpuda Tepi Parisar Sahakari Country Liquor —1100 bulk  kilolitres
Sakhar KnrkRan.u Ltd., Distt. Dhulia (on p{-wnmml basis)
{Maharashira).

36 MJs. Konkan Agro Marine Industrics Pvt. Indian Made Foreign Liquors and Country
: Ltd., Bombay. liquor- 1100 bulk kilolitres
{on provisional basis)

17 M’h Maharashitra Manufacturing Corpora- Country Liquor -lmo bulk [hlohu-u
. Bom uT;||m-13ulml

v,

18 MJs. Mctal Fittings Pvt, Ltd.. New Dethi . 1. Carbon/Alley  Stainless Sterl Fa;cd
h:tlnss -3000 lonmes (on  provisional
sis)

2. Carbon/Alloy Stainless Steel Fxtruded
Fittings-—0000 tonncs
(on provisional basis)

19 MJs. Ramon Distillerics Ltd.,Bombay .  Indian Mude Forcign snd Ccuntry
' e liquor—-1100 bulk K.l.lh.mm
visional basis

(on prov

20 Mp. Kalburgi Distilleries, Diatt. Dharwar  Indian Made Foreign Liquon—1100 Kilo-
(Kamataka) litres (on provisional basis)

EL u&mrmwmm ,» New Maitt “;unakywﬁn]oh:ﬂ“l)s Kilolitres

a2 Ms. Orient Steel & Industries Ltd., Calcutta Mild Steel and Carbon Steel Section includ-
ing rods cll‘.--',',ono tonnes
(on provisional basis)

a3 M. Vorion Chemicals and Distilleries, Indian Made Foreign Liquor —rii0o bulk
Madras. Kilolitres .
{on provisional basis)

2888 LS5
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Bchool Boy crushed by DTC bus on
Handir Marg, New Delhi

4980. SHRI SHANKERSINHJI
VAGHELA: Will the Minister of
HOMF. AFFAIRS be pleased to state:

(a) the number and names of
schools functioning on the Mandir
Marg, New Delhi and the total num.
ber of students studying in them;

(b) whether it is a fact that on the
Peshwa Road—Mandir Marg Crossing
there iz heavy traffic and no traffic
policeman remains there to conduct
the traific which causes accidents and
loss of life; .

(c) whether it is a fact that on the
10th August, 1978 morning a DTC
bus crushe a schoole boy on this
crossing;

(d) whuther it has also been alleg-
ed that even the policemen from
Mandir Marg Police Station which is
very close to the place of accident
reached there after more than 2
hours; and

(e) whether Government would
enquire into the laxity on the part of
police personnel of Mandir Marg
Police Station and transfer the per-
sons responsible from there and also
post a traffic policeman there per-
manently at least during school hours
and also direct to instal trafic lights
on thig crossing; i#f so, when and if
not, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) The following seven schools
having a total of about 7,700 students
are functioning on the Mandir
Marg; -

1. 8t. Thomas Girls Hr. Sec.
School.

) 2. Daya Nand Model
Sec. School.

3. Raisina Bengali Girls and Boys
Hr, Sec. School.

Girls Hr.
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4. N.P. Boys Hr. Sec, School,

5. DTEA Boys and Girls Hr. Sec,
School. . .

6. Hercourt Butler Hr. Sec.
School.

7. Bhai Parma
Niketan.

(b) A traffic constable ig being

Nand Shishu

deputed to regulate traffic during
the peak hours, '
(c) Yes, Sir. A DTC bus fatally

knocked down a school boy ageq 12
years.

(d) and (e). No, Sir. The infor- "
mation from the Police Control Room =~
was received gt 0757 hours at P. S.
Mandir Marg and one S. I, from
there reacheq at the place of accident
at 0750 hours. The traffic point is
now being manned by g constable
from 7 A. M. to 8 A M, also. Re-
strictions have also been placed -on
the maximum speed for all vehicular
traffic. Electric blinkers also exist
for cautioning motorists.

Central Governmeat Employees oon-
sumer Cooperative soclety

4981. SHRI SHIV SAMPATI RAM:
Will the Minister of HOME AF-
FAIRS be pleaseq to state:

(a) the names of employees of the
Central Government Employeeg Con-
sumer Cooperative Society Ltd,
New Delhi against whom shortages
have been found in physical verifica-
tion of the goods handled by them
during the last three years ending
on 30th June, 1978, each year;

(b) the particulars of shortages
found; :

(c) the action taken against each of
them; and

(d) whether there is any such em-
ployee against whom shortageg have
been found for more than one time
ang if so, the particulars thereof and
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the action taken or proposed to be
1aken against such persons?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME APF-
FAIRS (SHRI S. D. PATIL): (a) to
(d). The information ;s being collected
and will be placed on the Table of
the house in due course.

Purchases mads by Central Govern-
wment Employees Consumer Coopera-
tive Boclety.

4082. SHRI DALPAT SINGH PARA.
'~ STE: Will the Minister of HOME AF-
FAIRS be pleased to state-

(a) Whether it has come to the
notice of the Government that the
cleaning material  liquid  soap,
pheny! and cleansing powder sold by
the Central Government Employees
Consumer Cooperative Society Limi-
ted, New Delhi through its various
‘branches and ‘P’ Block store are not
purchased by the Society from stan-
dard companies and are purchased
from their favourite persons and thus
sub-standard goods are supplied at
high rates;

(b) the reasons for which the
Society does not purchase goods from
standard companies; and

(c¢) whether Government would is-
sue instruclions in thiz regard and if
%0, the particulars thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI 8, D. PATIL): (a)
No, Sir,

(by and (c). Do not arise,

Officers of Central Governmsnt Em-
ployees Consumer Cooperative
Society.

4083. SHRI PRADYUMNA BAL:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether a C. B, I. enquiry was
recently conducted against some offi-
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cers of the Central Government Em-~
ployees Consumer Cooperative Soci~
ety Lid., New Delhi;

(b) if so, the names of the officers
and the charges against each of them;
and

(c) the outcome of the enquiry and
the action taken against the officers
concerned?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI S. D, PATIL): (a).
No, Sir.

(b) and (c). Do not arise,

Manufacture of Bearings by TVs, Grouyp

4984. DR. VASANT KUMAR PAN-
DIT: will the Minister of INDUSTRY

be pleaseq to state:

(a) whether many small ani medium
scale industries are already engaged
in the manufacture of Bearings;

(b) whether applications for manu-
facture of Bearings by Joint Sector
Undertakings and others are pending
with Government; and

(cy if @0, for what compelling
reasons the application of T.Vs,
Group is being favoured?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) o (c).
There are four units in the organised
sector manufacturing Bimctal Bear-
ings. On a recent review of the indus.
try, as well as applications rejacted in
the past, one of the cases was consider-
ed for recommendation o LC -MRTP
Committee. Whether the concerned
applicant of the recommended case
belongs to large house or not has aot
been decided. Decision on the spplic
cation has yet to be taken,
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Roag Accidents in Delhi

4085. SHR] AGHAN SINGH THA-
KUR: Will the Minister of HOME AF-
FAIRS be pleased to state:

{a) how many persons died in road
accidents in Delhi/New Delhi during
the last two months;

(b) the number of persons who died
in accidents with D.T.C. huses:

(c) the action {laken by Police De
partment against the Drivers of such
vehicles: ang

(t_i} what steps are being taken to
avoid such accidents, particularly with
DTC buses, in future®

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{S8HRI DHANIK T.AL MANTIALY: ()
109 persons died in road accidents jn
tpe capital Juring the last two months.

" ALY 15 persons died in accidents in-
volving D.T.C, buses,

4 The Delhi Police haye repisier-
ed sases ufs 304-A IPC against the dri-
vers of such vehicles,

(d) The following  measures have

been taken to minimise the number of
road accidents:—

{i} Traffic police is making sur-
prise checks to detect over-speeding
and ‘negligent and drunken driving,
Mobile courts are prosecuting the
offenders on the spot.

—
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(ii) Lectures are being given om
road safety to D.T.C. drivers as part
of the Road Safety Educaiion drive.

(iit) D.T.C. bus stops are being
located away from traffie junctions.

(iv) D.T.C. have also set up check
ing squads to check hazardous driv-
ing by their drivers.

(v) Restrictions are being imposed
on certain roads for loading and un-
loading and parking and making
entry one way.

(vi) Efforts are also being made to
widen and improve roads and to
construct more cycle tracks.

Reservations for S.C, and S.T. in Indian
Delhj Police (Computer) Cell

4986. SHRI RAM LAL RAHI: will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether in none of the grades
in Indian Delhi Police (Computer) Cell,
ceservation for Scheduled Castes and
Scheduled Tribes is compleie; and

th) if so, the efforts being made t
complele it and the time hy which all
the reserved posts will be filled in?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). The sanctioned strength of
staff in the Delhi Police Computer Cell
is as below:

Amit, Commiwioner of Police

e e o T

Inspector

Civilian Key Punching Operator

———

Of the above posts, one past of Key
Punching Operator ig reserved for
Scheduled Caste Candidate. The posts
of Key Punching Operators including
the one reserved for Scheduled Caste

candidate were advertised but vo condi-
date from Scheduled Caste applied for
the post. As such the post could not
be filled up.

-
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Hindustan Andolan

4987. SHRI LALJI BHAIL
PROF. R. K. AMIN:

Wiil the Minister of HOME AF-
FAIRS be pleased to state:

(a) what is ‘Hindustan Andolan' and
which organisations or persons are
running it;

(b} whether suggestion regarding
special court for trial of Smti Indira
Gandhi, former Prime Minister, as the

. result of the opinion poll conducted by
ihe Andolan bas been received by
Government; and

(e) if so, the factuai position in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Hindustani Andolan is a inovement
started in January 1874 in Bombay by
Shri Madhu Mehta, a leader of the
erstwhile Swatantra Party, to highlight
und fight against social and economic
evils and 1o generate public opinion in
regard to various issues of national im-
poriance.

(b) No, Sir,

(c) Does not arise,

Purchase of U.S. Planes and Deep
Penetration Airerafis

4938. SHRI JYOTIRMOY BOSU:
Will the Minister of DEFENCE be
pleaseq to state:

{a) whether the Indian Air Force is
contemplating to buy US. planes now
in Australia;

(b) if so, details thereof; and

(c) whether Government are also
anxious to buy deep penetration air-
crafts worth several thousands crores
of rupees?
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‘THE MINISTIR ' OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No, Sir,

(b) Does not arise.

{¢) The House iz aware of the deci-
sion, in principle, to acquire a new
type of aircraft to replace the Canber-
ras and the Hunters which are due to
be phased out of service in the coming
years. As a decision about the type
of aircraft, and the number to be ge-
quired, has still to be laken, it is not
possible to indicate fhe fotal cost in-
volved at this siage.

mEagigT feam wqw wrow™i @
wwnfal & qufew fear o
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Talks with Underground Nagas

4990. SHRI DURGA CHAND: Wil
the Minister of HOME AFFAIRS re
pleased to state:

(a) whether Central Government
have allowed former underground
Naga leaders to contact the “hawks"
comping on the border inside Burma;

) if so, the details thereof;

(c) the reasons for giving such per-
mission;

(d) the result of their meeling with
the hawks; and

(e) the further steps being taken in
this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): ta}
No Sir.

() to (e). Do not arise. However.
the ex-underground Nagas who are
signatories to the Shillong Agreement
have expressed g desire to meet their
other colleagues still in the under-
ground with g view to persuading them
to accept the Agreement.

Pollution of Ganga

4981, * SHRIMATI PARVA'JT{I
KRISHNAN: Will the Minister of
ATOMIC ENERGY be pleased to
state: '

(a) whether it is a fact that six-
man Commitiee set up to examine the
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possibility of nuclear poliution of
Ganga by the spy device left atop
Nanda Devi by the CIA in 1864 has
not yet been able to autline the terms
of reference of the enquiry;

(b) whether the said- Commitiee has
met any time afier its formation: and

(c) what are the details and ressons
for soft pedalling?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The terms cf
reference of the Committee set up to
study the eflect of nuclear device
planted atop Nanda Devi are set out
in a Government Resolution is:ued on
May 4, 1978. It is, therefore, rot
necessary for the Committee to outline
its own ferms of reference.

(b} and (c). The Committee
has inct  formally once. In
addition the Chairman and
Members have held further discussions.
and consultations amongst themselves
and also with specialists in the fields
concerned. The work of the Commit-~
tee is progressing satisfactorily.

#to wrfo Mo FTCY AWTT WG 9T wY

4992. sit Vwavw gAY Wi -
w1 FAT qAT ag TAT E ¢ A e
¥ tfegr fafwde gro s =01 0
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Fui @ (st o TWR) -
gaArdsa #1 91 O § W av vew
g7 T £ T |

Facilities to Delegateg of ALCC. at
C.8.1.0., Chandigarh

4093. SHR1 BHAGAT RAM: Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased o state:

(a) whether All India Congress Com-
mittee (AICC) delegates for Kama
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free accommodation and otber facili-
tied at the Central Scientific Instru-
menty Organisation (C.S5.1.0.), Chandi-
garh;

(b) whether huge expenditure was
incurred for the renovation of newly
converted Guest Houses for this pur-
pose; and

(c) the reaction of Governmeint and
what action hag been taken against the
persong rsponsible for it?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir.

(by No, Sir.

(E} Dees not arise. a

Ban on Jammu and Kashmir Peaks

4994, SHRI C. K. JAFFER SHA-
RIEF. Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have
levied the ban on Jammu and Kashmir
peaks:

(b) if so, the reasonsg therefor; and

(cy the number of teams from
abroad expected to attempt them
during the current year?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) There is no bap on climbing
peaks in the open areas in Jammu &
Kashmir, subject to the observance of
the prescribed conditions in this
regard,

(b) Does not arise,
. (c) Seven,
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Investment by E.EC. Countriey #n
India

4887. SHRI T. A, PAI: Will the
Minisier of INDUSTRY be pleased
10 state:

(a) did the Prime Minister ask the
EEC. countries to invest in India;
and

(b) what jg the nuture of invest-
ment he envisages?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMAT] ABHA MAITD): (a)
No specific suggestion was made by
the Prime Minister to the EEC.
countries to invest in India,

(b) Does not arise.

Generation of power in States

4p98. SHRI ARJUN SINGH
BHADORIA:
SHRI RAMANAND TIWARI:
SHRI KANWAR LAL
GUPTA:
DR, VASANT KUMAR
PANDIT:

Will the Minister of ENERGY be
pleased to siate:

(a) the total amount of electricity
in Mega-watts being generated at pre-
sent in the country, State-wise as
ageinst its demand;

(b) the steps taken or proposed tn
be taken to augment the generation
of electricity; and

(e) the details of programme in this
regard for the next two years as also
during the curent year?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
The peak demand for power and the
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actun] peak demand met in the vari- -

ous systems during the month of July
1878 is given in Statement attached.

(b) and (c). The following steps
are being taken to augment genera-
tion of electricity in the country:

—Maximising generation from
existing power plants, by im-
proving their mvailability and

performance;

—training of Operation and
Maintenance staff of power
stations to secure Dbetter

operation and maintenance of
power generation facilities;

—Reducing transmission and dis-
tribution losses;

-~transfer of power from surplus
to deflcit arems;

—Distribution of power following
a system of national priorities

and discouraging  wasteful
and ostentatious consump-
tion;

—Expediting commissioning of
new generating units;

—Ensuring early stabilisation of
newly commissioned generat-
ing units;

The drafy 5-years plan 1978—83 at-
taches high priority to meet the grow-
ing demand for power and wiping out
the backlog, It envisages addition of
abouy 18500 MW of generating capa-
city during the plan period.

The targetted programmes of addi-
tions to generating capacity during
the current year ahd the next two
yyars are as follows:—

1978-79 .- 3857 MW

1979-80 — 2803 MW

1980-81 - 3028 MW
Statement

Stale-cwise peak demand for power and peak demand wet during July, 1978,

July, 1978
State Peak demand Peak demand met®
requirement  (MW) (MW)

Andhra Pradesh iy By
Amam - . Not  available

Bihar 5.F.h. . 500 154
Crujarat ' 1009 1007
Haryana 504 504
Himachal Pradesh (] 61
Jammu & Kashmir . . 18 12
Karnataka . . B 1200 017
Kerala 514 54
Madhya Pradesh & 1030 678
Maharashtra 2505 2077

Note : *Includes imports from nngh'bo{nng systems and excludes exports to ml;hbmml'
systems.
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July, 1978 _
State Peak demand demand met®
requirement (MW) (MW)
Manipur « . . . . . « Not available
Meghalaya . . Not available
Nagaland . . Not available
._Orilﬂ . . . . . . 400 400
Pujab . . . . . . . g0 go8
Rajasthan . . . . . . 500 450
Sikkim - . . . Not available
Tamil Nadu . . . . . 1541 1541
Tripura . . . . . . Not available
Urtar Pradesh . . . . . 146 1531
D.v.C. . . . . . . fis50 Gog
West Bengal 252
Cesc e seq

— S

Directions Re, acknowledgement of
communications received from M.Ps.

4898. SHRI K, T. KOSAL RAM:
Will the PRIME MINISTER be
pleased to state;

(a) whether he had issued direc-
tions to his colleagues that the com-
munications received from MPs.
shoulg be acknowledged by Ministers
themselves and not by their personal
staff;

(by if so, whether any of the
colleagues in the Council of Ministers
has sought exemption and it so,
reasons thereof; and

(c) whether the Prime Minister 1s
aware of the feelings of the M.Ps. for
the practice not being adhered to by
the Finance Minister in particular?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) In a letter to
my colleagues in the Council of
Ministers I had stressed the desir-
ability of communications from Mem-

of Parliament being acknow-
replies sent under

bers
ledged and final
their signature.

(b) No Sir.

(¢) Hon'ble Members will appre-
ciate that in the case of heavy mail
it may not be possible for a Minister
to acknowledge the letler himself, In
this particular case, J understand that
the Finance Minister's mail from
M.Ps. quite heavy.

Freedom fighters pension

5000. SHRI M. N. GOVINDAN
NAIR:

SHRI K. A. RAJAN:

Will the Minister of HOME AF-
FAIRS be plemsed to state:

(a) whether the Kerala State Gov-
ernment hag requested the Centre to
stop the recovery of freedom fighters
pension given to some of the freedom
fighters in the State and also to keep
pending the order; '
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(b) it so, how many such persons
are served the order for recovery,
the reasong therefor and Govern-
ment's reaction to the State Govern-
ment's requests in this regard;

(e) whether the Kerala Assembly
has urged the Centre through a non-
official resolution to treat the Pun-
napra-Vayalar Struggle ang Mopiah
Rebellion as part of freedom struggle
for the purpose of sanction of freedom
fighters pension; and

(d) if so, the details and Govern-
ment's reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Yes, Sir.

(b) In 70 cases pension has been
cancclied and applicants requested to
pay back the amount wrongiy drawn.

The State Government have re-
quested for waiving the recovery of
wrongly drawn pension, The whole
question of recovery of wrongly
drawn pension is under consideration.

(e} Yes, Sir. The Resolution has
been received on the 17th August
1878 through Kerala Government,

{d) The Resolution has reguested
for grant of pension to those who
participated in the ‘Malabar Rebel-
lion", Punnapra-Vayalar and Kavum-
bai strugg.es,

The question of recognition of these
incidents as part of the freedom
struggle has been carefully considered
ang it has been decided that none of
these incidents qualify for being
treated ag part of the national free-
dom struggle.

‘Betting up of Lok Vastra Units

5001. SHRI CHHITU BHAI GAMIT:
Will the Minister of INDUSTRY be
pleased to state: '

(a) whether it is a fatt that Gov-
ernment have decided to set up ‘Lok
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Vastra’ (Janata cloth) units in the
country;

(b) if so, the names of the States
which have expressed their interest
in this regard; and

(¢) the details of the working of
this scheme and the amount of gssis-
tance given by Central Government
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
The Government has agreed, in prin-
cipie, to the setting up of 20 Lokvastra
Units initially through the mgency of
Khadi and Village Industries Com-
mission.

(b) Eight States and two Union
Territories have shown interest in the
scheme, These are Slates of Kar-
nataka, Tamil Nadu, Andhra Pradesh,
Madhyas Pradesh, Assam, Orissa.
Jammu & Kashmir and Haryana and
Union Territories of Tripura and
Delhi.

(c) The Khadi and Village Indus-
iries Commission is examining the
operational aspects of the Lockvastra
Scheme. The Government will pro-
vide assistance in the ghape of interest
subsidy on loans raised by the Lok-
vastra Units from the Banking Insti-
tutions,

Closure of Rubber Factories in
Haryana

5002. SHRI RAGHBIR SINGH
VIRK:
SHRI MUKHTIAR SINGH
MALIK:
SHR] SHYAM SUNDER
GUPTA:
SHRI G. M. BANATWALLA:

Wil] the Minister of INDUSTRY be
pleased to state:

() whether Government are aware
that thousands of Rubber Factories in
Haryana have been facing acute srort-
age of raw material and they are
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likely to shut down ag a result there-
of; and

(b) if so, whether Government
propose to meet their demand to
avoid closure of these factories?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMAT] ABHA MAITI); (a)
Yes, The Government is aware that
the small scale wunits are facing
problems due to non-availability of
natural raw rubber. According to
census data of small scale industries,
the number of rubber based units in
Haryana is about one hundred only.

(b) The Government is already
seized of the matter and is consider-
ing steps to resolve the problems.

M/s. Siemen's Contract with B.H.EL.

5003. SHRI RAMDEO SINGH: Will
the Minister of INDUSTRY be pleased
1o state:

(a) Since when M/s, Siemens con-
tracts with BHEL was more or less
finalised and the broad outlines of the
arrangements arrived at during 1976
and thereafter;

(b) the technological capacity of
M/s. BHEL three years ago and the
programme of upgrading technology
in the coming five years;

(cy whether jt is a fact that there
is a proposal to raise annual turnover
of BHEL to 1200 crores by 1983-84;
and

(d) the extent to what M/s. Sie-
mens will get the share in profit ete,
what is the preseni percentage BHEL
is giving to them for technological
agreements?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMAT] ABHA MAITI): (a)
BHEL entered into three agreements
with Siemens during 1874 and 1975
and one agreement with KWU, subsi-
diary of Siemens in 1978, A propossl

AUGUST 3, 1§76
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to enter inty another agreement with
Siemens for a number of products
and systems is under consideration.

(by BHEL manufacture a number
of products for the power and indus-
trial fleld, Steps to update the tech-
nological capacity are being takem.
The technology in the field of boilers,
auxiliaries, compressors, efc. were
kept updated and are fo international
standards; to upgrade technology in
the area of clectrical products like
transformers, motors, hydro-genera-
tors etc. proposals are under consi-
deration. Arrangements for gecuring
improved technoiogy for turbo sets
have becn made,

(¢) Yes, Sir. Based on the current
indications of the power programme
and the growth in the industrial sec-
tor, BHEL's turnover ig expected to
reach Rs. 1200 crores by 1983-84,

(d) M/s. Siemeng will not get any
share in the profit, The collaboration
propesal under consideration en-
visages payment of lumpsum of DM
5 million per year for ten years and
a roymity of 1.8 per cent, BHEL's
existing agreements with Siemens
provide for a royalty payment of 45
per cent and for the agreement with
KWU 24 per cent,
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Incentive to Cement Industries

5006. SHRI K. RAMAMURTHY:
Will the Minister ot INDUSTRY be
pleased to state:

(a) what are the details offered by
Government to give incentivea to
cement industries;

(b) whether these incentives are
being offered in consultation with the
Tariff Commission; and
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- Ae) whether thege . incentives will
give room for rise in prices of cement?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA-MAITI): (a) The fol-
lowing incentive to cement industries
have been announced by the Govern-
-ment: . ]

A cash incentive of Rs. 30 per
ton for every tonne of additional
production of cement gver the best
production of each manufacturing
unit during the last three financial
years or 85 per cent of jts licensed
capacity whichever is higher.

(b) ang (c). No, Sir.

Expenditare incurred on installation
of new Telephoney and additiony and
alterations by the Director, C.5.1.0.

Chandigarh

5007. SHRI DINESH JOARDER:
‘Will the Minister of SCIENCE AND
"TECHNOLOGY be pleasej to state:

(a) whether Government are aware
that the Director, CSIO, Chandigarh
has incurreq huge expenditure on the
installation of new telephones and is
making additions and alterations
.against the advice of hig Accounts Offi-
cer in the last few years;

(b) if s0, how much expenditure was
incurred and whether the sanction of
the competent authority was gbtained
before incurring the expenditure; and

(c) if not, the reasons therefor?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). A
sum of Rs. 20400 was paid to the P&T
Department for installation of 5 new
connections and one extension with the
sanction of the competent authority.
The Finance and Accounts Officer of
the Organisation only drew attention
to the economy inctructions of the
Government of India, jssueg in May,
1877 which were taken into considera-

Written Answers 156

tion. These telephones/extension were
sanctioned after verifying thejr ﬂe?l-
tiality, -

*

(¢) Doeg not arise,

Decrease in per capita Consumption
of Cloth

5008. SHRI D. D. DESAI: Will the
Mirister of INDUSTRY be pleased to
state;

(a) whether the per capita con-
sumption of cloth in the country has
come down from 17 metres in 1974 to
13,3 metres this year;

(b) if so, whether this is due to the
high cost of textiles and the emphasis
laid on exports of available cloth by
Government; and

(c) the steps taken to remedy the
situation?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (c). Per
capita availability of cloth for con-
sumption from 1974 to 1978 is given
below: —

1974 14.60 metres
1975 14.56 metres
1876 1378 metres (Provisional)

It is true that per capita consumption
of cloth has been decreasing. This
trend is mainly arising out of stagnant
effective demand for iextiles due to
recessjonary conditions. Increased ex-
ports are also a consequence of stag-
nant indigenoug effective demand, In-
creased durabillty on account gf jn-
creased use of durable non-cotton
fibres and also changes in sartorial
patterns have also contributed to the
decline jn the per capita consumption.
per capita supply and consumption
can, to some extent, be increased by
improved ‘purchasing power ‘of the
consumers; efforts to augment supply
of textiles will be taken gz part of our
programmes 0r the New Plan.
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Interchangesbility in the name of
w «. :.FPremotionsl prospects
5009. SHR] NIRMAL CHANDHA
JAIN: ‘Will the Minister of INFOR~
MATION -AND- BROADCASTING be

‘pledised: to state: - ,

(a) are the Government aware that
All India Radio Programme Staff Asso-
ciction has strongly protested against
the Government's move in respect to
the interchangeability in the name of
promotional prospects;

(b) do Government also not feel
that this proposal of interchange-
ability, if put into operation would
create gerious difficulties as the jobs
of the programme staff arc highly
technical; and

(¢) Government's view in this res-
pect?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) to (c). Yes, Sir.
The Verghese Commitiee on Autonomy
for Akashvani and Doordarshan re-
commendeq inter-alia that programme
staff including staff artists ghould be
brought under a single unified cadre.
The All India Radiv Programme Staff
Assoclation hag expressed the fear that
if this recommendation is accepted by
Government, it may affect their pro-
motional prospects.

Government have not yet taken any
decision on the various recommenda-
tions of the Verghese Committee. It
is, therefore, premature at thig stage
to express any view in this regard.

Instructions to stop re-employment

5010, SHRI PURNANARAYAN
SINHA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that some
State Governments, Local Bodies,
Education Boards, Public anq Private
Sector Undertaking re-employ men
and women gfter their retirement on
reaching an*age of superannuation
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though they are required to .me}
mwymnsummbmmm
recruitment;

(b) whettier ‘Government, propou “to
issue an order to all concerneq to stop
extension and fresh recruitment - of
retired/superannuateq persons in view
of the acute unemployment problem;
and .

(e) if not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI 5. D. PATIL): (a) Central
Government have no jurisdiction over
State Governments, Local Bodies, Edu-
cation Boards angq Private Sector
Undertakings in this matter as they
have their own system of gecruitment.
In public scetor undertakings of Cen-
tral Govt,, appointments to posts car-
ranngapaysealeOt Rs. 2500—3000
and above, of officers beyond the age
of 58 years is resorted to only in ex-
ception cases with the approval of
Central Government wherein internal
expertise of requisite calibre is not
available. In other cases Publie
Sector Enterprises themselves grant
extension of service/re-employment
to officials beyond the age of 58 years
in similar exceptional circumatances.

(b) and (c). Does not arise in view
of reply to part (a) of the question.

News item capti omed “Ship Engines
Rusting as SCI Deliberates”

5011. SHRI M. RAM GOPAL RED-
DY: Wwill the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether Government's attention
hag been drawp to the news item pub-
lisheq in ‘Hindustan Times' of ITth
June, 1978 ‘Ship Engine rusting as SCI
deliberates”; and

(b) if so, Government's
thereon?

reaction

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir,
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{b) 1t is. not » fect that- because of
indecision of Shipping Corporation of
Indip regarding specification of
‘Vikramaditya’, the main engine and
other equipment procureq by Mazagon
Dock for this vessel remained unutilis-
ed, Mazagon Dock was not prepared
to construct the vessel ps per terms of
the contract signed on 28th June 1871
However, they now propose to utilise
the engine and othey equipment for a
passenger-cum-cargo vessel for the
Andaman Services, for which they are
developing genera]l arrangements and
specifications,

Loans to Ex-Servicemen

5012, SHRI G. Y. KRISHNAN: Will
the Minister of DEFENCE be pleas-
ed to state;

(a) whether Government have san-
ctioned any amount under any new
stheme for giving loans to the ex-

serviecemen for setting up small indus-
trial ventures; and

- 1{b) it s0, the details regarding this
scheme and the details regarding the
terms of the loans gg well?

THE MINISTER OF DEFENCE
(BHRA] JAGJIVAN RAM): () The
Centra] Managing Committee of the
‘Bpecial Fung for Reconstruction and
Rehabilitation of ex-Servicemetn have
ap;iroved a scheme for giving subsidy
by State Governments from State
Special Fund on interest charged on
loans by banks from ex-Servicemen
entrepreneurs for setting up small
scale industrial wentures. However,
the Central Government as such has
not sanctioned any amount under any
new schemes for giving loans to ex-
Servicemen for setting up small in-
dustrial ventures.

(b) The getails of the scheme are
given in the attacheyq statement.

Statement
(a) Eligibility

(i) -The Ex-servicemen desirous
of getting a subsidy on the rate of
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interest sbould apply to the Bbank
for getting their schem® and loan
approved subject to g maximum
limit of Rs. 25,000. Only thosp osacs
where the schemes have been ap-
proved by the bank for the sanction
of a loan will be considered for the
grant of subsidy,

dereg in case of those eligible Ex-
servicemen under the scheme who
have not got any benefit from Gov-
ernment sources for their resetile-
ment.

(iii) The subsidy will be admissi-
ble to the Ex-servicomen and to the
actual dependents of -the deceased
service personnel ag defined in SRO
234 of September 1966,

(h) Rates of Subsidy

The subsidy will be admissible to
tie entrepreneurs gs under—

(i) Louns upto Rs. 5,000.

The rate of interest payable to the
enirepreneur will be 4 per cent pa.
The difference between the rate of in-
terest charged by the benk and 4 per
cent will be re-imbursed for & period
of three yeurs from the date of grant
of loan.

(ii) Loans above Rs. 5000 and upto
Rs. 25,000

The rate of interest payable by the
entrepreneur will be 7 per cent pa.
The difference between the rate of
intrest charged by the bank and 4 per
cent will be re-imbursed for a period
of three years from the date of grant
of loan,

(c) Procedure

(i) The propesal for the subsidy
will be examined by the Secretary
Zila/Rajya Sainlk Board, who will
submit their recommendation to the
Managing Committee of the State
Special Fund for approval.

(i{) The number of instalments of
repayment will be fixed by the bank
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Jeetping in view thy xmowmst ot lean
ama thy nature of venture fer which
loap is being The scbsidy
will be for a period of three years.

(iii) The subsidy will bg payable
quarterly direct to the Ex-service-
men and would be conditional on the
entrepreneur paying the instalment
of loan and Interest regularly
throughout the year. If at any time,
he is irregular or default, in the re-
payment he will not be eligibls for
the grant of subsidy from that date.
However, the Financial Sub-Com-
mittee of the concerneq State can
consider each case on its merits.

(iv) The entrepreneur will pro-
duce from the bank concernad certi-
ficate regarding payment of last
instalment ang interest on due date.
Op receipt of thig certificate the
subsidy will be pe-imburseq to the
eptrepreneurs.

2. As the implementation of the
scheme can only be done successfully
at the State and Distriet level, the
State Governments have been request-
ed to adopt it. The Central Manag-
ing Committee of the Special Fund has
further decided that in case the States
felt the need to augment their funds
to meet this expenditure, they could
approach the Central Managing Com-
mittee for this purpose.

3. The scheme ensures that the re-
covery of the loan will be the res-
possibility of the banks and the ad-
vantage of low rate of interest will be
available to deserving Ex-servizemen.

Bata Indis Ltd,

5013. SHR1 MAHI LAL: Will the
Minister of INDUSTRY bhe pleased
to state: .

(a) whether Bata India Ltd. is a
multinationa] company in Indis;

(b) whether it is a momvpoly con-
cern in terms of MRTP Act;
2588 LS—8

small industries in the country; snd
(e) if not, the reasong therefee?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Mesars.
Bata India Limiteq wag operating as a
subsidiary of Messrs. Leader AG.
Switzerland. The Company has, how-
ever, brought down its foreign equity
to 40 per cent with effect from 1Tth
October, 1877, in terms of the Foreign
Exchange Regulation Act, 1978,

(b) The Company is registered
under Section 26 of the MRTP Act ax
an Undertaking to which Section
20(a) (i) of the Act applies.

(c) The total amount repatriateq by
the company during the Ilast three
years is as follows:—

1975-76  Rs, 2,00,837

1976-17 R, 14,02,500
1977-78  Rs. $7,80,927

(d) and (e). No, Sir. The case
this company is not on par with
of Coca Cola Company which did
agree to the dilution under FERA
40 per cent direct non-resident invi
ment.

941 1

Take over of Maruti Lid.

5014. SHRI KANWAR LAL GUPTA:

Will the Minister of INDUSTRY be
pleased to state: .
(a) whether it is a fact that the

Maruti Ltd., is closed since long;

(b) do Government propose to take
over Maruti Ltd;

{c) if not, why not; and



(d) what specific steps Government
propose to take to provide employment
1o the labourers and . other staff of
Maruti Litd.?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a): Yes, Sir.

(b) to (d). Government are con-
sidering what is to be done with the
assets and facilities of M/s. Maruti
Limited.

. Production of Cotton Yarn Tubes

5015. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether all the big mills in the
country have started producing cotton
yarn tubes;

(b) whether it is a fact that pre-
viously mills used fo sell yarn to
smal] scale enfrepreneurs;

(c) whether it is also a fact that by
producing tubes they are saving excise
duty while they used to pay on yarn:
and

(d) if so, what action Government
contemplate to save the small indus.
try?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b):
Only soms mills have undertaken
winding of sewing thread on tubes for
gale in the market. Many mills con-
tinue to sell the yarn to small scale
entrepreneurs who perform this fune-
tion.

(c) No, Sir.
(d) Does not arise.

31A National Highway

5016. SHRI C. B. CHHETRI: Will
the Minister of DEFENCE be pleased
1o state:

(a) whether 31A Natlonal Highway
is not according to the National High
way standard;
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(b). whether .the broadening of ;this
Highway is ‘under the consideration of
Government;

(c) if so, the detalls thereof; and
(d) if not, the reasons thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (d).
The National Highway 31A has not yet
been developed to National Highway
specifications. The present efforts are
directed towards stabilising the exist-
ing road rather than widening it. This
highway passes through geologically
unstable terrain which ig further
subject to erosion by floods in the
River Teesta. It is apprehended that
any widening of the road at this stage
of instability would further aggravate
the problem.

Moreover, this highway. with a for-
mation width of 8.09 metres, is capable
of meeting the present traffic require-
ments commensurate with safety.

Report on Block level Planning

5017. PROF. P. G. MAVALANKAR:
Will the Minister of PLANNING be
pleased to state:

(a) whether Government have
accepted or rejected, fully, or partially
the recommendations of the Dantwala
Committee on  Block-level Planning;
and

(b) if so, reasons therefor?.
THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). Re-

commendations of the Committee are
under examination.

et # wys ghot ¥* ofy
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ing Hired by Nationa] Hydro Eleciric
Power Corporation

5019. SHRI BEDABRATA BARUA:
Will the Miniser of ENERGY be pleas-
ed to state:

(a) whether it ig a  fact that Na-
tional Hydro Electric Power Corpora-
tion Ltd., New Delhi has falled to
adjust or realise the amount of
Rs. 3,26,000 paid as advance rent for
the building hired by them for indefi-
nite period;

(b) if so, the action taken by Gov.
ernment to recover this amount from
the landlord;

(c) whether some agreement was
entered into for this deal by the Com-
pany with the landlord; and

(d) if so, the details thereof?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) to (d):
The accommodation hired by the Cor-
poration is at “Manjusha”, 57, Nehru
Place, New Delhi. It comprises 62
flats owned by different persons. The
Corporation entered into separate
lease deeds with the owners of thege
flats. The agreement provides for
payment of some advances, partly at
the time of booking the accommoda-
tion and partly at the time of delivery
of its possession. In the case of 27
flats 3 months' rent was payable at
the time of initial booking and 3
months' rent at the time of taking de-
livery of possession. For 3 flats ad-
vance rent was paid for ¢ months at
the time of booking the accommoda-
tion. In the case of the remaining 2
flats, advance rent was paid for 9 and
12 months on taking possession of
accommodation,

A total amount of Rs. 454543.80 was
paid to the owmers of these flats as
advance of rent. QOut of advance so
paid, Rs. 325354 was unadjusted
balance as on 31st March, 1977. The
entire advance rent paid has been ad=-
justed against rent dues upto Decem-
ber, 1977.
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Building of Sassoon Dock in Bombay

5020. SHRI D, B. PATIL: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state;

(a) whether Sassoon Dock in Bom-
bay was built more than a hundred
Years ago to facilitate berthing o
hundred or so fishing country crafts;

(b) whether number of fshing
country-crafts have increased many
fold in the last hundred years and that
in recent years there is an addition of
hurdreds of mechanised boats also;

(¢) whether no additional factlities
have heen provided foy berthing fish-
ing crafts in Sassoon Dock;

(1) whether Government are aware
that because of the congestion in “Sas-
soon dock™ flshermen lose hundreds
of valuable fishing hours and recently
put to inecalculable loss which is not
beins compensated in any way; and

te) what was the
1877.78 and in
dock?

total income in
1977-78  at Sassoon

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT(SHRI
CHAND RAM): (The subject matter of
the guestion pertains to the Ministry
of Agriculture and Irrigation (Deptt.
of Agriculture). The reply below has
been prepared on the basis of informa-
tion: furnished by them),

(a) Sassoon Dock built between
186%—1875 for general cargo sailing
vessels is presently used by fishing
vessels only.

(b) There has been increase in fish-
ing crafts using the Dock. At present
about 540 mechanised boats and 7
trawlers use it.

(c) and (d). Congestion at Sassoon
Dock on account of insufficient berth-
ing space has resulted in fishermen
losing time in landing fish as well as in
getting suppliers for the disposal of
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the catch. But the scope for improv.
ing facilities at Sassoon Dbk being
limited because of its looation, cop.
structlon of a fishing harbour south
of Sassoon Dock at a comt of Rs 486
lakhs has been sanctioned and the
work has siaried. In addition, since
September, 1873, Kasara Bunder slso
has been set apart exciusively for
landing fish,

(e) The total income from Sassoon
Dock in 1477-78 was Hs. 5,74,512.01.
Figures for the year 1B77-78 are not
available.
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o, fromie % fog wrolr oY wifew
2-fowr o TET &+ W W T AT
X warg drwr sifirertroic wisre fodfiorr
werdk o arw &, kAT W & frar
¥ g% faers fanfro siw & sem
Lo g

Licence to M/s. Talikoti Cements and
Chemicals Lid.

5022. SIIRI K. B.
Will the Minister of
pleased to state:

CHOUDHARI:
INDUSTRY be

(a) whether it is a fact that a li-
Tonce for a cement factory at Talikoti
kas been given to M/s. Talikoli Cement
and Chemicals Limited;

(») what is the progress in the
matter so far and when the factory is

likely to be commissioned and start
Tunctioning;
(c) in case the present  establish-

ment is unable to commission the fac-
tory, whether Government itself will
vome forward in establishing a factory
il Talikoti, in view of the availability
of raw materio]l in abumdance in Tali-
wioti, Bijapur district: and

t (d) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSRY (SHRIMATI
.ABHA MAITI): (a) Yes, Sir.

(b) The applicant company had
engaged M/s. Ibcon Pvt., Lid. as their
consultants and got a  project report
made by them. They have submitled
its project report to the Industrial
Development Bank of India along with
their loan application. But the In-

, ‘ustrial Development Bank of India
did not clear the loan application and

{ Suggested to the Company to explore
he possibility of setting up of the oro-
jeet in the jolnt sector by associating
a State level agency, which the Com-
Pany: has not yet been able to arrange.
The Company is, however, making all
efforts to implement the project.
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(c) There is no such propesal at
present.

(d) Does not arise.

Price Rise of Scooters

5023. SHRI SUKHENDRA  SINGH:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the prices of scoolers
have gone up after decontrol; and

(b) if so, to what extent of increase
in each type of scooter and justifica-
tion given by the manufacturers for
the increase?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b):
The statutory control on distribution
of scooters which was rescinded with
effect from 1st January, 1978, was last
applicable to Bajaj-150 Bajaj Chetak
and Priya scooters. The price increa-
ses effected since the removal of the
distribution control are Rs. 61.33 for
Bajaj-150; Bs. 77.75 for Bajaj Chetak
and Rs. 102.66 for Priya scooters. The
manufacturers have reported that these
price Increases have heen necessitated
because of cost increases of various in-
puts cte. Price  increases have also
Leen effecled in respect o!f some other
makes of scooteis winich were not go-
verned by the statutory control on dis-
tribution of scooters and are not con-
necled with the removal of distribu~
tion conirol.
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Modernisation of Machinery by BHEL

5026. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether BHEL is modernising
its machinery to bring it to Interna-
tional Standards; and
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(b) it so, !hecolt Involved in the
process? . :

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI); (a): Yes, Sir.

(b); BHEL have plans to invest
Rs. 267 crores in 19786—83 for creating
additional capacity and modernising
the existing equipment so as to meet
the increased demand of power gene-
ration and other industrial preducts
and services expected during 1978—83.

Setting up of Mini Industrial Estates

5027. SHRI K, A. RAJAN: Wil the
Minister of INDUSTRY be pleased to
state:

(a) whether Government has a pro-
posal under consideration to set up a
country-wide net work of mini Indus-
trial estates in rural and urban areas;
and

(b) it so, the details of the plan and
stepg being taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA  MAITI): (a) No, Sir.
The industrial estates are set up by
the State Government/Union Territory
Administrations,

(b) Does not arise.

Visit of General Manager, Delhi Trans-
port Corporation D.RT.C. to UK.
5028. SHRI BRILJ BHUSHAN

TIWARI;

SHRI BHAGAT RAM:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the purpose of the visit of Gene-
ral Manager, Delhi Transport Corpo-
ration to United Kingdom during
1975-786;

(b) whether his
any result to the advantage
Corporation; and

visit had yielded
of the

(c) it so, details thereof? P

THE MINISTER OF STATE IN-:
CHARGE OF THE MINISTRY OF
SHIPPING AND RANSPORT (SHRI
CHAND RAM): (a) At the invitation
of the British Government, a team of
Transport Managers from India conm-
sisting of Shri 8. K. Sharma (D.T.C.),
Shri S, N. Kakar (Calcutta State -
Transport Corporation), Shri A. K.
Nayyar {Ahmedabad Municipal
Transport) and Shri R. C. Sinha
(Executive Officer, Association of
State Road Transport Undertakings) |
was deputed by Government of India
to visit England in September, 1875 to
study the working of the transport
undertakings in that country.

(b) and (c): No direct benefit cam .
be said to have accrued to DTC by the
visit of its General Manager ag he had '
to leave DTC shortly after his return
from UK. However based on informa- .
tion gathered during the visit, °
he suggested various measures
for improving management of |
transport systems in his book “Produc-

tivity in Road Transport”. Officials of
and Road Research -

the Transport
Laboratory, London, also appreciated
the work done by this Corporation in
developing direction oriented, nobal
pattern of bus operations and recom=-
mended joint project work for further
research in the field. This project is
under implementation by the Associa-
tion of State Road Transport Under-
takings.

Participation of Workers in Textile
Mills

5020. SHRI R. K. MHALGI; Will the
Minister of INDUSTRY be pleased to
state:

(a) whether there ig any proposal to
form cooperatives of workers wo
in the Textile Mills taken over and to
run these mills through the Coopera-
tives;

e T
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(b) if so, the details thereof; and

i (e) if not, what is the ratio of parti-
dpation of workers in managing these
ailly vis-a-vis the Management?

| THE MINISTER OF STATE IN THE
LINISTRY OF INDUSTRY (SHRI-
4ATI ABHA MAITI (a) to (c). Par-
icipation of workers in the manage-
aent in most of the NTC mills at pre-
ent is through shopfloor committees/
oint councils. In all the Subsidiary
“orporations of the NTC, except NTC
Gujmt) Joint Bipartite Committees
.ave been formed at each subsidiary
'-wl. In these Bipartite Commitiees,
.qual representation has been given to
ae workers and the management, A
ludy group composéd of representa-
ives of Central Trade Union Federa-
jon iz currently considering. inter
‘lia, the overall policy op workers’
‘articipation in mmuement in NTC
hills,

;Iito.&mia Wi S1Q, na e
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Sheme for Dunkuni LTC Project

wi031. SHRI DHIRENDRA NATH
BASU: Wil] the Minister of ENERGY
betpleased to refer to the reply given
to Unstarred Question No. 9908 on the
I0th May, 1978 regarding scheme of
Dunkuni LTC Project ang state;

(a) whether according lo the re-
vised feasibility report the Project
hag been finally taken up and neces-
sary orders have been placed with
the contractors after scrutiny of the
{enders;

(b) if so, the progress made so far
in implementation of the project;

(¢) what would be the actual cost
% the project and what amount has
to fer been utilised; and

(d). whether time-bound programme
has been scheduled in terms of con-
tracts placed with the contractors?

BHADRA B8, 190 (SAKA) = Written Answers g o3

THE MINISTER OF ENEBGY
(SBHRI P. RAMACHANDRAN): (a)
and (b). The revised feasibility re-
port was prepared in September, 1977
and tenders received upto 31-1-1978.
Evaluation of tenders for selecting
parties and approval of competent
authorities is under process.

(¢) and (d). The supplementary
note on the revised feasibility report
envisages cost of the project to about
Rs. 483 crores to be completed in
aboul 40 months after placing orders.

Appointment of Regular Persons in
Piace of ad hoc Persons

5032. SHRI MOHAN LAL PIPIL:
Wil} the Minister of INFORMATION
AND BROADCASTING be pleased to
state;

(a) whether severa] officers and
highly paid personne] are still work-
ing on ad hoc basis in ALR. and
T. V.;

(b) reasons for their
working on ad hor basis;

(¢) when Government would like
to appoint regular officers jin their
place; ang

continuous

(d) when they are being reveried
to their original pests?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) to (d). Yes,
Sir, Somg of the appointments are
being treated ag ad hoc pending dis-
posa] of court cases. 1ln the case of
some of the posts, steps have already
been taken to convene Departmental
Promotion Commitiees for regular
appointments. In some other cases,
DPC has already been held and regu-
lar appointments are expected to be
made shortly or the caseg are pend-
ing for finalisation or amendment of
Recruitment Rules. While all possi-
ble steps are being taken to make
thess appointmentg on a regular basis,
as. quickly ag possible, it is not pos-
sible to fix a time limit.
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State Level Committee for Distribu-
tion of Paper

5033. CHOWDHRY BALBIR SINGH:
Will the Minister of INDUSTRY be
pleased to state;

(ay whether any circular OM.
letter was written by Ministry of
Industry in 1974 or so to all the Chief
Ministers including the Union Terri-
tories of Delhj for forming a State
level Committee for the distribution
of white Printing Papers for copy and
text books end Educational Purpose
to the Exercise Books manufacturers
and publishers;

(b) if so, the details of such circu-
lars and letters and purpose for writ-
ing the same;

(c) the names and States of the
persons who were nouﬂnated{selezcted
in the same Committee of Delhi;

(d) how many meetings of the said
Committees were held for Delhi
Union Territories since its formation
to June, 1978;

(e) the names of the persons atten-
ded such meetings on each concession
and the decisions taken in each such
meetings; and

(f) the action taken on each deci-
sion and the outcome thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) (a)
und (b). Yes, Sir. It was suggested
by the Ministry of Industry in June,
1974 that the varioug State Govern-
ments/Union Territories should set
up State Level Committeezs for the
distribution of white printing paper
for the Educationa] Sector. The State
Level Committees would direct allot-
tees (exercise book manufacturers
and text book publishers) to draw
supplies from the nominated mills,
keep a watch on the activities of the
exercise book manufacturers and
small publishers with regard to uti-
lisation of paper allocated to them as
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well ag on the production pattern be-
ing meintained by the mills located
within their State Jurisdiction. It
was further suggested that the Re-
gional/State Level Committees should
consist of the following:—

1. One representative relating the
Education Department of the
State Government or the
Union Territory where State
Level Committee is located
Chairman.

2. One representative each relat-'
ing to Education from the
other State /Union Territories
in the region. ’

8. One representative from thBk
Industries and Supplies De-
partment of the State/Union
Territories in the region in-
cluding the State where the
Committes will be located.

4. One represeniative each from
the Universities in the region.

5. Representatives of  exercise

book Manufacturers,

6. Representatives of local pub-"

lishers of books.
7. Representative; of the Papgr
Treders. . N

(c) The Committee set up by the
Delhi Administration for deciding the
distribution of paper to the educatio--
nal sector consists of the following

Persons: —

1. Secretary Education.

2. Director of Education.

3. Director of Vigilance.

4. Joint Director of Industries.

5. Deputy Commissioner of Food &
Civil Supplies,

8. Sales-tax Officer.

7. Deputy Director of Education.

The recommendations of the Com-
miftee are approved by the Chief
Executive Councillor before allot-
ments are made.
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{d) to (f). It is understood that
the Committee meets once in every
quarter to decide the distribution of
peper. On the basis of the allocations
made by the Committee, the allottees
place orders on the nominated mills
and draw supplies. A watch is being
kept on the proper utilisation of the
paper. The Centra] Government has
oo record of the number of meetings
held actually or details of the persons
who attended the meetings or deci=
sions taken in each meeting.
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Transfer of Indian Language Unit tor
Publicationg and Information Direc-
torate (CSIR)

5036. SHRI RAMJILAL SUMAN:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased o refer to
the reply given to Unstarred Ques-
tion No. 1374 on 22nd June, 1977 and
state:

(a) whether Government have fina-
lised the decision to transfer the
administrative control of the Indian
Languages Unit (CSIR) to the Publi-
cations & Information Directorate
(CSIR); and

(b) if not, the probable date by
which the decision will be finalised
on the issue?

THE PRIME MINISTER (SHR!
MORARJI DESAI): (a) and (b). No,
Sir. The matter is still under consi-
deration.
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Dinajpur District West Bengad

5037. SHRI MOHD. HAYAT ALI:
Wil] the Minister of HOME AFFAIRS
be pleased to state;

(a) the number of persons (Indian
Nationals) killed, and the number of
cattle lifted and robberies committed
hy the Bangladegh intruders in the
villages situated alongwith the border
area under West Dinajpur District
{West Bengal) during 1877-Td; and

(b) the compensation given to the
affected families, ang the preventive
‘measures Government propose to take
for the safety of life and property of
the villagers residing along the India-
Bangladesh Border?

‘THE MINISTER OF STATE IN
‘THE MINISTRY OF HOME AFFAIRS
A(SHRI DHANIK LAL MANDAL):
(a) According to the information
furnished by the State Government,
while no Indian National was killed
and no robbery was commitled by
the Bangladegh intruders during the
year 1877-78 alongwith the border
.area under ‘West Dinajpur district,
775 cattle were, however, lifted by
‘them.

(b) No compensation has been paid,
as none of the affected families ap-
plied for the same. Necessary pre-
ventive measures, such as setting up
of additional camps between various
BOPS by BSF, seiting up of anti
dacoity police camps, during dark
fortnights have been taken up. Pat-
rolling by BSF and Police has been
imtensified in the affected areas and
resistance groups have been activated.

Collaboration between BHEL and
West German Multinational
Slemens

5038. SHRI P. K. KODIYAN: Will
the Minister of INDUSTRY be pleased
10 gtate;

(a) whether Government have
.given its approval for the proposed

AUGUST 30, 1978

Writtan 4npoers’ oy

broad based collaboration between
Bharat Heavy Electricals Limited wed
West German Multinational Siemems;
and

(b) if so, what are delails of the
project and other details thereof?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (e)
No, Sir.

(b) BHEL have submitted an ap-
plication for a broad based collabora-
tion with Schemes AG. The sospe
coverg products like trausformers,
switchgears, motors, hydrogenerators,
power electronics, TG sets upte
200 MW, Condensers, Porcelain, ete.
and systems engineering for power
and industrial fields. The proposed
agreement is for a period of 15 years
and it envisages a payment of DM
50 million as lumpsum payable in ten
vearly instalments and a royaity ef
1.8 per cent on the turn-over coversd
under the technica] scope of the agree-
ment.

The proposal is being examined in
the concerned Depariments of the
Government.
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5041. DR. BALDEV PRAKASH:
Wil] the Minister of HOME AFFAIRS
be pleased to state:

(a) whether any compluainis have
recently been made to Government
on the workers of International So-
ciety for Krishna Consciousness; and

(b) if so, whether Government
have ronducted an enquiry into their
working?

THE MINISTER OF STATE IN
THZ MINISTRY OF HOME AFFAIRS
(SHRI DHANK LAL MANDAL):
(a) and (b). A complaint received
recently against the management of
ISKCON temple in Juhu (Bombay)
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Guidelines for dealing with political

demonstrations

[

5043. SHRI K. MALLANNA: Will -
the Minister of HOME AFFAIRS be

reased to state:

\(g] whether there is any proposal
under the consideration of Govern-
ment to convene an all-party meet-
ing to lay down norms of conduct
and guidelines for the police in deal-
ing with political demonstrations;
and

(b) if so, the details thereof?

, THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
JASHRI DHANIK LAL MANDAL):
(a) No, Sir.,

i
« (b) Does not arise.

. Heavy and Medium Scale Sick
Industries

5044, SHRI S. R. REDDY: Will the
the Minister of INDUSTRY be pleased
to state:

(a) the details regarding the mum-
ber of heavy and medium scale sick
iindustries as on the 31st March 1978;

', (b) the names and locations of these
Industries together with the amount of
capital investment made in each of
lh:lm and their production capacity;
an
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(c) the number of the workers ren-
dered unemployed as a result of the,
closures of these industries?

THE MINISTER OF STATE IN THE,
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITT): (a) and (b).
It is difficult to have precise figures
regarding the exact number of heavy
and medium scale sick industrial units
in the country, as there is no com-
prehensive standard universally ac-
cepted definition of a ‘sick’ unit. Rough
estimates of ‘sickness’ ip industry cen
be had from (i) the number of units
assisted by the Industrial Reconstruc-
tion Corporation of India which has
been specially set up ty give financial
assistance to sick industrial units for
their revival/reconstruction; (ii) in-
formation available with the special
cell constituted in the Reserve Bank of
India to deal with sickness at the inci-
pient stage may throw some light on
the subject. According to the Reserve
Banks' instructions, the Commercial
Banks are expected to submit quarter-
ly statements of all sick units enjoy-
ing aggregate bank credit of Rupees
one crore and above; (iii) number of
industrial undertakings whose manage.
ment ig taken over under the Indus-
tries (Development and Regulation)
Act, 1851 by the Central Government.
These detajls are given below:—

(i) The Industrial Reconstruction
Corporation of India have sanctioned
reconstruction, assistance amounting
to Rs. 50.74 crores approximately to
5 large and 44 medium scale indus-
trial undertakings including 3 indus-
trial undertakings whith have sinze
been nationalised.

(ii) The quarterly statements for
the period ending September, 1977
submitted by the Commercial Banks
to the Rescrve Bank of India in res-
pect of sick industrial units enjoying
aggregate bank credit of Rupees one
crore and above indicate that there
are 289 sick units involving total
bank credit of Rs. B58.45 crores.
The industry-wise break-up of the
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sick units and aggragate bank credit involved, are indicated below:—

Industry No. of Bick Units Amw
1 Bogiseering . . . * coyye
2 Irom and Seeel s . 20 Lo
8 Textile (cxcluding NTC Mills) 7 abo- 40
4 Jute . e . 30 75° Bs.
§ Chemnlcals . e 17 9475
6 Cement . . . . q lu:gu
7 Rubber 5 ol ez
8 Suger . R 27 4048 3
g Others . . 38 834y
ToraL . .

aBg B58- 45

(ili) The management of 53 indus-
trial undertakings has been taken
over by the Central Government
under the Industries (Development &
Regulation) Act, 1851, A notifica-
tion taking the management of M/s.
Rai Bahadur Hardutrai Jute Mils
Pvt. Ltd, Katihar has also been
issued on 1B.8.1878.

2. The incidence of sickness is par-
ticularly high in Textile, Cement,
Sugar, Engineering and Jute Industry
on account of obsolescence of mecha-
nical equipment, The IDBI, IFCI and
the ICICI are jointly implementing the
soft loan scheme under which the finan.
cial assistance is given to these indus-
tries on liberal terms. Loans worth
Rs, 175.38 crores were sanctioned in
respect of 122 applications till the
30th June, 1878.

(¢) The industry-wise information
regurding industrial units lying closed
in the country and othei detalls per-
taining to them are not centrally
maintamed in thizs Ministry. However,
information which is centrally collect-
ed by the Ministry of Labour on fac-
tories registered under the Factories
Act, 1948, which are lylng closed for

short or long duratiop is given in stan-
dard tabulated forms published in the
Indiun Labour Journal which is a
regular monthly publication of the
Labour Bureau, Ministry of Labeur,
Government of India. Copies of this
publication are available in the Par~
liament Houre Library.
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Awlﬂqu Harijans In 1977-78

$046. SHRI D. G. GAWAI: Will the
Minister of :HOME AFFAIRS be plea-
sed to state:

(#) the number of incidents in each
stald’ which reldte to dtrocities against
Scheduléq Castes during the year 1977-
8;

(b) th_ennmbnruf persons belong~
ing to Scheduled Castes kﬂhsl in the
incidents arising out of atrocities; and

(c) the relief, if any, given by Cen-
tral Government or State Govern-
ments to the families of the victims?

AUGUSH 0, 1976 ‘Written Al 208"

THE MINISTER OF STATE IN THE
MINISTRY OF AFFAIRS
(BHRI DHANIK LAL MANDAL): (a)
and (b). A statement is laid on the
Table of the House.

(c) Relief in such cases is provided
by the State Governments on the
merits of each case.

Statement

According te the information received
from the State Govetnments/U.T. Ad-
ministrations, the number of cases re-
gistered under the LP.C. involving
crimes against members of Scheduled
Castes for the period from 1-4-1977 to
31-3-1978 and the number of penonss'
belonging to Scheduled Castes killed'
in such incidents during the same
period is given below:—

State No. of cases No of persons belong-
registered ing to Scheduled
Castes killed in those
incidents
] 2 3
1. Andhra Pradesh 87 5
a. Bihar . . - 752 (upto Feb. 24 (upto Feb.
: 78) 78)
3. Gujarat - 409 9
4 Kl'l'ylna . . 38 8
- 8. Wimsachal Pradesh 84 Nil
= 6. Kamnataka . 89 10
7. Kerala . . . gro 4
8, Madhya Pradesh 3,798 63
9. Maharashira 709 3
16. Offssa 87 1
11, Pemgab . 77 B Tt
. 12. Rajasthan - .- 495 - 87 -
13 Tamil N.ndu 54 (upto]Dcc. 2 (nplo?ec
= b 77
1 UI;I!' Pﬂdﬂ! . . 174 -
:; wm Bengal ) ' M” : T
: g
IS Duln & N'lgl.r Havefi 6 1
l‘;‘ Dclhl ) - . 4 Nil
|8 Pmdmheug e 14 2
TR

‘lnfornnlun is Nil in respzct of remaining States/U.T. Administration,
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5047. SHRI K. OBUL REDDY:.

SHRI YAGYA DATT
SHARMA:

Will the Minister of HOME AP-
FAIS be pleased to state:

(a) the specific steps Government
are contemplating to avert the clashes
and disturbances between Scheduled
Castes und other dominant communi-
ties;

(b) the steps Government specifically
propose to take to improve the econo-
mic, social and living conditions of
Scheduled Castes and Scheduled
Tribes and other economically weaker
sections of the country; and

(c) whether Government propose to
create a separate Ministry to take
care ol Scheduled Castes, Scheduled
Tribes and other weaker sections and
to improve their living conditions?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Offences against members of
Scheduled Castes (such as murder,
rape, grevious hurt, serious mischief
or arson in respect af their property)
etc. are punighable under the law and
come within the definition of “Public
Order" which is a State subject accord-
ing to the Seventh Schedule of the
Constitution. Substantive action under
the law in such cases has to be taken
by the State/UT Government concern.
ed. However, the Centre keeps in
close touch with them in this matter.
Various suggestions have been sent to
them from time to time to expedite
measyres aimed at Temoving the
basic factorg responsible for such
incidents and for strengthening the
administrative machinery to ensure

prompt and effective action in guch
cases, to provide proteption to the
weaker section and to instil a sense
of secueily among them. . The Brime
Minister has alwo, ipitisted « dislogwe

_remoyal
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with the leaders of Opposition parties
mthel’lrl.tmtnthumhm
wduhmlwamﬂmﬂmm

(b) The Government of !nd&a/stm
Governments have drawn up specific
schemes far the educational, economie
and social development ‘of the Sch.
Castes Sch. Tribes. No such schemes
have been drawn up by the Govt. of
India for other economically weaker

_ sections which is done by the State

Governments at their own level The
main objectives of the five Year Plan
1978—83 are employment generation,
reduction in poverty and provision of
basic needs and services. The gtrategy
of development for the Sch, Castes
and Sch. Tribes lays greater emphasis
on identification of schemes under the
general sectors of development which
would be of particular benefit to these
groups. In order to improve the
economic conditiong of Sch. Castes a
new Integrated Rural Development
Programme has been drawn up for
1500 blocks where the Sch. Castes
constitute more than 20 per cent of
the population. Besides this, some
special programmes for the economic
development of these groups are pro-
posed to be taken wup during the
Plan.

The main thrust under the Back-
ward Classes sector will be to raise
the literacy percentage and improve
educational levels of these groups
through pre-matric and  post-matric
scholarships, coaching, boarding
grants, etc. Greater emphasis will be
placed on girls' education and check-
ing wastage and  drops-outs. The
! of untouchability will be
pursued vigorously by the setting up
of special Cells, intensification of
publicity and propagenda and the
active  involvement of voluntary
agencies. It is proposed to strenthen
the machinery for the implementa.
tion of the Protection of Civil m

:

The Tribal Sub Plan schemes
hawe been prepered with. cefarence,
the specific Deeds of - eagh aArea |

Re
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- tribal concentration of 50 per cent and

above and  operating through 180,
Integrated Tribal Development Pro-
jects will be intensified. It ls propos-
ed to identify pockets of 10,000
population living contiguously and of
whom 50 per cent are tribals and in-
clude these pockets in  Tribal Sub
Plan. Elemination of exploitation has
been accorded highest priority.

{c) There is no such proposal be-
fore the Government,

Strikt by Employees of N.D.M.C.

5048. SHRI 5. R DAMANI: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) the reasons for the recent
strike by the electricity workers of
the NDMC and for how many days it
continued;

(b) the extent of loss suffered in
installationg as a result of the report-
ed sabofage by the striking workers;

(c) whether the strike wag anti-
cipated by the NDMC; and

(d) the reasons for their failure to
avert it in time and how it was settled
ultimately?

THE MINISTER OF STATE IN THE
MINISTRY ©OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (d). The Nai Delhi Palika Vid-
yut Pradaya Karamcharl Sangh, a re-
cognised Union of N.DM.C. workers
gave notice of strike on 1-5-1878 in
support of certain demands. Though
there were 24 demands, the salient de-
mands, related to payment of ex-gratia
for 1971.72 and 1977-78; formation of
a separate cell for the electricity wor-
kers; payment of Molor Cycle/Scooter
and Cycle allowance »nd promotion of
Junior FEngineers (Electrical) to the
post of Asstt. Engineer (Electrical).
The Labour Commissioner was in-
formed-of the strike notice on 2-5-1976.
fimultaneously  consillation machi.
hery was ‘set in - motion.

AUGUST 96, 1978 Writhen AW 304

were held by the NND.M.C. with the
representatives of the Sangh with a
view to arrive at an amicable settle.
ment. The workers, however, conti-
nued with their agitation in the form
of relay dharna, dailly demonstrations,
bunger strike etc. and finally on
6-6-78 they announced a 24 hours tool
down/pen down strike. The tool
down/pen down strike was continued
as general strike and it lasted from
6th to 14th June, 1878.

During the strike a number of
installations in the  sub-stations,
switching stations, feeder pillars and
road lighting system were found to
have been interfered with and put
out of action. An attempt had also
been made to drain out the trans-
former oil while the transtormer was
in service, and to cut the High Ten-
sion cable feeding transformer. Name
plates of a large number of High
Tension and medium voltage Switch
boards had been erased, their operat-
ing handles removed and a number
of feeder pillars completely defused.
A sum of Rs. 20,000 (approx.) has
been spent by the N. D. M. C. on
material purchased/issued from stock
for restoration of supply.

The strike ended on the interven-
tion of the Lt Governor Delhi who
assured the striking workers a speedy
consideration of their demands.

Directory of Sclentific Instruments
by SCIO, Chandigath

5049. SHRI A, K. SAHA: Will the
Minister of SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) whether Central Belentific In-
struments Organisation, Chandigarh
has brought out a Directory. of Scien-
tific Instruments;

(b) it so, in how much time this
was complled ang the total expendi-
tute incurred on it; and

(¢) the amount earned on account of
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THE PRIME MINIBSTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The Directory wag compiled in
less than two years. An expenditure
of Rs, 64,985/ was incurred on it.

(¢) About Rs. 42,272/. so far.

Objectives and functions of D, L C.

5050. SHRI BALASAHEB VIKHE
PATIL, Will the Minister of INDU-
STRY be pleased to state;

(a) what are the objects ang func-
tions of the District Industrial Cen-
tres;

(b) what immediate functions are
being undertaken by these Centres at
present;

(c) what steps are taken by these
Centres in the gbsence of infrastruc-
ture facilitieg for the efficiency and
successful running of small industries;
and

(d) what are the criteria laid down
by the District Industrial Centre to
make the sick unit economically viable?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) and
(b). A statement is attached.

(c) The responsibility for provid-
ing infrastructure facilities rests with
the State Government/Union Terri-
tory Administrations. The district
Industries Centreg will promote rural
and ‘cottage  industries by working
closely with the agencles involved
and responsible for the provision of
infrastructure fatilities like the State
Electricity ~Boards, Municipalities,
Panchayats efc.’ The ecomomic inves-
tigation of the District will help in
identifying shitable growth centres
which can leiid themselves to the pro-
vision' of suitable infrastructure in
the form of mini industrial estates to
be et up by Stste Governments/Uni-
on v Admt ms.
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(d) The District Industries Cem~
tres will endeavour  to assist sick
units in the light of the statement
made by Minister of Industry in the
Lok Sabha on the 15th May, 1978 in
regard to to be taken by
Govmm?.!:umdnlm;‘ with sick
industrial undertakings,

Statement

The Industrial Policy announced in
Parliament on 23-12-1977 emphasi-
sed the need for vigorous develop-
ment of Cottage and Small Scale In-
dustries, widely dispersed in rural
areas and Small towns. Industry has
80 far clustered roung metropolitan
cities and other large towns, contrie
buting ts haphazard growth of towhs
and had createg regional imbalances.
Bo much so that more than 60 per
cent small scale units in the country
are accounted for by 50 urban centres
including the four metropolitan aress
of Delhi, Bombay, Calcutta and Mad-
ras. It is to correct these imbalances
that the new policy envisages setting
up of District Industries Centres in
each District in the country to act
as a gingle administrative authority
to give all clearances and provide all
promotional support and guidance to
intending entrepeneurs, The Dis-
trict Industries Centres will have
powers to give all clearancey without
the entrepreneur visiting the Stats
Headquarters. One of the significant
functions of the Distriet Industries
Centres is to carry out economic inves.
tigation of the district's potential for
development including its raw mate-
rial and other resources, The Cen-
tre will prepare feasibility reports
for possible projects in the districts,
They will help entrepreneurg obtain
credits, raw materials, machinery and
équipment. The Centres will 'also
assist the entrepreneurs in market.
ing their products by giving them
advice ‘and as-

also provide
guidance in quality control and arrange
for research, extension and entreprs:

training. .
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Each District Ind\utrlolCm’h'h

~¢1) Economic Investigation.

(2) Machinery and Equipment

(3) ﬁmamh. Extension . and
Training

(4) Raw Materials

(5) Credit

(8) Marketing

(7) KVI, RIP and RAP.

The programme is a Centrally spon-
sord scheme which it to be implemen-
ted by the State Governments/U. T.
Administrations through their Indu-
tries Departments. Central financial
assistance @ Rs. 5.00 laghs non-re-
curring and 75 per ecnt of the recur-
ring expenditure limited to Ra.3.76
lskhs per District Industries Centre
will be available,

The functionaries of these Centres
are presently undergoing training at
various institutions. On compietion
of thier they are to address
themselves to the objective of promo-
ting Small and Cottage industries in
their respective areas.

Ad.he¢ premotions to Acoounty Off-
cers In Badarper Thermal Power Pro-

Jects

pA51. SHRI RAM PRASAD DESH-
MURH: Will the Minister of ENERGY
be pleased to state how many Section
Officers on deputation have been given
ad -hoc promotion - to Accounts Offf-
cer Class 1 Gagetted in each grade
(from Qlass 1 to III) including BC/
ST permins during 1875.76 and 1977-78
in- the: Office o FPimancial Adviser and
Chiet Accounts Officer, Badarpur Ther-
mal power: project?

(SHRI-P. mmmm‘;mu
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Bection Offiegrs, .be - to :Class
Il (now Group ‘C') .w -in. the
office of the Financial Adviser and
Chiet Accounts Officer, Badarpur
Thermal Power Projéct were appoin.
ted ag Accounts Officer, Clasg II (mow
Group ‘B’) during The period 1975-76
to 1877.78 as under:—

1975-76 1
1978-11 2
1877-78  nil

Gas Based Electrief(y Station

5052. PROF. R. K. AMIN: Will the
Minister of ENERGY be pleased to
state;

(a) whether it is a fact that Gov-
ernmeni of Gujarat has asked for gas
based electricity station on the coastal
area of Saurashtra; and

(b) if so, what are reactions of Gov-
ernment of India?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a). Yes, Bir.
A reference was received from Chief
Minister, Gujarat in the Ministry of
Petroleum, Chemicals and Fertilisers in
this regard. However, no feasibility re-
port for a gas based electricity station
in Saurashtra has been received in the
Central Electricity Authority,

(b) The Ministry of Petroleum,
Chemicals and Fertilizers had consti-
tuted a working group to study the
utilisation of off-shore gas in Gujarat.
This group submitted its -report in
February, 1978 and its recemmenda-
tions have been broadly acocepled by
the Government. :‘The working groap
based its recommendstions on the
assumption that natwral gas is s0 valu-
able a raw material that every effort
must. be made to utilise it in the high
priority uses.such as in ihe manufse-
ture of fectilizer .efe. .As such: the
working. group -bas mot. censidesed: the
question .of supoly of a:saturak gae for
the generatiom of-addiisonl-puwer.
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Quality and Performances Test of
Zetor 2511 Tractors -

5055. SHRI K. SURYANARAYANA:
Will the Minister of INDUSTRY be
pleased to siate:

(a) whether H.MT. Zetor 2511
Tractor was recently. tested at Badni
Tractor Testing Centre for quality and
performance and.if so, the .result. of
the test; .

(b) whethey the Tractor was found
fo be 16 H.P. in place of 25 H.P. noti-
fied by the H.M.T.; and

(e) what steps were taken to com-
pensate the farmers who purchased
thege tractorg in the belief that it ie
25 HP. and not 18 HP.?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (c). One
HMT Zator 2511 .4ractor selected for
full tests by the Budnl Tractor Traln~
ing and ‘Testing Station was tesied -gt

-Budel during May-Jume 1877, - Whea

pertial ‘fests wese conducied, the: re-
sults showed -a variation' in . Horge
poiver  at.power. take-off (FTO) Lo 27
HP &t PTO = against 1.7-5HP ot P20
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desired. At HMT's' tediest, the:trsc-
tor was withdrawn. As per rules, an-
otber tractor will be selected by Budni
Station for complete tests. After
complete tests are carried out and the
raport ia made available, appropriate
action will be taken in the matter by
HMT. HMT are however, following
rigid test standards on engine and
calibration of fuel injection equipment
and maintaining fleld contacts to en-
sure quality and performance.

“Throwing of “Bittera” into Sea

5056. SHRI ANANT DAVE: Will the
‘Minister of INDUSTRY be pleased to
state:

(a) whether Government are aware
.of the fact that several galt workers in
Kutch District are throwing the “bit-
tern”, the ‘liquid gold’ back into the
sea water after recovery of common
salt;

(b) if so, what action inclusive of
Legislative, Government propose to
take in order to prevent this costly
national loss; and

(c) will Government assist any co-
operative movement If it desires for
bittern process?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) It is within
the knowledge -of - Government that
bitterns left after extraction of salt is
not being fully utilised for gainful
purposes in many parts of the country
lncludlns Kutch District.

(b) and (c). Government lﬂ ip a
ltudy Group bn the exploitation of salt
and sea water for manufacture of
misrihe chemicals, which interalic exa-
mindsd the ‘question of utilisationt of
bitterns, The recommendations of the
Study Group are u'adu- maenﬂon
of Goverdifnénit, - ' I

CAUDGUST 'S0, 1008 ‘Writtew 4nswérz’ - 3y3.

SC and ST Empioyesy i ‘Buvey of
Indla

5057. SHRI R. L. KURKEL: Will the
Minister 'of SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) the total gtrength category-wise
of civilians in Survey of India Office
and strength of Scheduled Caste and
Scheduled Tribe employeses in each
category;

(b) total posts fllled by promotion
in each category during the years 1876-
77 and 1978 respectively and number
of S8C and ST promoted in each cate-
gory; and

(c) whether gelection Committee has
drawn up panel for higher promotion
recently, it so, number of general
candidateg and BC and ST included
therein separately?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (c). The in.
formation is being collected and will
be laid on the Table of the House as
soon as possible.

Karnataka-Kerals Boundary Dispute

5058. SHRI JANARDHANA POOJ-
ARY: Will the Minister of HOME AF-
FAIRS be pleased {o state:

(a) whether Government are contem-
plating a fresh atiempt to solve the
border dispute between Karnataka
and Kerala; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). As stated earlier also,
such matter.can ke satisfactorily re-
solved only on the basis of willing co
operation and tonsensus amung the
Btate Governments concerned. The
Central Government would assist con”
cerned. Siph e ] arriving
at such mutuslly’ acceptable solution.
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5039. SHRI N. SREEKANTAN NAIR:
SHRI VAYALAR RAVI:
Will the Minister of INDUSTRY be
pleased to state:

_ (a) whether Government propose to
make any material changes in the pro-
duction of BHEL;

(b) it so, what
and

are the proposals;

(c) how far do they affect the pre-
sent arrangement of production and
the reaction of the collaborators of
BHEL to such proposals?

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (SHRI-

MATI ABHA MAITI): (a). No, Sir.
(b) and (c). Do not arise.
Murders in Delhi

5060. SHRI TARUN GOGOIl: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that in a
short period of 24 hours, preceding on
the 30th May, 1978, 2 murders, two
attempted murders and three robberies
were reported in the Capital;

{b) .whether any arrests have been
made . and efforts are being made to
bring the culprits involved in the
crithes in the police net;

(c) whether it is not a fact that such
murders, attempted murders, robbe-
ries have become a routine affair in
the capital most of which go unre-
ported; and

(d) the steps Government ptopoll to
take:t¢ halt such horrifylng ificidents
in general and in the Capital in partl.
cular?

o N -0
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THE MINISTER OF STATE IN THR
MINISTRY OF = HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) One case each of murder ~lind
attempt to murder and two robbories
were reported within 24 hours nraud
ing 30th May, 1978,

(b) Yes, Sir. Two
been arrested.

persons have

(€) No, Bir. There is special em-
phasig on free and proper registration.

(d) The following steps have been
taken to check the crime:

(1) Intensive foot and mobile pat-
rolling both during day and mght is
being done.

(ii) Armed pickets are being de-
tailed at strategic points to check
movements of criminals at odd
hours,

(ill) Burveillance over known ecri-
minals i3 being strengthened and
records of criminals updated.

(iv) Externment proceedings
against criminals are being stepped
up.
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_Attendance Allewance to Disabled
Servicemen

5062. SHR1 AMAR ROY PRADHAN:
Will- the Mmister of DEFENCE be
plessed fo state:

(a) the pumber of disabled service-
men who have submitted their claims
so far during 1977-78 for the constant
attendance  allowance, Slate wise
figures;

(b) the amount so far given to them,
State-wise figures; and

(c) whetber the sanctioned amount
for the constant attendance allowance
is very meagre considering the p:esent
price hike; if so, whether Government
would like to enhance it, and if not,
the reasong therefor?

THE MINISTEN'OF STATE IN THE
MINISTRY OF  DEFENCE (PROF.
SHER SINGH): (a) and (b). Informa-
tion required is not readily ava'lable.

(.) Based on the recommendations
of the Third Pay Commisson, ihe rates
of Constant Attendance Allowance for
officers and personnel below officer
rank ‘were revised from Rs. 45 to Ra. 60
per month and.from Rs. 85 to Rs. 45
per month in March 1976 and Decem-
ber 1978 respectively, with refrospec-
tive effect from 1-1-1973 There iy mo
m:ld for.further Tevision of.ihese
I
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5068. SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of INDUS-
TRY be pleased to state:

(a) how many international tenders
have been submitieq by BHEL during
last three years; names of the count-
ries, organisations, details of tenders
re: value etc, and their fate, whether
accepted or rejected;

(b) whether it is also a fact that
BHEL submifted Libyan tender on loss
basis; and

(c) if go, the broad mltt.;m and
reasons for submitting a losing ten-
dér; the broad features of penalty

. clause and what penalty BHEL will

have to pay/for Tripoli West thermal
Station Project?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUBTRY (BHRI.
MATI ABHA MAITD: (a). BEEL
over the last three years has submit-
ted over 200 export tenders. Detalls
of major offers (valued at over R 3
erores) submitted against internation-
nmd&mhtﬁm::u
given gt Anneure—I,

(b), No, Sir.

(c). BHEL have got a contract of
installing 2x 120 MW sets as expansion
to Tripoi West Power Station and
Bub-Station on a turnkey basig for a

of Libyan Dinar 32,209, 157 equal
to ‘about Re 67 cores. This contract
also includes the operation and main-
tenance of the Power House for a

. AUGUST 20, 1978 . Writien Awswers . 230

period of four years. The main pro-
ject will be complsted in’ 147 and
EHEL's responsibility towards operas
tion and maintenance will he till 1083,
The final position of profit or loss will,
therefore, emerge only in 1983. How-
ever, tn the case of the execution of
the job, there is a cost-over run on
civil works and it is expected that
losses, if any, will be marginal

The details of the penalty clauses
are furnished vide Annexure-Il

BHEL's work at the site is being
closely monitored keeping
in view the time schedule

agreed fo by the customer and, there-
fore, no penalty on account of delay in
completion is gnticipated. BHEL is
also not anticipating any penalties aris-
ing due to actual performance being
less than the guaranteed level

Annexure 1
o Detials of majer international tenders submitied directly to customers by BHEL
8.No. Country Customer Tender Details  Approx. *Result
" value
(Ra. crores)
: a 8 4 5 6
1 Libya Electricity Corporation of Tripoli West Power 068 A
Tripoli, Libya. - Station 2x190 MW *
2 New Zealand New Zealand Electricity  8xig MW Hydro 155 " PA
*  Dept. ' urbings & Gene- .
rators,
3 Tasmania . Hydro Electric Commision of uaqlﬂ\' H 600 K
Tasmania. Turbines T
Generators. )
4 New Zealand . New Zemland Electricty De- 2x6: MW Hydre 810 PA
partment. Trul and
Genmtm Pen-
stock Valves,
5 Taozania . TANESCO Hydro  Turbines, g1 PA
l’wermﬂs _
© 6 Kuwait ) Mminrrnf Electricity and 3x150 MW Bollers 4400 R .
T Water, N
7 Saudi Arabis . Wadi Jizan Electrification” 42 MW Power 7260 A
“Scheme. Station o
B Morogco Natonal De¢L’ Electricite . Power TrapMormters  §3"* R
9 Dubai . Ministry of Electricity and 'sx30'MW Thermal * 43-3 R

e —
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&
s e :
1 nz 3 4 LN 6
10 Malaysia National Rlectricity Bosrd, Prai Power Station 3|--g P;\: ;
team Generators )
and Turbo Genera-
_ 11 Malaysia _Natlouul Elecncitr Board ?erudm;Pmr
Malaysia” Stesm 931 PA
. Gmemm and
_ Turbo Generators. ) ,
12 United Arab, UAE Mim of Electricity Sw d ‘8 R
Emirates & w.mm Y '“h-ﬂ:-mm ” *©
13 Romania Industrial Exports Romania ~ Oil Rigs roe6 R
*1¢ Thailand Blectricity Generatin Hydro Turbines, 72 PA .
Au tyuf'l‘hlihm!. erators and .
Transformers.
15 Nigeria Nigerian Electric  Power vipment for Sub- 6 R
x;:thm-i ty. Eqsmwn wg‘u 4
16 'Libyl > Blectrieity Corporation of ipoli East. Power 1770 R
- Tnpn'la Libya. tation. i
17 Ghana Volta River Authority s 4x40 MVA Hydro 779 R
Gmerltor
18 Romania METAROM Fon:gn'l"rulmg Electric Drives & 130 UC
Co. of Romania. controls. '
19 Jordan . _}ard.un Blectricity Authority . 2x66 MW Thermal 420 UC
' Power Station.
20 Malaysia . Sabah Electricity Baord Yenam Pan Hrdro g UC
i1 Imq .,

1372 UC

*A Accepted (Order Received).

PA Part Accepted (Part order received).

R Rejected (Orders Lost)

UC Under consideration (customer’s finml decision not yet taken).

Annéxure I

(i) Pemalty for delay in completion

f the contractor shal] fail to com. -
plete the works in accordance with the
Contract except the matenance thersof
2y provided in Clwuse 10.05 (Defects)
and guch tests as ate 10 be made In

accordance with Clause 9.10 (Tests on

completion) within the Time for com-
Pletion or any extension of such tinme,
there shalt be-dedueled -trom the Total - .
Contract Price a sum of money equal
fo 0.2 per cent of such fraction of the '

"

Contract Price as would on the due
completion of the ‘Works, be properly
attributable to such portion of portions
only of the Works as cannot in conse-
quence of the gaid failure be put to the
use intended, for each week or pro-
rata between the Time for Completion
of the Works ag aforesaid and the ac-
tua] dafe of Completion, but the surk
50 deducted shall not in any case
exceed 5 per cent of the total Comtract

full salistaction of the Contractoyy

lability for the said failure.
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AF  Weilite Bsdle GGy %, 10
) Peaslty aqatnst shortfall tn pertor- u3 o Gw #t ey D, W
aor qEl arfr Ax JThif & Shewe

The Contractor agrees to pay to the
‘Elettricity Corporation ‘I!ripoli 1he
following sums;

(a) LD 35,000 for each tcnthot ong
percent or fractlom thereof tamt the
Continuous Net Power Output of the
unit is less than the above guaran-
teed value.

(b) LD 10,600 for each tenth of
one percent or fraction thereof that
the Net Overall Plant Heat Rate is
worse than the above guaranteed
value, i

R “fefm For o'’ o e

5066 ot wux feilt® : T
Fem ol 7 xATR A wy w4 o

(%) qoferar 7@ “feqfr For 4w
o avm o wr § ;W
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arr & for &w gt o
5,000 YT 10,000 T4 & Tor ¥ ity

wZ wwreaat, et Wi it
! woerQ famren

5067. st W TAW : W@l
g we saTeer St 7 oy A g
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o @raw oY @ D qat F Iy fad
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qa?

gwn oiT gavew oW (s e
o gwest) o gear Ay, o
oY ot Sfordt 3§ swreTerat O IR
afcerem derr & wAare fodror feg
oy Ty frwTeel & waT o <ot am
t 1 mx d a6t & gy @ik 19 WA

wmwr agfa) : (%) 440 fefoun §—

w7 Al e e whrarerar wroer ey & wrfereerer

Heo et ¥

, 1975-76 . . S vt § ey

" b “! . 28,290,669 62.32 70.96,875, $22.16

a m 10.60,310 23:-§§." N aa.usw ", 28.66

ﬂr uﬂz 2 as,sa.sn 85.54.  134,31,853 _._f ' "80.82

# Wf Mf.ws 14,46 - 86,447,944, .. .30.18
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1 2 3 4 5
1976=77
1. WY . 29,88,201 67.92 87,16,611 36,96
2, WA . 8,37,575 19. 04 57,21,931 24,26
T o1 ER 2 38,25,776 86,96  144,38,542 61,22
3. T . 574,154 13.04 91,48,080 38.78
am o1, 29X 3 43,99,930 100.00  23586,622 100. 004
1977-78
1. @9 . 16,34,853 49, 48 51,76,845 22.10
2. gAY . 9,35,319 28,31 64,01,451 27.33
TR 1 HIT 2 2570,172 77.79  115,78,296 49.43
3. a# . 7,34,048 22,21  118,43,373 50,57
a1, 2917 3 33,04,220 100, 00 234,21,669 100. 00

fewolt 1: 7g : 15000 a% ¥ siwraw @@ I FAERER |

¥R : 15000 %R 50,000 ¥ 9 F ofcaww dWT NF
AT |

¥F : 50,000 ¥ wiuw N e dem I gETIEA |

fequit 2 #@gx § 17 T, 1977 © Nfew o v frw Afa ¥
wE, 2,000 ¥ FW ofcaEw HEAT A EWINROE  @ORI
fanmel & fau W Y g wER oformreew, TR e &
oy gwre famew ol gw sEe fRwen € oamem gl
# § frerer feg o fore® wrow 1977-78 & fiw @y wWTaT-
qai & fgel ¥ wit gf 1w W o & oAl 9T
wy ok af ¥ 11597,018 WY ¥ W ¥ W &Y 1977-78
% U7 8584, 182 WY § IAWT |

2588 LS—8.
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: R = X .
5068. SHRI RAGHUBIR SINGH

MACHHAND: Wil the Minister of
DEFENCE bz pleased to state:

(a) whether it is a fact that sub-
marines are not manufactured in In-
dia, if so, the reasons thereof;

(b) number of submarines import-
ed by Government during the last
three years and foreign exchange
spent thereon; and

{c) whether Government propose
to manulfacture submarines indigen-
ously or with some collaboration of
some foreign country and if so, the
details thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
Owing to lack of requisite technical
know-how, it has not becn possible
so for to build submarines in our
shipvards, Initially, construction has
to be undertaken in collaboration
with a foreign shipyard who is pre-
pared to transfer the technology.
Government have recognised the
need for indigenous construction of
submarines and technical discussions
with a number of shipyards are in
progress. A final decision will be
taken after complete evaluation of
the offers.

No submarines have been imported
during the last three years.

itz Fofm & smwm & fab
i sigdfe Ty ¥ mETAay
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(w) afx g, &t ag aage #
&mm % ford % aF I &Y g ?

mw ww (st ol el )
(%) o, =& 1

(&) wwr g adf &m0

Transfer of the Haig Barracks at
Malappuram

5071. SHRI G. M. BANATWALA:
Will the Minister of DEFENCE be
pleased to state:

{a) whether the Ministry had in-
formed the Government of Kerala in
or about August, 1977 that pursuant
to the request of the Kerala Govern-
ment instruction had been issued to
the loral Military Authorities for
transfer of the Haig Barracks at Ma-
lappuram to the State Government to
enable it to Louse the Government
Caliege; .

(b) if so, why the instructions have
rot as yet been carried out; and

(¢} what steps have been  taken
to expedite the transfer?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): (a) Yes, Sir.

(b) and (c). Transfer of Defence
assets js still outstanding for two
Trasons,  First, the unit located at
Muolappuram has not yet moved out.
Secondly, the State Government has
Not been able to hand over the entire
land required by the Army at Trivan-
drum and Mookkunnamalai. The
State Government has been advised
to expedite the handling over of the
land to the Army. Steps are also being
taken by this Ministry to expedite
the transfer of assets to the State
Government,

et At & ford WAt oo wy
% nf wfe
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Freedom of Press

5074. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister
of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment of President of the All India
Newspapers  Editors’ Conference
which appeared in Hindustan Times
dated 1Mh July, 1978 saying that
some state  Ministers had recently
taken an unduly aggressive attitude
towards the press and some State
Ministers have threatened correspon-
dents with dire consequences;

(b) if so, the reaction of the Gov-
ernment in the matter?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVAND): (a) Yes, Sir.

(b) These matters fall within the
purview of State Governments, Such
complaints can, however, be taken
cognisance of by the Press Council
when it is set up.

&l TN AMT, HEY AT 9T gRen

5075. &t T A\ gy
w1 R Jelt a7 T K Fw w0 iy

(¥) wr % 18 97, 1978 %
FroEt § FAC W e o o Ty
HY @AT g O3 fRd T gaw A
LLcarigh S

(w) =7 wiwdt & amw wr §
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() @ dewmrh s v faed
fdme i M wmT g gk ;
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Hoarding of Raw Jute during 1977-78

5076. SHRI L. L. KAPOOR: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) the names of persons jute mills
etc. who were found to have com-
mitted the offence of hoarding raw
jute during 1977-78, date of detection
of each case and quantity of raw jute .
involved;

(b) whether any prosecution was
launched; and

(c) if s0, details and results of such
prosecutions with latest position in
each case?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
The names of the jute mills which
were found tg have violated the or-
der issued by the Jute Commissioner
with regard to limit on stock holding
of raw jute, date of detection of each
case and quantity of raw jute involv-
ed are given below:

§.No. Name of the Mill Co.

e — e S m——— i C——

Permissible  Stocks

Date of

Detection  limit of held  in

of case stock mill

holding  godowns

n 000 up count
Al & 4
transit (in
oou qtls.)
1 Bally (No. 1) . f . . f 7-12-1977 384 70+ 6
2 Birla . . 7-12-1977 57°6 896
§ Anglo-India . 17-12-1077 Bo'o 155'6
4 GChampdany . . 17-12-1077 39-2 109- 7
5 Shree Bajrang .o 5-4-1978 30°0 388
6 Raigarh <« 541978 204 263




235 Written Answers AUGUST 30, 1978~ Written Ansiers 236

5. No. Name of the Mill Co. Date of Permisible Stecks
Detection  limit of held in
of case stock in  mil

l(wlding godowns
in ooo  upcountry
qtls.) and in
transit (in
ooo qtls.)
7 Chitavalsah . . . . B 5-4-14970 FLA [P R
8 Gen. Induwstrial Socicty . . . . 1h-4-1y7l qu- 611
g9 Hooghls . . . . . . 15-4-1u78 37 b 432
10 Bally [No. 2) - . . . . . 15-4-1078 [CRH 223
11 Delta ' . . " . : 1eg=1078 FLEN iy'g
12 Hukumehand . . . . . . 15-4-1078 44 105 1
13 Reliaiee . . . . . i 15-4-1050 450 B 6
14 Ramecshwara . . . . . . 15-4-1u7fl 174 g5
15 Mregna . . . . . . 1h=4-1y50 460 418
16 India . . i . . . 15-4=1050 af o b
17 Gourepore ’ » B . . . 15-4- 1078 36 107
18 Alliance . . . . . - 15-4=tn7l 276 qu-7
19 Shree Mahudeo . . f . f . 17-4-1974 "8 16
20 Mahabir . . . . . . 17=4=1978 L) 200
21 Kamarthatly . . . ” . . 17-4-1970 FER LTI
22 New Gujarat . . . . . v 17-4=1974 kLA LR
23 LUnicn . . . . . . 17-4mggh 126 905
24 Auckland . . g 5 5 g 17-4=1074 2106 20 0
25 Fibre Processors [Twine Unit) . . . 19-4=1078 120 147
(b) and  (c). 0[!_1“" of the Jute The affected parties moved the Cal-
Cor?:mlssmr.er had issued xl'!ow-cause cutta High Court, and the Hon'ble
notices 2 all th-; ai:_:o\re units. How- High Court quashed the entire pro-
ever, after examination of each case, coedings against these parties, i
criminal prosccutions were launched
against the following four mills: 1AS Oficers of Tamil Nadu Cadre
1. M/s. Birla Jute Mfg. Co. 5077. SHRI R. MOHANARAN-

GAM: Will the Minister of HOME
AFFAIRS be pleased to state:

3.Ch"]!l-.s.mdfn:l:g-lnd1a fisle AR (a) the number of IAS officers be-

longing to the Tamil Nadu Cadre

4 M/s. The Champdany Jute Co. now working in the Central Govern-
Ltd. ment in various assignments;

2. M/s. Bally Jute Co. Ltd.
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(b) the details thereof;

(c) the number of Central Gov-
ernment Officers now working in
Tamil Nadu Governmeni; and

(d) the
ments?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S, D. PATIL): (a) 45 (ex-
cluding one odlcer presently on
foreign assignment),

details of their assign-

(b} The information is given in
the attached statement.

(c¢) and (d). There is no system of
deputation of Central Government
officers to work in the State Govern-
ments,

Statement

Posts Number of
Officess

Joint  Seerctary and cquivalent
and above . . . a

Dircctor/Deputy  Secretary  and
equivalent, . . . 15

Under Secretary and equivalent | 0

Liguidation of Shipping Companies

5078. SHRI SHYAM
GUPTA:

SHRI MUKHTIAR
MALIK:

SUNDER

SINGH

SHRI G. M. BANATWALLA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether Government are aware
that many shipping companies in In-
dia will soon be forced to resort to
liquidation, although ng ship has been
laid off so far and things are fast
deteriorating in the shipping industry
due to the preveiling world situation;
and

(b) whether any steps have since
been taken by the Government to
save the shipping companies from
the present crisis and if nmot, the
rcasons thereof?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) As a result of
acute depression in the freight mar-
ket, the shipping companies the world
over, are facing financial difficulties,
Indian  Shipping Companies, al-
though not affected to the same ex-
tent as shipping companies in most
other countries are also facing prob-
lems of liquidity. This is affecting
different Indian Shipping Companies
varjously dependent upon the compo-
sition of their fleets, etc.

(b) The recommendations of the
National Shipping Board along with
the suggestions received from the
Indian National Shipowners'® Associa-
tion are under consideration.

FasTar susAl @i adew

5079. 51 ofitwm sotw : w7
U Hdi TE FATA W W7 KN iy

(%) fom-fipm wsai &, omP
FAFN ®NSAl A SanET #1 anfaw
&1 Al A A 2, aled v
¥ fad &7 w1 #1 W 57 Hel
Ft wegraey foar & A%

(@) ¥ g7%7C * 99 9 wqr
Sl‘fﬁfﬂﬂ&;

SO AT § Tey Ha
wwr amefE) ¢ () 9W (@)
wrar & fF e # wfae dveat &
e wfas WTE gqwTeT ger
fam wwrl wfafe 7w
geafoer aqr gaww frafr frry
fafee & &1 fawre wrgw, gawcar

(ot
JuET
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Beparate censor board for Malayalam
Films

5080, SHRI V. M. SUDHEERAN;
Will the Minister of INFORMATION
& BROADCASTING be pleased to
state:

(a) whether Government have got
any proposal for a geparate Censor
for Malayalam Films; and

(b) if so, the details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI). (a) and (b). A pro-
posal has been received by tbe Board
of Film Censors for opening a
separate Regional Office of the Board
in Kerala for certifying Malayalam
films. The Board hag not yet made
any recomemndation to Government
in this behalf,

AUGUST 30, 1978
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T.V, Biatlon at Nagpur

5081. SHRI RAJE VISHVESHVAR
RAO:; Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state;

(a) when Government is going to
instal T.V. Station in the Nagpur
Division of Maharashtra;

(b) whether Government feel that
the students and the farmers of Vidar-
bha also should learn from the T.V.
as others in the country; and

(c) reasons for delay in starting a
T.V. station at Nagpur?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVAND: (a) to (c). Tele-
vision is a useful medium for all, in-
cluding students and farmers of
Vidarba, But due to constraints on
financial resuorces and low priority
acocrded tp Television, there is no
proposal at present to set up a TV
Station in Nagpur.

Allegation of Corporation made by
former Home Minister

5082. SHR] EDUARDO FALEIRO:
Will the PRIME MINISTER be
pleased to satate:

(a) whether jt is a fact that the
former Home Minister 8hri Charan
Singh recently made allegations of
corruption against the Prime Minis-
ter's son and others and also suggest-
ed an inquiry against the above per-
sons and some other Ministers and
their relmtions and wives; and

(b) if so, reaction of Government
thereto?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). The
former Home Minister Shri Charan
Singh has made no gpecific allega-
tions against any one and therefore
there iy no case for an inquiry.
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Landslides in Eanigunj Coal Mining
Area In West Bengal

5083. PROF. DILIP
CHAKRAVARTY:

SHRI SUSHIL KUMAR
DHARA:

Will the Minister of ENERGY be
pieased to state:

(ay whether it is a fact that land-
slides are taking place in Ranigunj
coal mining area in West Bengal;

(b) whether the vacuum created
by the raising of coal is notl being
flilled up hy sand as is obligatory on
the minng authority;

(c) whether an exodus of the in-
habitants of the Ranigunj Town and
Kulti area is taking place due to this;

(d) the steps proposed to be taken
by the Government?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
to (d). The Ranigunj coalfield is one
of the oldest where coal-mining
operations have been taking place and
the old miners due to unsientific and
haphazard mining left areas which
are prone to subsidence and many are
unapproachable.  Surface structures
in Ranigunj and Kulti towns have
been increaaing in spite of the fact
that the hazard of subsidence has
been brought to the potice of the State
Government many a time by the
Director General, Mineg Safety,

At present, 112 collieries under
Eastern Coalfields Ltd. are existing in
Ranigunj coalfield and in 40 such
collieries hydraulic sands towing
is adopted. 6 more collieries
would be taken up for such
stowing in future, In other collieries
stowing is not considered necesasry
for the presnt. However, sand stow-
ing and/or other means of protective
measures are adopted in areas where
there are jmportant surface structure

and buildings,

The position of subsidence and cor-
rective measures to be taken was
brought to the notice of the State

Government and it was suggetsed that.
an area development authority be.
constituted immediately to identify
and if necessary organise transfer of
inhabitants, diversion of railway lines.
and roads, ete. Subsequently, the
matter was again brought wup for
discussion with the specially invited
representative of the State Govern-
ment on 17-6-1978 in the sixth meet-
ing of the Coal Conservation and
development Advisory Committee
held at Calcutta and jt was unani-
mously decided that the area develop-
ment authority be immediately form-
ed under the West Bengal Govern-
ment with representatives of coal
companies., Coal Controller and Direc-
tor General, Mines Safety. This
authority has been proposed with a
view to making it a focal point for
integrated deviopment of the area
including diversion of railway lines,
road, or transfer of inhabitants, if
necessary, etc, This authority might
also evolve the frame-work for in-
troducing any legislation to be applied
for the development of the area.

Further action is dependent on the
action taken by the State Govern-
ment,

Amount given tp Maharashira for
providing employment

5084. SHRI R. K. MHALGI: Will
the Minister of PLANNING be
pleased to state;

(a) how much amount has been
provided to Government of Maha-
rashtra during the period of 1977-78
and 1978-T9 under the Central Scheme
of employment to educated persons;

(b) how many persons were bene-
fited by such aig provided; and

(c) what are the general guidelines
for the State Government for utilising
such assistance?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No Central
Scheme of employment for educated
persons as such in operation in-
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‘Maharashtra or gny other State in
1878-79 or was in oOperation in
1977-178.

(b) and (c¢). Do not arise,

Appointment of Outslanding Sports-
men in Government Departments

5085. SHRI RAJKESHAR SINGH:
SHR] BALAK RAM:

Will the Minister of HOME
AFFAIRS be pleased to sate:

(a) whether Government have issu-
ed any orders regarding appointment
of oulstanding sportsmen in the
gerviceg of all the Government De-
partments/Ministries/ State Govern-
ments/Public Undertakingg on priori-
ty basis by reserving sufficient quota
for them; and

(b) it not whether such orders are
proposed to be issued now and some
percentage reserved for sportsmen in
all the sppointments?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D, PATIL). (a) and (b).
Under the existing instructions, the
Secretary of 8 Ministry/Department
or the Head of a Department under it
may recruit in relaxatioin of proce-
dure for recruitment a meritorious
sportsman 1o a Group ‘C' or Group
‘D’ service/post, direct recruitment to
which is made otherwise than through
a competitive examination,

The question of reserving some
Group ‘C' or Group ‘D’ posts to faci-
litate greater intake of meritorious
sportsmen is at present under consi-
deration,

As regurds State Governments and
Public Secltor Undertaking they do
not come under the purview of these
instructions as they are free to frame
their own recruitment ruleg.
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Naval Bases in Indian Ocean

5086. SHRI K. MALLANNA: Will
the Minister of DEFENCE be pleased
to state the names of the countries
which have so far built naval bases
in the Indian Ocean alonwith their
approximate naval strength in each
case?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): The USA
ang France are known to have Naval
base facilities in Islands under their
control in the Indian Ocean. Other
maritime powers operating in the
Indian Occan are known to use base
facilities available with littoral coun-
tries. Government have no precise
information about the Naval strength
in each of these bases.

Misuse of Property of NT.C.'s
Chalisgaon Textile Mill, Maharashtra

5087, SHRI R. K, MHALGI: Will
the Minister of INDUSTRY be pleased
1o state:

(ay whether it ig a fact that the
Manager, National Textile Corpora-
tion Ltd., 19, Kasturba Marg, New
Delhi and the Dirctor, NT.C. Ltd,
southern region. Bombay reteived
representations dated I1st March, 1978
from Bharativa Mazadoor Sangh,
Nasik (Maharashtra) in regard to the
misuse of property of N.T.C.'s Chalis-
gaon Textile Mill, Maharashtra;

(h) if so, whether the authorities
concerned investigated the matter and
with what result; and

(e) it matter is not investigated, the
reasons thereof and when now it shall
be investipated and result known to
conserned?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) angq (b).
The representation received by the
National Textile Corporation (Holding
Company) and its subisdiary wviz.
National Textile Corporation (South

"
H
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Maharashtra) from the Bhartiya
Mazdoor Sangh, Nasik contained the
following allegations:—

(i) Shri K. D. Patil, 3 Congress
Party Leader, was appointed as
General Supervisor in the mill and
ig being paid salary even though he
does not regularly attend the mill;

(ii) Shri Patil is cultivating agri-
cultural and belonging to the mill;
and

(iii}) Some of the interested
officers of the mill have proposed
to divide the agricultural land of
the mill into housing plotg and sell
the same at concessional rates to a
number of officers or some other
fuvoured person.

The investigation made by the sub-
sidiary revealed that the allegation at
(iy above is incorrect. Shri Patil's
attendance or abscnce ig marked
regularly. As regards the allegation
at (ii) above, the position is that
while the mill was under the Maha-
rashtra State Textile Corporation,
Shri Patil had been permitted to culti-
vate the land belonging to the mill
However, when the matter came to
the notice of the subsidiary afier the
mill was transferred to it on its
nationalisation, it was decided that no
privale person be permitted to culti-
vate the land of the mill.  The alle-
gation at (iii) ig incorrect.

(c) Does not arise.

Number of Radip Licence Issued

5088. SHRI K. PRADHANI, Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) number of radio licences issued
from February, 1977 to March, 1978;

(b) the number of radio receiving
sets of foreign make which were given
exemption and to what extent; and

(c) whether Government have
given any concession to the tribal
people alsp regarding some exemption
in licences?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K, ADVANI): (a) Statistics of
radic licences are maintained only
calender veuar-wise. At the end of
1977, the number of radio licences
issued fresh and renewed was
2.00,96,453.

(b) No separate information on
number of radip receiving seis of
foreign make is maintained in respect
of free licenceg issued. However,
diplomats are exempted from paying
licence fee,

(c) No, Sir.

Over Staying of Foreigners

5089, SHRI ISHWAR CHAUDHRY:
Will the Minister of HOME AFFAIRS
be pleased to siate:

(ay whether it is a fact that some
forcigners are still staying in the
c::_mntqr after the expiry of their
visas;

(b) it so, the number of such
foreigners; and

(c) whether some foreigners have
been asked to leave the country after
they were found indulging in the ill-
egal activities?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRT DHANIK LAL MANDAL):
(a) and (b). There may be cases in
which some foreigners are stay-
ing in the country even after the ex-
piry of their visag or authorised
period of stay. In some of these
cases, applications for extension of
stay, which might have been made,
might be under consideration, In
other cases, suitable action is taken
against the foreigner concern in -
accordance with the lawg rela to
foreigners, whenever necessary. It
is, however, not possible to indicate
the actual number of foreignerg! over--
staying at a given point of time, as it
keeps on varying.
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(c¢) 1f any foreigner comes to notice
for indulging in illegal activities,
action is taken against him under the
appropriate law.

aoRrA & anfrarel wewt w1 wogTn

5090. ST YW STFTW ELTr
ot wifar Wy :
iAo g ol

F17 g JA7 A7 OO A A T4
f¥:

(%) #at fagry wrsw § FavRyY
g7 ¥ 40 frardeT &t g ox feam
TET=T ME & §P AWTAAQYT qedi

¥ UF qRIT g TINE WIE gm
firgraa ®0 a8 @ fr g5 ¥ gmw
AT qUT WIEA WTEZT g I§ v
Ty AtF ¥ 9 WY WINT BT 400 WY
sy WA & qa9 9X Ad fea
sy fiea wram a1 W ifrareg fordr
% @ frar a1 9v 1 w9 fog oo
Tt e, ¥ fyeg wedta 3w dfgar
1 AT 363/370/371/374 F wity
TF BrrT 1 "TAet &F frm mr €0
waT® ATYAT ST WIEA WIRET W
ararfig #¥6i A gEMT FwT gl

aar Fqt 7 g & W@ q frwr
#7 forar aqr 1w qzA™ T W
W B

Bridge over Najafgarh Drain, Deihi

5001, SHRI CHATURBHUJ; Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is g fact that there
is a provision in the Delhi Master
Plan to construct a bridge over the
Najafgarh Drain connecting Raja
Garden, Tagore Garden and Shivaji
College with Punjabi Bagh Extension;

(b) if so, what steps have been
taken {o construct the bridge; and

(¢) the time by which the bridge
is likely to be ready?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM). (a) Yes, Sir.

(by and (c). The Delhi Administra-
tion who are concerned with this pro-
ject, have already started the con-
struction of this bridge. The Delhi
Administration have reported that
due to slow progress on the work by
the original contractor, that contract
had to be rescinded and fresh tenders
are now tg be invited. The work is
expected to be completed by March,
1980.

Accumulation of Salt in Western

Region

5002. SHRI AMARSINH V.
RATHAWA: Will the Minister of
INDUSTRY be pleased 1o state:

(a) whether it is a fact that a huge
quantity of salt has been accumulated
in salt belt in Western region;

(b) if so, the reasons therefor;

(c) the estimated losg incurred dur-
ing the rainy season; and
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(d) ‘the measures faken by Govern-
ment o clear it and save ‘the salt
producers?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MAT] ABHA MAITI): (a) No, Sir.

(b) Does not arise.

(¢) The Government hag not so far
received any report of such loss dur-
ing the present monsoon season.

{d) Does not arise.
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Opening of Military School and
College in Bihar

5095. SHRI SURENDRA JHA
SUMAN: Wiil the Minister of
DEFENCE be pleased to state:

{a) whether there is any new
scheme before Government for open-
ing military schoo! ang college in
Bihar:

(b, if so, where and when; il not,
whether Government desire to impart
military training there: and

(v) if so. what immediate action will
be taken in this regord?

THE MINISTEE OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (e).
There is no proposa! before the Gov-
ernment for opening anv military
school or college in  Bihar. The
requirements of militar: training are
beinn appropriate’y looked after.
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Isstaliation of New ALR. Station in
Orissa

5101. SHRI GIRIDHAR GOMANGO:
Will the Minister of INFORMATION

AND BROADCASTING be pleased to
|state;

_{a) whether Government have fina-
Jised the proposals to set up new
adlo Stations in the State of Orissa
Sixth Ptan;
18-9

(b) it so, which are the places
selected for the stations;.and

(c) funds provided for the initial
works of the proposed Radio Stations?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) No, Sir.

(b) and (c). Do not arise.
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T WY wrm W
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Instailntion of lfn"l'.v. BStations

§108. SHRI MADHAVRAO SCINa
DIA: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) details of the T.V. coverage ex-
pected to be expanded during the next
two years;

(b) its break up for different re-
gions of the country particularly of
Central region covering Madhya Pra-
desh;

(¢) whether the expansion program-
me is being worked out and imple-
mented in phases; and

(d) if so, salient features thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K
ADVANI): (a) to (d). A permanent
tower at Lucknow, a TV Centre at
Jullundur and a TV Relay Centre at
Kanpur are likely to be commissioned
during the next two years. While the
Lucknow Centre will cover an addi-
tional range of 13 kms., the Jullundur
and Kanpur Centres will have a range
of B0 kms. in Punjab and part of Hima-
chal Pradesh and 76 kms. in Uttar
Pradesh respectively. The existing
TV coverage in the other regions of
the country including Madhya Pra-
desh is not likely to be further ex-
tended during the next two years.

Family Accommodation for Armed
Forces Pervennel

5104 SHRI MADHAVRAO SCIN-
DIA: Will the Minister of DEFENCE
be plemsed 1o state:

(a) whether it is fact that family
accommodation for the Armed For-
ces Personnel in Headquarters, Can-
tonments, etc., is not adequate to meet
the demands for the zame;

(b) i so, whether as a resuit the
authorities have accommodation from
private house owners in these areas
on. hinrg basts' to sccemmodate the per-
sonnel but the charges are gemerally
higher than what it is for similar type

of sccommodation provided In Civil
Services;

(c) if so, whether it is also a fact
that as a result of this Defence Ad-
ministration has to bear heavy finan-
cial burden; and

(d) if 50, what steps are being taken
to make sufficient accommodation
available at cheaper rates?

THE MINISTER OF DEFENCE
(SHR] JAGJIVAN RAM): (a) to (d).
There is deficiency in married accom-
modation for members of the Armed
Forces. To make up this deficiency,
hiring of private houses has to be
resorted to. Rents paid for houses
hired depend upon the scale of accom-
modation provided, the prevalent mar-
ket rents in the locality etc. The
rent is fixed by a board of officers
taking all factors into account and
the local civil authorities are algo as-
sociated with it. The question of rent
being excessive or the Defence Min-
istry having to bear extra burden,
therefore, does not arise,

As indicated in page 19 of the An-
nual Report of the Ministry of Def-
ence for 77-78 and in answer to Un-
starred Question No. 8188 given in
Lok Babha on 26-4-1078, the existing
deficiencies are to be made up over
a period of 13 years from 1978-70 at
an estimated cost of Rs, 500 crores at
current price level. The need to hire
civillan houses will continue to exist
till the existing deficiencies are made
up under the overall plan,

Withdrawal of Permits fssued by
DT.C,

5105. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state: )

(a) whether Delhi Transport Cor-
poration is considering to withdraw
the permits issued in previous years
to private bus owners which were
issued on contract basis for augmen-
tation of bug services in the capital;
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(b) if s0, the number of private
buses 1o be withdrawn plying on DTC
routes; and

(¢) whether Government propose
to purchase new buses to make up the
shortages and if so, the number of
buses likely o be purchased and
funds needed for the purpose?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No, Sir. There
fs no proposal to reduce the number
of private buses operating under the
control of the D.T.C. during the cur-
rent financis]! year,

(b) Does not arise,

(c) 237 new buses are proposed to
be purchased during the curreni fin-
ancial year, including 94 for replace-
ment of old buses. A provision of
Rs. 1.85 crores has been made in Lhe
current year's budget for this purpose,

Warraniy against released Naxallies

8186. SHRI C. K. CHANDRAPPAN:
Will the Minister of HOME APTAIRS
be plessed 1o state:

{a) whather it is a fact thai the
Went Bangsl Government has re-
issued fresh warranis aguinst the
Naxaslites who are already freed; and

(b) if so, the reasons and Union
Government’s mection thereon?

THE MINISTER OF STATE I[N

THE MINISTRY OF HOME AF-
PAIRS (SHR! DHANIE LAL MAN-
DAL): («) No, Bir.

(%) Does not aries.
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Latiers of Intent 0 Remia
Government

5107, BHRI C, K. CHANDRAPPAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) how many projects State Gov-
ernment of Kerala are gaing to set up
during Sixth Five Year Plan;

(b) what sort of help Central Gov-
ernment are rendering for industrial
development in Kerala; and

(c} how many letters of intent Cov-
ernment have sanctioned so far 1o
Kerala Government since the forma-
Uon of United Front Ministry?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITD: (a)
The Sixth Five Year Plan (1978-83)
of the State Goveroments, including
Kerala, are yet 10 be finalised.

(b) The Centra! Government en-
courages setling up of industries in
backward areas in all Btates, includ-
ing Kerala, through the Central In-
vestment Subsidy Scheme In the
years 1578-77 and 1977-78, Rs. 0.3}
lakhs and Rs. 126.82 lakhs respective-
ly were reimbursed to the State Gov-
ernmeat under this scheme. The Cen.
tral Government aise allotted Rs 23
lakke 10 Korsla Govermment under
the Margin/Beed Money Scheme in
1977-78 A sum of Rs. #.25 lakhs
his been sanctioned for establishment
of 11 District Indusiries Centres in
the Stale, during the ocwrrest finan-

cial year.

(c) Tha total pumber of letters of
1=t Jahusry,
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Repressniation frem Retited Primary
Teachers of Kirkes

5108. SHRI R. X. MHALGL: Wil
the Minister of DEFENCE be pleased
to state:

ia) whether it is a fact that Gov-
ernment have received a )oint repre-
sentation douled 20th June, 1978 from
a number of reured Primary Tea-
chers of Kirkee Cantonment Board
(bune, Maharashira) in regard to the
pensien-cum-gratuity scheme with re-
quest to cover lhe teachers who have
relired from lst April, 1966;

iby whetner i s not a fact that
1L reasoning made out tn the repre-
svntalion s convincing; and

icy if so, what action Government
have taken or proposs to take soon
o the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PRUF. SHER SINGH): ia)» Yes, Sir.

{by and tc), Government have con-
sidercd the above represeniation
alongwith several other representi-
tions received trom retired employees
of various Cantonment Boards esking
for retruspective effect tp be given 1o
the scheme from dates as far back as
1262 1t has not been found possible
to agree to their request.

Represtatation from the Employees of

T.V. Stathen
3109, SHRI VAYALAR RAVI: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) ‘whether the Government Fe-

ceived any representation from the '

TV employees, Bombay;

(b) it so, what are the main issues;
and :

(¢) resction of Government there-
to?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b). A re-
presentation from Doordarshan Tech-
nical Employees Association (unre-
cognised) Bombay regarding general
service conditions of engineering per-
sonnel in Doordarshan and problems
faced by them at Bombay, has been
received.

(c) The local problems have been
looked into and apiropriate action is
being tuken by the Directorate Gene-
ral, Doordarshan. Matters regarding
general service conditions have to be
examined in consultaticn with Direc-
torate-General, All India Radio, and
other Departments concerned.

Selsction of Malayaiam Film Kodiyet-
tam' for Inlefnationa] Film Festival

5110, SHRI VAYALAR RAVI: will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

1a)’ the films selected for Interna-
ticnal Film Festivals;

(b) the basis of selection of these
films; and

ic) the reasons why ‘Kodiyettam’
an award winning Malayalam film was
not sclected for any important Inter-
national Film Festival?

THE smINISTER OF INFORMA-
TION, AND BEOADCASTING ¢SHRI
L. K. ADVANI): (a) A list of feature
fAlims ‘gelected ‘between August, 1877
and July, 1978, for International Film
Festivals abroad is attached.

(b) The films were selected by the
Central Panel constituted for selec-
tion of flms for International Fiim
Festivals, op the recommendations of
the Regional Panels at Bombay, Mad-
ras and Calcutta. The pame? consists
of film makers, film critics, journal-
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ists and persons representing the al- the Brisbane festival in Australia
lied arts literature, drama, dance and The Producer, however, did not want
music. to enter the film for this festival. He
- was also advised to enter It in the

(¢c) The film ‘Kodiyettam' was re- Panama film festival which iz compe-

commended by the Central Panel for titive.
Feature rn-odmu‘:.muhrmlmn-m-ﬂumjm.

Panel Moting held on 2Bih August, 1977

8, Ghattashradha (Kannada) i . P . . Tehran Intrrnational Film
Fagtival.

2. Pallavi (Kannada) or Manimuszakam (Malayalam) .  Asian Film Fratival (Bangkok)

3. Swami (Hindi) . . . . . and Cairo Intersational Film
Festival,

4. Ishwar Vidyasagar . . . To any suitable festival.

Penel movting hold ea Decomber, 1977

1. Tabbaliya Nenade Magane (Kannada) . . . 7 Berlin Film Festival
2. Sandhya Raag {Asmamese} o o . o }

g Jusya(Bengali) . o+ o« . . . . Cairo Film Fentival

g Shaque (Hini) o o o o+ o« o+ o Asisn Fim Festival, Sydaey.

Ponel Masting hald oa April, 1978,
t. Oka Oorie Katha (Telugu) in Competition ") Karlovy Vary
2, Bhumika {Hindi)—in Compctition
9. Sandhya Raag (Asamese)—for the Young Film Makers
Synposium

4. Kokily {Kannads)—iovited catry 1o Kardovy Vary

3. Ghassshenddha Mannheim Film Festival
6. Rishya Sheings }

7. Tabbeliys Nenade Magane . . . . . ) Teskast Film Festival
8. Kitaab « & o e o @ }

9 Juit Re Jait ¢ s & s 4 s s )iowns Fim Festival
10. Kanchana Sertha }

11. Kaaneshwara Rama . - . . . N . 7} Cork Pl Festival
1. Godhali }
13. Kanchana Sevtha

. Chands The Commiy
" ‘:%u “mw m:m}mnnm
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15. Jait Re Jait . . . .
16, Ghasi Ram Kotwal

17. Kendura . ' . .
8, Manimusskkam

19. Anugraham

20. Saferd Hanthi = N . .

ar. nFan Hude —The Commitize m-mbers desired that the

BHADRA 8, 1000 (SAKA)
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= . }Nﬂt York Film Festival

. 7 The saloniki Film Festival

Tahran Children’s Film Festibal
Gijon Children Film Festival

dmuld be re-edited and the entire duet scquence
be removed.

22. Amniiniyede Altinkuity p .
23. Yakshangana . . . .
4. Moshiniyttom

24, The Pancl cleared the invited enwry Aviar

26, Tha Panelcleare l th=in -1 vy S nha Kalpanam

7. Chmlhuly . .

sl Kanneshwar Rama

29 Agraherathuhii Kazuthai

3 Ishwar Chander Vidya Sagar N

t0. Luve Story .

32 Lalies of the Field
33 Maovaa Kas Sangam
34. Maha Kumbh
13. Kodiyrtiom
36. Clulika Terrey
37 Shaque . B B .
38. Sectha Kalyanam
5 Chilika Terey
Selting up of D.T.C. Depot Dpponite
Punjabi Bagh Club

3111, SHRI CHATURBHUJ: Will the
Minister of SHIPPING AND TRANS.
PORT he pleased 1o stale:

{a) whether it iz & fact that a site
has been earmarked for a DTC Depot
opposite Punjabi Bagh Club on Ring
Road in West Delbi;

~ (b) if so, what steps have been taken
10 pet up the Depot; and

Salerno Film Festival

7 Bessancon Film Festival
I(Shm Film)

. .

. Avellino Film Festival
London Film Fatival

" }Emn Scbastian Film Festival

n
"

Intrrnational Religious  Film
Festival—Friedberg

. . ) Grenbble Film Festival
J,L {Shorts only)

= Brisbane Film Festival

. 7 24th Asian Film Festival,
A" Sydney

(c) the time by which the Depot is
likely to start functioning?

THE MINISTER OF STATE IN-
CHHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) The site has been
earmarked for a bus station/change
over point and not for a depol.

(b) The  Architectural/structural



construction work will be taken in
hand after obtaining the approval of
the Municipal Corporation of Delhi.

ic) The bus  station is lkely to
start functioning after about one and
a hull years

D.T.C. Bus Service between Paschim-
puri, Punjabi Bagh and Moti Nagar

5112, S8HRI CHATURBHUJ: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state: '

ta) whether it is a fact that there
is a provision to link DDA Janata
Flats-Paschimpuri/Punjabi Begh Ex-
tension with Moti Nagar by direct re.
gular D.T.C. Bus Service,;

{b) if so, what steps have ueen
taken in this regard; and

(¢c) the time by which service is

likely to operate?

THE MINISTER OF STATE IN.
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Both the places are
already connected by the services of
Route 910 and by a  mini bus route
operating under D.T.C. These servives
are considered adequate for the exisl.
ing traffic needs of the localities and
there is no proposal to introduce an-
other route.

(b) and (c). Do not arise.

Strength of the Personmel in H.A.L.

Bangalore
5113. SHRI TULSIDAS DASAFPPA:
Will the Minister of DEFENCE be

pleased to state:

{a) the strength of the personpel in
the Hindustan  Aircraft  Limited,
Bangalare, just before the transforma.
tion inte Hindustan Aeronautices Lid.,
in October, 1964 and also on 1st June,
1078 in HAindustan Aeronautics Limit-
ed in the following grades»—1. Manag-
ing Directors, 2. Senior General Mana-

A
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ger, 3. General Managers, 4.Dr. Gene-

ral Managers, 5. Grade 1 to Grade VI -
. (sepurately for each grade); ..

(b) whether there are any proposals
to further increase the strength in the
grades of Managing Directors etc.; and

(c) if so, what is the justification
for such an increase in these cadres
und alsp the Anancial implications?

THE MINISTER OF STATE IN THE
MINISTRY QF DEFENCE (PROPF.
SHER SINGH);: (a) to (¢). Information
is being collected and will be placed
on the Table of the House.

Increase in Transmitter Range of
A.LR Stations In Arunchal
Pradesh

5114. SHRI BAKIN PERTIN: Wil
the Minister of INFORMATION AND
BROADCASTING bLe pleased lo
state:

{ar the reasons why the three Radio
Stations in Arunachal Pradesh are still
low power statlons, rediating pro-
grammes within a radius of just 10
kms. rach while Radip stations started
later in other tribal areas namely
Aijawal Imphal. Slichar etc., in the
North East, Sambalpur, Jeypore in
Orissa. Rewa, Ambikapur in Madhya
Pradesh, are all better placed, radiat-
ing programmes on
transmitters;

(b) the plans of Government to
cover the entire  Arunachal Pradesh;

and -

(c) whether  Government propose
to set up, even with the present finan-
cial and power.supply constraints, .at
least 10 kilowstt stations In these
three places namely, Pasighst, Tezu
and Tawang?

more powerful .
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areas In the counlry The thice low
power stations were primarily set up
to cater to the nmneeds of the areas
having some concentration of popula-
tion. The position in the other tribal
areas referred to in  the question 's
different (nasmuch as the areas
around those radlo stations are com-
paratively thickly inhabited.

(b) It 1s proposed to set up a full.
fledged radio station at the new capi-
tal at Itanagar to provide improved
coverage in the State.

(e) Due to constraint on resources,
there is no proposal to upgrade the
power of these three transmitiers for
the pretent.

Foreigners Challaned in Kniw Disirict

5115. SHRI S, G. MURUGAIYAN:
Wil the Minister of HOME AFFAIRS
bz pleased to state:

(a) whether it is a fact that elght
foreigners were challaned in Kulu
district for travelling without valid
trave: documents; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Yes, Sir.

(b) Three Italian, three French and
two Swiss naliopals were arrested in
Kulu Distriet !Q: not being possession
of valid travel documents. Of these,
six have beeq convicied by the Court.
The cases agalnst two French nationals
are pending,

Hindystan Salt Works at Kharaghoda

5116. BHRI F. P. GAEKWAD: Wwill
the Minister of INDUSTRY be pleased
to state:

(s) wheiher Govarnment of Gujarat
have represstted about handing over
Cmirsl Gevermment's Hindustan Salt
Works at Kbharaghoda in Baurashtra

nﬁnﬂu&"s"ﬁu m)

m aﬂinm enn__"

to the Stats’ Government - inthltitl»'

apersticn would be further expanded.

to give iobsmznmwmm
and

(b) if so, whether Gomn;ent
would favourably consider the propo--
sal? )

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY  (SHRI-
MATI ABHA MAITI): (a) Yes, Sir.

(b) the mmtter {s covered, inter alia,.
by the termg of the Sali Enguiry Com.
mittee which is being set up to under-
take a comprebensive review of the
Salt iodustty. The Centzal. Govern-
ment would take a decision in the-
matter after consideting the report of
the proposed Commitiee. ¢

mmmm
with Siemans

5117. SHRI S. S. DAS: Will the Min-
ister of INDUSRTY be pleased to-
state:

(a) whether it is a fact thal broad
outlines of Siemans agreement for col-

laboration with BHEL  was finalised
during the time when the presant
Secretary, Ministry of Industry was.

Chairman of BHEL; and

(b) the details of the recommenda-
tians of -the present Secrefary of In-
dustry Ministry in regard fo BHEL
collaboration agreement with Siemans?

THE. MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) No, Sir.

(b) Does not arise:
war ¥ wygrew whit wr - ewe
Cosns st e el 2w

oy stey 7wy o o AR e

(%) war wTeTT @ W I ¥
wogrdy & F Regre Tow & e
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.Politioners in Keshavananda Bharati
Case

5118. SHRI K. LAKKAPPA: will
‘the Minister of ENERGY be pleased
“to state:

(a) of the coal mining companies
‘which were the petitioners before the
“Bupreme Court in Keshavananda Bha-
ratl case of 1973, which companies had
:still writs pending belore the Courts
. in Delhi when the Coal Mines Natlona-
. lization (Amendment) Act, 1978 came
into force;

(b) the names of the companies
which withdrew their petitions affer
the Amendment Act referred to above

. came into force;

(c) the mames of the companies
which have filed fresh petitiong or
appeals before the courts in Delhl ie,
‘High Court or SBupreme Court; and

'(d) the maftters In brisf raised in
_u’nch petitions or appeals? .

THE MINISTER OF ENERGY
(SHRI P RAMACHANDRAN): (a) 1o
(d): The information is being collected
and will be laid on the Table of the
House.

Cenfirmation of Employees

5120. SHR] BALAK RAM: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) the number of class III emplo-
yees of the Delhi Administration who
have put in more than len to filteen
years of satisfactory service and are
still temporary or on ad hoc basis and
how many of them belong to the Sche.
duled Castes/Tribes or other back-
ward classes;

(b) what is the period of time for
which the ad hoc arrangements are nor-
mally made;

(c) what is the policy of the Gov-
ernment regarding their confirmation;
and

{(d) how long Government propose
to take to confirm these emplovees?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (c). Information is being collected
from the various offices and depart-
ments of the Delhi Administration and
will be laid on the Table of the House,

Order placed om M/s, Siprace Auto
L.

5121, BHRI X. LAKKAPPA: Will
the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that onrders
were placed on M/s Sirreaco Auto even
before its Factory was started, where-
as the normal practice followed hy
Defence authorities is to assess the
capability of the concern;



. {(¢) whether sfter placing orders,
several defects were noticeq in the
; t speres manufactured by this
firm and it allied concerns and investi-
‘ gations were carried out by Govern-
ment;

oy milhortins Lues ick wer

aul ve not con-
gﬂcfmdlthdbletonppmuthhﬂrm
and even then repeated bulk orders
have been placed on this concern by
Defence authorities and Vehicle Fac-
tory, Jabalpur; and

(e) whether Government will get
this whole matter investigated and
Sancel the previous orders and stop
flue.ment of fresh orders?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) No, Sir. Orders
were placed only after requisite weri-
fication by Controller of Inspections
(Vehicles), Ahmednagar.

{b) No, Sir.

(c) No, 8Sir. Generally the supplies
conformed to prescribed specifications
except at times when only minor de-
fects were noticed and were rectified

. (d) Only such orders were placed
+on the Firm for which its produetion
capacity had been verified by concern-
ed authorities,

(e) The question does not arise.

(b) if s0, whether some fresh ins- -
tructions have

(c) the reaction thereof?

THE MINISTER OF STATE IN THF
MINISTRY OF HOME AFFAIRS

(SHRI DHANIK LAL MANDAL): (a)
No, Bir.

(b) and (c). Do not arise
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Cemplaint agxinst the Anmouncer
# working lm Delhi T.V, Cestre

5124¢. SHRI LALJI BHAI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether a woman Annguaeer of
Dethi Television Centre is engaged in
publicity work of 2 privete Television
manufacturing company through news-
papers and periodicals and her photo
also appears therein; and

(b) if so, whether Government do
not have any pbjeetion in this regard?

THE MINISTER OF INFQRMA-
TION AND BROADCASTING (SHRI
L. K ADVANI): (a) and (b). Tt has
come to notice that g photograph of &
Senior Presentation Announcer of
Delhi Déordirshan Kendra was being
used for the publicity work of a pri-
vate television manufscturing - com-
pany, She has been agked to explain
because her conduct appeared to be
in violation of the terms of her con-
iract. ’

Opening of Rew conl mines
-;35. SHRI AHMED M. PATEL:
SHRI SUBHASH CHANDRA
B_CBE ALLURI:

Will the Minister of ENERGY be
pleased to staite:

(a) whether only old coal mines are
giving . their prpduction andno new
mines have been opensd; . :

() if a0, the ressons therefor;

(c) . whether any survey bas Desn

and .
(d) i 20, the details thereof?

(c) and (d). The strategy of coal
production involvey long term and
sbart-term projects. Tha coal com~
panies are carrying out surveys to
locate projects so that it may be pos-
sible to meet the requirement for coal
in the country. This is & continuous
Process.

Thirty-four short gestation projects
have been identified gnd more are in
the process of jdentification and ad.
vance action Is being takep in most of
the projects. -

Some of the new projects identified’
:hr implementation are indicated be-
ow: =

Bdstwn Coalfickds Lud,

1. Kumarakhals Opencast
2. Rajpura , | "

3. Bansrn | . "

4 Shampur |, "

S Kapmrs , "

6. Phurastumpur | -
7-Jhanjra 1 | Underground
8. Joagjra 11, "

9. Nakrakonda "

10. Rajmahal Opencast
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5126. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) wheumith.lmﬁmemm

(b) whetber it is & fact that the
Chie? Minister of Tripura had com-

() 'ﬁﬂﬂuhlu‘hu 'hb-th_"
fhis sfanestion?

OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK TAL - MANDAL): .
(a) No such complaint has come - fo -
notice.

(b) It is understood that Chief
Minister, Tripura speke to Minister of
Commumcatmnl on 15-7-1878 regarding
tapping of his telephone. The Resolu-
tion passed by the Tripura Legisletive
Agsembly was regarding improving
P&T services in Tripura.

(e) Conzequent on this matter being
raised in Rajya Sabha inquiries were
made. Agartala telephone exchange is
a manual one and the possibility of
double or cross connections cannot be
ruled out. There was nothing to indi-
cate that the telephone of the Chief
Minister of Tripura wag being tapped.
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Privato Army of Nirankari Mission

5130. SHRI BAPUSAHEB PARU-

LEKAR: Will the Minister of HOME
AFFAIRS be pleaseg to state:

(a) wmmu;..mumw
Nirankari Mission, New Delhi
ralsed @ private army of mlhmd
soldiers wearing epaulettes and cross-
beits and the army has its commander..
in-chie? and other regular ranks; and



() the steps Government propose to
take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR! DHANIK LAL MANDAL): (a)
No, Sir,

(b) _Does not arise,

I‘{l.l. Workers' Som kidnapped from
Delhl In 1972

5131. SHRI S. S. SOMANL: Wil the
Minister of HOME AFFAIRS be plea-
sed to state:

(@) is it a fact that the son of a
RSS workers who was kidnapped in
December, 1972 has not been traced so
far;

(b) it yes, what are the remsons for
it;

(¢) i¢ it o fact that the Police was
given t:e names of the persons in-
volved in it;

(d) if ves, what were the reasons
for not tracing out the kidnapped boy;

(e) is it a faet that the persons in-
volved are very rich and had the poli-
tical influence at their back; and

(f) it is a fact that Delhi Police is
not taking action in the matter because
it is still under the influence of those
\persons?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
No such case of kidnapping was re-
gistered in any of the Police Stations
in Delhi during December, 1872,

(b) to (f). Do not arise.

Cases of corruption in DMS.RDE.
Kanpur

5132, S8HRI 8. G. MURUGAIYAN:
1" the Minister of DEFENCE be
pleased to state:

(a) whether casey regarding cor-

ruption in DMSRDE Kanpur (R&D
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Drug) were reportsd to you by some
Members of Parliament for high level
enquiry; and

(b) what has been done so0 far inr
those cases and if nothing has been:
done so far, then why and under what:
circumstances? )

THE MINISTER OF DEFENCE’
(SHR] JAGJIVAN RAM): (a) and
(b). Cases regarding corruption in.
DMSRDE Kanpur (R&D Organisation)
were reported by some Members of
Parliament. The allegations were
examineq at the appropriate level, No
evidence of any corruption on the part.
of the officers of Defence Materials &
Stores Research & Development Esta-
blishment (DMSRDE) Kanpur was
found jn those case.

Hunger Strikes in Daimia, Dadri
Cement Litd.

5133. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of IN-
DUSTRY be pleased to state:

(a} whether a number of cement.
factories in India are not functioning
due to the internal grievances and
strikes by the employees/workers of
the factories;

(b) if so. the number of such fac-
tories who are not functioning due to-
hunger strikes by the employees of’
the factories;

(c) whether jt is also a fact that
some employees of Dalmia Dadri
Cement Ltd. Haryana have also gone
on indefinite hunger strike; ang

(d) if so, what are their demands
and what action Government have
taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-.
MATT ABHA MAITI): (a) Six cement
plants have reported loss of produc-
tion due to labour disputes or strikes-
during the year upto the end of July
1978,

(b) Government have no informa-
tion of closure of any cement factory



2%y

dug to hunger strikes by the emplo-
yees. '

(c) and (d). Some employees of
‘the Dulmia Dadrj Cement factory
resorted to hunger strike with effect
from 16th June 1978 for redressal of
their grievances. The hunger strike
was called off on 18th July 1878, The
sdemandy made by the workers are as
follows:

1. Take over of the company by
the Government.

2. Appointment of an expericnced
IAS officer as Chief Executive.

3. Termination of the services of
Executives associated with the pre-
vious management,

4. Workers’' participation in man-
agement.

5. Recovery of Rs. 214 lakhs {from
Bhri Rama Krishna Dalmis.

6. Recovery of Rs. 7.74 lakhs from
M/s. Durga Enterprises.

7. Payment of bonus for 1§76,

8 & 9. Payment of arrears of wages
-and certain other legal dues to the
employees during 1978 (for the
‘period of closure) (about Rs. 60
lakhs).

10. Payment of Gratuity and uther
-dues to ex-employvers (about Rs. 12
‘Inkhs).

11. Payment to Contractor's work-
men for cement icading and un-
loading of coal and gypsum.

12, Illega! deduction of wages from
quarry workers trom April 1978
‘and :llegal closure in March, 1878.

13. Investigatioy into production
and tinancial lorses of the com.-
pany.
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. nt has issued an Order on
22nd July 1978 appoihting a body of
persons for making a full and complete
investigation inty, the affairs of the
Company under Section 15 of the In-
dusiries (Development & Regulation)
Act. 1851. Governmenl will decide on
further action after considering the
report of the body.

~

Take over of Jalpur Udyog Cement
Factory
r
5134. SHRI C. K. CHANDRAFPAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) what action hus been tuken or
is proopsed to take by Government
in respect of the memorandum sub-

mitted by members o’ Farliament to -

the Minister of Indutry on 14-85.78 for
the complete take over of the Jaipur
Udyog Ltd. the biggest cement fan-
tory of Asia; and

(b) what is the prescnt constitution
of the management in this cement fac-
tory and details therzcf?

THE MINISTER OF STATE IN THE
MINISTRY OF INDCSTRY (SHRI-
MATI ABHA MATTD): (a) After con-
sidering the various : livrnatives, Gov-
ernment have issusd an Order duted
the 22nd July, 1978, cppointing a body
of persons for making a full and rom-
plete investigation irty the affaire of
the Company under Section 15 of the
Industries (Developmen{ & Reguiation)
Act, 1951. Government will decide on
further action after considering the
report of the body.

(b) A Statement is erclosed.

Seatement
The comporition of the Board of Dirstiors of Jaipur Udyog Limited.

‘8. No. Name of Director

Interest representing

1 Shri K. L. Barya Director (Incharge) .

2 Shri D. R. Mchta . .

. . Government of Rajasthan
De.




389  Weiten Answers ' BHADRA 8, 10 (SAKA) Writen Answers 290

1) (=) (s}
3 Shri 8. M. Chakravarty . Central Government
& Shri A. P, Maheshwary Do.
5 Shri B. K Ghose . Swate Baok of India
6 Shri K.S. T. Pani Deo.
 “Bhei S. G. Subrahmanyan . Life Insurance Gorporation
8 Shri N. Khaitan . Shareholder
9 Shri B. K. Shrofl , De.
10 Shri N. Nagaraj Do,

Note :— The maximum number of Directors as provided for in tie Articles of Association
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Amendment to the Official Secrets Aok

5137. SHRI JYOTIRMOY BOSU:
Wil the Minister of HOME AFFAIRS
be pleased to state:

(a) whether hig Ministry is aware
of the fact that the British Official
Secrets Act, which we follow here,
is being amended allowing a right to
ihe people to having access to all
official documents other than the
highly sensitive genuine ones deal-
ing with the national security on the
lines it ig existance in the Scandina-
vian countries;

(by even alter independence what
is the reason for India to foliow the
nutdated British pattern Aect;

(¢) whether the Ministry would
bring an Act to guarantee right to
al] people to having access to all offi-
cial documents, other than the high-
ly sensitive genuine ones dealing with
nationa] security;

(d) if so, delails thereof; and

(e) if not, reason therefor?

THE MINISTER OF STATE |N THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) The Government have seen press
reports to the effect that the Govern-
ment of United Kingdom have brought
out a White Paper indicating the like-
lihood of amendments to their official
secrets Act. The exact scope of the
likely amendments is not known,

(b) The Official Secrets Act, 1923
has been amended from time to time
to meet our requirements,

(c) to (e). The provisions of the
Official Secrets Act, 1923 arp, design-
ed primarily to safeguard national
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security and not to prohibit Jegiti-
mate uccesg to official documents and,
therefore, no jegislation to guarantee
access to official documents, other than
those dealing with national security
is considered necessary,

IC-Cum-MRTP Committee ©on Big
Industrial Houses for Manufacture of
Bi-Meta] Bearlogs

5138. DR. MURLI MANOHAR
JOSHI; Will the Minister of INDUS-
TRY bec pleased to state:

(8) whether it is a fact that the
LC-Cum-MRTP Committee has clear-
ed application from some large in-
dustrial house for the manufacture of
bi-meta] bearings, which is a non-
care item, in preference to the joint
sector and other medium scuie entre-
preneurs; and

{h) if so, details thereof?

THE MINISTER OF STATE [N THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI); (a) and (b).
LC-Cum-MRTP Committee has con-
cidered 2 review of Bimetal Bearing
Industry recently and has recommen-
ded one of the cases, Whether the
relevant applicant belongs to large
house or not has not been decided by
Government. Decision of the Gov-
ernment on the application is yet to
be taken. Bimetal bearings are part
of internal combusion engine falling
in the Appendix-I of list of Industries
of licensing policy of Februsry, 1073.

STATEMENT CORRECTING ANSWER
TO USQ. NO, 6613 DATED 12-4-1978
RE. SELLING OF IMPORTED
MACHINES BY M/S. HINDUSTAN
AERONAUTICS LTD.

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): [n the answer given
to part (b) of the Unstarred Question
No. 6613 in the Lok Sabha on 12th
April, 1878 regarding selling of im-
ported machines by M/s, Hindustan
Aeronautics Limited (HAL) it was
mentioned that the machines were

hired out to M/s. Suchitra Electrogics
(P) Limited at Rs 72,000/- per
annum. ' The correct amount of hire
chargeg being collected by HAL, how-
ever, iz Rs. 85,800/- per annum.

2. The inaccuracy in the answer t¢
the said Unstarred Question wa
detected during the course of furthex
correspondence with the Head Office
of HAL and ity Hyderabad Division
Originally the rental value of the
same was fixed at Rs. 6,000/- per
month wiz.,, Rs. 72,000/- per annum by
Hyderabad Division and was duly
reported to Head Office. Later: on
during interna] audit of the trEnsa
tion by the Division it was obserw
that rental value shou.d be slight@
higher at Rs, 7,150/- per month (
Rs. 85800 per annum) instead o
Rs. 6,000/- per month. On negotia-
tion this euhanced rentul value was
accepted by M/s. Suchitra Electronics.
The enhancement in the rental value
being only marginal, it wag not re-
ported 10 Head Oflice by Hyderabad
Division considering that this was not
strictly necessary. In these circums=
stances, HAL, Head Office inadver-
tenlly furnished the renial vaiue a-
originallv fixed aut Rs 6,000/- pur
month, Necessary steps have however
now been taken by HAL to avoid
recurrence  of such  inaccuracies in
future. As there was no time for
laying a correction statement during
the last session of the Parliament, the
required correction statement is being
laid on the Table of the House now.

STATEMENT CORRECTING ANS-
WER TO USQ. NO. 3420 DATED
9-8.1978 Re. ARREST OF DR. RAT-
NAKAR MAHAJAN AND OTHERS

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
In reply to parts (m), (b), (c) and
(d) of Unstarred Question No, 3429
answered op 9-8-1878, it has been
stated in the reply that “Subsequently,
on an appeal filed by Dr. Ratnakar
Mahajan and two others, the High
Court ordered retrial of the case”
The fuct that retrial was ordered
from the stage of the illegality arising
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drom non-compliance with the provi-
slons of 248 Cr. P, C, was inadvertantly
not mentioned. The reply, therefore,
may be elaborated as below:

“Subsequently, on an appeal filed
by Dr. Ratnakar Mahajan and two
others, the High Court ordered
retrial of the case from the stage
of the illegality arising from mnon-
compliance with provisions of
Scction 248 of Cr. P.C"

—

13.05 hrs.
PAPERS LAID ON THE TABLE

Rrrort oF COMMITTEE FOR REVIEW OF
CoMPANIES AcT ANp M.RT.P. Acr

THE MINISTER OF STATE N THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MAT|; RENUKA DEVI BARAKA-
TAKI): On behalf of Shri Shanti
Bhushan, [ beg 1o lay on the Pable:—

(1) A copy of Report of the High-
Powered Expert Committee for
review of the Companies Act, 1958
and the Monopolies and Restrictive
Trade Practices Act, 1968.

(2) A statement (Hindi and
English versions) explaining reasons
for nol laying simuitacously the

Hindi version of the Report.
[Pluced in Library. See No. LT-
2714/78],

ANNUAL ACOUNTS AND AUDIT REPORT

oF ALicARH Mustim UNIVERSITY, ALI-

GARE FOR 1974-70 AND 19756-76, AND
STATEMENTS

SHRIMATI RENUKA DEVI BARA-
KATAKI: Op behalf of Dr. Pratap
Chandra Chunder, 1 beg to lay on
the Table;

(1) A copy of the Annua] Ac-
counis (Hindi and English versions)
of the Aligarh Muslim University,

- Atigarn, for the year 197476
togéther with the Audit Report

thereon,
@) A copy of the Annual

- Aceounts (Hindl and English ver-
. sieny) of the Aligarh Muslim
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University, Aligarh, for the year
1975-76 together with the Audit
Report thereon.

(3) Two statements (Hindi and
English versions) showing reasons
for delay in laying the documents
mentioned at (1) and (2) above.
(Placed in Library. See No. LT-
2715/78).

PAPERS UNDER ATR CORPORATIONS RULES

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): I beg to lay
on the Table a copy each of the foliow-
ing papers (Hindi and English wver=
elons) under sub-rule (5) of rule 3
of the Air Corporations Rules, 1854: —

(1) (i) Summary of Budget
Estimates for Revenue and Expendi-
ture of the Indian Airlines for the
year 1978-79.

{ii) Summary of Actuals for the
vear 1976-77, Budget Estimates and
Revised [Estimates for the year
1977-78 and Budget Estimates for
the ycar 1978-79, under Capital of
Indian Airlines. [Placed in Library.
Seg No. LT-2716/78].

(2) (i) Summary of Budget
Estimates for Revenue and Expendi-
ture of Air India for the year
1978-79.

(ii) Summary of  Actuals for the
year 1076-77, Budget Estimmtes and
Revised Estimates for the year
1977-78 and Budget Estimates for
the year 1976-79 under Capital of
Air India. [Placed in Library. See
No, LT-2717/78).

InTeEriv Reporr oF Working Groue

ON UNIVERSALISATION OF ELEMENTARY

EDbucATioN, REFORT OF WoORKING GROUP

ON VOCATIQNALIZATION, AND ‘DEvELOP-

MENT oF HICHER EDUCATION IN INDIA—
A Pourcy Frame, Ere.

SHRIMATT RENUKA DEVI BARA-
KATAKI: I beg to lay on the Table:

(1) A copy of the Interim Report
(Hindi and English versions) qof the
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Working Group on Universalisation
of Elementury Education. [Placed
in Library. See No, LT-2718/78].

(2) A copy of the Report (Hindi
and English versions) of the Work-
ing Group on Vocationalisation.
[Placed in Library, See No, LT-
2719/78).

(3) A copy of the ‘Development
of Higher Education in India—A
Policy Frame’ (Hindi and English
versions). [Placed in Library. See
No. LT-2720/78].

(4) A copy of the National Adult
Education Progréemme—An outline
(Hindi and English versions).
[Placed in Library. See No. LT-
2721/178].

(5) A copy of the Summary of
the Report of the Working Group
on Adult Education for Medium
Term Plan 1978—83 (Hindi and
English  versions). [Placed in
Library. See No, LT-2722/78).

(8) A copy of the Report (Hindi
and English versions) of the Work-
ing Group opn the Sixth Plan Central
Schemes of Physical Education and
Sports. [Placed in Library. See
No, LT-2723/78].

CerTIF1ED ACCOUNTS AND AUDIT REPORT
or DT.C. ror 1974-75, NOTIFICATION
Uxper MERCHANT SHIPPING ACT AND
PAPERS UNDER COMPANIES ACT, EIC,

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): I beg to lay on the
Table: —

(1) (i) A copy of the Certified
Accounts (Hindi and English ver-
gions) of the Delhi Transport Cor-
poration for the year 1074.75,
together with the Audit Report
thereon, under sub-section (4) of
section 33 of the Road Transport
Corporations Act, 1950.

(ii) A statement (Hindi and
English versions) showing reasons
for delay in laying the above docu-
ment. [Placed in Library, See No.
LT-2724/78].

(2) A copy of the Merchant
Shipping (Examination of Engineers
in the Merchant Navy) Amendment
Rules, 1878 (Hindi and English ver-
sions) published in Notification No.
G.SR, 1038 in Gazette of India
dated the 19th August, 1978, under
sub-section (3) of gection 458 of tb
Merchant Shipping Act, 185
{Placed in Library. See No L
2725/78),

3) A each of the following
papers (Hi and English versions)
under sub-section (1) of section
818A of the Companies Act, 1956:

(i) Review by the Government
on the working of the Central
Road Transport Corporation
Limited, Calcutta, for the year
1976-77.

(ii) Annual Report of the
Central Road Transpoert Corpora-
tion Limited, Calcutta, for the yedr
1976-77 along with the Audited
Accountg and the comments of the
Comptroller and Auditor Generai
thereon.

(4) A statement (Hindi and
English versions) showing reasons
for delay ln laying the papers men-
tioned at (8) above, [Placed in
Library. See No, LT-2726/78].

Rerorr or COMMIBSIONER POR LINOUI-
srIc MINORITIES IN [NDIA FOR THE

PERIOD JULY 19T4—JunE, 1875, mnc.

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): 1
beg to lay on the Table:

(1) Seventh  Report (Hind!
and English vesions) of the Com-
missioner for Linguistic Minorities
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in India for the period July, 1974
to Junme, 1975, under clause (2) of
article 350B of the Constitution.

(2) A statement (Hindi and
English versions) showing reasons
for delay in laying the above Report.
{Placed in Library. See No, LT-
2727/78.]

NOTIFICATION UNDER INDIAN RAILWAYS
Act

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN); I beg to lay on the
Table a copy of the Railways (Ware-
housing and Wharfage) Amendment
Rules, 1978, (Hindi and English ver-
sions) published in Notification No.
§.0. 2356 in Gazette of India dated the
19th August, 1878, issue under section
47 of the Indian Ruilways Act. 1880.
{Pluced in Library. See No. LT-2728/
78].

NoTIFICATIONs UNDER COINAGE ACT

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): 1 beg 1o lay
on the Table:—

(1) A copy of the Coinage (Weight
and Remcdy of Coins of Rupees Fifty
and Ten and Paise Ten and Five
Coined fo- Food and Shelter For
All) Rules, 1978 (Hindi and English
versions) published in Notification
No §.0. 2176 in Gazelte of India
dated the 20th July, 1978, under sub-
section (33 of scction 21 of the
Coinage Act, 1806

(2) A copv of Notification No.
8.0. 2170 (Hindi and English wver-
sions) published in Gazelte of
India dated the 20th July. 1978,
prescribing that coins of certain
denominations shall also be coined
at the Mint, issued under section 6
of the Coinage Act, 1908, [Placed in
Library. See No. LT-2729/78].

——
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COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

Minutes

SHRIMATI BIBHA GHOBH GO-
SWAMI (Nabadwip): I beg to lay
on the Teble Minutes of the sittings
of the Committee on Absence of
Members from the Sittings of the
House held on the 3rd and 22nd
August, 1978,

13190 hrs,

PUBLIC ACCOUNTS COMMITTEE
E1gHTY-SEVENTH REFORT

SHRI P. V. NARASIMHA RAO
(Hanamkonda): 8ir, I beg to present
the Eighty-seventh Report on Ex-
cesses over Voted Granis and Charged
Appropriations disclosed jn the Appro-
priation Accounts (Railways), (Posts
and Telegraphs) and (Defence Ser-
vices), for the year 1976-T7 and Action
Taken by Government on the recom-
mendations of the Public Accounts
Commitlee contained in their Thirty-
eighth Report relating to Excesses over
Voted Grants and Charged Appropria-
tions as disclosed jn the Appropria-
tion Accounts (Railways), (Posts and
Telegraphs) and (Defence Services)
for the year 1875-76.

ESTIMATES COMMITTEE
TWENTY-FIRST REPORT AND MINUTES

SHR] SATYENDRA NARAYAN
SINHA (Aurangabad): Sir, I beg to
present the following Report and
Minutes of the Estimateg Committee; —

(1) Twenty-first Report on the
Ministry of Railways—Demands for
Grants  (Raiiways) —Restructuring
of form and contents,

(2) Minutes of Sittings of Com-
mittee relating to the above Report.

———
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COMMITTEE ON PUBLIC UNDER-
TAKINGS

SIXTEENTH REPORT

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I beg to present
the Sixteenth Report of the Com-
mittee on Public Undertakings on Jute
Corporation of India—Economie
Offences committed by Jute Trade and
Jute Industry.

[Simt N. K. SHEIJWALKER in the Chair]

INDUSTRIAL RELATIONS BILL*

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir, 1
beg to move for leave to introdute a
Bill to consolidate and amend the law
relating to the regisiration of trarle
unions of employees and employers.
the rights and liabilitics of registered
trade unions and se:itlement of trade
union disputes, the conditions of em-
ployment of employees and the investi-
gation and settlement of disputes bet-
ween employees and employed in in-
dustrial establishments or undertak-
ings and their employers, and for
matters connected therewith or inci-
dental thereto, with a view to promot-
ing healthy industrial relations leading
to accelerated economic development
and sncial justice.

SOME HON. MEMBFERS rose—
MR. CHAIRMAN: Motion moved:

“That leave he granted to infro-
duce a Bill to consalidate and amend
the law relating to the registration
of trade unions of cmployees and
employvers, the rights and liabilities
of registered trade unions and settle-

+ ment of trade uninn disputes, the
conditions of employment of em-
pioyees and the investigation and
settlement of disputes between em-
ployees employed in  industrial
establishments or undertaking and

AUGUST 38, 1878 -
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their employers, and for matters
connected there with or incidental
thereto, with a view to promoting
healthy industria] relations leading
to accelerateg economiec development
and socia] justice.”

There are twelve Members who have
given their names 1o vppose the intro-
duction of this Bill. Out of that I am
told that two Memterg have sald that
it i» not legal, that is, about competen-
ice. Mr. Jyotirmoy Bosu, are you on
that point?

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour); Yes, Sir.

MR. CHAIRMAN: Mr. Limaye alsu?

SHRI MADHU LIMAYE (Banka):
Yes. 1 am going |o make g gubmission
ahout the competence.

SHRI DINEN BHATTACHARYA
(Serampore): My point is also that {t
is beyond the purview of the Consti-
tution.

MR. CHAIRMAXN: Then I will call
you one by one. 1 will cal] the Memn-
bers in the order in which the names
have come regarding this point.

Mr. Dinen Bhattacharya.

SHRI DINEN BHATTACHARYA:
Mr. Chairman, Sir, this Industrial He-
lations Bill is nothing but an  snti-
working class Bill. The rightg (hat
the workers got after along struggle
are being sought to he snatched away
by thig Bill. It is on affront to the
Government's own Committee that was
set up. the constiluentg of which were
the representatives of all the Central
trade unions, including the Chambers
and other organizations, and also Gov-
ernment representatives, They made
certain recommendations and  they
have been totally. ..

MR. CHAIRMAN: You have simply
to say regarding the competence first
and not on other points.

*Published in Gazette of Indin
dated 10.8.78.

Extraordinary Part IL,

sectlon 2,
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SHRI DINEN BHATTACHARYA:

T am comping to that, As per the Con-
stitution. ..

MR. CHAIRMAN: Please confine
yourself to that only and not other
points,

SHRI DINEN BHATTACHARYA:
As per the Constitution, the Govern-
ment has to ascertain the views of the
Central Trade Unions. And the Cen-
tral Trade Unions have unanimously
made certain suggestions which have
heen totally overlooked and not taken
vare of by the Minister. And the con-
stitutional right and also the funda-

. mental right which is there, to strike

work, has been taken away by this
Bill. The Constitution gives the work-
ers the right tn organize themselves in
trade unions. Now they will have to
depend on the burcaucrats and the off)-
cers to ge! a Uniun registered.  This
way the provisions that have been
made here are all meant to see that
the trade unions completely come
under the control and whims of the
bureaucrat as well as the ruling party.

8o I emphatically and eamestly
request the Minister not 1o intreduce
this Bill, take it hack and come again
with a fresh Bil.

o owy fwmg (atT7) : gamfy
wgroer, & A rwr A od amr ¥
o & gt Afwdfry srefvEn &
AT I T T A A N N
W Ay & ax oY Ao v R
AR ey AT 97 M yvr wew 2 fw
xATY "rvre i gy faa g X -
i ¥ qr¥ i seeramlt Y 7T vy g4t
faqat & fardrer =vw femr 31 WU d,
ag & wrrnt { B Har A afrnr oz
qreqrt ¥ e gemr Y &1 g EY W
¥fary aw Aqtiem a1 fenfog fear
waT | o AN g8 qwTT F—

“Government have repealedly

announced on the floor of the House
that the Industrial Relations Bill
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would be introduced in the current
session of Lok Sabha. As the Bill is
of a complex nature, it has been
possible to draft and print the Bill
only now. As Government is keen
to introduce the Bill during the cur-
rent session [t has not been possible
to circulate jt o members two days
in advance of the date of introduction
as required under Direction I9B."”

AR TgAT T frraq Efwagaw
g F9Er TAwA aran faw &, W@ &
ang A oWt AT oA 7w F g7 Wy
e gr gartAe oS fm Ear
worer T ot fade & 3w w1 qA gy
graem ) & ax s wmem E v
af s for Far i swi i,
ot Feafsr & v 1 7z w0 T4 Fear
ot ? o &7 e ¥ qry & g e
T AT E | Ewr? ot A
i 0 qAw & YT AT @ E
TE A §TZ AT HAY FT W A7 GHTH
w E W o wagy fawmr w1 4
wxg? fewm w1 @17 T wfew §
wr wra == wwifer feri A
feafr § ¥a1 %1 Xwd gu 5 2w fa-
frrfrarm dy afraog s awr
oY ag ST ATAAT AT 1 TH 7 &1 @
IR & e ool wma ff ff 1 morgT
frqrr g A & fao | 3xfac G4
AT ATYAT 4% TYAT, TITA qAT 2R
ar wewr grn, e wage favmr & fag
oF %7 zren fufree g aifoy ot
qeraaa & 7% | daz 714 fawr faa
IMETREETRIA@AZTIAR
frr ot FF A A AT, T ARa W
et §5T g SfEma gz A Frg
gRwEAT a1 T 3, w2A ¥ a7
w1 wae g e &, wafan & dwr vy
i.a{fﬁr&a’t@mmﬁrﬁu}n@r{i
fr weyedt grer av @ E 1 W W
w&AT qreAt & are § s framt
t. o @ F Aff e
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{fr 7y Foma)

You have a very wrong notion of in-
ternal matters. I will not fall into

your trap, Mr. Ravl. (wwgm) @

% wg W 97, QOET JTHT TEH
wfr off & sraar ¢ wr f v
wage framr o gwera feamr—
2t & forg s wory /AT g WiT g0
g7 87 ATAEI 1

&t i fer | &@7ETT)
wwt o, g St frwrmi} ¥ & e g
ELEALEE S

ot wg fowa : ag AT w4 RAT
N RUFT §- Qe § ATTATE 1 qW
¥ qe7 A1 & wAg T @Fan § AfEA
WA AL & @org A7 qrA §F ag
£ 1 wrgeRdy wng A3 avr & ad
g

w8 w9 ImeE  (19B) 34

“Provided further that in other
cases, where the Minister desires
that the Bill may be introduced
earlier than two days after the rir-
culation of copies or even without
prior circulation, he shall give full
reasons in a memoradum for the
consideration of the Speaker explain-
ing as to why the Bill is sought 1o be

introduced without making available
to members coples thereof.....”

aitwg otz | A O &3 wfe
ag AY wrary o & g wrawm ¥
war g7 fer wer & g 7R
AT § afuwar ST 3 T aemT
x4Y Fran grm ) wrwr s gEe Er faduw
ol § IR QR WY R AT A Al
feaT 3 1 (wrwam) w5 qEma }
#gr @1 Fe 3 far mr? arer & Afem &
aWY IT 97 A /o g owEits &
Zar gyl 2 ) famrwenaa g & auet
FarA g WA ) (sqweer) ¥ s@ oy
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¥ e Qe § fs fe wat Iswe
|rET 97 T, Sarl wO—ayg ww &
agt e wrgat + & gy @ wmE
qRegt frardfea quind feagwon
CLIC U

a1 % =g g1 a1 fr o Qg 7Y
feq m—qw ard Ao ag

zat agr ax dfreifor sifede
srrare ¥, R reET errr wETR 90(4)
® o< faarAr WAt o 1 og A4v §,
g g xfegaw fragza v ¥ ag Tt
LIRS U8 Locdl

“The Registrar shall have general
power of supervision and superin-
tendence over the conduct of strike
ballot and he shall also decide, in
such manner as may be prescribed,
any dispute pertaining to a strike
ballot and he may exercise such
powerg either on his own motion or
on a request made in that behalf
by any employee or the employer.”

oeqeTa. W a8 frar § ) wa g o
wfrardy g fre § g v & 7
% 19(1) (4Y) 7 o7 s fremar
wigm g g & : the right
form associations and unions,
wa w e fr gy 9 afvardt aifes
ufi#1e ¥ TAET smufea #ar §, yowy
watard #q1 §—gaHt o1 THW AWK |
I AT FTHOR L. qW QAT
et &Y aw v & (wwaw) K
ATAAT § FUTT HAy €1 afoqt N I
€Y ¥t war, I F ofy oqrar gy aedy B4
Tt wE A o) frar Y0 &
qere s fer o Y f, Ko f
fegrars o dax Tt aEwr QT KT
arft ¥

& faa® 3 TR FTATS F TGP !
19(1) (&) ¥ wfiwerc @ wrria
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w k. aater v &, Tuk iwAw
g

wHE R —

‘“Right to Strike:—In Halsbury's
Laws of England, 2nd Edn., Vol VI,
p. 392, the right to strike, or the
right of the subject to withhold his
labour, so long as he commits no
breach of contract or tort or crime,
is enumerated as one of the impor-
tant liberties of a British subject
which may be regarded as of a
fundamental character.”

T %1 3% gfgT R ¥
wfarrr €1 fr Y, fads ¥ gyaw v
% ufywre w1 1 0w Aifar afgwrc
71T 7t 8 1 Afer gart gfarr &
¥ 3w Argrgi A Favg § 3
froiat & ¢ 73 ax At gofrm W ot
aqr ¥— FifE A FENr A B, IW
w1 & X 01T & qiwA v wrgar {—
e & qert smem j—wr WW
=, iv gfags waE & afese
qR 47 & {¥ qfm werd ot I §
W (TRl (gEmEe) T R
A—A AT B AT FETCHIT—
srag afurz oy i g ¢

W & rgwm 8 gzAw

@ ¥ afrvroar A wrwr f—
but the right to form associations and
allow them to run their own affairs
without interference frem the Govern-
ment and from the employers. o ¥y

weT @ | W gmATH &7 Wex gy
& ¥ o oY g g1 g i grEw e
radt afewre &, & ag ey @
e i waar, 3@ & wrd @ waTn
wtx 3w § yamty & g o, wrfew ar
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FTRTC R frawor & 99 w1 PRy TwAT—
T wfasc g A wra ¢ 1 @ fae
FoagwgdfrAiaTa oo(4) 84—
ag dfeam gro fag wg wfasre
& FAA F@T § 1 gEfAT —
This Clause is beyond the leglalative
competence of this House,

gamfr wgea, wx  dfredfey
FTHIEA FT qIHAT ST §—AT NETH
wgrEa A 3g H aoar v aE 3% ¥ —
ag w2 #rafuwrr & Sfewag
qAAT e fAT aEr 9T IETAT wraw
Rarfr o Hgmarqlragw §rae
ury fraw 72 %) 2fai —ag fran ¢
SFTLE —

“It a motion for leave to introduce

a Bill is opposed, the Speaker, after

permitting if he thinks fit, a brief
explanatory statement from the
member who moves and from the
member who opposes the motion
may, without further debate, put the
questions:

Provided that where a motion is
opposed on the ground that the Bill
initiateg legislation outside the legis-
lative competence of the House, the
Speaker may permit a full discussion
thereon.”

wafmd & wmgar g f5 foid
atfen frar &, == %1 F 781, afer g
e ¥ 3O 08 weew A1 3 qhAaA
AR § geafua £ & WY ofs g
FrAT ATE AT I FT A AT AwT JF |

R g frdr oy F O & —

Clause 90(1), Chapter VIII; Strikes
and Lockouts—

“No employee employed in gny
essentlal service ghall go on strike in
breach of contract.”

arft g 7z wfrsTcam R qa g
fr gor ey fregr o
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“Section 22(1): No person employed

in a public utility service shall go un
strike in preach of contracl--
g arr woenr i —

(a) without giving to the employer
notic, of strike, as hercinafler provid-
ed, with'n six weeks before striking;

(b} within 14 days of giving such
notice;

(c) before the expiry of the date of
strike specified in any such notice as
aforesaid: p

(d) during the pendency of any
conciliation  proceedings before a
conciliation officer and siven dayg after
the corelusion of such prozeedings.”

T8 ATE G LA g 9v

ot i wrered (e )

wa 14

ot wy fm@ 0 Az AV Bt
FRz @121 w2 u asn o wR
awm 22 (1) Fmd ww (2)
nar | uz v A P R e gEel
9 FEAZ FOAT Ol AT

METwy arfr =3 ¥
e #§, o w7 77 ao. w @ fE
rfrvors Frerrat avnr g g7arT B
ot ® dffT AT Oy AN v AT A
fer A WY FIQ@AT JT @
e w7 o Pfedwy My oY
arft &7 qzrag i e a1 arwfar
arg uY, 39 AUCRAR AT w1 4T
FATAT T TR R | WA TZ NGO AT
Freqrt 3R ¥ ATATA R ATHLA
we w7 dr 7, % afy & wydy wagafa
gtz wrar wrzar § 1 fawelr e em
w1 fr {%fra ST e & g
¥ & {auow fadus =m aar WC
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g o frdfee fedorr oy o) yrer o, ¥
®) eqrdft ax wr vy e mar
an & &l i fardrg % W= 39 fadwe
&t qreTT ¥ arg & faan wiv ag ST
o et ¥ 715 & R 78 vy v 97,
1989 & apd Frdfen fedma w1 w7pn
or Ara % fAn T 91 ¥a WEHT
F viraefy gforey aer Srood A TR ET
E bt et BECEL GE AR LI
g T ot wae gudi oA § WY gL
e e § WY wx 1971 HTTE
<r-Forgrd agerr gy wn W et o Y
Rrgwrarff r v wmommg frany ..
(m!...-fmﬁ'ﬂifrma urf .
o writ & At 3F o7 ATA Al
fr arxm g ar & ag w7
w o fr wx g ® W™ W
qwin famr war orz G-frerd agan
A4 w1 faa T, A g A qaidE
&Y a7, g 8 wTT WA ¥ 0 dq AT
ot gfxer nbdt weomA W €T, E9
Al 7 fadfrx Frdwma fam oo
#9 brar Yv 38 & grea ot A €AY
&fa 1971 % wargar e x3 9re Aw
IqT  ATY @ A<, A 9Tz §ET ar
wwar g\ i F AT 3H B TRIET §A0T
w7 it afwa eeafrr faig & w1
tmrfigory . (wwa®) . T
ap ¥ fr 37 €7 oréi & fatyn 2ff gw o

sSHRI C. K. CHANDRAPPAN
(Cannanore): You are now speaking
ahout oll this efter your mediation
efforts in the Janata Party have failed.

SHRI MADHU LIMAYE: It was a
docile party and our party is an alive
party.

SHA1 C. K. CHANDRAPPAN: I
have got my own doubts,

ot v femd 72 g YT

it Fr s gw WY & o e v B

fox iy amdf ey o vl iy el
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wweln wgww : wy femy o,
9T H1 417 18 g ur Z fr ange
W Rl W omeyr . caEEEa
am o |

ot wg fowrlt @ & mmer wT
w § o oA §dfever
a1 afaa & gra o gare frar
mar qr fr 492 & afel a foar wmy
fr f1a wifafox gagw §, dfeT ad
gt et srfawsrsraf g ay &
caw g rar R g ? Faw e
duz @1, ax wxmaw fafewa &
u'tv Fqt ar oz § fr 3o A SRl
w1 @1 afegrr &®r omir §, ==
T aim FIT F wr ¥ OSEE
wa fror 30 Fa3 oI v P—
Two morc Bills are being introduced.
oV mE A afrwr T aeE o
gaema 3 ¥ Hags w1 o
fem 1 (sawew) mer W Tar

uw i qwgv A & wirand ¢ fr
ufarg & § aga wegT | faAr &1 aAqv
w7 qfrwifear & Ol dead 71 2@F
&1 qver frar o ¢+ 43 gw fadas
# agn wdr e ad ¥
gafe s &Y 7 gur fr fedsw
grm At &3 71 8 oft ¥y fr fedram
£ g gAY A 3 Y wa fam @ Fe
fosft ey ot

SHRIMAT! PARVATHI KRISHNAN
(Colmbatore): I supposc he does not
speak for me. Why docs he attack me?

SHRI MADHU LIMAYE: I am not
attacking you. I am speaking only
on MISA,

SHRIMATI PARVATHI KRISH.
NAN: I will speak for myself.
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ot wg fed :  awrefy agea.
WA

SHR] JYOTIRMOY BOSU (Diamond
Harbour): Mr. Chairman, Sir, as far
as this Bill is concerned, 1 do not wish
to lose sight of the fact that this is at
the introduction Stage and we are not
debating in the first reading stage.

Sir, I oppose this Bill, because, it not
only violates all democratic norms and
fundamental rights which are enjoyed
by the people of this country, but,
because, it is anti-working class, it is
anti-trade union and so on and so forth,

Besides that, {1 offends and it vio-
lates the various Articles of the Indian
Constitution. I will give you exam-
ples. .

MR. CHAIRMAN: Which are those?

SHR1 JYOTIRMOY BOSU: I am
just coming to it, Sir. If you come to
clause 1(3) you will see this. It pro-
vides that the Central Government
may apply the provision of the Bill {o
different States on different dates, The
Bill does not lay down any guidelines
and it does not say on what considera-
tisn such different treatment can be
made. For people in the different
States there can be differential treat-
ments and that will be violative of
Article 14 of the Constitution.

Therefore, this Bill cannot be Lntro-
duced here.

Then, May | proceed, Sir?

Clause 24(3) gives power to the
Registrars of Trade Unions to compul-
sorily amalgamate with another Trade
Union. This appears to be absolutely
violative of Article 19 of the Conatitu-
tion.

Thereforegthis Bill cannot be intro-
duced here.

My third objection is this:

Clause 33 provides that a persén
shall be qualifiedq for being chosen or
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for being an office-bearer of a regly-
tered trade wunion if he is already
office-bearer of not less than four
Trade Unions.

This also appears to me to be vio-
lative of Article 19 of the Constitution.

Then, Sir, Chapter IV contemplates
certification of one union as a sole
negotiating body if it has the support

of not 1less than 65 persons of the
employees and there are similar provi-
sions. They also appear to subs-
tantially curtail the fundamental

rights as guaranteed under Article 19
-of a trade union to act as a negotiating
body.

MR. CHAIRMAN: What are the
provisions you are referring to?
SHRI JYOTIRMOY BOSU: Chapter

1V, Sir. Then, please see Clause 56.
Clause 56 may be said to have put un-
reasonable restrictions on the rights
of trade unions.

Then, Sir, Chapter X deals with un-
fair practices. The particulars of un-
fair practices have been set out in the
Fourth Schedule. Part II of the
Schedule restricts various rights which
are the fundamenta] rights of the emp-
loyers. It is doubtful whether such
restrictions are wvalid restrictions.

Therefore, Sir, Constitutionally and
otherwice, this Bill cannot bhe intro-
duced in this House. This is my res-
pectful submission, Sir.

MR. CHAIRMAN: Does anybody
want to say anything on ‘competence’
Mr. Chitta Basu, do you want to say?

SHRI CHITTA Basu Tose.

MR. CHAIRMAN: I hope the same
points will not be repeated.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir, let
them speak and then I will reply.
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Otherwise there will be two innings
and there will be need for two replies.

MR. CHAIRMAN: Same points on
osmpetence will not be repeated. I
have said that.

SHRIMATI PARVATHI KRISH-
NAN: You may give a composite and

comprehensive reply, just like the
comprehensive legislation.
SHRI CHITTA BASU (Barasat):

Sir, I do not wish to refer to those
clauses which have already been men-
tioned by Shri Madhu Limaye and
Shri Jyotirmoy Bosu. I shall refer to
Clauses 22 and 34 only. These are in
addition to those clauses which have
already been mentioned by them.
These clauses are violative of Article
19(1)(e) of the Constitution which
means a person shall be disqualified
for being chosen or for being an office
bearer for a registered trade union.
There are certain conditions which are
against the independent functioning of
the trade union guaranteed under Arti-
cle 19(1)(e).

Then I come to Clause 34. In this
clause it has been mentioneg as:

“34(1) In th: case of a trade union
of employees carrying on its activi-
ties for the benefit of employees
employed in one industrial estab-
lishment or undertaking only, the
number of office-bearers of such
trade union who are not persons
actually employed in such industrial
establishment or undertaking, shall
not be more than two.”

Sir, it is my right to elect office-bear-
er, the number of which might be ac-
cording to the rules framed by the
Union. It might be 2, it might be 3
or it might be 4. It will be according
to the rules framed by the Trade
Union. Therefore, this provision pre-
vents me from the exercise of the
fundamental rights of running my
trade union without interference by
the Government or by the Employer.
There are other instances also which
I would not like to mention here. This

L]

-



proposed Bill ls claimed to bave been
the product of the consensus reached
in the tripartite Committee called the
Committee on the Comprehengive
Industrial Relations Bill. My point
is that the claim is pertinent, Why
do I say so? Firstly, you accept on
one issue and on other issues, as has
been mentioneq In the long title, 4t
reveals that this was never right, this
was never discussed and no consensus
‘was arrived at on thogs issues which
have been raised in the provisions of
the Bill. Only one issue was mem
tioned there. So far I have been re
pealedly saying about the need of the
comprehensive legislation regarding the
industrial  relations. Therefore, all
other issues which have been brought
into the body of the proposed bill werg
never discussed, no exchange of opk
nion was therz, and there was no con-
sensus on those issues, although it has
been claimed (hat it s the product
of the labour of the Committee on

Comprehensive  Industrial Relations
BillL

Secondly. I am fo point ouf 1hat
even those issues where there were

‘onsensus have not found place in the
body of the Bill. There are some is-
sueg about which there was nat only
unamimity in the Commiltes but cer-
tain State Governments have glso sup-
vorted. Even the employers did not
cxpress their difference of opinion.
Those issues on which there was gen-
eral acceptance by the Committee have
been left out. Generally speaking, I
am in agreement with Mr. Dinen
Bhattacharya when he says that this
Bill is {horoughly anti-working class.
The procedure laid down in the Bill for
the sottlement of the disputes and
conditions stipuloted for the resort 1o
strike, which is the only weapon for
the workers, the weaker party in the
dispute, are such that virtually there
would be a statutory ban on the right
to strike. Thersfore it is thoroughly
anti-.wottln' clags. You have not dec-
lared the strikes illegal. but you have
Made it so fmpossible that there can-
ot be any legal stirike in this country.
The simple meaning is that you are
slatutorily banning the strike, the

317 Induerkl  BHADRAS, 103 (BAKA)  Rewnommw 313

last weapon of the working class, the
wnkeruﬂyinthedhputa._

On the other hand, what have you
given? You have treated at par the
right to declare lock-outy with the
right to strike. The right to declare
lock-outs is a weapon in the hands of
the exploiting class, ie. the employers
and it is used as an aggression on the
rights of the workers. It js anti-
working class. I hope, Shri Madhu
Limaye understands this point that the
employers and employees have been
put together for the use of these wea-
pons. The employers have been given
the right to use the weapcn of dec-
laring layouts freely. I, therefore, feel
that it i not in the interest of the
working class.

Fourthly and lastly this legislation
{s politically motivated. The motive
is to dissolve the militant working
class movement, They want to have
unions which function under the guid-
ance ang supervision either of the
Government or of the employer. You
want to rob the working class politl-
cally. you want to dissolve the work-
ing clasg politically; the object is to
have. if you excuse me to say, a cap-
tive union, which works at the bidding
of the management and the employers.
Therefore it cannot be in the interest
of the trade union movement; it can-
not be in the interest of the solidarity
of the trade unions; it cannot be in the
interest of healthy employer-employee
relations and it cannot improve the
deleriorating industrial relations in the

country.

I. therefore, oppose ihe introduction
of the Bill at this stage.

SHRIMATI PARVATHI KRISHNAN
{Coimbatore); Mr. Chairman, Sir, I
would not repeat the points that have
been made by other speakers., because
1 do agree with one or two points that
were made by Shri Madhu Limaye
and Shri Jyotirmoy Bosu on the cons-
titutional part of it, You have re-
quested me not to repeat the paint
already made, so I would refrain from
repetition. I would Ilike to say only
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one thing. 8ir, the Statement of Ob-
jects and Reasons reads very well,
unfortunately the provisions of the
Bill are at variance with the philoso-
phy stated here. For instance, what
does it say? It says that the National
Commission on Labour:

“....came to the conclusion that
it was essential to create a climate
conducive to industrial harmony and
foster proper attitudes, in the minds
of employers as well as employees.
so thal cooperutive endeavour might
promote rapid economic progress.'

Later on, it conlinues to suy:

“The Commiltee’s report indicat-
ed that... .”

The refercnce is to the Tripartite Com-
mittee, It says:

“The Commiltee s report indicated
that there was a large measurc of
agreement on some of the basic as-
pecis relating to the incustrial rela-
tivns law but there were divergent
views on some details.”

Then. the next para:

“In the light of the expericnce
guingd, the views expressed by all
the Interests concerned and the
growing expectations of the work-
ing class, it is considered necessary
to have a comprehensive Industrial
Relations Law,

..which would integrale the
3 Central enactments, incorporate
some of the more important provi-
sions of the Stale enactments and
the Code of Discipline and bring
about certain improvements to meet
the needs of changing socic-erono-
mic corclitions”

This sounds very very nice. He was
referring to the Committee's report. I
do not know what report he is referr-
ing to. So far as 1 am aware, certain
asperts tire there in the Bill; and they
refer tu the registration of the unions,
to the 'onditions necessary for regis-
tration, to the various conclliation
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Prdirey ommesdad 204 "‘S
cooling-off period—all thu.

agreed to by the major Central orge-
nizations in the country. I am pre-
pared to be corrected by the Minister;
but so far as I am aware, all the ma-
jor Central organizations Jig oot
agree with these. What jg it that they
have pgreed to? A little bit here and
a little bit there. The Minister should
not take cover behind certain minor
points to which they have ag

and try and make out that lhe;"
have agreed lo the major points, j

I refer particularly to Mr. Mac
Limuye's point gbout the Registra
interference with the right to strike,
ang to the point made by Mr. Chitta
Busu with regard to the registration
of & uniun ele, For instance, the ques-
tion uf multiplicity of trade unions
has becn  plaguing the trade umion
movement. It has been discussed,
again and again, over g very long pe-
riod of time by the trade unong at
various lovels. After the National
Commussioner of Labour published
its reporl, a series of meetings were
held with  the various trade union
organizations. But this question of
percenlages olways plagued them.
Therefore, to bring in this percentage
meang  literally to emasculate the
trade union movement. When you
want 10 per cent in a new industr)—
we are trade unionists and he also is
a trade-unionist—we know how the
employers go 8ll out to thresten the
employees  against joining a  trade
union, especially to threaten workers
who are on probation and who are
temporary; and how they threaten
workers against joining trade unions
which they do not like. Therefore,
you gre, ab initio, ereating conditions
by stipulating so high a percemtage
there, for elther a management—or a
black-leg union--and not for a free,
democratic trade union—to come into
being. This is my contention,

1 am not geing into further detsile.
But there are 1 or 2 things to which
I shall refer. For instance, there
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i1s another point, which gays thas there
should be no cragt or category-wise

movement or whether {t will militate
against it.

Then about the neotiating agent. We
have been repeatedly saying this in
May, 1971 a convention of trade
uniong was held where unanimously
a certain formuly was evolved, Let
ug go forward from it, and not go
backward-—as this Bill has done.

Now about ‘unfair practices’. It is
really obnoxious that you put she ex-
ploited and the exploiter on par. La-
bour cannot be responsible for unfair
practices. No working class can be
accused of it. Take for exampls the
right to picket. Of course, it 1is
couched in such a language—which
the Minister may read out to me, pro-
bably; before he does it, I will read
it out. It speaks about ‘intimidation’
and 80 on. We know what intimida-
tlon meens, Witnesses are alwags
paig by the employers, witnesses who
will say 1 was intimidated’. But the
right of picketing cannot in this
manner be restricted, stopped or pre-
vented. I am not going into all the
practices under ‘unfajr practices’ I
think jt is unfair that labour should
have any ‘unfair practices’ going to
be listed against them—as hag been
flone in this Bfll

Lastly, there iz 3 Chapter 12 which
deals with pensilties. On sccount of
vanalty, the working clasy will bave

movement alsop for discussion at the
Indian Labour Conference; this pro-

SHRIMATI PARVATHI KRISH-
NAN: [ am anticipating a reply that
that Committee he has in mind cannot
be equated with the Labour Confer-

union that will be
Therefore, it is on this matter aof
principle that I oppose the Bill gt the
introduction stage.

SHRI A. K. ROY (Dhanbad): The
Mountain has produced a mouse. Somg .
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sented, I propose that my friend Mr.
Ravindra Varma, who is the fittest
Pperson, should become the Home Min-
ister instead of the Minister of Parlia-
mentary Affairg and Labour.

I can tell you that this BTl reminds
us of that Combination Act of Great

1799, we ure restarting the whole
thing. My colleagues have

i
g
8
5
E
E
i
-
E

net doing that thing here? He &M
not do. Not only that. We all insisted
that this Bill should be presenied In
the early stage so that it could be
thoroughly discussed. It could be
brought and we could put our mind
to that. But he has presented it at
the fag end of the session when we
Jhave no time to go through K.
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MR. CHAIRMAN: That polot bas
come, Why do you repest that? .

SHRI A. K. ROY: 1 have one more
point to make. I would like to con-
centrate especially on Chapter VI
which deels with how to handls the
industrial disputes. You know the
biggest lscunas, bottlaneck and diff-
culty which we used to face. I think
it is something like a very unjust mct.
This is against the spirit of the Conm-
titution that man cannot go in fibor
judicial remedy. Yoy know that o\ni‘
Janeta Government is very judicial
and judicious minded. But here, ¥
some dispute iz referred to the Minis- |
try for its reference to adjudication
or arbitration, once the executive by
way of discretion disqualifies it, there
the particular worker has no way to
seek any remedy or to seek redresssl
of his pgrievance and to go to any
court,

Last time also we sald that thig is
something by which we are handi-
capped. We have got no way to go©
anywhere. This way of prohibitiry:
the worker, whose case of dispute has
been disinissed by the Minlstry, from
going to any court is somewhat
unjugt. You have to rectity this. But
this hag been kept like that.

The basic point is. justice delayud
is justice denied, ang the Minister on
the Hoor of this House assured us {hal
he woulg look into that. But he hax
laid complicated or zig 2ag way of
solving the dispute. By this attitude
of the Government, the very spirit
with which this Bill has to be brought
in lost. Therefore, I would reques!
the Minister to revise or to withdraw
thix new Indian combination of the
Britishy, Model of 18th Century and to
come back with the modern Bill

MR, CHAIRMAN: I may remind
the hon. members that it {8 just an

introfluctlon stage and, therefore,
there shoulg not be a  full-fledged
speech, ! -

R 1
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SHR, VAYALAR RAVI (Chiruyin-
kil): I am pot repeating the points
which have already been repeated. 1
am not even referring to the Consti-
tutional matters,

We all expecied the hon. Minister
w bring a Bill which is an improve-
ment on the Industrial Disputes Act,
1947, Unfortunately, it has gone back
very far behind. That jg the opbjection
which [ have to take. I am not refer-
ring to the jegal competence at this
moment. Unfortunately, the Mimster
combined recognition ang registration
together in the Bill. These aro twou
different aspects. The Constitution
provides f{or the freedom of associa-
tion. Bui the Parliament is not com-
petent enough to legislate against the
registration of the trade unions or
vight of association. You ecan make
some norms and rules for recognition,
that is a different matter. Unfortu-
uately, you are making this provisivn
of registration jn certain clauses. I do
not want to reag all thegg clauses,
Clause 20 completely genles the cight.
Clause 20 reads:

“No craft or category-wise trade
union ghall be registered under this
Act”

This ig completely to rule out certain
categories. The problem comes in the
case of very big enterprises—P&T,
H.AL., Hindustan Ship Yard, Electri-
city Boards. Some categories have to
be alloweq to function. Otherwise.
it will leag to game unhealthy rivalry.

There is Clause 23. [ do not want
lo read that, Therc i an arbitrary
‘wthority 1o deny registration and
wen the right to the employee to
“rm a union. Even to-day we grant
"ecognition or registration to the em-
Noyees gutomatically. T cap unde-
tang the Minlster laying down some
‘Wes for refusing recognition , but
lare you are denying the right of
‘cgistration {tgelf,

Now  retrenchment is not at  all
llowed. T am a trade unbonist and
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we will not allow any law for re-
trenchment. I cannot fing 4y law
under which an employer can re-
wench an employee. Here wunder
clause 83 are giving an opportunity to
the employer to retrench an em-
ployee by giving one month's notice.
This clause can be misused. Even
today the domestic enquiry clause js
being misused. There are examples
of employers going up to the Supreme
Court to defend the retrenchment of
4 single employee. So, in the name
of surplus or whatever it may be, you
are giving a chance to the employers
to reirench the employees, Clause 83
gives complete authority and power
to the management tg retrench any
employee. It means, it ig arbitrary
and it is in favour of the employers.
It will bg detrimenta) 1o the interests
of the working class.

Clauses 92 and 93 deal with strike.
Hight to strike is 5 fundamenta} right
of an employee. But under the con-
ditions you have lajd down like 60
per cent ballot and all that, in prac-
tice you are completely banning the
right of employees o go on - strike.
Clause 83 deals with consequences of
illegal strike or lockout. If the em-
pPloyees po on strike and if the court
declares it illogal, even the registra-
tion of the trade union will be can-
celled.  Then you have laid down
provision= for conciliation, arbitra-
lion, etc. How much time the arbi-
trator will take, nobody knows. Any
employer can retrench an employee
and then he has to go to g Concilia-
tion Officer. next to another man and
then thirdly to an arbitrator. Valuable
time will be fost in all these process-
s, All the provisions gre very much
detrimenta] tg the interests of the
working class. The introduction of
the clause providing for arbitrator is
particularly harmful. When the Cons-
titution Amendment Bill was being
discussed, when the question of tribu-
nals to decide the cage of Government.
employees was belng discussed, we
saw how the Law  Minister, = Shri
Shanti Bhushan, wag very vocal and
defeateq all our amendments. THe
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same persons have now Ccome with
this provision for imposing an arbi-
trator upon the working class. In a
nut-ghell, this is compulsory adjudi-
cation. For bonus, the working class
hag to go on fighting in court for one
year. It create; more tension. The
cat iy out of the bag when I read the
intention of the Government as gtated
in the Statement of Objects and Rea-
sons. In para 5, page 101, it aays:

“It js sought to encourage leader-
ship from within the trade unions.
The procedure for registration of
uniong and other connected matters
are being streamlined.”

So, the whole intention is to dis-
courage anybody coming from outside
and also politica] leadership. Sir, trade
unionism hag been developed and
strengthened for the last fifty years
in this country, This will go against
the interests of the working class. I
am not against a Bill to govern indus-
trial relations. but it must be an ad-
vanced stage of legislation. It should
not take the country backward, but
forward.  Unfortunately, my food
friend, Mr. Ravindrg Varma, js taking
back the trade union movement be-
fore 1900 and odd. 'That i« why I am
npposing this.

SHRI K. C. CHANDRAPPAN (Can-
nanore): Sir, my first point is, I agree
with those who raised the consti-
tutional competence especially under
Article 19{1) (c) of the Consiitution.
T think it iz good that they have done
50. The second point ls, if vou read
clauses 81, 92(1) (a), the First Sche-
dule and Clause 95 of this Bill, it
gives a glaring picture. That is
exactly where 1 think that the Janata
Party is beating a retreat form some
of the accepted trade union rights
wis-a-vis the working class in this
country. Mr. Madhu Limaye raised
this pont. That is, declaring a certain
trade union in certain sectors of
industry permanently and placing it
permanently on the Statute Book. I
would like 1o point out this thing as
banned category. There is no strike
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possible. No normal trade union
activity will be possible, If you see
the First Schedule, you will find that
No. 2 is: “Any rallway service, or
any other transport service for the
carriage of passengers or goods by air,
water or land”; No. 4 is: “Any servioce
in, or any connection with the working
of, any major port or dock;"”

MR. CHAIRMAN: I don't think you
should read all these things.

Mr. Ravindra Varma read out thé
points.

SHRI C. K. CHANDRAPPAN
Whlllamuy‘lngi.tthltlhemﬂoli
section of the working class is in the
organised sectors, They are perma-
nently kept as a category of essential
services and their pormal trade union
functioning is not possible and no
strike particularly is poasible. If you
read clause 85, there is a difference
in such trade unions which are dec-
lared essential. 1f anybody extends
any supoprt, they nre punishable.
That is why I thought this is one of
the most undemocratic provisions
introduced in this Bill

Now, Sir, technically and legally.
one can say strike is not bad. 1 can
say there is a de jure ncceptance of
the fact that the working class can go
on strike, but if you really want the
working class to yo on strike accord-
ing to this Bill, it is almost imposai-
ble. There is a de facto ban.

MR. CHAIRMAN: 1 thick this
polnt has also been made.

SHRI C. K. CHANDRAFPAN: I
don't think this point is made. Thet
is how 1 look at it. Therefore, Bir,
I think a Bill which is seeking to
introduce better industrial relations
cannot be of this type by which the
major sections of the organised work-
ing class will have to abdicate thelr
right of trade unionism and the work-
ing class will have practically no pos-
aibility to go on strike. I think that
will not ensure a good trade union
relation in the couwntry.
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* The last point is, again this has
shown the strange capacity of the
Janata Government to bring forward
Bills which everybody waonts those
Bills not to come. For example, the
Anti-Defection Bill. They have
brought in 8 form and got opposition
frum everybody, and here this Bill
was long awaited and when it came,
it again found opposition even from
Mr. Madhu Limaye. My friend, Mr.
Madhu Limaye gave us a piece of
advice.

Shri Madhu Limaye told me “you
tried to help Indira Gandhi to put the
MISA into the statute book. We recti-
fied it. * We had the honesty to tell
the world that we accept it. But,
Shri Madho Limaye, after such a pro-
longed effect nt mediation, failed and
he was crest-fallen and disillusioned.

SHRI MADHU LIMAYE: 1 opposed
the Criminal Procedure Code Bill

SHR] C. K. CHANDRAPPAN: Of
course, it is democratic and constitu~

tional but let us not try to attack each
other

*SHRI K. RAMAMURTHY
(Dharmapuri): Hon. Mr. Chairman,
8ir, like the release of a long-awaited
Film, the long-awaited Industrial Re-
lations Bill is being introduced by
the hon, Minister of Labour.

MR. CHATRMAN: 1 request the

hon. Member to make just points
briefly.

i C

is de facto banning of the inalienable
right of labour. All the hard-won
rights, after ceaseless struggles of
centuries, of the labour are being
extinguished through this Industrial
Relations Bill, and this is the darkest
day so far as Trade Union Movement
in the country is concerned. I oppose
the introduction of the Industrial Re-
lations Bill.

SHRI SAMAR MUKHERJEE
(Howrah): Knowing fully well that
all central trade unions have expres-
sed their opinion and declared this
Bill to be a black Bill, knowing fully
well that this Government is bring-
ing this Bill here without consulta-
tion and so it will be bitterly apposed
ovutside, leading to a situation of con-
frontation between the working class
and the Government, it would have
been wise on the part of the hon.
Minister not to introduce the Bill at
this stage. Before that he should
consult the central trade unions and
seek their advice. Of course, a pro-
posal for reference to the Joint Com-
mittee is there. But it iz the ex-
perience of the working clags that
when they come out openly against it,
then only the Government retreats.
This is the experience even during
the last sixteen months. Even day
before yesterday, in the case of the
Anti-Defection Bill the Governmeut
had to withdraw. Government should
avold this type of situation of con-
frontation. AlIl the central trade
unions have denounced the new fea-
tures which have been incorporated.
The consensus which was arrived and
the recommendations of the 30-Mem-
ber Committee have been completely
rejected and turned down. Now other
lobbies are working and putting
pressure. In the process, the charac-
ter of the entire Bill has been com-
pletely changed. It i3 now an anti-
working class Bill and the working
class will never accept it. That Is
why 1 request the Minister to reconsi-
der it.

SHRI RAVINDRA VARMA: Mr.
Chalrman, 8ir, I am very grateful in

*The original speech was delivered in Tamil.
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u sense to the hoen, HMembers who
hove pointed out the various aspects
of this very important Bill that I
have sought the leave of the House
to introduce.

It is truc that it = a rave ovcasion
on which hon. Members exercise their
right to oppose the introduction of a
Biil. Somehow or the other. primari-
1y hecause of a lack of understand-
ing, some hon. Members have chosen
to oppose my motion for leave to
introduce this Bill. .

I would have liked to start with
the objection that my hon. and dis-
tinguished friend. Shri  Madhu
Limaye, raised, but he would perhaps
pardon me if I begin by referring to
the last words of my friend, Shri
Samar Mukherjec. Because, I want
to assure him that, ax [ar as this
Government is concerned, there is no
question of inviting any confrontation
with the waorking <class. The hon.
Member has chosen to say that this
Bill has been introduced without re-
ference to the central trade wunion
organisations and in the face of the
opposition of central trade union oTRa-
nisations. I understand the limita-
tions of thic debate, that this is not
an occasion for me (o enter into a
discussion  on ali aspects, or all
claures, of the Bill, but 1 submit in
all modesty and humility that §t will
be wrong to say that there has been
no consultation with the ceniral trade
union organisation.

SHRI R. VENKATARAMAN
(Madras South): Mav I point out
that. ...

SHR1 RAVINDRA VARMA: The
hon. Member iz a very respectsd eol-
iengue ang he has everv righ{ to ask
a question. He himself has been a
Minister of Labour. 1 hold him in
high regard. Therefore, 1 shall never
fail to answer any qQuestion he meks.
But I hope he will permit me to deve.
lop my answer and, at the end, if his
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question has not been answered, he
can raise the question. Therefore, 1
would in the beginning start by say-
ing that it is totally unfeir to say shat
there was no consultation.

SHRI SAMAR MUKHERJEE: What
I meant was that very recently all
the central trade union organisations
have given their reactions. Because,
originally. the Committee of 30 mem-
bers made certain recomendations
and we were expecting that the Bill
would incorporate those recommenda-
tions. Now all those recommenda-
tions have been negatived. So, the
trade union organisations have given
their reactions and they have declared
this Bill as a black Bill. Deapite that,
it ix being introduced. So, my peint
is not that they have not heen consult-
ed ot all. but they were not consulted
before introdurtion.

SHRI RAVINDRA VARMA: The
hon, Member has repeated hix argu-
ment, perhaps to remind me 0 ans-
wer it. 1 am grateful to him for remin-
ding me. But there is no danger of
mv forgetting the point even without
hiz reminding me.

It §s true that there iz a difference
between consultation and the total
acceptance of a consensus that may
emerge. But, as far as this particular
Bill is concerned, with specific refer-
ence to the question that my distin-
guished friend, Shri Vemkatraman
has asked, 1 would like to inform him,
it he is not alreadv aware, that the
very idea of a comprehensive Bill
arose from the discuseiong in the
Lahour Conference. He is vory familiar
with the working of the Labour Con-
ference. In a Labour Conference it
is hardly possible, it is impossible In a
day or two to deal with a compre-
hengive Bill of this kind. Therefore,
it was suggested that these three
Acts ghould he brought together, and
an integrated »nd ensive
leislatinn should be brought before
Parliament.

SHR] R VENKATARAMAN: Buf
your predecessor has sald. .....
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SHRI RAVINDRA VARMA: I am
sorry to inform my hon. friend that
this is not the Bill of 1974, to which
the hon. Member is referring.

AN HON. MEMBER: 1854,

SHRI RAVNIDRA VARMA: 1 do
not want to go back many decades to
show or to imply anything of the
kind, which my esteemed {riend,
Bhri Ravi wants to imply.

At the last Tripartite Conference,
therefore, a Committee wasz specifi-
cally set up to discuss the major as-
pects that should go into the compre-
hensive Industrial Relations Bill, and
that Committee met, not for single sit-
ting but for many sittings, and it pro-
dured a report. That report itself
clearly says that on some aspects of
the question there has been an identi-
liable consensus, and on some other
aspects of the questions discussed
there could be no consensus. ‘This.
again, 1 would like to  submit
Tur the consjideration of the House
is inherent in the very nature of a
tripartite machinery, because it is
qulte conceivable that on some major
points there might be a differenre of
opinion between the employers and
the emplyoees, and to expect that
there should be a Consensus—I do not
remember the geometrical phrase for
it—total identity or congruity om
every aspect. is to wait for eternity
with the veto being given to one party
or the cother.

SHRIMATI PARVATH] KRISHNAN:
I want to say only one thing. 1 agree
with him about the procesg that he has
gone through, But, normally, the fnal
piece of legislation that is proposed to
be introduced in also put before the
tripartite body. That he has not done
bhecause there are some other things
in the Bill.

MR. CHAIRMAN: Let him complete
the reply.

SHRIMAT!I PARVATH1 KRISHNAN:
I only wanted to say that, 1 have been
sitting shlent. ...

BHADRA 8, 1900 (SAKA)

. Relations Bik " 334

SHRI RAVINDRA VARMA: I
know, the hon. Member contribuies
both by eloquent speech and eloguent
silence. But the hon. Member should
also contribute by eloguent patience
as she does occasionally.

The Report actuully says:

“On several occasions, the mem-
bers expressed a view that consen-
sus or unanimity might not be pos-
sible on various issues and that the
Government might, therefore, have
to take a decision on its own afber
giving due consideration to different
vicws of the committee,”

It is a unanimous report.

I now come back to the guestions
ithat my distinguished friend, Mr.
Muadhu Limaye ruised. I want to as-
sure the House that 1 am not answer-
ing the points that he has raised or
the points that other hon. members
have raised in any spirit of palemics or
bellicosity. I want to deal with the
subject with the utmost humility and
frankness.

The gquestion that he raised about
invoking Direction 19B of the Spea-
ker, whether it was really necessary
to invoke this Direction to introduce
the Bill, as he described, in a hurry,
is certainly an important question be-
cause he linked it with an apprehen-
sion that thiz ix becoming a general
practice. On behalf of the Govern-
ment. I would like to say that it will
be the effort of the Government to see
that this does not become a general
practice.

Now as far as this particular Bill is
concerned, the anxiety was that we
should not allow more time to elapse
without the country without
the House, knowing what the
thinking was becaure, on a Bill like
this, the more consultations you have,
the greater the possibility of evolving
an accepiable  consensus and, there-
fore. we thoughi that instead of alfows
ing thiz session tn elapze, without in
troducing the Bill, it will be a better
‘fdea to introduce the Bill so thet
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there wil be further discussion in &
joint Committee, there will be
further  discussion in the trade
unions, there will be further dis-
cussion in seminars wherever such
discussions take place, to mould &
national consensus on this issue.
Therefore, 1 can only plead guilty to
the fact that we did not want to lose
more time. That wus the only rea-
son why we invoked Direction 19B
and requested for the permission of
the Speaker to alli- us to “:troduce
the Bill in this fasnion.

Then, he made some reference tO
me. | am always flatlered when a per.
gon like Mr. Madhu Limaye—he is a
good old friend of mine—makes a re-
ference to me. It at least gshows that I
am not beneath notice. He said, [ am
over-burdened with two Ministries
and, therefore, he did not know how
much attention I am able to pay to
what. It is a fact that 1 am in-charge
of two portfolios. My good friend who
is absent now Mr. Shyamnandan Mish_
ra, asked which one he considered to
be fit for me. I know, he avoided an
embarrassment for me by choosing not

to reply....

SHRI MADHU LAMAYE : Jf you
ask my opinion, [ will give you pri-
vately.

SHRI RAVINDRA VARMA: 1
not ask your opinion. T only said,
avoided an embarrassment to me
declining to reply and left it to me
surmise what the reply might be,

-2 8-4
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main point was the right io freedom of
association,

Now, there was no question raised
about the legal competence of Parlis-
ment ta legislate on this subjeet he-
cause everybody knows that under En.
tries 22 and 24, Parliament is compe-
tent to deal with this subject,

As far as Art. 19(1)(c) which was
referred to, is concerncd, about the
freedom to form essociations or unions,
I would humbly beg to submit that
there is nothing in this Bill, as it is
going 10 be introduced in the House,
which militates against this funda-
mental right. Nowhere is it said that
assoviations cannot be formed. Hon.
Members who are very familiar with
the Trade Union movement as well as
with the Constitution, know very
well that there is a difference between
the right to form an association and
the right to registor an association
under a particular Act,—it may bc
registered under the Charitable So-
cieties Act or some other Act—, the
right tg register an association under
the Trade Union Act, and thirdly the
question of recognition—to which my
triend referred—, fourtaly the right of
colleetive bargaining, fifthly the iden-
tification of the bargaining agent and,
sixthly, the right to strike. Now, it is
not falr ty say that this Bill in any
way restricts the right of assoclation.
That is a sacred right enshrined in the
Caonstitution under Art. 19 and there
will be no effort at all on the part of
the Government to inhibit that right.
(Interruptions).

Therefore, it will be wrong to say
that there is anything in this Bill
which inhibits the right of association.

Now, on the question of registration.
I am not quite clear. 1 do not even
know whether I should seek your
guidance on this subject. It may be
embarrassing, if I dn so because, in the
discussions, not only was legislative
competence brought in but many parti-
culsr clauses of the Bill were al#o
brought in, Tt I try to deai with alf
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the nex
not take the timg of the House to
deal these, it may look, ou tne
as though Government has no
answer to these points. Therefore, L
seek your protection, and I would like
to say that if I do not answer each of
these pointz which I do. not relate to
legislative competence, in detail, it is
not because there are no valid consi-
deralions which made us put forward
these proposals, but because we believe
this is not the stage at which we should
enter into a detailed diseussion on par-
ticular clauses.

Now, as far as the right to strike is
concerned, I would like to say that
the Government does believe that there
is & right to strike, but it should be
a peacefully exercised My hon
friend Mr, Madhu Limaye referred to
Chitale’s book or something and
quoted how the right exists in England
as a fundamental right but he himself
was very fair and honest in admitting
that as far as India is concerned the
Supreme Court has not held—per-
haps it has not been put to the test
and perhaps such a view might be held
by the Supreme Court—that the right
to strike is a fundamental right. Never.
theless, as far as Government is con-
cerned and the Janata Party is concern-
ed, it does believe that the right to
strike is the ultimate weapon of the
working class. This was said on the
other side and this will be said with
equal vehemence on this side, but I
would likg to point out to the Hon.
Members opposite that the Hon. Mem-
bers opposite also used the adjective
‘ultimate weapon'....

AN HON. MEMBER : Last weapon.

SHR[ RAVINDRA VARMA : Last
weapon and ultimate weapon per-
hlﬂhmt‘henmemunin;.'t‘hmiu
no difference. You can choose a mono-
syllable word and I may use a enulti-
syllabic word, but the adjective is the
same, whether it is the ‘last weapon’
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thing? Then adq it. The idea would be
the same.

SHRIMATI PARVATHI
NAN: The only weapon.

SHRI RAVINDRA VARMA : There
the cat is really mewing. I would have
said thut it was preping out of the
bag, but the hon. Member ducked;
therefore, I only say that the cat is
mewing and not peeping out of the
bag.

KRISH-

This Bill does not take away the
rigat to strike. It only says that, before
invoking this ultimate weapon, the
other steps, the other methods, should
be utilised;— there should be negotia-
tions, there should be conciliation,
there should be an attempt at arbitra-
tion....

SHRI VAYALAR RAV] : For how
many years?

SHRI RAVINDRA VARMA: We
can come to that.

It all thesefail, then in most cases
resort to strike is possible. It is not rul.
ed out. But is it wrong to say that, in
the interest of the society, every effort,
must be made t; settle disputes peace-
fully? Is it wrong to say that a peace-
ful effort should be made? That must
be your view. But that is not our
view. I do not think anybody serious-
ly argues or anybody will have the
gumption to say, that no peaceful
effort should be made. Whatever
might be in one’s mind, nobody would
say—and I am sure the hon, Member
also does not say—that no effort should
be made for the peaceful settlement
of disputes. What this Bill provides
for is only a machinery that will at-
tempt to achieve a peaceful solution
of the disputes.
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And everybody knows that the
worker does not have the staying
power. The management mey have,
the employer may have, but the em-
ployee does not have, Therefore, there
Jnust be a time-bound method of secing
that an individual or collective dispute
is settleqd peacefully, the labour courts
function in such @ manner that dis-
putes which are brought before them
are settled soon. It is true that a cer-
tain suggestion hag beep made in this
Bill. T am here bordering on discuss-
ing details. 1 shall not go further.
Certain periods have been mentioned.
They can be abridged. But that is no
reason to take objection to the whale
Bill or to say that it is anti-working
class. Today it takes ten years. This
Bili suggests two months. I am sure
there is some difference between 120
months and twp menths, Even if two
manths are supposcd 1o be a long
period, il it goes lv u Select Commit-
1ec if the House nermits introduction
of this Bill, certainly you can bring it
down further. It is open to the House
to do so0. it is open to the Committee
1o do so. But to say that this is telung
industrial relations back to the days of
Methusalah or Jambawan, as my hon.
friend npposite may like to say, speaks
volumes for the imaginative capacity
of the hon. Member, but does not
speak very much for his perspicacity
in understanding the contents of this
Bill.

yoars,

Then the guestion was raised about
the right to strike in certain cases
My hon. friends pointed out to a sche-
dule and said that everything would be
put in the schedule. May [ try at this
stage only to preseni the rationale of
it before you? Because this House has
every right i, change it. But the ra-
tionale is this. Today it is said that,
when a strike i= about to materialise
or when a strike hag started, an effort
is made to invoMe certain clauses of
the existing Act, declare the undertak-
ing as a public utllity scrvice and ban
the strike; this is being done today.
‘Think for a moment—I am only asking
you to think; you may reject it; but
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is it wrong to ask you to think?'—
whether this is a better alternative.
You say, on the other hand, that you
must be able to know in advance what
is cssential for society and what is
nol essential. May be, supply of drink.
ing water is essential may be, supply
of electricity is essential; hospitals may
be essential as my distinguished friend,
Mr. Ugra Sen, says. There may be
certain services which should never be
vulnerable for society. It is conceiv-
able. It is arguable. Such a case can
be presented. It cannot be dismissed
as illogical or anti-working class be-
cause electricity is required for the
working class as well. Drinking water
iz required for the working class as
well, It is u common nced of the so.
ciety. Therefore, if it is said that &
right can be exercised, but it should
be exercised in such a manner that
there iz an effort at reconciliatign bet.
ween the right of un individual or &
group and the paramount right of
the society or the State to exist, if it is
to guarantee those individual rights, I
beg tp submit that there is nothing
illogical, there is notking ante-diluvian
and there is nothing anti-working class
in it. Why are you shying away frors
that consideration? Certainly have a
sirike. But if the strike should mean
that people should dic on the opera-
tion table and that for days on end,
people should be locked up in kifts be
cause lifts do not work sincve clectri-
city workers have gone on strike, then
certainly not only the workers and
the employers but every child, evary
adult and every citizen is concerned.
There must be same protection, there-
fore, some method of reconciliation
between the rnight. .. (Interruptions)
No, no. I do not yield, You have had
vour say. [ heard you and you will now
hear me. There must be some rucon-
ciliution between the rights of the in-
dividual and the group and the so-

clety, There is nothing wrong. It if
heing said. ...
SHRI VAYALAR RAVL; Is Mr

Madhu Limaye thoere?

SHRI MADHU LIMAYE: I am
not called upon to reply. )
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SHRI RAVINDRA VARMA : I hope
you will hear me.... (Interruptions)

SHRI C. K. CHANDRAPPAN : You
look like Indira Gandhi,

SHRI RAVINDRA VARMA : Do I?
1 do not know in what way. Perhaps
I ook too pretty for your eyes, and
perhaps it is your old affection for
Indira Gandhi which is asserting itself.
. ... (Interruptions) No, your affec-
tion might have changed with oppor-
tunism, Mine has been consistent op-
position. Please do not proveke me
to say things which I do not want to
sav. ...

SHRIMA\T] PARVATHI KRISH-
NAN: Having already said it. ...

. SHRI RAVINDRA VARMA: Having
suid it, 1 say [ may be provoked to
say more,

1-was told that this Bill ix going back
and s anti-working class. 1 do not
want to take the time of the House.
1 just want to point out one or two
shings. As 1 submitted earlier, this
Bill iz not a Bill to be taken in isola-
tion but it should be taken with the
other Bills which are also on the Order
FPaper to.day. If you look at them
together, you wil| «ee that protection
has been extended to many new areas
where there was no protection in the
past at all. Now, in regard to security
of service, in regard te service condi-
tions, in regard to the machinery for
settlement of individual grievances,
direct reference to the Labour Courts
in individual cases, the time-frame to
avoid inordinate delays in the disposal
of suits, larger quantum of lay-off
rompensation to a larger sector of the
working class, more powers to the
Labour Tribunals including the power
to summon and to grant intorim prelief,
liberalised provisions for subsistence
«llowance—in every respect you will
see that there is an advance from the
nast and you cannot deny fit, if you
have read the Bill. I agree with my
non, friend, Shri Madhu Limiye, that
if the Government had circulated the
Bill earler, there would have beon
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more time, and whtpa some of these
apprehensions might not have been
voiced, I plead guilty to that,

Now, I do not think I should refer
to many other individual points that
have been raised. I think I have said
enough to say that this is not outside
the legislative competence and this
is not anti-working class. ...

SHRI MADHU LIMAYE: You have
not even referred to it. When the
point of legislative competence is
taken, it can be taken on the ground
that iy is violative of Art, 13(2) or on
the ground that it is violative of Art.
248. The point here is that the clause
which I read out and the clause which
my friend, Shri Chitta Basu read out
is violative of the fundamental rights.
You have not met that point at all.

SHRI RAVINDRA VARMA : 19-1I
have said.

SHRI MADHU LIMAYE: This is
undue interference by the Registrar in
the conduct of the strike ballot or
choosing of the office-bearers of the
Union. You answer that. This is not
a reasonable restriction at all.

SHRI CHITTA BASU: You take
away the right of conducting the busi-
ness of the Union without interference.

SHRI RAVINDRA VARMA : Sir, |
do not think my hon. friend is right
when he savs that the provision, as it
exists, takes awey thé right of that
kind, If there is any and if we find
on examimation or if the Committee
finds on examination that there is such
a restriction, surely, it can be altered.
But, our own study along with legal
experts whose services the Government
can sommand, has not led us to any
such oconclusion. But, if it is found, on
examination, that there is any such
restriction, ¥ the Bill is introduced
and If i is referred to a select Com-
mittee, of course, the Committee can
consider that and remove anything
which it regarda as obnoxious or un-
setisfactory. That is always possible,
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Therefore, with these words, 1 would
once opain beg of the House not to
oppose the introduction of a Bill of
‘this kind but to amcnd it wherever
they find that there is something
wrong, something objectionable. That
can be done in the Select Committee.

Therefore, I will pray of the House
not to oppose the introduction of the
Bill

MR. CHAIRMAN: Now, it js the
accepted practice, as pointed out by
the hon. Members that the Spcaker
does not give any ruling on the point
of order or on whether the Bill is con-
stitutionally  within the legislative
competence of the House or not. The
House also does not take a decision on
the specific issue on vires of a Bill. It
is open to Members to express their
views in matters and address
arguments for or against the vires, the
consideration of it by the House. This
has been done. The Members take
this aspect into account in voting on
the motion for leave to the introdue-
tion of the Bill or on the subssquent
motion on the Bills,

So I shall put the motion for leave
to the introduction of the Bill. The
Motion reads like this.

The question is

“That leave be granted to intro-
duce a Bill to consolidate and amend
the law relating to the registration
of trade unions of employees and
employers, the rights and liabilities
of registered trade uniong and set-
tlement of trade union disputes, the

lishment or undertakings and their
employers, and for mattery connect.
ed therewith or incidentsl thereto,
with a view to promoting healthy

industrial ' relations leading to ac-
celerated economic development and
social justioe.”

The motion was adopted,

SHRI RAVINDRA VARMA : Sir, [
introduce the Bill.

14.5¢ hours,

HOSPITALS AND EDUCATIONAL
INSTITUTIONS (CONDITIONS OF
SERVICE OF EMPLOYEES AND
SETTLEMENT OF EMPLOYMENT

DISPUTES) BILL® Y

1
THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I move
for leave to introduce a Bill to con-
solidate and amend the law relating
to the conditions of service of em-
ployees employed in hospitals and
educational institutions with a view to
securing the welfare of such employees
and for the investigation and set-
tlement of disputes between such em-
ployces and their employers, and for
matters connected therewith or inci-
dental thereto,

MR. CHATRMAN: Motion moved;

duce a

amemd the law relating to the con-
ditions of service of employees
employed in hospitals ang educs-
tiomal institutions with a view to
securing the welfare of such em-
ployees, and for the investigation
and settlement of disputes between
such employees and thelr employ-

drculated only todsy. How will you
expect thmt the House will accept it?

" *Published in Gazetie of India BX tracrdinary Part II, gection 3, dated

-8-78.
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MR. CHAIRMAN: So far ag cir-
culation of the Bill is concerned, that
is under the rules.. That has been
done,

Regarding the introduction of this
Bill also there are three Members
who want to object. I would say that
you restrict yourself to the legal and
constitutionm] competence of it only
and do not go beyond that. Otherwise,
it becomes a fullfledged debate. What
mbedoneatthemult-uhbdnl

now.
Mr. Barrow.
SHRI A. E. T. BARROW (Nomi-
mated Anglo Indians): Mr, Chair-

man, Sir, [ rise to oppose the intro-
duction of the Bill—The Hospitals and
Educational Institutiong (Conditions
of Service of Employees and Settle-
reent of Employment Disputes) Bill
by my esteemed and respected friend
Shri Ravindra Varma. I shall read
the relevant portion of the rule 74
the second provise to this rule states:

e es n s mcsaadd = dn any member may
objrct to any such motion being
made unless coples of the Bill have
becn so made available for two days
befory the day on which the motion
is made, etc, ete”

MR. CHAIRMAN: Mr. Barrow, [
request you to come a little ahead, so
that you may become a little audible.

SHRI A. E. T. BARROW: Ag far as
this Bill is concerned, #t has come
like a flash flood without any warning.
I am not going to be technical about
not giving sufficient notice, but my
hon. friend with his flashy humour,
wit and brillians of mind should not
heve come forward with this Bill, in
a flash, without any previous warning.

Sir, my main objection to the Bill
18 on the that the Bill does
not  distinguish between minority-
run educational Institutions and other
ingtitutions and ia, therefore, violative
of Anpdicle 30 of the Constitution
Article 30 of the Constitution glves

BHADRA 8, 1900 (SAKA)
Ingtitugions

Educational
(Conditions of Service etc.) Bil
minorities, whether based on lan-
guage or religion, the right to estab-
lish and administer educational insti-
tutiong of their choice. The Supreme
Court has, in several cases, made it
clear that Article 30 confers a right {n
termg absolute, It is not like some
of the other rights in the Funda-
mental Rights Chapter. I am not
claiming that Government or the
State does not have the right to re-
gulate minority institutions but in my
view thig Bil] deprives the minorities
of the right to administer their edu-
cational institutions. Sir, I did net
have the time to go through the Bill
thoroughly nor do I have the time to
quote from the various Supreme
Court judgements but I would refer
to Clause 3 (1) which seeks to get up
a Grievance Settlement Committee
and then I refer also to Clause 11 (5)
where it says: “The award of an
arbitrator in respect of any individual
employment dispute referred to him
shal] be final"” The Supreme Court
in several judgements has held that
you cannot take away disciplinary
powers of a minority institution and
put it in the hands of outsiders. It has
held that not even a Vice Chancellor
can override disciplinary powers of a
minority institution. In Bt. Xavier's
Society, Ahmedabad vs. the State of
Gujarat and the University of Gujarat
1974, case it was made very clear that
the disciplinary powers of minority in-
stitutions, ‘provided that they follow
the laws of nuiura) justice' cannot be
interfered with by any outside autho-
rity. I am not saying that I do not
agree with certain statemengy made
in the Statement of Objects and Rea~
sons attached to the Bill, but.....

MR. CHATRMAN: Please conclude.

SHRI A. E. T. BARROW:; ....I
mdintain that this Bill is ulira vires
of Article 30 and, therefore, [ oppose
its introduction.

et wwfre oy (e -
war figer % fordy amr =gy, wg Y fiyerr
$, I % ar? ¥ g war s Qe 2
Wty s g e § €
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Institutions (Conditiong of Service esc.) Bill -

SHRI RAVINDRA VARMA: Mr.
Chairman, I appreciate the point that
my hon'ble friend Mr. Barrow has
made. [ have already explained the
circumstanceg under which we had to
invoke 18B: and bring in the Bill
carly. I may state another additional
reason. When the first Bill was
sought to be introduced—if that had
been the only Bill thet was intro-
duced-—it would have looked as though
some workmen who are today enjoy-
ing protection, umder the Industrial
Disputes Act would cease to enjoy
protection and. therefore, iL.  was
necessary to ensure that their rights
as wel] are protected, and the Bill
which sought to protect thei} rights
was introduced ut the same time as
the other Bill. This was the reason
why we have introduced the Bills
together but 1 can appreciute the
point and the apprehension that my
distinguished friend has in his mind.
1 would only like to submit for his
consideration that since it is our in-
iention to refer these Bills to the
Select Committee the point that he
has raised may be discussed in the
‘Select Committee. 1 am sure nothing
that militates against Articles 30 and
20 will find a place. The rights of the
minorities will be, and shall be fully
protected. Therefore, if there iy any-
thing in this Bil] which attracls the
provisions of the Constitution that
the hon. Membel has referred lo.
certainly. the Select Committes could
gec how inai can be amended, altered,
or deleted. That is all that T wish to
say.

MR CHAIRMAN:

“That leave he granted to intro-
duce a Bill to consolidute and amend
the law relating to the conditions
of service of employees employed
in hospitals and educational insti-
tutiong with a view to gecuring the
welfare of such employees, and for
the investigation and settlement of
dispates hﬂween such employees

'Pubhshed in Gazette o! India
dated 30-8-78.

The question is:

and their employers, and for mat-
lerg connected therewith or inci-
dental thereto.”

The motion woas adopted,

SHRI RAVINDRA VARMA: Sir,
I introduce the Bill.

EMPLOYMENT SECURITY AND
MISCELLANEOUS PROVISIONS
{MANAGERIAL EMPLOYEES)
BILL~

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir, I
beg to move for leave lo introduce u
Bill to provide for the security of
cemployment to managerial employees,
the recovery of amount; payable to
saurh cmplovees by their employers
ang for matters connected therewith.

MR. CHAIRMAN: The question is:

“That leave be granted lo intro-
duce u Bill to provide for the secu-
rity of employment to managerial
employces, the recovery of umounts
payable to such employees by the:
employers and for matters con-
nected therewith.”

The motion wap adopted,

SHRI RAVINDRA VARMA: Sir. [
mtroduce the Bill.

-

MATTERS UNDER RULE 377

(1) NEED POR REDUCTION IN EXPORT DI
ON TFA

SHRI B. K. NAIR (Mavelikara): 1|
wigh te bring to the notice of the
Govemnment a matter of nt pul:-
lic importance. In the Tea tes 1n
our State there {s low production per
acre and the wages agre high. So
many of tho tea Elutes are on the

Extmrdimry Part Il Seftian 2.
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verge of closure, So [ wish to draw
the attention of the Governmemt to
th?. aspect. The matter reads like

Early last year the Government of
India by Notification imposed heavy
increases in the export duties on seve-
ral plantation crops like cardamom,
coffec and tea. This was done to ge-
cure for the exchequer some share of
the boom in the prices that these
commodities Were enjoying in  the
foreign markets und also to bencfit
the internal consumers by exercising
a check gn the local market. [t was
in appieciation of this thay the duty
on coffee was substantially reduced.
But not such cutl has been effectsd jn
regard to tea. The price of tea, hoth
within the country and outside, has
“+ . down sleeply. Already it has
B in gffecling the day to day work
=l the tea estates.

The industry employs over gne mil-
lion workmen and any economic
hardship on the plantation will have
its immerdiate adverse effect on the
employment pesition. I would there-
tore appeal ty the Minister of Comi-
merce and Industry to examine this
question afresh and evolve a satisfac-
tory solution.

tf1y REPORTED DAMAGE TO STANDING
CROPS DUE TO NON-SPRAYING BY
ACRO-AVIATION DEPARTMENT.

ot fererrovae sregfive (FreaTT) |
warefr agen, & Puw, 377 ¥ sl
v sy frew o ofe o Rt o
RIS ATRATE |

WO ST Gut O wdow faore-
Fewoqw dsqfme i dw § 1° o
vy wifw & wrew 0¥ o fefywar
Ay St w e 6T § e &
fom e Aw sm Eft syl 1 7
TRk ataeied B muw ®
FpTT o g & Tiw FOF S ) s

Rule 377 . 150

I Al gT T o o
W e w T & A1 9A€ gETQ 30w
BT HY TR 4F W § | Wi
I 4sgE TP E | IR EWAG
¥ 14 TOT T B FEY 6T G 6T
qrrT g § 1 4y ATQ ¥ AT e
ARG WA § | T awa o iy fefgeat
wT 7Y § w7 garll STH IAET qFAAr
T w7 o € AT ofaw e w fu g
foedi w1 wriv & § 1wl
& "l sgw & wiv s g fv T g7
w13 & FTT oFw WY §T § g W o0
W I AT H W ¥« Ay
aiferariz #Y us F9e fard |

(iii) REPORTED PITIABLE PLIGHT OF
LABOURERS WORKING IN Foor
CORPORATION OF INDIA.

st T faemw qrewer (ETOA9)
# wrowr earT W 'y R oo
drowtdo®: wogTi ¥ LUATT syawar wI
w1v & wrgar § 1 W e
fre | AOTEHTT WEHT X &T% P
& wafe: wongx P e gonT oot €
oY w0 e g 7 weqidt forg awer
A s fmgmE @i w
oLl &1 &7 AW F AL, WA G
T SaTAr a4 Wy e owifz &1
e fm ¥ g S4RrT w1 fraen daT
wogdl & Arw a7 faqm o § 9weT OF
e v o ARl #1 A fean snar
arq fm % wage P o WA §
mfrqvt ATRIET 97§ | I A BT
ow g i & fie e are form $at
Beardl w1 Aol & aw o fire €
ag €t o] W e wg o W
FvOR ¥ 14 wrew wt gle ow wa
it wig wara fag ¥ arifen we awq
412 % T H e wY vmvares fr ar
wfps ox € fn ma ¥ o A w
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[+ T e w quaEr)

e oft ST g AT g waE wERy
1 saferre o frard & araore off oft
o 3 vaT WY wfer ) g€ E
QEoRToWTEF garct wogT fawrer 7Y
mg y Ae1eAZ §1 9w aTHd e
AT FTHE |

15 hrs.

wa ¥ gwr fafe 20 wrer W1
g ¥ wd TR AT 43§
o gfre Wt R % SRe &
et & o 1 gy v &3 wopet & I
wrrw gt w7 v o fowter ¥ wrw
wagdl & @ # tegly famrraTs § 0
w¥w & 5 weAr wed & oy 3T o
a% 77 9agL ®19fey o fargarT g
fear oA 911 ¥ A7 3-5-78 WY
Glzrarz # & g & wogl o7
St grar Wielr won € g fore & ey
ATH T QF Fwg7 U m@r ) 21 qE
78 %1 W v F wiq faaw & wonzdi
R At wemt af @ fog & 78 v
T ARG IGTIY T | €7 Avaem TG
fqa7 gafaa 7 g waT w4 W
W MTERT AT @ T q )

fana 20 wrea w1 wz1 & ¥
wart e g af fee,
s, g, wim A wift
Jgl ® Awgll HAWI T
wag< a9, wyafen arfa aqr faody
arfer & waew &1

ofe qrerT & wogt ¥ fga ¥
xR W Sty ww g I v
et war T Y ¥ 6T vt
qugaT w77 v 1 ¥ fears v vk
gy ¥ &1 feafn faesre §) mwdr g )
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Rule 377 3_4';3

(iv) REPORTED SLAKCH OF RESIDENCE OF
AN M.P. my Pouick on 23-B-1978

it www aw (g2):  awraf
wgrew, & fraw 377 & ot 2w we s
wfw et & g oY Tow AT wOw
¥ 9T ¥ qeTelY 9T yuTw AAT QW R
FAY &7 w4y wrwfew s wgw § )

T T N T AW UG
w8 gferg 7 fetiw 23 woer 78 W
sy ¥ o wyEfy & we faar w
9T I K7 qE A ) W a6 =
R AW gwg & 77 A awr e
werw ®7 wEfe & 8ar g v W
Wil ¥T YT § ¥ 7 weAT ¥ gaw
weey Wy w1 wifew wegw w7
17

ayTNT Tal Wt wwd § 4y wraw
g fie gt weea & w7 o qA fad
Tl W ¥ ageeE & g
¥iwfar ) T FE g ¥ fggem
T awaTel # ¥ qT T 7 gEAr mea)
FHIGTET W E |

g oY FwtTd ¥ gar g fie gfew
g E T ATE & 97 &7 w0 g5 Hely
Ak B Wr o ¥k § (swww)

spnn

s myrw ;. wg foré #
wff g | A wre i fow s fean §
Qg% warar Wi v g ww far aT
ft o

o W @ H6g wweE
Wt & 59 wf) e @@ WY T @1

SHRI D. N. TIWARY (Gopalganj):
Mr. Chairman, Sir, this matter wall
referred on the Soor of this House by

*e0eNot recorded.
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8Shri Mani Bam Bagrj 3 few days ago.
How cah the same matter be referred
again and again?

MR. CHAIRMAN: I am sorry, I do
not know, it has been allowed under
Rule 377.

SHRI D. N TIWARY: I do not
think this should be =alloweq to be
ralsed here again,

MR. CHAIRMAN: The Speaker has
alloweq it.
ot wE™ 6 awrofe wgigg
TR WEAT ¥ Hoged ¥ £ wET ¥ ATy
gEedT grer oany A F) 9§ TG R
Gk o ewrmr i ge £
% e e 7g R RIH W AA A
w78 W H fod o wravaw @ ey
w7, TERA! T T TN A Teeea iy
= &1 v I e w weT fewd
w §eg e w1 W T

PRESS COUNCIL BILL—Contd,
Clanse 5— (Composition of the Coun-
cil p=Contd.

MR. CHAIRMAN: The House will
Yog take up further clause-by-clause
consideration of the Bill to establish
a Press Council for the purpose of
preserving the [freedom of the Press
ang of maintaining and improving the
standards of newspapers and nows
agencies in India, as passed by Rajya
Sabha,

Shri Banatwalla to continue,

&t waaw fag (Frectr) o
warafer wgrea, gurer 6t fraw 377
Fodr grara d o

' e e
3 Ty & WY A ¥

v ovite feg ¢ ;&R el
e frw wegeT v ew P qR
(2588 L8—12

sx K 3 am

g wxdt aw wgft §, o W
wafr §:

ewrafir wiiew : & o & fawdre
wr 7t T gear A & A &y
TE &% qr 5w Gy

oft o wwiiw foy :  awmafer o,
D faae |[qT 0

swofr sgag ;e & faRe
1 af) 41 afew fom ) @R AR
¥q ATR  FTC T W WY ST
T ¥ A & woqe dgma for adt
QIGET AT FFAT W@ TG TqT T
9y wrEdl | wNE d¥ wgOqEY
aet, %5 v & a) a@T g fr oww
TLT

s uR vy fog ©uneE TR 4
T AT ) AEATE, FATHIGT TFaTE |

awTate T

Y ®T wEar |

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Sir, I want to make
a submission. I, Shri Somnath Chat-
terjee and Shri Dinen Bhattacharya
have tabled one privilege tnotion
against Shri Dhanna Singh Guishan,
State Minister for Education....

& wg wqATH

MR. CHAIRMAN: How can it be
raised now? You must cooperate with
the chair, You must follow the rules.
1 cannot allow this.

SHRI KRISHNA CHANDRA HAL-
DAR: 1 wag directed to send another
notice uoder Rule 115 ang I have done
that. Flease allow me to make a
mention here. ...

MR. CHAIRMAN: Under what rule?
I am sorry. I cannot allow.
oY T wwdw feg o WAl
wEvea, & suwedT FTHWT IS WF
g fr war Qe sarea § fr, T e



358  Press Council Bill

[ Trwadw fom)

¥, a1 A ar geww A g
. P&, a0 gt arh % are v oy
et ag wPem vy &Y 8, & fe
377 ¥ SfaT W @ ¢, wew Wy
7Y gf, & agt @51 91, 57 wryy Ay
9FTU IV WIT TET g qT, AR
ram fam 377 A A gk
4T g7 & w1 w7, A 9w qw Ay
T few oraar? & wrger g fv )
ﬁmmamanﬁifm#nw
W 1 FAT MEIN 9T AN A
sra A A fram 377 % wem
g W wwer oy £ W @, wE
wrzarmar: qreEaram e
wit @) f o age Y ardd v q)
AT QI R WA ArT qR we
g 93 A &, 1 fame Y o

wfs wihw: & umk arg
agrefT Tl g fraw & amr
o gFAr 1 &% qrrir tareAe w9
for @ &7 & fal oo P o,
vt & wore 10

ot o wwew Py 0 mmogad
&8 sraer $fr: fr e oo ew 1y
T 73 TR A W9 $AT wRw ifwy
LA CE £ 8

awrefn mpwg : arg &2 gy

ot tw wwdw Fag . mamfr
wgwT, 9 ag nes fr fon faog
¥ wretr wWrw g v R #) owrg
frar 377 % w=dy AmY w1 qgar
R 1ud 4w oF, ww qrox
gy, & 39 waq g ¢, dfer aw
T8 gYIg wr Er off 9, & wrowgr
T ¥ATCS €7 A g § wwe B
oz q7 f 1 wat Wk gur faarie
forar =off vt &) (wwwa)
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awfe aww : % ferdt e
wgm f5 am & @) & wik wf
waT WY I wrgan | 4 et efve
w? gTar §

ot oW wmiw feg ;. sgwen
ﬂmﬂﬂnﬁtﬁww}wﬁuml
ag ¥ alrwr gar?  m fraw Wy
garar i £ Pra fraw & qrerc g
ary Tz wg B E? & 1 07 ureeh
WS wrgar g

wwefs Wi om0 gR
aft & waqaeq w9 v QA §o Ay
vz it ®t v e o
fram ot 4, 1o faag @ & ax
o Y ¥ ek §)

ot 7w wedw frg: o gw N
e iz wifxg

SHRI HARIKESH BAHADUR (Ge
rakhpur): It is to be discussed bet
ween the Chalrman and the hon

Member inside the Chamber,

wtm wendw feg oy qefie
oo o, fedam & &1 & ag sqwewn
wigar § Pr Afrerfer caadg & ame
i A g )

Wiy s (g Ak ¥ Ay
sfww 74) § 6 urg graa ¥1 taga st
ury &f37 0

MR, CHAIRMAN: [ cannot go
beyond the rules.

SHRI G. M. BANATWALLA (Pon-

langusges mentioned in the Eighth
Schedule of the Constitution. 1 most
respectfully submit to this House that
nop-inclusion of a member from sny
of the languages mtlnmd in the
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ERighth Schedule of our Constitution
wil] render tbe Press Council incom-
plete to that particular extent. There-
fore, in order to see that the Press
Council is complete in every respect,
in order to see that the effectiveness
of the Press Council is strengthened
and in order to onsure full inveolve-
ment of all the languages, I have
moved this particular amendment.
The amendment provides that in case
the nominations made under clauses
(a) and (b) do not include any mem-
ber from any of the languages men-
tioned in the Eighth Schedule of our
Constitution, then jn that case, addi-
tional members be nominated so as to
= secure members from all languages
pmentioned in the Constitution.

Mr, Chairman, |t is absolutely ne-
cessary that all the languages men-
tioned in the Eighth Schedule have
representation in the Press Council.
This particular point comes out clear-
ly when we study the pattern of the
language-wise gpread of the Press in
our country. When we look a¢  the
number of newspaperg language-wise,
we find that in the year 1973, the
number of Hindi papers was 3.149
Englich—2559, Urdu—029, Bengali—
771. Marathi—748, Gujarati—567, Ta-
mil—556, Malayalam—498, Telegu—
418, Kannada—348 and so0 on.

1 must also emphasise here that
Urdu stands third in the list, Further,
I quote from page 3 of the Press in
Indla 1976. It says:

“In respect of circulation, how.
ever, English language papers had
the highest, 79.38 lakhs or 23.5 per
cent of the total Hindl was a
<close second with 78,02 lakhs or
225 per cent. Newspapers in
eight Indian languages had a cir-
culation of more than a million
copies each, and three of them
had more than two millions. These
included Tamil 34.19 lakhs, Mala-
yolam 2664 lakhs Marathi 20.15
lakhs, Gujaratl 19.98 lakhs, Ben-
gall 18.77 lakhs, Urdu 1582 lakhs,
Telygu 1268 lakhs and Kannada
11.38 lakha”

The point I am submitting is that &
study of the pattern of the language.
wise spread of the Press will make
it very clear that every language
mentioned in the Eighth Schedule of
the Constitution should have &
member in the Press Council This
and this wnlone can give a sense
of full participation and involvement
to the language press. I, of course,
congratulate the Government for
coming forward with the BillL Em.
phasis is not being laid on English
alone, taking into account the langu-
age press. This {8 a very welcome
feature for which every credit is due
and I congratulate the Government
for the same. However, the dedi-
cation that the hon. Minister has
shown for the language press is par
tial in character. I have moved this
amendment only to emphasise tha
this dedication should cover all the

languages mentioned in the Eigth
Schedule. The logic of the clause by
granting representation to the langu-

age press should be carried to its
proper conclusion. That can only be
done if my amendment is accepted to
ensure that each and every language
mentioned in the Eighth Schedule of

Council. 1 very seriously
this amendment of mine for the
consideration of the House. 1 urge
upon the Treasury Benches and I
urge upon this House to extend its
approval to the amendment in order
{o see that the Press Council is made
more effective and its effectiveness is
strengthened and in order to see that
all the languages mentioned In the
Indian Constitution have a proper
representation in the Press Council

SHRI B. C. KAMBLE (Bombay
South-Central): So far as my amend-
ment is concerned, it has two fold put-
pose. One is to replace the principle
of nomination by the principle of

_election. All the hon. members will

mnwithmethttth.mdﬂed
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(Stri B, C. Kamble)

to maintain that freedom because those
members owe allegiance to the autho-
rity who nominates, and, therefore, my
submiasion is that if you want to
maintain the freedom of the press, re-
place this principle of nomination and
adopt the principle of election. There-
fore, I have suggested a substitute
Press Couneil.

Another purpose of my amendment
is that the very composition of the
proposed Council is also not a good
one. It looks as if the members mean
certain owners, certain editors and
certain working journalists. That is
all. This looks like & class composi-
tion. It looks like aristocratic body.
It has no place for others-—so far as
subscribers are concerned, readers
are concerned, or the public is con-
eerned. If the purpose of the Bill is
to serve the public and the public in-
terests T am asking this Guvernment
where is the place for others—for
those subscribers for the members of
the public? Even amongst aristocratic
body, among this nominated body, it
looks as if separate quotas are given.
Then amongst the working journalists
there is a further sub-division of lan-
guage papers as also amongsl the
owners, Owner as a class is not taken,
There are big ownrrs and there are
small owners. Therefore, m» submis~
sion is that this is not going to serve
the purpose, Instead of that, 1ot therc
be 8 certain place for the readers or
for the publle. The Parliament hns
an insignificant place so far as the pro.
posed Council is concerned, Only two
or thrre memhers are to ba nominat-
ed. What 1 have proposed is that 15
members from out of the owners,
working journalists and the specialists
should be there: There should he 15
members—10 from =within the Lok
Sab1a to be rlected by the Lok Sahha
members and five from the Rajya
Sabha. Until such provision i» made
for the subscribers or members of the
public, the representatives of the peo-
ple in both the Houses should be
able to represent them. That is the

.

AUGUST 30, 1978  Prem Councll Bill 360

main purpose for which I have moved
my amendment, '

15.256 hrs.

[SERIMATI PARvaTET KRISHNAN in the
Chair]

SHRI R. VENKATARAMAN (Mad-
ras South) : In my amendment No.
120, 1 have suggested thal the Chuir-
map shall be one who is or has been
a judge of a High Court or Supreme
Court. My object in moving it is that
the functions of the Chairman of the
Press Council are quasi-judicial. He
is called upon to exercise the functions
of a quasi-judicial authority, In fact,
in clause 14 there is a proviso which
says that the Chairman shall decidd
in the first instance whether any com-
plaint should be investigated by the
Press Councll or not. To as-ertain
whether there is a prima facic case or
not, it requires a certain judicial pro-
cess and unless the person who is
chosen a3 Chairman has that judicial
background and judicial experivnce, it
will be very ditficult for him to func-
tion effectively as Chairman. Mr.
Borole has given another amendment
in which he has said, instead of being
a judge of a High Court, he must be
a person with a background of judi-
cial experience, The point |5 not
wicther he should be a judg” or not
The point really is that the Chairmsb
must have some legal judicial back-
ground, without which he cunnot func-
tio effectively as the Chairman of the
Press Council. Ewven if the Minister
s1vs this will be  Yorne in mind in
the selaction of the Chairman, I would
not press my amendment.

SHRI YESHWANT BOROLE (Jal-
gann): Shri Venkataraman bas men-
tionced about the necossity of the
Chairman bsing a person who is of
has becn a judge or having some judi-
cial cxperience. The functions which
the Press Council is going to perform
are not of an administrative type but
will be of a quasi-jud’cial nature. Once
they are of a quasi-judicial nature, it
is necessary that proper Inferences
have to be drawn from the facts which



hl'n came op record. There hll to be
prober assimilation of facts and a pro-
per perspective to be adopted, which is
possible only by a judicial person hav-
ing & judicial background or judicial
service. Therefors, without taking much
time of the House, I would like the
Minister to consider gerious]y this par-
ticular amendment which I have tabled
demanding that the Chairman should
be a person with a judicial background,

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): I have listened
very carefully to the arguments ad-
wvanced by hon. m:mbers who have
moved amendments to clause 5§ which
‘relates to the size and composition of
.the Press Council. I may mentiop that
ali the view points siressed have their
own importance, because there is a
case for everything. In fact, when we
were discussing it in the Secleet Com-
mittee or when earlier | had discus-
gions with wvarious bodies of journa-
lists and others the size of the Coun-
¢il has been a major constraint. Ori-
ginally it used to be 27. Now it has
become 20. Two M.Ps. have been
added. There has been a demand from
all sections—language press, editors
and working journalists—all of them
pressing for greater representation
#g fely that on the whole this sixe
of 29 ghould be maintained. It should
not exceed. Otherwise it would be
came too unwieldy. For example, the
sugegstion given by Mr. Banatwala.
So far as the last point made by Mr.
Venkataraman and Mr. Borole is con=
cerned, I would only say that the
functions of this Council are in a large
measure quasi-judicial and therefore.
this point had to be borne in mind
But the Select Committee felt that it
would not be proper to write this down
into the law and make it possible for
a choice of the Chairman who may
not be a judge, but who is an out-
rianding man and who can be expeet-
ed to perform his role properly. So
without ruling out anything, the point
that has beep made will be borne in

aE

1530 brs.

MOTION RE: INCREASING PLAY-
OF MONEY POWER IN ELECTIONS/
—Contd.

MR. CHAIRMAN: Now we will take
up further consideration of the motion
moved by Mr. Unnikrishnan on 26th
August, Mr, Stephen, the Leader of
the Opposition, may speak.

SHRI C, M. STEPHEN (Idukki):
Madam Chairman, going through this
motion and the contents of this motion,
initially 1 want t, make one or two
observatjons,

It makes an assertiop that the money
power in elections poses 3 grave threat
to the future of parliamentary demo-
cracy. 1 do not entirely agree with
that postulation. Of course, it is some
danger to the proper functioning of
democracy, but I would like to point
out that as emphagised by Mr. Samar
Mukherjee yesterday, our people and
our democracy have come up to a par-
ticular stage in which they bave re-
peatedly proved that attempts to in-
fluence election by money need not
always be successful, mostly it is un-
successful. There is that measure of
maturity among our people, An ana=-
lysis of the election results would
certainly indicate that. But much
more than that, the danger of demo-
cracy is the ineffectiveness of the in-
stitutions that are created by the
parliamentary processes. If the Par-
liament is not able to discharge its
functiong fully, if the Government is
not redeeming its pledges to the people
and if the Parliament as representative
of the people fails'to get the Govern-
ment account for its failures and if,
cumulatively, a measure of frustration
results among the people, then the
confidence of the pesple in the integ-
rity and effectiveness of the institu-
tions will go, and there lies the dan-
ger to parliamentary democracy. It is,
therefore, necessary whenever the
Parliament meets that the Parllament
gets concerned 'with the vital igsues
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affecting the psople. I had, on & pre-
vious occasion, to state that as far as
this Session was concerned, we were
functioning in & manner which would
give an impression that the Parliament
is becoming irrelevant as far as the
national issues are concerned. After
we started meeting, Madam, there was
the announcement by the Government
affecting the sugar policy, affecting the
textile policy, affecting the economic
structure in different areas, price situ-
ation became alarming, money supply
started increasing, steps were taken
affecting the foreign policy of the
Government and yet we never cared to
discuss any of those issues, When
Parliament behave like that and
Government behaves in a parti-
cular manner, and Parliament fails
to call the Government to account with
respect to the acts of omissiong and
commissions, according to me, it is
there the danger to the Parliamen-
tary institutions lies. I am not minimis.
ing the importance of the postulates
envisaged in this Resolution, but they
are only partially true; that is what I
say.

Coming on to the second part of it,
“as evidenced by the recent revela-
tions of collection of huge funds”, there
are two things. Firstly, funds were
collected. It was presumed that the
entire money that was collected was
utilized for election purposes, The
real charge is that it was not utilized
for election purposes. What Shri C.
B. Gupta said was that out of the
money collected by Shri Kanti Desai
for the elections—God alone knows
how much was collected—Rs. 90 lakhs
of collections were accounted for. Our
Ministers collected, our party func-
tionaries collecteq money; nobody
knows how much was collected and
how much was accounted for. There is
no evidence that this money was uti-
lized Yor election purposes. There-
fore, Shri Unnikrishnan is very charit.
eble when he says “as evidenced by
the recent revelations of collections of
huge elections funds”, What happen-
ed was that the election was used as 8

Mowsy-Power s
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camoufiage for the purpose of collects:
ting money, and the money went fn
different directions. The essence of
the. matter is corruption in public
places, .

Now I do not want to point any
finger of accusation against anybody.
Last time when the No Confidence
Motion was moved here, I had in my
hand a bunch of papers from Shri
Shibbanlal Saksena, But I said that J
am not going to read out those charges
against any of those Ministers, because
I do not want to play the role of a
draip inspector. It is not my job to
find out who collected how much, from
whom and how.

But there is a matter which should’
be the great concern of Parliamenty
frrespective of whether they are sitting
on that side of the House or this side,
and that aspect is the credibility and
belief that is gaining ground among the
people that things are not well and
something is very rottep angd stinking
in the State of Denmark.

Now there were charges against
some particular persons. Then it so
happened that the Home Minister of
India at that time came to a decision
that things that were said warranted
a deeper look and an investigation
must be ordered. I am not one who

Singh. I am one of his strongest cri-
tica. I have no adulation, either for
integrity or for his capacity. Never-
theless, the fact is that he was the
Home Minister of India at
time, He took a view of
whole situation, he came to a con=
clusion that there must be a Commis
slon of Inquiry and then he said: it
it 18 with respect to somebody else, 1
would have ordered a Commission of
Inquiry. But, when the Prime Min-
ister’'s son is involved, when any
Minister's son is involved, when any
Minister's wife is involved, J am un-
able to do that, because my OWD
officers will not be able to investi-
gate and find out facts”. 'ﬁlw'i
he approached the Prime Minister.



Prime Minister of [ndia.
says: “Because the Prime Minuster has
taken this attitude, I am now giving
up my battle against corruption; be-
cause, if the Prime Minister is of this
attitude, it s impossible to carry on a
campaign or take any action aguinst
" corruption.” Therefore, he says “I am
,u completely dishearl.med man, as far
as the battle against corruption is con-
cerned; 50, 1 am giving it up.”

Finally, he makes an allegation “I
was removeq from the Home Ministry,
not for the reasons stated in the letter
demanding my resignation, but for the
reason that I demanded an inquiry into
the allegations against the sop of the
Prime Minister,” So, this is the major
thing before this country—the Home
Minister of Indla wanting an inquiry
and the Prime Minister standing in
the way.

Two questions comg up here. One is
the concept of equality before the law.
If it was against somebody else, there
would have been a commission
already. But when it happens to be
against one Shri Kanti Desai, with
whom the Government have no rela-
tionship, the country has no relation-
ship and the Parliament has no rela-
tionship, sgainst him the Commission
will not operate. The Prime Minister
comes in the way. This is a very
serious and very major factor, we must
undersiand that. After that, now do
the circumstances warrant that sort of
an inference in the question. Now
finally comes the revelation that Rs.
80 lakhs was collected and this was
stated by Mr. Madhu Limaye and Mr,
Biju Patnalk and Mr. Vajpayee con-
firmed that this amount was collected.

E
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Then comes Mr, Gupta saying, “yes,
the money wag collected by him, sit-
ting in the residence of the Prhm
Minister, money was received there,
money was checked there and money
was accounted for there, all in the
sanctum sanctonum of the Prime Minjs-
ter of India” and now the Prime Min-
ister gtands in the way. Is it justifiablet
is the question. If that happens, where
is any inquiry possible against any-
body? Where is the equality before
law? If you woulg tell me, Madam, 1
would take up the position that the
Prime Minister should be the last per-
son to express any opinion about this
this erns his son. He
should have left it to his Cabinet col.
leagues and the Home Minister and he
should have refused to do anything at
all about this. But he comes in the
way ang the inquiry is blocked, He
goes to the extent of having a battle
with the Rajya Sabha. Rajya Sabha
is a part of the Parliament of India,
they take a decision and that is not
being implemented. Then some other
proposals are put forth saying, “make
a specific charge”; that is the demand
made. May I repeat that [ have abso-
lutely no charge at all? But the fact
remaing that the doubt has deepened
and the doubt has got to be dispelled
but nothing is being done to dispel
that doubt. This is creating a complete
subversion of the confildence of the

people in the democratic system of this
country.

This is the greatest danger, I am
pointing out. The Home Minister said
that he wag surrounded by corrupt
persons in the Government, the Home
Minister said that people were collect-
ting money, the Home Minister said
that huge amounts were collected
These are all what the Home Minister
of India said and he has come out as
if he is a martyr in his battle against
corruption and that he wag martyred
out. No explanation hag come fore
ward at all. What has the Party dona?
The Party, for all his adventurous be-
haviour, has now come out offering
him the highest post in the party say.
ing “come on, be the Chairman of the
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party, but on one condition that yow
withdraw your demand for an inquiry,
on one condition that hereafter you
would not speak anything about cor-
ruption at all, if you will conspire with
us, then the highest place in the coun-
try is before you, the Chairmanship of
the ruling party is offereq to you™. Can
there be anything more despicable
than this? Can you put it under the
carpet like this? The Ruling party
offering the Home Minister, who was
dismissed and who says ‘I was difmis-
sed because I battled against corrup-
tion', telling him forget about Lhe
whole thing, you come back to the
National Council, you come back to
the Parliamentary Board and Mr.
Chandrasek>ar will move out, you
come on and occupy the Chairmanship,
only on one condition, don't speak
about corruption hereafter, don't make
any charge against anybody hereafter
and withdraw your demand for an
inquiry and the throne is for you, come
along"—that is the deal that iz being
struck. Well, Madam, the entire con-
cept of battle against corruption i
given away.

My only appeal to the ruling party
is to consider the implication of the
actions they have taken. May I in this
connection draw your attention to
what happened in England as to why
exactly these inquiries were ordered?
There are two cases to which I will
just invite your attention. One is a
case in which an inquiry was conduct.
ed unoffiicially and the view of the
Lord Chancellor was that there were
matters that should be investigated
and the Prime Minister therefore took
the initiative in securing the Estab-
lishment of a Tribunal. The investi.
gation was ordered and the map was
found guilty.

The other was the Bank Rate In-
quiry which had a different history.
Once again the result of inquiries was
placed, first before the Treasury Soli-
citor and then before the Lord Chan-
cellor. This time, the Lord Chisncel-
lor reported thst inquiries had dis-

Elections (lm)

closed 10 case to investigate. Acstifi-
ingly, the Prime Minister ducided noh
t; proceed. The rumours, howevet,
persisted and the affair tock on » more
serious aspect when members of thi
Opposition associated with them &
member of the Government. At this
point, the Prime Minister had little
choice, bug to order a Tribunal, which,
it should be emphasised, found that
the rumours had no foundation. I am
omphasising this. Here, your Govern-
ment is gaying “lell us the charges,
give the charges in writing, give us
something prima facie then we will
order an inquiry.” That is not
the basis on which inquiriez are
ordered, This s a case where
the Chancellor of the Exche.
quer found that there was no basis
and the Prime Minister gave up1
the move for an inquiry. But when
the rumours persisted and, when a
member of the Government was asso-
ciated with the rumours, they said
that the Prime Minister has no alter-
natlve but to order an inquiry com~
mission under the Commission of lo~
quiry Act. The Commission of Ine
quiry went into it. It was found to
be wasteful, whatever it might be.
That is a different matter.

What I am saying is that the ap-
proach here is entirely different, Is4
it not a prima facie case hers? Is
it not a serious case that Bs 00 lakhs
were collected May I ask the hon
Finance Minister, did he inquire
where the money came from? Did he
inquire of the list of persons who
gave the money? If the list of per-
sons was given, should he not check
up frgm the persons who paid the
money to account for the money, whe-
ther it was black money? A chain of
reactions will follow. Once you con-
cede that Rs. 50 lakhs were collected,
then a chain of inquiries will follow.
Any other Flnance Ministry should
have immediately got on the trail and
should have found out the persons
who suppressed the wholemoney.
Here, you are not taking any step 8t
all. The main alleqatiors are here.



Let us bave & different apgreach to
the whole thing.

The Prime Minister, unfortunstely,
dragged in the name _of the Chief
Justice of India in this case. It was
most unfortunate that for this preli-
minary inquiry, the Chief Justice of
India must come in. Supposing the
«Chief Justice of India, after a preli-
minary inqury, gives a finding that
there is something substantial, then
will a Commission of Inquiry be as-
ked to go into that? Is there something
higher than the Chief Justice of India,
the Chief Justice of India giving a
finding and another Commission of
Inquiry inquiring whether the finding
given by the Chief Justice of India
is voJid or not. What sort of a thing
is this?

Let us not forget the fact that this
is the Chief Justice of India about
whose appointment Mr. Shyamnandan
Mishra took an objection and vne of
the charges of Mr. Raj Narain was
that this Chief Justice of India was
appointed without consultation with
the Cabinet and another charge was
that the opposition to the appointment
of this Chief Justice of India was
raised by the camp of Mr. Charan
8ingh. How can that inquiry have
any credibility? I am asking that
«question. Therefore, the whole ap-
proach in this case s entirely
different.

When the Rejya Sabha passed a
resolution, you call it recommenda-
tary. My hon. friend, Mr. Chandrap-
pan, made a good point yesterday....

SHRI GAURI SHANKAR RAI
{Ghazipur): On a point of order.

The Chiet Justice of India should
not be discussed that way.

SHRI C. M STEPHEN: [ assure you,
not a single word more about the
Chief Justice of India.

SHRI A. K. ROY (Dhanbed): I
Bave got a counter point of order.
‘The Chiet Justice of India or anybody
cannot be above Parllament.

Money Posser in 370
Elections (Motn,)
Everybody can be discuased here.

MR. CHAIRMAN: The point of
order is not under discussion. -

SHRI C., M. STEPHEN: I entirely
agree with Mr. A. K. Roy. I am nof
going to advert to that any more. I
am not going into that.

The important thing is to what ex-
tent the FPrime Minister has gone %o
protect his son. He has meddled
with the operation of the Home Minis-
try. He has vetoed the decizion of
the Home Minister. He has cut
across the recommendation of the
Home Minister that a particular
action must be taken. When the peo-
ple speak about the recommendatory
nature, I do not understand. The
Commission of Inquiry Act, 1852
came. What was the position before
1952 Supposing there was no Com-
missions of Inquiry Act in this coun-
try, rupposing the Parlisment passes
a resolution that in a particular case
the inquiry must be instituted, would
you say, it is only recommendatory?

Is a recommendation of a House of
Parliament of no consequence? is =
recommendation of Parliament some=-
thing you ean put in a waste-paper
basket, pearticular when the recoms
mendation is with respect to a matter
about which sufficient has been said
and sufficient has surfaced to crest
deep suspicion in the minds of the
people? Is it not in your own interest
that the clouds must be removed?
And if you are not going to rembve
the clouds, am I not justified in draw-
ing the inference that your refussl
to take action to remove the clouds
is because you realise that the move
will land you in trouble and expose
you as really guilty? There iz no es-
caping that fact.

How, Madam, it is absolutely clear
that these are stinking and it i3 in
the interests of everybody that the
atmogphere muet be cleared. Let i
not take a rigid attitude about this.
I am not speaking as a member of the
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Opposition in this matter but as one-
of Parliament which is concerned
about the whole matter. Let us have
a clear look at it and let us respect
the decision of the other House and
do the same thing. It is absolutely
necessary. Merely because this House
slone can remove a Ministry (In-
terruptions) it does not mean that the
other House is of no consequence.
The other House is not like the House
of Lords. Our Upper House is an
elected House: it represenis the States
and represents the federal character
of this country. The MLAs elect the
other House. It is a permanent House
and that House is an elected body.
That House must pass a Resolution;
that House must pass your Constitu-
tional Amendment. It is not so with
respect to the House of Lords. The
House of Lords may refuse to pass
a law, but the decision of the House
of Commons is final. But that is mot
#0 in the case of the other House here.
Therefore, merely in our anxjety to
protect one particular person, let us
not throw to the winds the fundamen-
tals that must govern the democratic
functioning of this country. That
is what is being done: that is what
should not be done. Let us demand
that the Prime Minister must be the
last speaker to speak anything on this
matter because the Prime Minister is
involved in this matter. The Prime
Minister must leave it to his Cabinet
colleagues: let them decide it. The
Prime Minister stands foursquare be-
cause he happens to be his son. It is
a thing which is least expected of a
person of his stature. 8o, I would
appeal to the Prime Minister, through
you, that he must consider the posi-
tion and he must help the nation to
clsar the atmosphere. Let there be
no doubt. The deep clouds have got
to be dispelled. If we accept this
Resolution in that spirit, this motion
will have done a good serviec. It is
in that spirit that I speak. I make
a final appeal: the gpirit of the cppeal
nt::r be accepted by the Prime Minis-

Elections (Motn.)
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‘He would make himself available
for any investigation or enquiry
into the affairs of Maruti Ltd.'
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‘He would inform Government
about his programme whenever he
goes abroad.’
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SHRI K P. UNNIKRISHNAN
(Badagara): Did you make a refer-

ance to the Home Ministry? What did

the Home Ministry write to you about
that?
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Klections (Motw.) :
SHRI K. P. UNNIXRISHNAN: Do

not get excited. There is nothing to
be excited about like this.

SHRI ATAL BIHARI VAJPAYEE:
It Is the eternal right of Mr. Unni-
krishnan to get excited, [ know you
put a question. You did not make
any allegation.

SHRI K. P. UNNIKRISHNAN: You
say that this is not true, Please find
out whether one advocate, Mr. Juneja,
wag involved in this case, whether he:
represented the matter.

SHRI ATAL BIHARI VAJPAYEE:
No representation from anybody in-
cluding so-called Juneja was received
by the Government of India. I deal
with impounding of passports; I deal
with restoration of passports; and I
will not be guided by the advice of
any son-in-law or brother-in-law or
daughter-in-law.

AN HON. MEMBER: Or evem
mother-in-law,

SHRI VAYALAR RAVI (Chirayin-
kil): We, the people of India, are
pround of having established demo-
cracy in our country, and the people
of India have demonstrated their in-
herent strength and faith in demo-
cracy on different occasions.

15.58 hrs.

[Sarr M. SaTvaNaRAvAN Rao in the
Chair]

As in other democratic countries:
which were dominated by capitalist
forces, the money-power playing its
role, in Indian politics also the money-
power has played many a role. The
money-power has acted as the king-
makers. That is why, we, including
you, Madam Chairman, the progres-
sive forces in the country, want dilu-
tion of concentration of economic
power and control of the growth of
monopoly houses in the country. It
is a vicious circle—the monopoly
houses grow and gain support from
political power and the political par-
ties gain support from the monopoly
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houses: and this vicious circle has
been going on. That is why we have
always demanded that concentration
of economic power should be checked
and the growth of monopoly houses
should be controlied. But we could
not control the growth of monopoly
houses; they have only enlarged; and
the victims have been the millions of
poor people of this country. That is
why, in 1969, the ugly face of the
monsy-power was witnessed in this
eountry; this country witnessed in
1962 kow the manev-power could play
fts ro'e in politics. But thase people who
belicved in maoney  power were
defeated even though they had the
support and strength of the money-
power. The pcople in authority
m  those days  bolieved and
thought that with the meney-
power they could purchase
anything, but the peaple of India
proved that that imvoression was
wrong. When they believed in money
power, it was the beginning of a big
fall. Every one knows what happend
in the 1977 elections and what hap-
pened later is much more important
to be looked into. ‘Till 1977 every-
body accused the Congress Party
and the Congress Party government
that they were responsible for every
sin and every evil in the country and
they were subjected to all sorts of
accusations and abuses. But what
happens to-day? Congress Party is
no longer in power but a federation
of four parties who are fighting with
one another all the time, occupying
important positions in the affairs of
‘the country and they arc ruling the
country. Are they free from the vices
which you arcused the Congress
with? The answer is ‘No'. Now, the
Janata Party fought two Assembly
elections but vou never accounted
how you fought the elections and
how vou collected the money. They
nover aecounted for it and we did not
demand it at all. But what i3 hap-
pening must be lonked into. Only the
other day Shri Madhu Limave, Gene-
ral Secretary of the Janata Party ex-
posed how the Janata Party collected

ADGT . vy Powr e

money. He said in a statement that
he has written a letter to the Prime

Minister where he has-said: ot

“The talk that Xanti collectad
funds for the Party in the recent
Assembly elections I disbelieved,
but now Atal, Biju and others con-
firm that he colected Rs. 80 lakhs.”

This is what Mr Madhu Limaye has
said. This is not a statement of any
ordinary person but a statement of
the General Sccretary of the Janata
Party and this has been confirmed by
Mr C.B. Gupta, the Treasurer of the
Junata Party. What does he say?

“Mr Kanti Desal in collecting
Party funds helped me at the time
of the lasy Assembly elections be-
cause Jleaders of the constituent
units were not of much help...”

He continued;

“...50 much so many Ministers
and leaders of other constituents
excluding Cong (O) and CFD have
coliected funds for the Assembly
poll but distributeg the money to
their candidates and not actounted
for “_" i 1
This is what the Treasurer of the

Janata Party has said

Sir, out of this three questions arise
I ask Mr. H. M. Patel: on what autho.
rity Mr. Kantl Desal collected money?
It is only on the authority of his be-
ing the son of the Prime Minister and
nothing more. If 1 go or gomebody-
else goes, can we collect Rs. 90 lakhs
in a minute? Secondiy, how much did
he collect and how much did he
account for? You bave to believe his
own version.

Thirdly who gave the money? Please
reveal the names of the people who
donated tunds to the Janata Party and
find out whether they accounted it?

In thig connection, it is worthwhile
to remember-.. I do not ming the
Janata government instituting another
Commission as they instituted Shah
Commission and so many other Com-
missions and we never objected 10
that—you use the Central Boresu of
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Investigation against the former Con-
gres; leaders. You raided their houses
apd you torturej them. You have
lodged FIRs and you have instituted
many criminal cases against the for-
mer Congress leaders.  Mr Patel,
under what authority do you prose-
cute the former Congress leaders when
you are committing the same sin? I
do not defend anybody. Under what
authority do you do that? You have
no moral authority to do it? Will vou
please ask the CBI to investigate how
much money was collected by Kanti
Desai? Will you please ask the CBI
to lind out how much money was col-
lected by the Ministers gnd distributeq
ang accounted for? Will you do it?
It you do it. you will have to prose-
cute every Minister and Kanti Decai.
S§v you are not doing that. You are
using the CB! only against the former
Congress leaders. This is sheer politi-
cal vendetta, That ig what you are
doing all the time.

What does the Prime Minister say?
He has said on the floor of the Houce
on the other day ‘T am not accountable
for what Kanti Desai is doing.' Mny 1
remind you Mr. Patel—this is 1975
debate. You particinatedd in the de-
bate, Mr. Jvotirmoy Bosu moved a no-
confidence motion against Mrs, Gandhi
government, Mr. Bnsu made a blisters
ing attack on Maruti affairs. Mrs.
Gandhi said. ‘Naothine  improper
has been done'. This iz the
defence made by Mrs Gandhi for her
son—'Nothing improner has keen done,
Now Mr. Morarii Desal says, ‘T am not
accountable for my son.! what does it
mean? Is there any difference? What
moral guthority have you got to pro-
secut: Mrs. Gandhi and abuse her?

Now ahout the Minister’s collection
Tt Is a clear cose of the abusa and
mirsuse of power.

Now, I come to the next point. Shri
Charan Singh has made an allegation.
He says that the Prime Minister f{s
surroiinded by corrupt men. The
Prime Minister wanted him to with-
draw that allegation. But, 1 appeal

Money Powoer in' 37§
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to him not to withdraw that allegation,
He can prove the charge. Who are
those people who surrounded him?
First comes Shri Kantibbal, then.
comeg Shri Bhanker and then the other
Ministers. | do not want fo go into:
details. I have nothing personally
against Shri Kantibbai Prime Miniser's.
son. In the No-Confldence Motion
debate on the floor of this House, the
Prime Minister defended his son. He
said, I quote from the Debate on May
11th “be (Shri Kanti) went to London.
from Moscow vis Teheran. 1t he-
would come here and then go thore, it
would cost more money.” I appreciate
it very much. It is very good if it is
true. This is the Air-India time-table,
From Bombay to London via Tenuran
there are ony three flights, Air India
poes to Moscow via Teheran and from
there to London. It is cheaper to go
from Moscow to London. Coming from
Moscow to Teheran and going to
London is not cheap. How can it be.
The Prime Minister landed in Teheran
on Friday, 28th October. That was &
technical halt. I am not going into.
details of jt. There was no flight on
Sunday. According to the chart the
flight was only on Monday and Wed-
nesday. So, he stays at Teheran for
three days. At whose cost? 1 can tell
yuu, Mr. Bahuguua privately, that ha
stayed there as Indu Jha's gurst who
paid this meney. The Prime Min.ster
is misleading the House. This is the
Air India chart. What does he want
to say?

Shri Unnikrishnan quoted Shri
Kuruvilla's case. I have nothing
azaingl Shri Badami also. What was
the erime that Mr. Kuruvilla has come
mitted when he was in Bombay, This .
is a lotter dateq March 1978. He asked
the Bombay OfMice to dig out the raiss-
ing file of shri Kantibhai Desai. And
he digged it out. That was the only
crime that Shr Kuruvilly had com-
mitted. Mr. Kuruvilla is not at gl
responsible for the Income Tax notice
sent to Mrs. Padma Desal. I do not
want tg go into details of these cases.
You all know how Shri Ganapathi was:
thrown out or how ghri Kurivilla was
thrown out. When this issue was:
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raised in this House. Mr. Patel never
answered the question why he was
asked to go on a month's leave before
‘he retired. You have given extension
1o Shri Surendra Narayan, brother of
the former (late) ghreeman Narayan
for three months 16 days. What is
‘these 16 days for?

In this connection I read from Shri
Morarji Desai's statement on the foor
<of the House on May 1lth “Whom did
he influence? That was the old style,
This i not th: style now. Even the
‘Prime Minister does not influence other
Ministers. They are free to make the
‘recommendation that they want.” But
what is happening? Shri Kuruvilla
‘was thrown out even after the Finance
Minister recommended. The Home
Minister, Shri Charan Singh said that
if he was very particular, certainly, he
<an have Shri Surendra Narayan by
giving hip one month's extension. The
‘Prime Minister overruled and gave him
three months 16 days. Is it not at the
intervention of the other Ministers?
‘He sayg he is not Intervening. Shrl
Ganapathi was thrown out. 1 have
many examples. I do not want to go
into details. T am only pointing out
that he is surrounded by corrupt men—
I have great respect for the Prime
Minister. You gnow what Shrl
‘Shankar did. I have no time to deal
with ghri Shankar in detail. But 1
have to speak something about him.
“To-day there was a question |n Parlioe
ment in the name of myself and Shri
Unnikrishnan. Shri Shanker has con
nectiong with business houses of Birlas.
T do not want to read the details. He
i the director of pine firms—business
houses. He has written a book on
‘Sardar Patel wherein he says—1 do not
want to reag it—es to how he saved
Shri D. P. Mandelia. the Blrla man.
when he was arrestsd in connection
with Mahstma Gandhi murder case.
When he was arrested in that conneo
tion, S8hri Shanker saved him. He
“SAYS:

‘I relcased him'.

Elections (Motn.)

He says that in his book on page 17,
Volume II. He is the director of
many Birla companies,

MR. CHAIRMAN: Kindly conclude.

SHR] VAYALAR RAVI: The Prims
Minister sald that Shri Shanker |s nof
intervening in anything. He is the
man connected with big business. Now
he ig in the Prime Minister's Office as
Principal gecretary. All office files
are passeq through him. Can you
make us belijeve that he pever Inter-
fercs? Are we fools to believe that?
It is the place where angels were
sitting. Now the devils are gitting
That only I can say. And, Sir, I 2o
not want to go into details about the
activities of V. Shankar. 1 can say
Shankar forced the Prime Minister—I
have sympathy for you—to write a
letter to Mohan Dharia on Chaman
Lal’s case which even Indira Gandhi
could not have done. The casualty s
Mr. P. C. Alexander. I do not want
to explain the details as there is no
time. Shankar did it. There was the
Polyster Filament yarn case which my
Question brought to light. The Prime
Minister signed the order, who made
him to do it? Thia V. Shankar. I can
say Shankar was assoclated with conr
corde that is why Raja Challapallj got
the exemption for 3,000 acres. Shankar
drafted the letter. Shanksr makes
every appointment. He {s dictating
terms to the ministers and is becoming
real ruler over the Prime Minister.

Unfortunately, Mr. Chairman, the
Prime Minister thinks he is right. Ha
is unfortunately so adamant that he
ig not prepared to hear to reasons.
This is the only unfortunate thing for
the country today. What is the reason
for Shankar to come? Is he such a
brilliant and capable man? Mr. Sub-
ramaniam was telling in the morning
that he threw him out of the Ministry
of Agriculturey What happended 0
the President of Indla. 1 do not 1:-::
to drag the name of the Presiden
India. I will only quote ‘ONLOOKER"

“V. Shankar, ICS, is, according to
political sources claiming proximity
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to the President...the villain of the
piece. President Reddy was report-
edly irked by Shankar's high-handed
. effortg to censor his Republic Day
syeech.”

Who was he? He wasg Secretary to
Mr. Sanjiva Reddy when he was
Minister of Iron ang Steel. He is such
& notorioug character. He had been
shifted from Ministry to Ministry and
associated with big business. I go not
want to go into personal character even
though many gstories are there. Does
it mean in this country there are no
capable people? There gra no other
capable IAS people in this couniry.
Are there not people with integrity?
The Prime Minister must be like
Ceasar's wife above suspicion. Is he?
1 say 'no’ because he is surrounded by
such corrupt people. (Lnterruptions)

MR. CHAIRMAN: Please conclude
‘now.

SHRI VAYALAR RAVI: I am con-
-cluding. 1 do not want to go into de
tails of BHEL deal in which George
Fernandeg is involved, For that J will
take another opportunity. Siemens is
the biggest finance source of Socialist
International. They pay money to
their mastersg in different countries in-
cluding India. George Fernandes s
selling this country to Siemens. (In-
terruptions) I do not want to go in
details. I am prepared to prove it
when 1 speak on the gubject. 1 have
got all the papers and documents. (In.
terruptions)

MR. CHAIRMAN: Plaase conclude,

SHR] VAYALAR RAVI: I conclude
by quoting from the Editorial of the
famous national newspaper ‘Hindu'
which is going lo celebrate its centen.
-ary. T quote:

“It is difficult to say who, between
Mr. Sanjay Gandhi ang Mr. Kanti.
bhal Desal, can claim credit for gene.
rating more heat for the Government
and’ Hlfeeling and wrang-
ling within a ruling party.”

Elections (Motn,)
It turther says: .

“Whatever the merits and de
merits of the positiong taken by the
Prime Minister and his opponents om
each of the issues, the real questionm
is what the impact of all thig is on
the quality of government snd om
the attention the people’s man-sid-
ed needs are supposed to get. A
host of pressing soclo-economic and
developmental problems are waite
ing—have been waiting for long now
for solution and the Janata Goverm
ment has so far shown a remarkable
insensitivity to this challenge'”

Then the Editorial in the Hinds
concludes:

“We would urge upon the Prime
Minister to see the whole problem
from a national angle, not what
seems a rigidly personal one, and
take the leag in displaying the type
of statesmanship and disinterest thaf
politicians of all hues should show
it the vital problems of this vasl
and contradictory country are to be
tackled in any meaningful wa¥.
Otherwise he, his Government and
the Janata Party would have forfeit.
ed their right to continue to be in
power.”

May I remind you, Shri H. M. Patel?
Mrs. Indira Gandhi came into powes
as the daughter of Jawaharlal Nehru.
8he had to go from power as the
mother of Sanjay Gandhi, Mr, Morarjj
Desai came to power as a fearless,
elderly statesman. But now he is
known more as the father of Kanth
Desai than as Primp Minister, I warn
you: It is the beginning of a big fall
and it has begun.

SHRI P. K. DEO (Kalahandi):
would like to correct the yecord re-
garding what my hon. friend gaid. I
have been associated with the Concord
since its inception. The Raja of Chille-
palli has nothing to do with the Come
cord.

SHRI VAYALAR RAVI: | stand
corrected.
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SHRI K. P. UNNIKRISHNAN: In
any case we have to extend the time.
1 cannot finish it so quickly.

MR. CHAIRMAN: Mr, Unnikrishnan,
after all, I am in your hands. It is
for the House to decide, I will not
ecome in the way. It is already extend.
ed. Time was extended upto 430.
Then, we have to take up the motion
in the name of ghrimati Parvathi
Krishnan.

PROF. P. G. MAVALANKAR (Gan-
dhinagar): The time may be extended.

‘MR. CHAIRMAN: If the Minister
agrees, I have no objection.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHR]
RAVINDRA VARMA): Time was ex-
tended  onee alrrady. It was made
clear that this must e over at 4-30
PM. If the Heuse wants to extend
the time, it will pot be possible for
the Government tn find time tomorrow,

MR. CHIRMAN: That is all right.
Now the hon. Minister, Shri H. M.
Pat:l

PROF. P. G. MAVALANKAR: I sce
the hnon. Minisfer's point thay  jt g8
diMeult fer him to fing time tomorcow,
which is the list day of this session
But in view of the fact that tho pature
of the motion is such that it docs nut
ask Govt. to do anything by way of
recommendatior—it is a motion fn
«...(Interruptions) You cannot stop us
can carry it over to the next session
We can have the rest of the discussion
fn the next session, if it is possibla.

Klections (Motn.)
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SHRI K. P. UNNIKRISHNAN: In
any cese, we can't finish all this die-
cusslon so soon. Ministor wants time,
I may need some time; that is defi-
nite. There are many  other  hon,
Members who want to speak also. |
leave it to you.

MR, CHAIRMAN:
thun,

You move it

SHR! K. P. UNNIKRISHNAN: |
muve: That we may extend the time
for another hour,

MR. CHAIRMAN: Is it the pleasure
of the House to extend it by one hour?

SEVERAL HON. MEMBFRS- No.
The Noes have

MR, CHAIRMAN:
it. The Noes have it.

SHR1I SAUGATA ROY (Barracks
pore): The ruling purty does not want
fo root owt  corruption in its own
ranks. They are using money power
which is playing havoe with the poli-
tical life of this country, They don't
want corruption in high places to be
curber. Whnt can we do, 8ir? We can
only appeal to the Chalr that the volce
of the opposition must be listened tu.
The sons and the fathers do not domi-
nate this country. Thure are people
in this country who have naither sons
nor fathers to dominate this gountsy.

(Interpuptiong)
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SHRI K, P. UNNIKRISHNAN:
What does the Minister for Parlia-
mentary Affairs say? He Is howling
at us, Let him get up and tell us what
he wants to gay.

SHRI RAVINDRA VARMA: Sir 1
take very strong objection to the re-
mark made by Mr, Unnikrishran. No
one has howled at anyone.

MR. CHAIRMAN: Now, the time
left is only 8 minutes. The Minister has
to reply and then the mover of motion
has to give reply, Then where is the
time? That meang it has tu go 1o the
next session,

SHRI SAUGATA ROY: It has al-
ready been moved. So, the debate on
this motion can be extended by one
hour,

SHRI K, P. UNNIKRISHNAN:
Let it go to the next Session (Inter-
ruptions)

MR. CHAIRMAN: The hon. Minis-
ter hag no objection if il goes to the
next segsion,

SHRI K., P. UNNIKRISHNAN:
All right, I have no objection, But
let Mr. Mavalankar and others get
time to speak on this motion.

(Interruptiona)

MBR. CHAIRMAN: 1 have already
called the hon  Minister to speak.

SHRI RAVINDRA VARMA: The
difficulty is that my good friend Mr
Suugata Roy unnecessarily uses the
opportunity to say that we are all in a
way against this discussion. We are
not agains: this discussion, There may
be others who are against the discus-
sion, But according to the Order Pa-
per, which is based on the Business
Adwisory Committee's  decision, Mrs.

2588 L8—13,
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Parvathi xr;.nhnms motion will have
to be taken ‘at 4.30. Therc‘foﬁ u;ﬂm
theuhnch‘ngeudtheﬂuuew
cepts the change, we stand by the
Business Advisory Committee’s recom-
mendation that the moiion of Mrs, -
Parvathl Krishnan should come up at
4.30, If she agrees to take up her mo-
fion afterwards, then we can extend

the time,
MR. CHAIRMAN: Mrs. Parvathi
Krishnan, if you agree....
SHRIMATI PARVATHI KRISH.

NAN (Colmbatore): T do not agree to
this. The iucidents in the trains are
increasing day by day. It is a very
serious matter,

SHR1 RAVINDRA VARMA: I have
not asked her to agree,

MR. CHATRMAN . Mr, Minister, let
it go to the next session.

SEVERAL HON. MEMBERS: No,
No,

SHRI K. P. UNNIKRISHNAN: Let
me remind the House that the Minis-
ter for Parliamentary Affairs who is
also a respunsible chief whip of the
Treasury Benches cannot change or
withdraw from the position he had
taken earlier.

AN HON, MEMBER: He has not
sald so.

SHRI K. P, UNNIKRISHNAN: He
has said it,

SHRI GAURI SHANKAR RAI (Gha-
zipur): The House cannot be bullied
like this,

(Interruptions)

SHRT RAVINDRA VARMA: I want
to accommadate you, and thtt is why
I am say this,

(Interruptions)

If the suggestion is {0 extand it by.
half an hour, the only way it can be
adjusted ig tha! after the Half-an-Hour
dimu.lm,mumtolﬂl!ﬂrhli!m

hour todayitlel:.



SHR] K. P. UNNIKRISHNAN: That
is not We accept the earlier
spiges Let the other Members
speak, We will continue this in the
next session,

SEVERAL HON, MFMBERS: No.

SHRI K,  P. UNNIKRISHNAN: He
has made this offer and he must
stick.... (Interruptions)

SHRT RAVINDRA VARMA: What
response does the House expect from
me for this shouting? There {5 an
Order Paper. In the Order Paper, the
hon. Shrimati Parvathi Krishnan's mo»
tion has been put down alt 430 pm.
It has to be taken up wunless she is
willing to postpone,

MR, CHAIRMAN: She is not will-

SHRI K. P. UNNIKRISHNAN: You
continue in the next session.

SHR]I RAVINDRA VARMA: At 6.30
there i3 a Half-an-Hour discussion.
Arter that is over, if the House wants,
it can sit for half an hour or one hour,
but wmorrw the Government can-
nol find time,

SHRI K. GOPAL (Karuaf): Not to-
morrow, it can be carried to next ses-
sion. We are not particular that it
should be taken up today. You made
a very kind ofler ... (Interruptions)

SHRI RAVINDRA VARMA: My
offer is afier the Half-an-Hour discus-
slop is over.

SHRI K. P, UNNIKRISHNAN: We
will press it to vote, We will carry
this confrontation; let me tell you, if
this {s the attitude that you are taking

...{Inerrupions) You cannot stop us

.. (Interruptions). You cannot bully
us like this. (Interruptions)

SHRI VAYALAR RAVI: We are
least bothered, whether you conduct
the House....You lamp posts go on
Shouting. .. (Interruptions)

PROF, P. G MAVALANEKAR: We
have got one minute left before it is
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4.80. M iy friend,-Shil Unfifkeishoan,
says that beb this motion go to vote,
what will happen? }gu_p 1l be
voling on a mbtion which fas ndt been
replied to Sy the Minister, Tharelore,
if the Minister of Parliamentary Af-
alrs agrees, since there is no question
hour tomorrow, the first ane hour can
be given to this and finished or it can
be continued in the next session.

SHRI RAVINDRA VARMA: Alter
the Half-an-Hour discussion, we can
sit for one hour,

SEVERAL HON. MEMBERS: No.

SHR] SAUGATA ROY: Sir, the Or-
der Paper must be followed, At 4.30,
Shrimali Parvathi Krishnan's motiun
must be taken up, If you are noi affle
to finish toduy's business today, let it
8o 1o the next session; we do not mind,
but this Order Paper has to be follow-
ed. We are prepared only up to 6,30
pm, After that, we are not prepared
to sit. This House has been exiended
for the convenience of the Government
50 many times; it cannot be extended
till late hours like this.

MR. CHAIRMAN: It is 430 pm,
now, we will take up the motion by
Shrimati Parvathi Krishnan....
(Interruptions)

SHRI K, P. UNNIKRISHNAN: How
can you?

1 move that this motion continueg in
the next session .. (Interruptions’

PROF. P. G, MAVALANKAR: What
is the position with regard to this mo-
tion? Is it talked out. or incompicte,
or adjourned? Kindly clarity.

SHRI SAUGATA ROY: What is
the fate of the Motion?

PROF, P. G, MAVALANKAR:
Under rule 340, the debate on thi8
Motion can be adjouned, This s mY
motion, ’

SHRI K. GOPAL; Can we fake it
thwumhmm-b
sion? Do you agree? T
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MR. CHAIRMAN: I do not know
what will bappen. Anyway, the Min-
ister of Parliamentary Affairs iz say-
ing something, Please hear him.

SHRI RAVINDRA VARMA: At the
end of the Half-an-Hour Discussion,
we can take this up for one hour It is
my motion,

MR, CHATRMAN: The Minisler of
Parliameniary Affairs says that after
7 pm. i.e. after the Half-an-Hour Dis-
cussion. there can e an one-hour dis-
eussion on this, Mr. Unnikrishnan,
there should be some via media, We
can now lake up Mrs, Purvathi Krish-
nan's Motion.

= SHRI SAUGATA ROY: Agreed.

* SHRI RAVINDRA VARMA: Pu it
to viite otherwise.

MR CHAIRMAN . The Minister of
Parliamentary Affairs his now moved
that this Motion should he taken up
again &t 7 o'clock for one hour Is it
the pleasure of the House to agree {0
this,

SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: Nuw we take up
Mre. Parvathi Krishnan's Motion. Mr.
Yuvraj, He is not here. Mr, Kanwar-
Lal Gupta,

& SUNE—

16.31 hm.

MOTION RE SERIOUS TRAIN ACCI-

DENTS OF SARAlI GOPAL FLAG

STATION LEVEL CROSSING AND
NANI STATION—contd.

MR. CHAIRMAN: We will now take
up further conmsideration of the follow-
ing motion moved by Shrimati Parva-
thi Krishnan on the 23rd November,
1977~

“That this House do consider the
statement made by the Minister of
Railways in the House on the 14th
November, 1077 regarding two seri-
oug irain accldent on the Northemn
Railway i.e., level crossing accident
at Saral Gopal Flag station on the
8th August, 1977 and collision bet-
ween 103 Up Howrab.Amritsar De-

lux Express and Up CPC Epecial
Goods trein st Naini station on the
10th October, 1971."
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“In order to reduce dependence
on Bumsn elements various sophisti-
cated aids like ulire-sonic detectors
or wheel axles and rail track eir-
cuiting axles and aulomatic warning

i3
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gystem are being introduced pro-
gressively., It has been decided to
complete track circutling on  nin
thr:ugh lines on all the stations and
ir mk routes by 1981. In addition.
tz+ k circuiting of 100 vulnerahle
stations will be completed Liv 1ith
September. 19797
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“The number of accldents u: level
vrossing has marginally increased to
1857 during 1976-77 and 1977-7T8."
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PROF. P. G. MAVALANKAR
(Gendhinagar): Sir, 1 feel happy in
ong gsense that thig motion for further
consideration has at long last come
before tals House. Like the railway
dislocation, unfortunately this partl-
cular discussion also has been dis-
located Jud deralled. But none the-
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Tess, it has come today and we are
gratefu}t for it. I #m very happy- shat
my esteemed colleague, Shrimati
Parvaeti Krishnan, not only brought

this motion but pursued this mafter

again and again and impressed upon
thy Business Advisory Committee to
find time for it. I congratulate the
Government, the Minister of Railwayy
and the Minister of Parliamentary
AfTairg for Anding time to go into this
matter. I say this because I do not
want thy country to get an impres-
sion from the proceedings of Parlia-
ment that Parliament is intérested
only in mud-slinging and washing
divty linen in public. We want the
country to know that Parliament is
interested in the safety, comfort
security of the passengers and in t
overail improvement of railway ad-
ministration. Therefore, T am very
glad that wg have got some time to
discuss this matter today. Unforiu-
mately it is difficult for most of us to
divert our attention from corruption
to accidents.

But it i; more unfortunate that not
many of us are interested...

PROF. MADHU DANDAVATE:
From corruption to eruption.

PROF. P. G. MAVALANKAR: A
the very fact thut many of us are
interested in this debate is also evi-
dent by the interest shown by my
hon. friends in this debate. But the
fact remains that we must take some
of the limited time of this Parliament
after all—maximum possible resources
are spent on it—to discuss these basic

problems,

. Mr. Chairman, let me first start
with a word or two by way of plea-
santaries, which T mean seriously and
sincerely. I do not think we could
have expected a more efficlent and a
more Conscientious Minister than mY,
dear friend, Prof. Madhu Dandavate
who has been doing an excellent job
in managing the railways. Sir, he I
energetic, he is Intelligent, is imasi-
natlve and T would like to say tha!

396.
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trying to relesse the administration
of the Indian
bureaucratic bondage of the Railway
Board wnd many other seasoned offi-
cials. It is a grest thing and there-
fore, it is good. One more reason why
I want to congratulate him is that no
Minister of the Railwayg until this
Government came and my friend be-
came the Minister, has taken into
account the comforts and security and
conveniences of Second class passen-
gers, millions of them who travel
every day and give such large ever
revenusg to the government. Unfor-
tunately so far the experience has
been that those who give large re-
venues to the government are given
minimum comforts and those who give
limited revenue gt more facilities. I
am glad, hig socialist leanings have
at least helped them to create, if not
a classless society. at least classless
trains, which is good.

Mr. Chairman, bhaving said that,
may I say that 1 am of course sympa-
thetic to him, but somewhat grieved
at the fact that during his minister-
ship this country of ours should heve
witnessed and experienced so many
rallway accidents, major and minor?
They are of perious nature. I do not
blame him directly for anything that
has happened. No Minister, partieu-
llr!y the Rallway Minister, can be

y considered as rupmdbh for
whlt ppma ot mhlmﬁrs

PRQFPGMA‘.’ALANKAR 0!
course, I keap my fngers crossed o,
I hope and pray that this good . stater
of affairs will continue. But the ban.
Members of Parliament inclyding
myself cannot do much by merely
expresting hopes and making prayess
and keeping our fingers croseed;
however sacred and good our fingers:
may be. We have (o take concrete

steps in thi: direection.

Mr. Chiirmah, 184 tell
what the posiuon 15 The mmm
Railways, my friend Prof. Dandavate
in his statement of November 14, 1977,
has given some figures pertaining to
the accidents. The House mgy per:
haps, try o recollect this becduse it
is a long time and the House may
have forgotten some of the major
facts. In thpse two serious actidents,
according to him, as many as 18 piis
57 people were killed on the No
Railway section. 1 hope I am’ rmit n
quoting these figures. He gave these
fgures in his stitement of 1ith
November 1977. Both the ' aecMents
occurred on the Northern Ruilwiyi.
In the accident that took {lsce 4t
Saral Gopal Flag station, 13 jpeople
were killed and 8 were
injured. In the accident at Nainl, 57
were killed and as muny #s &7 vrere
grievously injured. 1 do UI:'PM
since then how many
grievously injured have been dead.
I am glad to see from the Minister's
face and ‘nodding that no oné of the
grievously injured are dead. Lét us
be thankful to the Almighty for that.

But, st , any one of them i pér-
incapacitited 164 -
reason? What about him? I wntﬂll

like the Railway Minister to jo tto
this problem. 1t is no use saying that
you are giving er {ratia Payment to
the families of the deceased. You
should alse look Into the question of
the Injured passengers who, fot some:
reason, may bave been incqpthltgﬁ,
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for life and are @nable to get any
empioyment. I ®hiak some kind of
compensation must be given to them
as well. Just as in the case of factory
workers and other workers vou have
this provision that if they are per.
manently incapacitated by their losing
wu limb or hand or some other part of
the body and they cannot work [or
the rest of their lives they are given
some compensation, similarly, the
Railway Ministry must also provide
for ‘that kind of situation.

If you see these two railway acci-
dents, of which he has mentioned ‘n
his statement—many other accidents
also have taken place later—] say
this with a heavy heart and with a
deep sense of sorrow, amd in fact I
share his heavy sense of sorrow und
I know he is sincere about it, but he
should not merely stop by being
regretful and sorrowful; he has to
tranglate his sorrow into concrete
action so that he need not have any
further sorrow in this regard.

- 'The Minister has himself stated in
his 14th November statement on the
causes of the accident that there has
been some kind of failure on the part
of the railway staff. That was the
finding of the Inspectar of Lucknow,
I: believee That means that not all
accidenty are unavoidable und gome
are due to human failure, apart from
error of judgment also.

There are accidenty and some are
described s major and some as
minor. Here, let me make this point
alsg clear. Although I uge these
terms in g comparative sense, let me
make this point very clear. Though
thess accidents are described as
major or minor, suppose my own

kith and kin are involved In one of -

the wccidents where only, say, iwo
persons have died. You may say that
it is a minor accident, but to me it
is a. major accident even though only
two persons hava died. So, i is not
aquuﬂmo!mn}orormlnorwhcn
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loss of human life is there, There -
fore, let us not minimise the accidents”
from thet point of view and say that
a particular accident iy lesy serious
because a lesser number of people -
have died. Are we to say that be-
cause more people died, go it is a
major accident and if less people
died, it is @ minor accident? If our
own kith and kin are involved, even
if it is described by others as a
minor accident, it becomes a major
acvident for us, because our own peo-
ple are involved. Therefore, I hope
he wil] not take that position. I know
he will not, but still 1 want to remind
him not to take that position.

Now what i3 to be done? He says
he has tightened up the machinery to
find out whether human failure also
takes place. When it j5 established
beyond doubt that it is human failure,
not merg error of judgment—one can
condone error of judgment—that it
is because of some kind of reckless-
ness, negligence or carelessness than
I think the Minister must fall heavily
on such individuals and punish them
so that they will be more careful in
future.

I would also like him to say seme-
thing about automatic devices, whether
he will be introducing them in an in-
creasing measure s0 that before any-
thing happens it iy avoided. I am
saying this more particularly for the
engine drivers,

17.01 hrs,

[SHRr Ram _Mum in the Chair]

Two more.points and 1 buve done.
It has also to be mentioned and one
should remember, that a good many
difficulties and accidents take place
because of the fact that in one vest
country there are limited resources.
I agree that we have got our priori-
ties. Now, Sir, because .of the vast-
ness of our couniry and the railway
track being so long, miles together,
and go there wre hundreds and hun-
dreds of unmanmed gates. It will
take time to convert all the unmanned
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gates inty manned gates. !donot-

want 10 be merély romantic, because
1 know 'thst- it could not be done
overnight. But at leust let them make
an urgent analysis and a proper sur-
vey -of those unmanned gates where
accidents have taken place, where
acudenty are likely 1o take place but
have not taken place, wnd unmanned
guteg where accidents are the Jeast
likely to take place.

Those unmanned gate; where accl-
dents are nkely to take prace, especi-
ally in cities and surrounding agglo-
merations, they should be given
priority. | come from Ahmedabad
and I know that in my own aty of
wAhmedabad, because of some unfor-
‘unate constitutional and legal diffi-
culties and disputes between the
railways and the Corporation or the
local or state authorities, a large
number of gales and crossingg are
not menned, because the railways say
the local or state authorities should
do it, and the local or state authori-
ties say that the railways should do
it.  In the mean time, azcidents take
place. Why should they allow such
wccidents to take place? In the urban
agglomerations, in urcas near the
cities and towns, where acvidenty are
hkvly to take place. the railways
“should, acting unilaterally, convert
thm ln'lo manned gates at their own

) cxpense. 1f the local authorities or
' the State Governments do not do it.
you should do it from the funds of
the railways so that accidents do not
take place. Because, in many cases,
if an accident takes place you will be
paying more in terms of compensa-
tion. Then why not pay it in ad-
vanece by doing this kind of thing and
saving people's lives? 1 should also,
moreover, say that if hy wants the
cooperation of the Railway emplo-
a-eu-l am quite sure that he js for
%e is at it wiso—then let him

.-e, to it that accidents do not take
place because of the over-burdened
und over-worked staff and under-
privileged staff in terms of henefits
and amenijties. I am not teking up
the question of bonus, I am not mix-
ing up thet issue here. But I do not

want to suggest that if the Railway
employees are coutended and are
satisfled and il they are not forced to
do over work, then perhaps, they will
be able to deliver the goods better.
Thercto.e, i want Lo say tnis. One
more point, and it is that Government
mus! aiso take the help and coopera-
tion of Railway passengers and com-
muiers and the general public in
some ways where their cooperation
may help in reducing the accidents
involved.

Now, two more points and 1 have
done. One point is, about the pay-
ment to be made, [ have never
understuod why the payment to be
made to the families of the deceased
and wvictims in aircrash should be so
high—1 do not want that it should
be reduced—and for the families of
those who die in railway accident
shouid be so low. Of course, an argu-
ment may be that more people per-
haps dig in railway accidents than in
aitvrash. That may be an argument.
But when it comes to our fellow
courtrymsn, to our brothers and
sister« who die, naturally nobody
should be forced to say ‘I wish my
kith and kin had died in an aircrash
rather than in a railway accident so
that 1 get more money'. That should
not be the fe:ling. Therefore, if he
cannot do it quickly, at least let him
give us an assurance that progressive.
ly he will go towards the ideal of
having the uniform rate of compensa-
tion 1o wll such individuals, no matter
whether they die because of railway
accident or aircrash. After all death
is universally the same, the injury
is the same, the loss is the same and
the dificullies and the distress are
the same,

Lastly, 1 want to zay in all serious-
ness, because Of railway accidents,
there have been repeatedq demands
that so and so, the Railway Minister,
whorver h~ may be. should resign
and this happens because of two
things, mainly because of the natuval
desire of the people to pin down the
responsibility to a particular Minister

comncerned, in this case, the Railway
L
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Minister and secondly because this is
a highly moral issue which was made
a very established good precedent by
no less a person than that great man,
our former Prime Minister, Shri Lal
Bahadur Shastri who, as you know,
as the Railway Minister had the capa-
city and the sincerity to resign and
therefore he resigned and set an
example saying ‘even 1if I am not
responsible directly, I take the res-
ponsibility for the accident and 1 go
out of the Ministry'. I want to say,
that although Mr. Dandavale was
charged that he has not resigned, 1
can say that, gensitive as he is and
responsible as he is, I am quite sure
that hs must have not only felt com-
pelled to resign, but probably he
might also have resigned. I do not
know. It is for him to tell us.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore); That will not be
a cure,

PROF. P. G. MAVALANKAR: [
know it is not a cure. But at least
it will be soame kind of a responsi-
bility in concrete terms. 1 do not
want him to resign because after wll
he is not directly responsible. But I
only want to mention this point, be-
cause the charges were made, [ am
sorry to say, that, by some of his
own party men, of Janata Party, pub-
licly and in the press that Mr. Danda-
vate should resign and 1 asked those
friends as to why they expeet this.
But that only shows that their party
ig not as united as it should be. But
apart from thst, I know that WMr.
Dandavate is the last man who will
seek to a job merely because it i®
giving him powers and privileges, for
he is a man who will look at it from
the point of view of service and wel-
fare und [ hope that because ol his
sensitvity and seriousness,
make it clea~ that—God forbid—but
should any such thing of serious
nature happen, h» wil]l not be there
even for a second. I do not want him
to have that situstion because I want
him to continus with the good work

he will
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that he is doing and I hope he wiil
make the Railway - Ministry much
more efficient, much more hoooura-
ble; after all, let us not forget that
in our country, the Railweys are &
nationgl organigation, it is not a ques-
tion of party matters, it is a national
organisation, we must look at it as
our own Railways, it is the Indian
People's Railways, we own it and we
also have a responsibility and stake
in it. It we look mt it from that
angle, then I am quite sure that we
will be able to conlribute our own
little mite to hig efforts and jointly
we can make the Railways not only
good, fast, comfdrtable and conveni~
ent, but miso one which is a matter
of national pride and a matter of.
int>rnational reputation in the conuty;
of nations. ¢

SHRI DHIRENDRANATH BASU
(Katwa): Mr. Chairmen, Sir, at the
outset I want to say that we have
got full confidence in our Rallway
Minister. He has got all the capabi-
lity and efficiency necessary to do the
job. But I have to make some com-
ments and observations on the per-
formance of the Raflways.

The railway accidents and disloca-
tions are happening very often, at~
least twice a month. As you know
about a fortnight back, about 50 p
sengery of a compartment were
of their belongings by robbers and
dacoits; the railway chaing were
pulled up and some incidents took
place. There have been a serles of
railway accidents. I can meation one
by one. It is all because of the fact

that as many ag 32,000 railway <cross-
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That way, the reilways are under-
mafted. . This should be taken into
copsideration by the.llamu_y Minister
ag already explained by several hon.
members,

I have seen in West Bengal and
in varicus other parts of the country—
I have travelled extensively—that
there are s0 many railway croasings
which are not manned. I would up-
peal to the hon. Railway Minister to
seg that all the railway crossings are
manned up so that the lives of the
people, the lives of the passengers,
are protected and the train accvidents
do not recur so often.

There are certain safety measures
which are to be taken by the railways.
When there are accidents, the passen-
gers involved in the accidents look
forward to railway authorities for
compensation, In Britain and in
USA, the raillway journeys are cover-
ed by insurance schemes at Govern-
ment cost. In Russia also, 1 have
seen that the journeys are covered by
insurance schemes at Government
cost. Our Government should also
do that. Wy should also have that
scheme here.

The remedie; and safety measures
to prevent accidenty must be chalked
out by the Railway Ministry. The
Railway Minister has been working
very hard, no doubt. As to what are
the defects. what are the loopholes,
why the actidents are so often hap-
pening. all these causes have to be
found out. Now, the causéy are that
the railwaymen are under-staffed,
they are not properly paid and they
are not satisfed. We have got to give
them proper remuneration, proper
emoluments, proper housing or quar-
ters, so that they can work satisfac-
torily.

Now, the people of the country are
certainly loocking forward to Mem-
hers of Parliament of this House--
but not In regard to what they find
every day in the papers about some
allegationg of corruption, about En-
quiry Commissions etc.: they ere

looklnt forward %o us for their
for their securily and for thelr 1
being. We are here to fulfil the aspi-
-rations of the people

So, Mr. Chairman, Sir, I = would
suggest that the Railway Minister
should make adequate tr:w
for manning up all crossings
should engafe more afmed guu'd.i in
all passenger traing so that robberies
are prevented and so that accidents
do not happen so often. If these
measures are not taken by the Gov-
ernment, any nice speech in thia
House will mot serve any useful pur-
pose for the people.

Then, there is one point about
Katwa-Bandel railway line. There is
only one single line and we requested
the Minister for doubling of the line,
We requested him also for electrifica-
tion of the line. The doubling of the-
line has to be given efféct to because
there are some instarices of padsengery
talling down on the truck and lesing
their lives. So, I would appeal, in
this connection. to Prof. Dandavate
the Railwey Minister to see = that
electrification of the line and doubl-
ing of the line from Katwa to Bl.ndﬂ
is given effect to.

1 am glad that Smt. Parvathi Krish-
nan who tabled the motion, had, al-
though it was almost thrown into.
¢old storage, the patience to pursue
it and put it again before the House.
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# gy agrea & Nfew i wf o2
812 ¥y wmar w1 feed e
w & qar qr 1 wwr fafeer ame
faly mex i A1 w7 Fradma & ard
w1 &% ¥7. A1 7 wrm grn fv 3w
fox wwil & e g0 B, Tk feegw
gat ureqtr foex ¥ 42 v £« Free)
arr & i v fem ol Fa sy b oy
ot femt fr fest & & wresy aft 8,
frre amw wTZ ¥ § 1
SHRI K. A RAJAN (Trichar):
What has that to do with sccidends?

Wit wwive fy : wfE &R
¥ty AT gewATy & B g T A
wg) 3. cofin oof aww gk £ 1 Tt
# o wfwat ¥, wwe # 3997 fyy we,
A 3§ &g g TR Ay T egr §
fr fsgera &y wr & fg
1AM 7 1 Trd fierr fparg AT
W3 s D, o ww o v e
8 ag ey Y o7 wear B, @Y
LN Toegwa qre fivar f gw v o
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g femr ¢, apomw B firc @ o
wirs ¥ wh W7 gfaer widt w1 o
qer faar ot gawT s o0 ooy w9
writ Freey ot | Afer gw 3 §
W A I o mEt T 20 ¥ wgTAT W,
LR L BTER BN

SHRIMAT] PARVATHI KRISH-

NAN): He is showing his ignorance
in the mattce

et e foy : o dww
§rEar gR S, A1 qW 3T &Y Ot
¥ oarr § ¥% ot arF sAtr adar
g7 aws 37 TF T R, AT Fq0T
T g o Ba fas @l v & fe
£ A A7 77z i afewdzr fA R Y
wx wierirn w1 Uew & fag g
frar mar & ot F1 v smF fam
fysire 4. 37 % foars s o
graf dy 3 vAma 4 ¥ ol T3
et qr. @ gyl § war qv
vy 3% ¥ fezgei 4. g8 i 7 am
fear g w7 79 w1 67 ® fan 25
g arrdt Y w9, fear A
oYt mvwrr ¥ e war ?

afer 3av a0 & ol sEmw &
7g wpm i o oo fedite &1 -
wTE &%, o N orrom § AN A
T & fg qff T aren T
w% | v § TR @ R e
wret # fow & & T weAT WTAT &
gud sTor a7 # 1 T I g
wfgd ¥ fa¥ afer 3@ N ™
CLE AR SR LI L A0
w7 TEH | WMAT TERE 8 OF J
WRI ¥ W A TG, TR W R ST
@it Wt TN § TAET T T AT

o i & e & W fe ad
Y et o @ e Tee ) W
QT wox o agm Rfew A R,

& Naini Stn, (Motn.)

s fear § dfen oft o §, Xy
i, il?r_l‘mmwmf, ':'::’l

ot wwr ¥ (dfr) ;o gwhr
Ay, & g o T A oA
& aferwr &1 753 WA 7 1 & o7 it oy
oo o ¥ Frrwmar § AT 3l ofverdy ot
Wt # fr g At & oy
T e am )

nurefd AfRT : wToEY st
off ¥ 1 | v o A T
at o 3 w46 ?

oft iwy ¥ ; I w7 WG 7 R
T & Wit mRw T §9 gETa v
WTET § WRTEE ®1 T £ g eR
TE7 FwI AR AT TR wHT )
T AP TEM W OF Y awwT &
TR § oA v o w1 fer fE
oft 3 w7 a7 T A 4f ag 6 ¥
ardy qF 71 SEAT T Ax T TOw
i | w7 Wy A @ 7 gty aw
o AR A A, e ooy
® At & 77 @ §, wr o wew
g Td WA A A% @ O qere
§ v g FETY TAE WA W awe
Tyt A ¥ 1 R e A §
fora Z1% T YRETTI £ | A €8 ST 3% 7
§ fr =Y Twft¥z 7 @ A

e dr W e o e
A g s & fo oy < o A g
wy fean 21w fean fer——d
& o= A1E i s+ &
6 et W e fear o gwR
wireg e 1 & et § i el
el e W g i ey
wlve wvE fifordy o, wrk e &ifong ¢
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{4 weT ¥7)

MW AN A AN,
fufraw g7 7g T ¥ f wo gwy
w g% g afwg 1w aw Iw-
ffm fmr g7 T ?
ffafrdwa & wer Ao AW W
VT § 7% § AT 9T T | A7 QT T
oy T § A wm T w Gefafe
%7 e sy dmy irefafesea ¥
W oE ? 7 OFEt § W e wesn
w fard ar o ferm, S 9@ £ a1
g%, wf fak ar 7 (o, Afe qgoae
FTE ZA8) g 97 A7 9% ¥ 4 fad
T T BAWY FEAT 20 qE 37T AN
w19 g0 | XA A1 §1 G FT | WY
QAT FEg A7 WA XA, Ay EI
Ga1 39 417 ¥ FI7 A9 q7 wf Ay {5
gt w47 Bfafrdry 1 afew ga7t 577
% wifaq fs farm sroer = 8,
o i w1 w=E £ A o dw
! % 97 #70 § ITE S AT 8-
Aww T §, I A1 € 0T G g
WA TF AT 9 Sivwe FAQ |
T T ¥rfay, IAE ORTYH AT
& ¥ifag, 379 2z wfygu fs e v 39w
TG, e wrefdi W T gAgree
¥ 1 WORT 23 7 T gehe &
ST AT HET & ) WE T T
WLt & Wit &7 7w wrr 2, wry
WAT 1 e frarw A s @ Aoy ¥
T &Xer Fifar fagsi 30 Ten
& | T R FAW ¥ g
Wifwg fead fe 27e7 ot 32 4t wra,
I WAL f a6 e
e, & f A W e g
tw ¥ 99 & w0 E g @ a9,
oY B Ay aw % cafan wg
A W OV g, 349 qiver
g, 3w e waw o wReT ANy,
[ Y & W vem g

AUGUST 30, W18 Accidents ot Sarél 413
Gopat Lovel Srossing & Neind Stn, (Motm)

o T v foy (Pewrdw) -
awfe wew, ™k & glenel ¥
¥ farere W v & 3w el wee
¥ wpdw won g fr & @ ae
ami fr fer fon wToni @ g
B & 1 e vk ST oy g §
o ot ARFereer wrow 3, orr o ey
& g¥eard By wwdl § | qEO ©1T0 qy
§ 7o § fr a7 o = f—ye
o “-—mtwm TOH-THo
Nt pdend AT MO
oH1 FTT 7 e wem feed feerr
gz qirard geft ¥ ag dzmfraey
54t fr ¥ v wfen oY o &
ST EE TATT AT 07 AT g
|1 g /e 22 ¥t 7 qeo & fr o
Y magm g A ag A i
TR T AT ow N oafes faw g
I8 wi § Tyl g1 weh § @
eAfwfady w1 ST g1 i Iy wag
N Ewn ¢ @ v G &
TEE A, caTizERT W7 qoTE qy
el A Ao g e ar
o vover wv wer §, T wwlt § ol
fraem b oY qoi fevn oz few
M qwidz g § e T fe
T g Wi & wrder 00 Wiy

¥ W § g § awi agr
T AT W k)R e W
% g fafrer § afer awd W
HRY AF TN T 6 gag @ o Fogww
fear wrer & ar ot e § oW
mE § Ak aft ¥ owide oW
w0 1 & o sioh o e d2rfoew
owrw F 1 wnre ol of g Wi §
f& wr prarts W wew § oife
MEEgT AR N waR F R
S ETE Adw fr fewr e oY
wew g .
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o oniiE W o g o el o
£ 7wy 3y & Fs tawe A o) s
§ ol o Wy ¥ g o F el
¥ Wi oY Y awer wraFr g 1 oY
sl BA AL e H X, qv walt
asfr ¥ uek wr & 458 T gure
o g wm v 4, | rCeT
Wikfegd e mdw kgm0
frdtast ¥ TuM glew W fear am,
T TORTE I Harm § w@ T
€ amdlY § Wit T ww felt Y
dqer w7 1 oavr A e
W9 WT ¥ w¥ wrzHT §, INe
, "i-aTe W urt frare §, aw AT
27 % & ot 33 w37 o § A T
femre Sy & wrn T ¥ of 3w
feafr ¥ qbzard meaw gt ey § o
sefan zimer o1 4 faom @ oW
waT awEt v nfE

ve¥ warm @1 #amy W R
T T FTH KT syawgr g
wifgy wiffs T7er orw ¥ wa Ty
wq qrn K. & AT § o A vw aw
o § § o wa angr Frwrw fei
Wi | e v T N ey f—
WY GR TE— A% dew O
qw.why wt st arar wrfer avfe &
wye i w¥ WV £iv avg & wowr 74
T & 1 g wgra B W O e
g § IwE 0% gse 2w W Wl
A g et § Wi grawe W o
saT a1 gaw W wfur fead & o
& wrgmt e oY el v gy HelY
g § ¥radt I & 7 wT WA §
% w7 varer wAwry faedy wrfer o

oY T gizamut & fere gy f—
I € 2000 T qurewr frar Ay
t—ag fon gy

Ry WY W ;50,000 T
fearwrr 80

ot fobr wgmrend : B @
L&

ot un gwiw fag: o1 I
7are Ty ¥ anT v @ AR AT WA
E—37 %t qF ary svar foman &0
A #7 fa=dt & are ¥ goere
gra guar fadz A s wfgl,
FqifF $AHT W4 ag «oIaT AT §—
wfr gark wgry ¥ a¥ @M @A §
g7 wrdT ar §, gafay s oW
garmyr W g A ¥ gfewiw &
AT FIT AT GIE A & qOT wHY
p——zqfed T w1 quEAr w7 §
grere #1 gfez § @ AW ¥ wW
a4Y £rar wifg 1, Aot & fna
qeare & faqmal i @ ¥ 1 9]
w4 grar wifgl )

cafvr & g s T A o,
Aty ag o ek, @R =
Fanforn wamw &

SHRI SOMNATH CHATTERJEE
(Jadavpur): Sir, 1 am thankful to
Shrimati Parvathi Krishnan for bring-
thiz motion which gives us an oppor-
tunity to make our gubmissions on @
very important matter, namely, rail-
way safety add Steps to be taken tc
avoid railway accidents. We have to
accept the present position thati there
are a number of accidents which have
recently taken place but 1 do not wish
to take an attitude like that of our
good friend, Mr. Balbir Singh, that we
should ignore the present situation
and try to fix the responsibility else--
wherec. That is the difficulty. My
friends in the Janata party are jgnor-
ing the present reality.

Sir, another hon’ble Member, Shri |
Shankgr Dev zaid that you have to
iackle this problem with ‘danda’. 1T
am not surprised &s it does come from
the hon'ble Member belonging to &
particular party. This is also a dan-
gerous doctrine that you have to deal
raflway gccidents by ‘dands’ and lathis,
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Sir, we are very consclous that tne
rauwuys are the iargest public sector
undertaking in the country. We want
‘Wt to be run properly, This has to be
used by the common people and, as
such, their safety should be the prime
concern of the government It s
essential—since these accident; sare
tatking place—not gniy to have en-
Quities tor the purpose of particular
accidents but also to have an uverail
Survey as to why so many accidents
are tuking place. Ope can find gut a
particular cause for a particular geci-
dent. Yoy may take a particular step
with: regard to that gecident. But, by
that m.thed, will you avoid ull mcci-
dents, as guch unless you have an
overall survey and take Proper pre-
ventive steps? We know of ordinary
causcs of failure like mechanical fail-
ure:, which cause large number of -
cident:. There are supposed o be
some safety officers in the rallway ad-
ministration. What are they doing” 1
woulg like to know from the Railway
Minister about this. Are you having
a check on these safety officers® What
are their functions? Are vou having
& check on their functions in a pro-
Per way? Do you get reports from
these safety officers regularly, as to
the preventive steps being taken to
avoig gecidents in future? What are
their actual functions? I it a post-
accident situation o a pre-accident
situation® T would like the Minister
tc look into the matter -o that we
could understang thece things and tell
them to our people.

We have recently come 10 know {hat
there is a syatem called disconnection
8lip svstsm. 8lip has 1o be issued to
the cabin people g0 that when there |
an accident in a railway track other
traing shoulq not paee throurh in that
track. Nut T am tolg that thiz stipn-
lation ix not beine followeq in many
cases. Thers was the revent sccident
which tuok olace in Faridabad. This
in Aue 10 mechanieal fajlure vhich has
not been rectified. Trainc were allow.
ed tn be run on the track. Thet croat-
ed difficulties. When vou come to the
subject of track maintenance, this §s a

Ahﬁus'r 30, 1978 dent v
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asubject of supreme importance. The
munendnce stall arg - already v
much gverworked, The Minustey :;
himseif admitted that there has been
144 per cent reduction fn the gtreagth
of gangmen, With this gituation, bow
can you improve the system? How
can you have a foolproof system and
method of wack maintenance? So far
as the human failure is concerned, nu-
turally, you have to take care of the
proper working conditions ang proper
working hours for the operating staff
and it running siaff. Wge hear py-
merous complaints of over-work. It
is dangerous. It is jnhuman to make
them work for longer hours, than what
they are capable of managing. You
should Hx proper working lLiours fom
Wicse oporaling wild running stalf an
al:p the muintenance staf. We go no
know what are the decisions which the
Administration has taken with regard
to the maintenance staff and how they
propuse o control their working hours.
There should be a proper fusion in
regard to the various aspects of the:r
working. The msintepance aspect
cannot be civorced from the broader
human aspect. We have to have a
proper fusion of these aspecis, We
have seen how these things work at
lower levels. The workers' confldence
is shattered. The whole responsibility,
for accident is passed on to the peopl
a! lower levels. b
That is why one of the posifive
measurey which we have suggested is
the inclusiog of cmployeeg representa-
tives in the enquiry committees which
will go into the causes, There is »
tendency to pass on the responsibility
by higher echelons to the lower cate-
gories of saff. Wi have received
complaints that these lower categorie:
of employees are made goapegoaty so
that the persons in the higher achelons
may go scot-frée. So, apart from
giving them proper maintenance facill-
ties, you should fix them proper work-
ing hours ang you ghould meet their
bare daily necessities. Regarding the
demand for bonus, T do not want to
say that the Minister i oblivious of
that. He has thought of It, te he
is now in strait-jacket d his
present assoclation, S



Saciotois - be = -
possible, Before I resume my seat in
dafyrence to0 your desite, Mr. Chair-
man, Bay [ once again earnestly re-
quest the hon. Minister to consider
very seriously s very important pro-
posal for having a elrcular railway
for Calcutta. That will also avold ac-
cidents in that ares. Sir, the people
of Calcutta are already sacrificing
whatever little facility they hag be-
Catise of this grand scheme of M.T.P.
Now, Calcutta j; coming to a rtand-
still because of this M.T.P. sc
We shudder to

join Mr. Mavalankar in praise of the
Railway Minister ang I hope he will
very seriously and sincerely consider

this proposal of having a circular
railway in Cakutta.
(Tira.

¢y pariod did yleld some beneficial
in some matiers though some
undesizpble things might have also

ty? They have to shoulder the entire
responsibility.

The Railway accidents occurs largely
due to human failures, on account of
negligence of the workers, on account
of ealiousness on  the part of other
Railway personnel. It can be argued
that accidents are the consequence of
over-worked railway employees. It
can also be said that the Railway Ad-
ministration is not responsive to the
demands of the workers which causes
resantment’ and frustration among the

T am sorry £ say that the laboisr laws
do_ not enumerate the duties and obll-

I S R4

TV e v G T
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sations of the workers, while they
emphasise their -rights and privileges.
1 was a Member of the Legislative
Amembly for two decades. When the
laws relating to the role of manage.
ment are formulated, the manage
ment's duties and responsibilities
occupy a prominent place in the legal
framework. I have not so far seen
that a labour law does this. I came
1o the politics from Trade Union
movement and I was a labour leader.
I am not saying this against the inte.
rests of the labour. I am constrained
to refer to the absence of a code
of discipline in the labour laws high-
lighting the responsibilities of lhe
labour. I am sure that Prof. Danda-
vate, who is himself an acknowledged
labour leader, will bear this in mind
and do the needful

Sir, 1 am pained to p.cture the piti-
able plight of Railway system in Bouth
India, particularly in Tamil Nadu,
where you have the metre.gauge gnd
broad-gauge tracks. The transhipment
points are the sore spots and are sus-
ceptible to  accidents. We have the
metre-gauge track from Madras to
Tirunelveli via Tiruchirappalli I
need not say that Tuticorin has be-
come the industrial bub of southern
parts of Tamil Nadu with Super-Thes-
mal Power Station, Fertiliser fartory
etc. 1 demand that there should be
broad-gauge track between Tiruchi-
rappali and Tuticorin, which should
be later extended to Kanya Kumari
via Tirunelveli. I need not say that
Kanya Kumari is the southern most
Iand-tip of India, whose vast poten-
tial for tourism hag not yet been ex-
plored and exploited.

With these  words 1 conclude my
speech.

"THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): M~
Chairman, Sir, I am grateful to
Comrade Parvathi Krishnan for persis-
ting in the Busitess ~Advisory Coinr-
mittee to see that this discussion which
was started long back and had re-

"
mained i shttsgled . sulpension 'wes

revived  thia aftesmoon. I have. case-
fully gone through the speech that she

had deliversd ‘ while - mﬁ.uu &u
discussion. ..
S8HRIMATI PARVATH] kauu

Which is out of date.

mmnmmmnmm
but you are out of date. 1 am sure,
while exercising your right.of reply;
you will try to make your knowledge
uptodate and 1 would :lnb‘n.nm
by that.

1 do not want to go into broad de-
tails because in the course of the last
few months while replying to various
questions and on some occasions, while

replying to the call attention notices,
I tried to deal with certain aspects of
sccidents, but to  some of the issues
that bhave been focussed and raised
during the debate, I must be respon-
sive enough to give reply and also
glve some information regarding the
accidents.

Firstly, as far as the number of
accidents are concerned, 1 informally
told Comrade Parvathi Krishman last
time immediately after her speech was
over that the statistics that are given
in relation to the accidents are based
on Railways’ concept of accidents. In
railway pariance, even if no injury ‘i
caused—not to talk of vietims, deaths
injuries—if & pair of wheels slips off
and even if the passengers do not come
to know of if, but the engine driver is
able to detect it in rallway parlance,
that constitutes an aceident. If there is

alhoncluu!tluinlmndul
result, there is a small fice not result-
ing in any injury, even then it is re-



an enquiry elc. In the beginning,
while initiating.the debate, my friend
Mr. Kanwar Lal Gupta had

lations of the victims must be Inereas-
ed. I must inform this House that a
constant revigion of the guantum of
compensation has been there. The
compensation prior to 1962 was
Rs. 10,000 for the pearest relation of

to Rs. 50,000, per
upon the nature of the injury sustain-
ed,

SHRIMATI PARVATHI KRIBHN-
AN: We will convey it 1o the people
concarned.

PROF. MADHU DANDAVATE: Com-
rade Parvathi Krishhan is very coope.
rative. Again, there was a question
raised. regarding unmanned gateg and
manned gates. SBince, in the past In
the various statements laid on the
Table of the House, 1 have already
given the number of accidents at the

can say that there

Railway level crossings which are

i
1
ie
I

Naint Stn, (Motn.)

Railway Administration  henceforth.

There Is one more aspect to which
Comrade Parvathi Krishnan made a
reference; namely discontentment
among Rallway-men. I  would firat
like to draw a distinetion. I am sure
she will fully agree with me that there
might be certain human failures, in
the accidents which might relate to
those who man the equipment. Thete
mjght be some officials in charge of
the Control Rooms and Cabin Rooms.
But, at the same time if anybody
spys that because there is discontent
among Railway workers, those parti.
cular rallway workers must be res-
ponsible for the accidents, I refute
that allegation. If the Engine Driver,
the Guard and the Fireman, in order
to take revenge on the Railway Ad-
ministration try to indulge in a cons-
piracy to bring about an accident, the
Driver and the Fireman will be the.
first victims in that accident, Nobody
will therefore, be willing to follow
that path, in order to take a revenge
against the Rallway Administration.
Therefore, 1 refute the allegation that
Railway employees ~ are deliberately
doing il. There might be some stafl
failuves. (Interruptions) I feel that on
the question of the loyalty of the.
Railwey workers, there is no differ
ence of opinion at all. As far as
lovalty of the workers is concerned, I
think the Railway wotker iz as loyal
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others. There are also accidental ac-
cidents, where we are not able fo
detect the cause:; ie. cause could not
be established and cause not yet fina-
lized. You will ind that all these ac-
cidents have been divided into various
categories. For sometime, sabotage
efforts were intense. 127 efloris were
made last year, in 1977, and some
people tried to tamper with the
tracks. Out of these 127 efforts, §
resulted in accidents; but I am happy
to say that we have received the co-
operation of Gangmen and RPF pat-
rolling men who, together, constitute
a strength of 25,000, on whom we are
incurring a daily expenditure of Rs. 1
lskh. This particular patrolling ar-
rangement has succeeded to such an
extent that after 23rd December last
when the last accident to sabo-
tage took place, upto tbls date not a
single accident due to sabotage has
taken place; and the credit for this
goes to the Gangmen and the RPF
men doing patrolling of track,

There is one suspected case, I know
of from South, Kerala. There had
been one accident, but still it has not
been established that it ig & case of
sabotage. But all the cases which
have been established and where

mliminwrupcﬂldm&mnnd

gangmen were 8o active that before
the train could arrive, they went to
the station, they went o the control

room and gave this information with-

in time sbout removal of the fish
plate and tampering with the track;.

and therefore the train was not allow- -

ito paus over the track where the
plate ¢tc. had been removed. That
why 1 say that the credit goes to
théew ‘wite are slreedy patrolling the

a
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done in time, probably that accident
could have beepn avoided. But, ] sm
happy to report to thiy House that
Tormerly out of 1300 stations which
are on the trunk route, on 820 stations
track circuiting was already completed.
We had planned that in the last
financial year, we will have additional
50 stations, where track circuiting will
be completed with the help of our
engineers and technicians. Finally,
We had been able to not only complete.:
the 50 stations but we have been able
o overreach the target; and by 1061,
:: :.ll ﬁ::l 1300 high density trunk
ute stations, that
=i ey Sy track circuiting

Ancther question was raised
numbcro!llmbmh:m' lg-oi.
Mavalankar that we must concentrate
on automatic warning system. I must
also inform this House that, ag an ex-
messure, there . are two
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from 1877 Le. last years on these two
The difficulty is that of financia)

dns Howrab Burdwan),

sarai and Gaya we did nof have
accident. . s
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SHRI K. GOPAL (Karur):
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gruesome accident that had taken
place at Rewari in which one of our
honourable members, Shashtripi died,—
within one hour of the accident, I
have said it in the Rajya Sabha, to-
day I am repeating it over here—on
that occasion I had gone to the Prime
Minister and had handed over to him
my resignation. I felt when I was the
Railway Minister and if a person of
Shashtriji’s stature really succumbed
to that sccident, it was better that I
should tender my resignation. Then
the Prime Minister had warned me
ssying you cannot run away from
your responsibility. ¥ou must try to
introduce certain policies and mea-
sures by which you will be able to
cohtain and prevent the accidents.

Only after that, I decided that I
should not press for my resignation.
Because this question was raised
some time back therefore, I have
mentioped it.

MR. CHAIRMAN: The question of
resignation does not come in.

PROF. MADHU DANDAVATE:
There are some other questions. I
need not refer to then in detail. But
there are one or two poigts to which
some reference is necessary.

I have already said about the com-
pemmation. I have already talked about
the automatic warning system. But
there is one aspect to which I must
make a reference and that is the
workload on the Railwaymen.

I must candidly admit that constant-
ly we have been working on this
particular problem and I do not want
to cast aspersions on anyone, and
Comrade Parvathi Krishnan knows it
very well. Prior to 1874 strike an
mgreement was arrived at with the
then Government that 10 hours rule
will be followed. But when 1974 strike
took place, the Government tcld that
sfter- the. strike that agreement was
over. 1-dm happy to say that we
hsve ‘revived that ‘agresment. We
have been mble  to make a provision
t6r bddttional dperational mien und in

order tp implement the Misbhai
award alsd we have been to see that
sdditionsl operational men to the tune
of 10,000 are there. That provision
hes also been made. I must point out
sbout the workload. The Miabhal
Tribunal referred to the maximnum
workload of 12 hours for those gate-
men who are working at the raiiway
crossings. But we have decid-
ed that in the important
crosgings, it should nmot be
12 hours but only 8 hours work. That

we are able to implement at signi-
ficant railway crossings. As far as

all their legitimate grievances were
attended to. 20 to 15 per cent increase
in the mileage allowance of locomen
has been brought about. This is also
one of the important achievement
which has contributed to some relief.

aomplenb" solved, but it is our cons-
tant endeavour to see that the prob-
lemns are solved in time as far as possi-
ble.

A number of suggestions have been
made by a number of hon. members
I can assure them that we will con-

into account. Mr. Somnath Chatter-
jee has rightly said that one cannot
pick up isolated incident of accident
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happy 'to inform the House that we
mﬂuumamwm

the hon. members have made on the
floor of the House. I can assure the
House that [ will strive my best. With
the help of all my colleagues, with
the cooperation of all of you, last but
not the least, with the cooperation and
goodwill of all the trade union orga=
nlsations in the railways, we will
continue to see that the safety in
railways increases at every stage.
Some friend said, when he travels by
train, his wife always says, “You
teturn safe. That is all I expect”. In
fact, the wife should expect some-
thing more, but this is the minimum
expectation! But I was surprised that
our Sarvodaya leader also suggested
that my name is Dandavate and
therefore, T must use the danda, ie.
rod. There are two interpreta-
tions of Dandavate. One of the com-

of my surname means ‘pra-
nam’, f.e. slute. T would HRe to con-
centrate on that interpretation. T will
salute all the people, all the passen-
gers, all the organisations which want
to help me. With Your cooperation and
goodwill, I shall constantly endeavour
to see that the rall journey becomes

g

SHRIMATI PARVATHI KRISH-
NAN: I would like nt the outset to

Accidents at’ Sarai 4!0
& Naini Stn, (Motn,)

“1. W stiould Yesist'all' attempts

ways are national property, we
should not allow such things.

PROF. MADHU DANDAVATE:
Let me add that during all the 22
days of rallway strike in 1974, not
a single sabotage had taken place.

SHRIMATI PARVATHI KRISH..
NAN: I would like to remind the
hon. Member that the only boast
about sabotage was made by one who

have been reported in the world press;
there has been no denial for him. So,
l!lliimlememeoneehgl.ndm
accuse us.

Secondly, when I Insisted on this
motion being discussed, and T must
say that I am very grateful to all this
chivalrous comments that have been
made about me, it is not merely that
I felt it was a matter of prestige that
this motion should be taken up, but
in recent months even more serious
things had happened and I hope that
the Minister in his reply would refer
to them. Bitt he kept within a certain
framework. The thing is that it is
not only the accidents, but the ques-
tion of security on the railways has
also become very serlous. It is also
a form of accident because after all,
why are all these recent thefts, loot-
lng‘s and dacoities taking place? Only
yesterday, the Minister, in reply to a
question, gave us some figures. I did
a little rough mathematics. Maybe I
am wrong. But, Sir, in Madhya Pra=
desh, the los: on ‘A" type robberies
and dacoitles from 1-7-1877 to 80-8-
1078 was gomething ltke Rs. 57,000
IMon'B’mmbbertultmh
44,000. " In T.P. the loss on account

of ‘A’ type robberies was Rs. 1,138,000
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[Shrimati Pﬁqﬂg Krishnan)
and it was Rs, 63,000 and: odd for B’

aspetts, that there have been accl-
dents also in this period and at the
same time there have been thefts and
robberies. Therefore, 1 appreciate

that the Minister has told us
steps that are being taken for trying
to minimise the accidents. When he
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is. happening to the maintenance of
the engine? What is done about it?
I have my grave doubts about it.

8o, it is very important that there
should be a comparative study -of the
tall claim of the rallway sdministra-
tion and the Railway Minister. In
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ance, that as far as Class 1 and Class
2 posts are concerned, the number
has increased. This Is from the sta-
tistics provided by the Railway
Board, even though statistics decive
us. 1 do not know how much more
beyond it {t has gone now. Accord-
ing to them, between 1950-51 and
19753-76, while the increase in staff

For instance, take the augmenta-
tion of traffic. What happens to the
switchmen and signalmen? You talk
of the loco running staff, They bave

2
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bhave w0 anu:uwan
be given hours of duty. Wheh
you are incressing the nuttber of

Similarly, the increased use of rail-
way track also makes It important
that you go into the working hours
of the key men. When he was talking
about running staff, he was talking
about the number of hours and the
number of posts, which have been in-
creased and if is only recently that I

would be interested to hear—Samasti-
pur Division, where as far as the
guards are concerned, they are very
much overworked, sometimes they
have to do even 72 hours duty. In
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[Bhrimati Parvathi Kriskman) -
running staff? - What sbout the TTEs?
Teday, ss far as security is concerned,
your TTEs sre equally important. I
have been travelling in trains for the
last three months. There are first
class coaches with no conductor-
guards. Why? Because that train is
assigned only one conductor-guard.
There is one first class coach right in
front of the traln. But because it is
dieselised, you have got 16 coaches
and the last coach is also a first class
coach and the conductor-guard is
rushing up and down from one coach
to another. It a passenger gets down
at an intermediate station, what
happens? The door is left unlocked
.and an unauthorised person can come
in. Does not the security get affected?
You may say that the passengers in
the first clasg coaches are safe in their
.cabing. But some of them at least do
require to visit the tollet or someth.
ing and what happens when they come
out? Take the 1I class sleeper coaches.
Are they totally manned? No. I am
‘talking of the sleeper coaches, where
it is not a vestibule train. You have
one conductor-gurad or TTE for two
coaches. I have seen it in the Trivan-
drum Mail when I have been going
#rom Coimbatore to Madras. Then
how can you say that security will be
provided? It ig not only aquestion of
getting Into a huddle with the police
and the State Governments. I would
like the Hailway Minisier to take this
matter very seriously. Whenever a
question comes, every time we have
raised this matter, we are told the
yardstick, this is all. that cen be there,
efg.  There is today an under-manniog
as far as the conductor-guards and
TTEs are concerned.. Your norm
should be one conductor-guard for
each coach, come what may, whether
it is a vestibule or non.vestibule train
and he would have to be responsible
for sgeing that the door is locked or
unlocked as the case may be. You
know, what happens when .a passenget
gels down at ap intermediate station?
.. FROF. - MADHU' + DANDAMATE:
Thatisneans, 6000 -passenger ~ irains
multiplied by-18 coaches. . SRR

SHRIMATI' PARVATHI KRISHNAN:
Have it. It will also help you to
achieve the objective: of solving the
unemployment prgblem in' ten years
Otherwise, what security do you give
to the . passengers? Anyway, that
should be. The conditiony in which
they work is bad. Ths TTEs do not
have even a seat to sit on, they perch
at the ead of the berth of some passen-
ger. 1 will show you the replies that
you have given in the matter. I am
not reading them out here because of
lack of time. But this is the problem,
they do not have geats in every coach
and they have raised it and the ICF
have now said ‘yes, we can provide
that’, but this has to go to the Rail-
way Board and also go through the
barrage of rules and perhaps in the
year dot. when you and 1 may not be
here, it may be sanctioned. Then, the
Finance Ministry, Mr. Patel also, will
have to be nudged about it and so on.

Lastly, I come to the conditions of
the workers and the whole problem
of industrial relations. Don't tell me
that the Industrial Relations Bill has
peen  introduced. He always takes
shelter behind tbat. There is some-
thing wrong with the industrial rela-
tions in the Railways. If a particular
section of the workers are able to hit
him hard. enough, he responds. But
they have to reach him through the
whole buffer that be has got, tbe Rail-
way Board....

PROF., MADHU DANDAVATE: L
may just remind the bon. Member that
on 24th of March, 1977, 1 became the
Minister of Railways and within three
days, while presenting the first Rail-
way Budget, we Saw to it that all
those who were retrenched during the
sirike came back and, within six
weeks, they came back. Nobody had
to. pressurige me. 1 do not think any
pressurisatiop i3 neceSsary. There
might be fAnapclal constraints. No
pressurisation Js necessary about thelr
legilimate demands., .
SHRIMATI' PARVATHI KRISHNAN:
ted and I have h;:
second to-nans in! apprecisting
actios that- the Reflway: Minlster fook
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in nhnhtln; the vietlmlnd wnrhu.
But he cannot take ghelter behind that
one act all the time. What I have been
saying is, why is it that he could not
§o ome step further? Last time, in
May, 1974 the discussions with the
workers on their demands were left
unfinished. He promised us bonus.
What has happened to bonus? Is it
because of the Bhoothalingam Com-
mittee which says, no bonus to the
rallwaymen? The Railway Minister
has written to me saying that the
rallwaymen are better paid than any-
body else if you take everything that
they get into consideration and so on.
80, let him not every time remind us
of that one good act of reinstatement
let him not take shelter behind that
one good act. There are many dis-
tortions and abberations in the Rail-
way Ministry which he has to look
into.

For instance, why is it that the
office bearers of the recognised federa-
tiong get certain protection even when
their transfer is suggested at the in-
stance of the vigilance organisation?
If this is correct, is it moral? Just be-
cause he is an office bearer of a re-
cognised federation, even where the
vigilance officer has come out with a
report against him, he gets protection
In the matter of transfer, Is it proper? I
want to bring to his notice thousand
and one things that are happening in
the huge jaggernant Rail Bhavan. Of
course, one man cannot do everything.
1 am not accusing bBim. Al those
sections of workers who are in a2
position to act in an organised way,
you do lend a bearing to them. But
1 do not think you always- take action.

Whiletdlking abouf railway accidents,
talking about human failures énd the
need tg see that the demands of the
raflwaymen are satisfled, it is not that
w‘u siy that they will be responsible

for accldents If they.do not get bonus.
Netn& But_the fagt remains thal
ds of the railwaymen still

remain’ ynfulfiled, Certalnly, when
you give them fheir. bonus, it is thelr

just and right demand. When you llt
down with them at the tabls and talk
to them about their wage structure,.
then you will certainly find that many
other problems also be brought to
Yyour notice.  The  efficiency of the
rallways can be Increased and im-
proved by taking the rallwaymien
the railway workers, more In con.
fidence and by seeing that the officers
do not continue to rule the roots
based on rules under the Indian Rail-
ways Act of 1908,

MR. CHAIRMAN: Now, a substitute
Motion has been moved by Shrl
Yuvraj: does he want withdraw it?

He is not present. Since he is not
present in the House, I shall put his
motion to the vote of the House.

The substitute Motion was put and
negatived,

MR. CHAIRMAN: The discussion
has now concluded. Let us take up
Half-an-Hour Discussion now.

18,31 hrs.
HALF-AN.-HOUR DISCUBSION

FairL IN BucArcane Price

ft Twpm et (awew)
garefe o ge Hwar 4 & (7 e,
1978 ¥ frl 77 Fwre o fawre w2
* og™ & goeT ¥ wiaw) & on frw
won wrgat § 5 fray ol & gw7
arx § oY sqUrkz §, SO et
gt ¥, wg sfadl & qa ¥ awa. Iwe
FEANA § | QT T a9 A wgoad,
Y ag feafer seaw adf gt agy 7,
wrvrTfee gv frady amdy &, oad &
80 afime & I v, T wie
weree gy § 1+ Qur W b R gl
Wt Aecargl ¥ ez e g,
we fie T e w1 g wfgd oo
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THE MINISTER OF AGRICT/LTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): 1 am thanktul

to Mr. Tiwsery for ralsing up this
debate,
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SHRI CHITTA BASU (Barasal); 1
will put only specific questions. During
this session also, this question was
discussed in thig House and the gues-
tion was posed by the State Minister
of Agriculture that the miseries of
sugarcane growers in this curreat
season is due to over-production, and
the panacea suggesterd was to decrease
the acreage of sugarcane feld and
according to me this is not a solution
to the problem. There has  ozen
burhper crop, this time and there Is
less price for the sugar, Bul less of
production in the coming yewla means
again higher price [or the sugucane
and also for the sugar in the nagset.
That is no solution to ithe probiem.
May I kuow in this contexl. [rom the
hon, Minister whether the Ministry
of Agriculture has got® any prujosal
to have an integrated plun  fnr the
development - of - sugarcane  cultivation
and,_also to remove thig pro:lem for
all time to come? ’

My second quesiion still  remaing

unanswered. That is the uestion
proposed by Dbr. Ramanianc Tiwarl
also that the Agricultural FPrices

Commission fixes the minimum support
price and that it should take into
account the cost of cultivation while
fixing up the minimum supporl price.
That guestion has not been answered
by the Minister. I put it again now.

Thirdly., 1 wouid like tn know
whether he will take further steps ‘n
the matter of realisation of arrenrs due
to the cane growers, which is uhbout
Rs. 81.0 crores, as stated by yvou. What
steps are you taking to get the enotire
arrears cleared and whether wrny legis.
lation is under consideration fn: realis-
ing these arrears? MHow rmany ycars
will you take to get the enlire arrcars
realised?

SHRI SURJIT SINGH DARNALA:
Sir, I do not understand what type of
integrated agricultural plan my hon.
friend Is suggesting for production of
sugarcane. There cannot be any in-
tegrated project or plan for zrowing
sugarcane in the country as such.
Every State has its own different
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method or different iype pf growing
sugarcane. ‘ln Bibar the sugarcane
cultivation is slightly different from
what is done in Mahareshira. In
Maharashira, the recovery is much
more than in Eastern U.P. and Bihar
and some of the porthern Stales. There
are many reasons for that. So, there
cannot be any integraled pian as suc

but war eflort has been that the best
quality ol sugarcane should Le produc-
ed o differenl srcas as required in
those climatic conditions.

So far ap the yucstion how-ihe prige
is fixed is concerned, some of the things
that are taken into consideration are:
{1) Cost of production{™ (2) the re-
turn to the.-growers from the altarng-
tive crops and general trends oi privc
of agricultural commodities; (3) J
availability of sugar to the consumees
at a fair price; (4 the price at
which sugar produced from the sagar-
cane is sold by produccrs of sught; ang
15) the recovery of sugar from ihe
sugarcanc. All these are tlaken inte
consideration while deciding the mim-
mum price Accordingly, this year we
have raised the minimum price [rom
Rs. 85 to Rs. 10.00 per quintal

MR. CHAIRMAN: Now, the time for
this discussion 1s over, , (lnlerruplioms
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R qget w1 sfafafaes § fo 707
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9T 81w G fpwmm v o & 39
o firer ) frn e fear v £ 7
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19.10 hrs,

MOTION RE: INCREASING PLAY OF
MONEY DPOWER IN ELECTIONS—
Contd,

MR. CHAIRMAN: Now let us take
up Mr. Unnikrishnan's Motion. Pro.
fessor Mavalankar.
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PROF. P. G. MAVALANKAR
(Gandhinagar): Mr. Chairman, Sir, I
am rising to speak on this Motion by
my {riend Shri Unnikrishnan, for two
purposes. 1L am mot going to speak
in terms of finding fault, much less in
terms of abusing this or that individual.
I am not given to'it, temperamentally
Or otherwise. But because Mr. Unni-
krishnan has framed his Motion in
the manner in which he has done it—
he has desired to pinpoint the atten-
tion of Parliament and of the country
to some of the grave political matiers
and grave public matterg affecting not
only parliamemtary and political life
but the entire gamut of ' our public
life as well—I am compelled to offer
my remarks, in all humility.

Quite frankly, although [ have given
all thig preface, ¥ do not know bhow
aud from where to start, to give my
brief comments on this Motion. [ know
how to come to the conclysion viz.
that no matter what happens to polid-
cal parties, groups or certain indivi-
duals, if we are as individuals con-
vinced that the right course of action
has lo be followed, then even if we
are going in the right ‘direction singly
i.e. ali alone, we must have the ocour-
age of our conviction to go in that
direction all alone. It Is no use one
party finding fault with another,
particularly when that one party was
in power—but it is now in the Opposi-
tion and, therefore, it is finding fauit
with the party which was in Opposi-
tion earlier. Thig kind of mud-sling-
ing will not take us anywhere. There-
fare, I feel that this Motion has to be
viewed from this angle.

1 feel that this Motion is vaguely,
but beautifully worded. [t does not
tell the Government or the Parliament
to do anything, or to recommend any-
thing. The Motion does not recom-
mend a particular course of action.
But it wants to pinpoint altention to
the terrible recklesgness with which
our politics and our public life are
polluted—not now, but almost from
the beginning of ‘70s, One might say
that for the last several years It was
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there and it has now reached a certain
climax; and what was expected of the
friends in the Janata Government was
not only to put a halt to that process,
but to bring back ‘the country 'to Ite
normul decent processes. - - v

is my complaint. 1 am speaking wilh
a great sense of pain. My feelisg: #
that that process of bringing it back
to normaicy, to decenty, is not belng
done by the party and by the friends
who are expected to do it. o k&

Now. people have been saying thal
we hove taken a pledge st Raj Ghat
Let my friend, Mr. Unnikrishunan know
that 1 took the liberty of go with
those friends at Raj Ghat a 1 sm
nt ashamed of it. In fact, even if we
remember Gandhiji but cannot follow
him, what is wrong about it. At least
we have reckoned with the responst-
hijities ¥pat are on our
Thereford? it is good even U my friend
Mr. Unnikrishnan and otber . friends
and his supporters chide you or me of
anyone asto why we went to Rej
Ghat to take that pledge, ° o5

(Interruptions)

_E

Now. I am just saying it. If you are
not able to ¢n it, then my Congress
friends perhaps might be able to dc
it. I know however, that they will nof
du it. But the point is that even it
they chide us, we will accept it. We
hud taken a pledge not that we will
berorie 100 per cent Gandhian put to
see that we remain gn the right path
and do not get swaved and dimtracted
on Ih wrong path, Therefore, we
mus! follow that path. The point Is.
Jeave sside whatever happened in the
past, hut let us at least make a good
beginning. I hope the Minister of
Finants, my esteemed friend, Shri H.
M. Patel, will not give a defence by
reminding Mr. Unnikrishnan and bif
friends as to what he and his friendl
were doing when they were in powerl
The whole country knows that. Bul
the whole country now wents.to kndm
what the new .Government is golng &
do especially after they have sald the!
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they are against corruption, nepotism
and bribery in all forms.

You gee how this motion is worded.
It says: *Increasing play-of money
power,” which is by no meang &4 D#W
discovery. We have been  knowing
ahout {t. Yesterday, Mr. Guuri
Shankar - Rai mentioned about this
paint,. This is not a new discovery.
But when Mr. Unnikrishnan says that
it poses a grave threat to the future
of Parliamentarv Democracy, 1 would
like to tell him that it is already
posing a threat to the present working
of the Parliamentary system of demo-
cracy. Why go into the fulure? Even
ths present working of democracy is
being discredited and people are gett-
ing more and more worried and distur-
hed mbout the parliamentary institu-
tjions. and about the individuals whao
are serving those parliamentary jnsti-
futions. Do we want fo come up fo
the standard of people’s expecta-
tiong or do we want to go down and
down in the course of making oursel-
ves the laughing stock in the whole
country? That is the question, we
bave to ask; and 1 may also say that
1 am convinced that politicians no
‘matter what party they belong to, when
they get power, and begin to taste it,
then all politiclans are of the same
ciay. amenabje to the same sityation.
lel them, therefore, not make any
big hue and cry and say that we are
all ‘sacred people. After all. what
is the -atyle -of living? As a matter of
fact, Mahatma Gandhi and Jayapra-
kath Narnyan had been saying that
there should be simple living and high
thinking. Thet has been the ancient
nessage. Instead of thal, we ar

more and more high living and
law thinking or no thinking! Is that
what we want?

Therefore,. I may briefly mention,
because of the limited time at my
disposal 3—4 things very pointedly;
and 1 hope that the Members will not
misunderstand me if I do not elaborate
on them purely for want of time. 1
am not gayving that everything is to
be:found fault' with at the doors - of

political parties; for, even individual
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citizens and public at large are accoun=

‘table and responsible in this regard.

We are also to be blamed for many
things on what parties do or do not
do. This motion is important because
it invites our atiention to some wital,
crueial or dven  decisive matters,
namely, ciean, honest, upright public
life of integrity and normg and stand-
ards of decency and of public beha-
viour. That is what is wanted; and
when I see that it {& not happening, I
say It with great humility and with
great modesty, even deliberate modesty
and deliberate humility—I do not go
by saying that all parties are bad and
all non-party people are

there is ultimately a common problem,
a national problem. But my friend,
Mr. Sathe. threw a challenge as fo
how many people can say that they
gol elected by spending less than
Rs. 35000. I can say, in all humility
and in all truthfulness, that I had
speni less than that, I had adhered to
the prescribed limit. and yet people
were ready to vote for me. We must
take the risk of losing an election
rather than winning an election any-
how by spending a lot of money. Have
we got that guts? If we do not hawve
that guis then, we do not have an¥
place to tell the people what they
should do.

Mr. Chairman, I am really amused
and also amazed, to a certain extent,
at the capacity of all of us, in gmaller
or greater degree, to talk in terms of
something which in theory js different
and is also entirely different in terms
of practice. [ want to ask, in alf sin-
cerity. all of us in this House, how long
do we expect our people of India, our
feliow countrymen to tolerate this kind
of self-deception on our part and this
political hypocrisy angd dishonesty on
our part?

. To conclude, T will say that money
power in politics has done havoc in
this country and H you want to stop
it, then the only way to- atop it is .to
face the corrupt and corruptible with
the incorruptible people. ‘That is the
only way to do it. For that I will say,
in brief, that I have got coples of two
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Reports. Shri Jaya Prakash Naraysn
appointed two committees. I had the
priviiege of serving on both of those
Comm:'tees. Both of them were chair-
ed by Shri V. M. Tarkunde, an cmi-
nent jurist. One was appointed in
August, 1974 and another was appoint-
ed in August, 1977. The earlier one
was the Committee on Elecloral Ra-
form and the later was the Committee
on Election Expenses. We have given
these Reports. I beg ali of yuu to «le-
bate this. ] want a national debate
on these reports, let evervone see the
recommendations, and let the Govern-
ment of India, the Law Minister, the
Election Commission go into these re-
commendations. Whatever s walid,
good and subsiantial, aceept it and
then do something which will cleanse
our politics from ail this dirt and
danger of mon:y power and corrup-
tion. Therefore, I am concluding hy
asking whether we all have got the
necessary political will to come ‘o
gether, thrash out, decide and act nn
what we have to do” If we hav. lhis
political will, no matter which party we
may helong to or no party we may re-
long to, [ am sure this exercise will
serve a useful purpose.

I am not interested indamning this
Prime Minister's son or the former
Prime Minister'’s son or whosoever he
is. I can tell you, when Pandit Jawa-
har Lai Nehru and Sardar Patel tcok
the reigns of power in our country in
1946—in ipterim Govt., Sardar Patel.
until he died, saw to it that no one
dear to him-—his kith and kin—was
allowed to be near himr—much less gtay
with him. Those standards were laid.
Why cannot those standards be repeat-
ed? That is the question I want to
ask.

&) vwe ¥ (dfwT) - Ewefy
wErry, vy q W agafa 3, K o
£ g T § 1 oW § Aifafewe frg-
v Xwwr gAY AW Ak fe
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MR. CHAIRMAN: If there j5 any-
thing objectionable. that will be ex-
punged. I have instructed the Secre-
tariat that if there is anything ob-
jectionable, that will be expunged.

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): sir, I should
say right at the outset that the main
point of the motion moved by 8Shri
Unnikrishnan is one of undobutedly
considerable {mportance and so far as
that point i8 concerned, that was ac-
cepteg by almost every speaker who

*sExpunged as ordered by the Chair.
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spoke except those who wanted fto
make political capital out of the matter.
Those who raised the level of the
whole debate considered that this
raises the question of use of black
money in electiong and therefore they
said, here iy something which causes
res] harm to our democracy and what
steps should we take to see that that
does not happen? Speaker after
speaker from all sides of the House
desired that there should be some real
thought given to it by al, individuaily,
separately and jointly.

Sir, so far as we are concerned, you
¥now the Wanchog Committee made a
recommendation jn this regard. 1
would like to guote from it because it
is very important and we should see
what it considered. That was jn 1972.
It said:

“We recognise the need to keep
politica) inslitutions free of corrup-
tion. We are, therefore, not in
favour of the ban on donations by
<companies to political parties heing
removed. particularly when the
sares in many companies are held by
public jnstitutions like the Unit Trust
of Indla, the Life Insurance Corpo-
ration, the Nationalised banks etc.
Nevertheless, it is an accepted fact
of life that in a democratic set up
political parties have to spend con-
siderable sums of money and that
largie sums are required for elec-
tions.”

My hon. friends there who cpoke
referred to the collection of money by
the Jenata Party for the elections al-
most as if they got elected without
expending any money whatsoever. In
this conpection it may be pertinent to
refer to the manner in which this
preblen; has been tackled n countries
fike West Germany and Japan. In
West Germany political parties gre
financed by the Government on the
besls of votes polled by them in the
preceding elections, In Japan the
Government finances election expenses
for national parties on the basis of the
slze of the constituency and also gives
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financial assistance for researth and
party publicity. It 1s said tbet such
measures largely ensure that political
parties de not have to lemn beavily on
rich patrons or indulge in underband
deals. We are of the opinion that in
our country also the Government
should finance political parties mnd so
on. Like this, he goes on to recom~
mend.

The same qustion was taken up by
Shri Jayaprakash Narayan who ap-
pointed a Committee which, J think,
my friend, Prof. Mavalankar referred
to. It was apoimted in 1876,

SHR1 SHYAMNANDAN MISHRA'
(Begusarai): Tarkunde Committee iRy
1974.

SHRI H. M. PATEL: Yes, in 1874,
ang that Committee made valuable
recommendations again empbasising
the role that money plays in the elec-
tions and how that should be
and- how the need for that showld be
reduced. And this was followed up
subsequently by a report which ap-
peared on March 19, 1978, where again
they Jay emphasis on the same fact.
Now. this Government has appointed
a Commitie of the Cabinet on Hiectoral
Reforms. It is considering this very,
question, on what steps should be
io see that the money power which
today plays such a role should be ell-
minated or should be reduced. 1 am
mentioning all this in arder to em-
phasise that this is a subject to which
this Government has been attaching
considerable importance and I think
untll a few days ago, early this month,
the Income-Tax Act was amendea in
order to provide that the expemditure
incurred by a tax-payer for purpnscs
of advertisement in souvenirs etc. pub-
lished by any political party will not
be allowed ag deduction in computing
the taxable profits. Again, this is 2
source of cireumventing the ban on
politica] donationg by companies. The'
same Amendment Act has also stipu-
lated. that political parties will not be
sligwed . tax exemption, will-not be
entitled to tax exemption for the dons”
tions received by them, unless they
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mainipln proper books of ascount, .ve-
<ord the names and addresses of per-
sons whg have made voluntary contri-
butions of more: than Rs. 10,000 at a
time and have their accounts addited
by a Chartered Accountant or any
other qualified accountant. The third
amendment < has also been macde tu
exempt political- parties {rom levy of
wealth tax. This may enable them 10
build up the funds necessary for thut
purpose without having to depend on
gopalians =il the ume, Theziefole, you
will see that we attach considerable
importance to this aspect of the ques
tion and if Mr. Unnikrishnan who Bas
moved this motion reaily intended
what it is implied in the motion that

y power should play a lesser role
in our political life, then he should
have appreciated the stepg that this
Government has taken and the way
in which this Government js approach-
ing this problem.

Shri Unnikrishnan, unfortunately.
succumbeg to the templation—not any
otker temptation—and he mentioned
many other matters. He thought he
would take up—various skeletons in
4hs Jansta's cupboard. He mentioned
various things as f :he” was present on

those very OCCassions. He vividly
described  the various poinis. H
myself felt he has missed his
role. Insteag of being a Parlia-

mentarisn; he might have dope in-
finitely better off than other litersry
men perhaps - in writing fiction, in
whiichs ‘his imagination could have had
{ull play, as he has gllowed it 10 have
when he described the varioug things.
He said, for imstance, that one fine
day . shri Kantj Desai- landed in Cal-
cutla. - Of coarse, he was there lo fec
Bim. landing ‘there one fine day. Then
e WS . ‘by a number of
busigessmen, a deal was struck jn-which
Rs. 50 lakhs—he counied -them. of
course—was . - gien - %0 Shri Kanti
Dessi For whal purpose’ In yeder
that. Shri L P. Gupta should be made
the Chairman of the Central Board of
Direct Taxes. [t staggers one to see
the extent to” which he has al‘l;owe:h‘i;
imaginstion free play to play duc
and drakes even with his judgement.
Buri 1 P. Gupta was the senior-most
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Member of the Board. Therefore,. [
would ‘have ‘thought  that theses busi-
messmen, who are hard-headed “par-
sons, would have had seen no region
whatsoever 1o part with Rs. 50 lakhs
in order to see that he shall be made
the Chairman. Shri 1. P. Gupta is an
experienced person, competent person
with a good record. Where was the
reason for them to thing that he....
{Interruptions) On the date on which
he says the deal was struck,: there
was no question of any Vigilamee
Commission elc. But, by the time
of course, the question came::for
the actual proposal of deciding who
should be recommended and consider-
ed for the posi, ceriain difficulties
arose and this question was gone .msto.
Theretore, obviously. when an enguiry
has 1o be made, the question hag to be
considered. But there again Shri Unmi-
krishnan allows his imagination free
play. He says the Finance Secretary
went along to the Vigilenee Commiis-
sioner ang said “do this" or “doent do
this" he was persuaded to do thig *or
else”, ag the messenger of Shri Kemti
Desai. How did he come to know that
he was the messenger of Shri Kanti
Desai? (Interruptions)
talking about? : -

SHRI K. P. UNNIKRISHNAN (Bad
gara): 1 stand corrected, if he was

Your messenger? -

SHRI H. M. PATEL: He was nei-
ther my messenger nor anyone “sises.

These people do their dutwn This‘is
one of the things which you do not re-
alise. You. are doing the greatest
harm to Parliamentary democracy win
)'Oi:, go on politicalising civil se

What are you

I B

You .are bringing in all allegatiom
which has no foundation in -fact, ‘B
foundation whatsoever., The way Jou
go abowi, the way you face facta was
seen very clearly when you brought
ridiculous allegations against the m-
ternal . Affairg Minister, Shri Atal
Bihari Vajpayee. Did he enquire. "dof
the facts from the Home -Minister?
Did he realise that it was the Home
Ministry which initiated the muatter
and it was the Home Ministry which
wanted the passport to be impounded?
Then he says “are you sure of this"?
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Then he asks further questions. What
can you do of a person who cannot
face facts? When he doe; not know
" what the facts are, how can we deal
with such a person?

(Interruptions).

MR. CHAIRMAN : Don't record.

(Interruptions).**

SHRI H, M. PATEL- Mr. Unnikri-
shnan then referred to Mr. Surendra

Narayan and said that he was given
extension till the 17th of July 1878.

SHRI K. P. UNNIKRISHNAN: First
finish CEDT and then vou can tome
to this.

SHRI H. M. PATEL: 1 must go
as 1 wish.
SHRI K. P. UNNIKRISHNAN:

When you say that I do not know
what the truth is, I  presume you
mean it. Please explain how untruth-
ful I have been.

SHRI H M. PATEL: I cannot Eo
on explaining. I have given an ins-
tance. (Interruptions;, It iz quite ob-
vious that the facts are not palatable.
1 am taking up each point and [ put
it to them that these are the facts. If
they cannot accept, then there is no
other way in which I can put It
across to them,

Shri Unnikrishnan wants me to
deal with the CBDT first. He said
that the Appointments Committee
has first approved Shri Badami’'s ap-
pointment as Chairman and his ap-
pointment as & Member was some
kind of an afterthought to fulfil the
conditions lald down in the Rules. I
am not quite sure whether this i
what he said. But the fact is that the
CBDT consists of seven Members.
All of them are of the rank of Addi-
tional Secreteries. Only the Chair-
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man is given a slightly higher salary
to distinguish him from the rest, But
the runk of all of them is that of an
Additional  Secretary. Mr, Badami,
before he was appointed as Chairman
was holding a  position which was
also of the same rank of an Addition-
al Secrctury and he was appointed as
a Member first, before he was ap-
pointed as Chairman,

Now he said that Mr. Kanti Desal
had something to do, not something,
everything to do with the appoint-
ments, and that in fact, everything
went l¢ him asg if he was the person
=—I thmk he gave a very vivid des-
cription, . ...

SHRI K. GOPAL (Karur): It is a
fact.

SHRI H. M. PATEL: The facts, ac-
cording to same people, are whatever
they suy. 1 can tell you that there is
ng question whatsoever of Shri Kanti
Desar iterfering with the Appoint-
ments Commitice of the Cabiney and
the proposals which went to the Ap-
ointments Committee were the ac-
cepted proposals which went from
the Finance Minister

SHRI VAYALAR RAVI (Chiryin-
kil): Was Kuruvilla's name there?

SHRI H. M. PATEL: Kuruvilla's
name was never proposed at all.
But there are reasons for that, which
1 will not give out now, because that
is not the issue at present.

Then, ho rald something about Mr.
Surendra Narayan's extension for a
certain number of days. It is such
a very simple matter, First of sll,
you must know that Mr. Surendra
Narayan had actually been appointed
as the Chairman of the Settlement
Commission by the previous Govern-
ment and Mr. Ganapathi who was
the then  Settlement Commissioner
was to retire on Slst March, 1977,
The present Government allowed Mr.

**Not recorded.
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Ganapathi to be the Chairman of the
Bettlement Commission till he reach-
ed the age of 60 and Mr. Surendra
Narayan was allowed to continue as
the Chairman of the Central Board
of Direct Tawxes till the date of Mr,
Ganapathi's retirement, The date of
rétirement js an important point. Mr.
Ganspathi's period of  appointment
was extended till he reached the age
of 80, Under there rules, the date on
which he reached the age of 60, he
was {o retire on that date. That is
why 16 days' extension had to be
given. There i: nothing pise hehind
it,

Again, Mr. Unnikrishnan  alicged
that the Settlement Commission has
been overruling the objections raised
by the Commissioners of Income-tax
at Ahmedsbad and Bombay and that
the party in  power has gained
through these scttlements. All  this
he said ag if he was witness to
everything. The  allegation is, if T
may say o completely unirue. The
Settlement Commission received 1152
applications for scttlement of income
tax ond wealth-tax cases between
1st April, 1976 and 30th June, 1978
The Commission declined to admit
243 of these apnlications and has so
far entertained 892 applications: set-
tlements were finalised in 153 cases
and 739 applications are pending be-
fore the Commission. The Commis-
sion overruled objections raised un-
der second proviso to Section 245D
of the Income-tax Act only in two
cases till now, not as he said in 2
large number of cases, One of them
related to Bombay and the other to
Calcutta.

SHR!I K. P. UNNIKRISHNAN:
Which case?

SHRI H M. PATEL: You tell
me. No case that has anything to
do with Mr. Kanti Desai or anybody
for that matter,

You listen further. No settiement
has yet been effected by the Com-
‘mission in either of these cases. And
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what is more significant from the
point of view of the allegation made
by Mr, Unnikrishnan is that the Gov-
ernment have flled special leave pe-
titions before the Supreme Court un-
der article 136 of the Constitution
even against the Commission™s en-
tertaining these twp petitions. He
went out of his way to say that we
encouraged this and that we gained
some benefit out of it. These gen-
tlemen have no regard for facts.

Mr. Krishan Kant said something
about the list of donations made to
a political party which wasg seized by
the lncome-tax Department from the
premises of Baroda Rayon. According
to the findings of the Shah Commis-
sion of Inquiry, the papers containing
details of donations made to a politi-
cal party which had been seized dur-
ing the search of the premises of
the Baroda Rayon were handed over
by the then Chairman, Central Board
of Direct Taxes, Mr, S. R, Mehta, to
the then Minister of Revenue and
Hanking, Shri Pranab Mukherjee,
These papers huve not been retrieved
vet, The case is sub  judice since
complaints have been failed in the
court of a Delhi Magistrate against
both Mr. S. R. Mehta and Mr. Pranab
Mukherjee,

The point for consideration in the
context of the allegations made by
Mr, Unnikrishnan and some other
hon. Members is, why it did not
occur to the hon. Members, who are
80 critical now about alleged col-
lection of funds, to find out how
much funds hed been collected, from
whom, and when these funds had
been utilised, till March, 1977. They
had no interes; at all. They thought
that this money was falling from the
Heavens for whatever purpose they
required—when the elections took
place or whatever other things took
place.

I would like to answer tg the point
raised by Shri Kanwar Lal Gupta.
He is not here. He raised a point
that referred to very large deposits
occurring in post office Savings Bank
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in Haryana in March-April 1874,
From the dates, you might remember,
in whose regime this happened. I
may mention that deposits in the
Post Office Savings Bank form part
of the small savings collections out
of which loans are released by the
Central Government to the States.
Some years ago it was noticed that
a few State Governments, with a
‘view to getting larger loans from
the Centre, were securing substantial
depogits in the Post Office Savings
Banks towards the end of the flnan-
<ial year, - which were withdruwn
early in the neat financial year—in a
matter of 3 few days. This happened
in a large way in Haryana in 1873-
‘T4.. To curb such = tendency, it was
decided in October 1974 that reclease
of loang to State Governments against
deposits secured in  March will be
‘made beyond a certain limit only if
‘ich deposits remained in the Post
Office Savings Bank for a certain
period of time. 1 may again menlion
this to say how these things took
Place,

1 would like to refer to some of
the points which Mr. Stephen made. .

SHRI VAYALAR RAVI: What
about Rs. 90 lakhs? You have not
answered that point.

S8HRI H M. PATEL: That is a
point that will come to be known
‘when their income-tax returns may
be given, when your party and other
pwrtiegs will hae to gubmit the re-
twrns, When those come before the
Income-tax  Department, they will
know. Those returns will be for the
respective assessment year, This will
come then. Mr, Unnikrishnan seems
to think that they could break any
law. We comply with the law, we
proceed according to the law, We
have ng other method of doing....

SHRI VAYALAR RAVI: The for-
mer Home Kfinister, Shr] Uma Shan-
kar Dikshit, gave even the number

Coe g
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of -the cheque . paid to the printig
press. . The .whole document jngind-
ing the cheque number was placed
before this House, Why can't you do
in the same way? (Interruptions),

SHRI H, M. PATEL: If he could
tell me under what law we should
proceed. 1 shall be very glad to cen~
sider the matter, You must knew
thit we believe in going according o
law which is something which you do
not believe in,

Mr. Stephen made one or twe
points which, I think, really require
to be dealt with, He said that
Government should not have cpposed
an inquiry by & Parliamentary Com-
mittee. Now, I ask you how reason-
able it is that, when an allegation of
a certain kind js made against any
individual, it should be considered..by
a Parliumentary Committee consisting
of men who may not have the judi-
<ial background and who would mot,
therefore, have been trained in judi-
cial procedures. Such an  inguiry
must be m3ade in a proper way.
Otherwise, it is  difficult to ensure
these essential characteristics of . an
objective inguiry. It you want an ab-
jective inquiry....

SHRI K. GOPAL: On a point of
order, .

BHRI HL M. PATEL: I sm net
yielding. Why are such interruptions
allowed? 1 do not yield. I do not
agree.

SHRI K. GOPAL: Who are you t0
say that? 1 am rising on a point of
‘arder, [ have nol asked for a clari-
fication, 1t is a point of order that
1 am rafsing. T is for the Chairman
to allow. ...

SHRI H, M. PATEL: I am sorry;.]
did not hear your saying that you
were on a point of order.

SHRI K. GOPAL; Just now
hon, Minister, Mr. Patel. said in
reply which many members di

€%

d
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nouce that & committee applhud..

"SHRI SURATH BAHADUR SHAH
(Khert): -Under what Rule you . are
ralsing your point of order? .

BHRI K. GOPAL: Do you know the
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gentlemen sitting there are not all
lawyers but that does: not mean that
we. cannot. be on any committee, It
dees not mean that we cannel judge
s-thing properly. This is- not the
way Hg is only reading out the brief
of the officers: This i an insult to
the House. Do not say that.

SHRI H. M. PATEL: You have not
listened to the whole thing...(Inter-
ruptions) I was emphasizing that if
you want an objective inquiry, it
ought to he conducted by a judicial-
ly-troined person. .. (Interruptions).

SHR] K. GOPAL: In a parliamen-
tary commitiee you do not believe?
You say so.

SHRI H. M. PATEL: You have &
view but I have a right to my view.
But I would also point out....

SHRI SAUGATA ROY (Barrack-
pore): The hon. Minister js com-
migting contempt of the House by
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nrinz that parliamentary committees.
are not judicially qualified to inves-
tigate frauds committed by various.
people, ey

SHRIHHPATELHI'WM

into questions ‘where a judicial mind
is required, where an objective attia
tude is+: needed—don’t forget this,
that whep the finding mn-. ﬂ‘r
termpﬁm)

SHRI TULSIDAS DASAPPA (My-.
sore): [©'would like to kndw from
the Minister whether the Minister by
observing that Parliament (Members
do not have a judicial bent of mind,
think that, therefore, they are pot fit,
tor going into these things? Is it
what he_ means?

MR. CHAIRMAN: He has explain-
ed that point later on. He does not
mean that.

SHR] SAUGATA ROY: Our appeal
is that these remarks should be ex-
punged. There are unparliamentary:
.. (Interruptions?.

SHRI H, M, PATEL: Suprosing for
the sake of argumnent, such a commit-
less thian the Ovposition would im-
less, then the Opperition would im-
mediately sav that this is politically
motivated, this and that.

SHRI SAUGATA ROY: How?

SHRI H. M. PATEL: Mr. Roy,
whatever you may say, this is exactly
what you are doing all the time.

Another point which was sald
was: how can the Rajya Sabha re-
solution be . overlooked? I do not
understand why Mr, Stephen raised
this question_
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On the sighifiance of the Rajva
Sabha Resolution on whether or not
it 'is binding on Government, the
bighest authority competent to pro-
nounce it is the Chairman of the
Rejva Sabha. It is he who has to
pronounce it. I do not know why
Mr, Stephen thought it fit or even
proper to quuﬂion this, -

Nuw. 1 oome lo. anothu peint that
he made, If the Chief Justice is
asgked to muke proliminary enquiries,
how can any other authority be ex-
pected to enquire inlo the matter fur-
ther? Sir, I om surprised that a
lawyer like Shri Sicphen, who is a
‘Iauver of great standing’ has just
not realised this that his observation
is in the natury of an aspersion; it is
almost an asperiion on the judiciary.
He underestimates the stremgth and
independence of Indian judiciary.
Even in the Supreme Court, the Chief
Justice is first among equals. There
are a number of cases in which there
are other judges of the Suprcme
Court who have differed from the
Chief Justice. The Chief Justice had
quite often given minarity jud:n:.:nts.
“Therefore, there can be no reason to
aprehend that if the matter is remit-
ted to the Chief Justice, it will pre-
clude the whole matter or whatever
be the matters from being consider-
ed fairly subsequently following upon
whatever view he took.

Sir, T would say this. T d¢ not
wish to deal with anything more be-
cause it seems tn me that 1 have co-
vered all the point: that the hon.
Members have roiced and 1 said
generally; T would once again end my
ohservations by enying that the Reso-
lution that he moved is just like this:

“This House is of the opinion
that increasing play of money po-
wer in elections pose grave threat
to the future of Parliementary De-
mocracy”.
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1 think that if: he had omitted the
word “increasing’, I would say that:*

..the play of money power in
elections poses a grave threat. to
the future. of ‘Par‘liamlntlry Demo-
cracy.” y

There I do not think there iz @ sny
difference of opinion, But. after dll'‘He
hag discovered thig threat js increase
ing in' the ‘last few monthy.  ThHey
have iust lived  through all these
years when the collection of funds
and money, thif posed a threat Vs
never discovered by these hon. Mt
bers. N'othﬂg was discovered. m
terruntionsy T foct, in the Andim
Pradesh elections, it is said that & -
lakh and half of rupees for every
single Assembly candidate was given
on that vide, Where did all the motiey,
come from? It ix one of the things
I think, it {s better that they do m
go into.

SHRI SAUGATA ROY: These tn-
vogue allezation.

SHRI H M. PATEL: Whenever we
say anything that iz a vague allega-
tion. When you say that it sounds
very well, (Interruptions), 1 think
money power is something thet 1is
bad for democracy, RBilack money 18
something that should be eliminated
And we should take steps to see that
electoral reform is brought in as early
a date ns possible so that some of
the ills ean possibly be cured.

SHRI SAUGATA ROY: To-day
your reply was very pood and better
than on other occasions.

SHR1 K. P. UNNIKRISHNAN
(Badagara): Mr. Chairman, Sir. I
am grateful to the participants on
the debate on my motion which 1
moved along with my hon. friend,
Shri Vayalar Ravi.

SHRI D. N. TIWARY (Gopalgan)):
Mr. Chairman, it was said that ~We
shall sit upto 8 only. mmm-
tinue next time. .
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SHRIK-PUHNIKBISHNAN I
am in the hands of the House.

SHRI SAUGATA ROY: A senior

 Member of this House wants this,

SHRI K. P.. UNNIKRISHNAN: I
cannot flnish in ten minutes,

- Mr, Chairman, as I was saying, I

am grateful to the pariicipants who

have shown keen awareness of the:

problems [ have tried to pose through
this motion, that is, the probiem of
increasing play of money power in

the electoral mechanism as evidenced:

by the recent revelations, Now, Mr.
H. M. Patel who sought to inservene
in the debate on behalf of the Treusury
Benches, T wish he had been as thruth-
ful as 1 have been untruthful accord-
ing tp him. I know his difficulty. But
1 must tell him ond the House that
be hus put the weakest defence of
an indefensible case 1 huve ever
heard in this House. He tried to skip
ever, He thinks that he has answered
all our peoints, I do not want to tire
the patience of the House by repoat-
ing many others.

MR, CHAIRMAN: We started this
discussion at 7.10 p.m. Now, the time
of the Housg is extended uptp 8.30
pm

SHRI K, P. UNNIKRISHNAN: Til
1 finish.

Mr. Chairman, our intention was
not to malign any individual. 1 had
muade it clear vesterday. (Interrup-
tions) But obviously I have to quote
many unpaliatable and unpleacant
examples. Many of them remain un-
answered. Doubr persist, Many of
‘them remain unchallanged Mr. H M.
Patel said—I know he is quick in his
wit—that I have missed my profes-
sion and I should have gonme in for
writing. T consider it to be a compli-
ment and I accept it. But he has not
tried to answer =ome of the basic
tacts I have brought before the
‘House, Ag I explained T would not
deny Mr. Kantibhai Desai or for
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that matter anybody else. his right to:
particiate in any. - political .activity.
and also while not amassing wealth:
for himself to collect political dona=,
tions, But aslexpmmedthereit.
closg access when that-man who col-
lects . denstions for political move-
ment does sp in an unsuthotised cd=
pacity. and i3 in ‘close . proximityido
the highest centre of decision mk
ing. And this, es I smid, breeds
ruption, It has ‘bred edrruption. m
is the graveman of my charge: 1¢ "is®
not only a mdcspread concern in this
House as well as ' throughout the
country . but also Mr: Charan Singh
who was"HIl the other day a’trustéd
colleague—] hdpe he' ‘still continifes
to be one—and the Hdme Ministefst
this country vho had ‘clalfired * tiat
he is @ crusader againét = corruptfn
and that is thé basic Janata’ promm,
said this, I quote:

*“We had opposed rampant cor-
ruption of the previous regime ands
vowed to root it out from high,;
places. As Home Minister, 1 heve
been trying, in my humble way, 40
root out corruprl.im from ~al hiﬂb
places. . b

Mark the word ‘all high plscen- -

..but my efforts have been
brought to naught begause much
more powerful forces are protect=
ing corruption. As far as I am com-
cerned, 1 am ready for an open in-
quiry against my family members™.

This is what Shri Charan Singh has
said. ...

ot TS AXAN (W A )
forq @it wY ? '

SHR1 K. P. UNNIKRISHNAN: This
has appearcd in ‘Sunday’ Magazine,
July 16th, page 17-18

Now, Sir, Mr. Pate] raised the
guestion and said, if ull  allegations
are to be enquired into, then, where
is the end. That was the main thrust
of his argument, as I understood it.
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Now, these are allegations against
whom? Now, I would quote from the
Das Commission which went into this
question, It said:

“Allegations publicly made are

a fair warning to the Minister and

" if he chooses to ignore them, guilty
knowledge must be presumed.”

© And again, this is what Jawaharlal
Nehru said on Krishnamachari's case.
I quote:

“Of course, the conclusion that
there is no case for inquiry must
‘be reached in such a manner that
will carry conviction with Parlia-
ment and the people. This couid be
done only by taking preliminary
opinion of a person who can be
relied upon to be independent and
objective,”

I do not have to further answer
Mr. Patel’s arguments on this score.

Now, Sir, this has been the prac-
tice as I mentioned yesterday. During
Jawaharlal  Nehru’s days, certain
standards were set. Whether my fri-
ends would agree or not; this has
been the accepted standard in this
country, In our own State, we have
introduced this system. We are proud
apout it. If anybody makes any
chargs against any Minister or any
individual, paying Rs. 500, then the
Government is bound to appoint an
Inquiry Commission. So, this is the
standard that the United Front Gov-
ernment in Kerala has set for itself.
And Mr, Kanti Desai, as I said, is
just not nobody. He himself says, and
I quote:

“I mainly look after the political
affairs. Administrative details I
leave to others.”

—people like Mr. H. M. Patel, Fin-
ance Secretary and various others.

“..I meet and discuss things
with political leaders and I also
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look after my father who is to be ]
assisted in various things.” '

He has gene further. Mr. Sathe quot- j
ed his latest interview to German
Monthly where he has gone further |
ahead. I don’t want to repeat it, He I
said thgg he, along with others, Sec-
retaries and sp on, have to assist his ‘
father. We also know how he was ‘
assisting  them. Now, Sir, certain |
questions  arise. I hope Mr. Patel
would not grudge my raising such
questions, The basic question is this: i
Was the Prime Minister aware of 1
these collections before? Was it with
his permission? Was it sought? Did
he give it? Was it done with his con-
sent? Or was it without his consent?
And, Mr. Patel iorgot to answer this -
quite deliberately, = Were  these |
amounts received in cheques or in
black-money? Now, he wants us to
wait till the Income-tax assessments
of these companies and individuals -
are to be settled, He does not want
to tell this House. I remember Sham
Babu, Mr Jyotirmoy Bosu, Mr. Ma-
dhu Limaye and Mr. Macdhu Danda-
vate demanded in this House when
the poster issue came up that they
wanted to know who paid and how
much was paid. Was it by cheque?
And with all my reservations about
various things about the then Gov-
ernment and the then leadership, I
must say we gave it, We gave the
cheque number to the satisfaction of
the oppesition, But unfortunately Mr.
Patel has failed to convince us on
this point, Now, another point arises.
That iz about collection of black
foreign exchange. Simply by saying
that 1 am very good at fiction, you
cannot convince people. Now, I am
happy that Bahugunaji is here. This
marning, to a question which could
not be answered by the Prime Minis~
ter, he had said that his Private Sec=-
retary, Mr. Shankar, was formerly
concerned with a company called Ne-
therland Offishore Company of Delft,
Holland. Now, I would like to
know from Bahugunaji and his Gov-
ernment whether it is a fact that thiﬂ;f




i m'dm 'w!th Mr. Eanti D.-
- sal il pressurize the Oil and Natu-
. ral Gag Commission to accept dril-

'-ling equipment - belonging to this Com~

- pany.: My question regarding Hinduja
- Brothers remained unenswered,

Now, the basjc thing is: Wag there
8 quid pro quv? Qud pro guo has

been alleged, Now, he has not ex-

plained it in detail whether thege do-
nations were the resuit of Quid pro
quo. ‘As long as he refusey to identify
the donors and take the Parliament
and the people into confidence about
the nature of this collection and by
whom it was done, people cannot be
convinced. Now, Sir, the question
that 1 have posed jn this House is a
very grave one. As 1 said yesterday,
I do not want 1o take up the posi-
tion that political finance of the whole
system can be undertaken without
money, It cannot be. I know that.
If you have a different kind of sys-
tem, well, you cun have it But us
long ag you have that system money
hag to come from somewhere. Now,
how do you legalise this? How do you
institutionalise this? That is the basic
problem before Parliament, politici-
ans, political parties and the people.
I was one of those wha had difference
on the question of banning of com-
pany donations. I was of the opinion
that there ghould even be a liberal
" tax exemption. Now, these are of a
fundamental nature which must wait
till the Government decides and I am
happy that he referred to the questions
of F.R.G. under Public Law 21. They
have made certain things. That is
very important. I do not know, I
am also happy that he referred to
Wanchoo Committee, Bul he did not
refer to many other aspects of Wan-
chop Committee's recommendations.
Of course, this was not the time. But
the main thing is that cortain vested
interests have been created in the
country, in the political system, by
these donorg &s well as recipients.
. The nexus between these donors and
reciplents are primarily of black mo-
ney. That is crucial problem to
which at the moment we should en-
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' gage our attention. Whether it i Mr.

Madhu Limaye's letter which he nei-
ther denies nor confirms as well as
Mr, C. B. Gupta's earlior statement
and partial modifications of that
statement later, or any other state-
ment this has mtmlly engaged the
atiention becpuse Shri Kanti Desai is
involved and you cannot bush it away
by simply saying that there was a
difference in date, there was a dif-
ference in something else.

1 do not want to take more of your
time except again 1 would repeat
what Shri Patel said that there were
only hundred and odd cases before the
Settlement Commission and these
have been cleared out of 1500 or s0.
I would like to know whether all pe-
nalties, prosecution and interest have
been waived. I raised it yesterday;
he has taken only one Bspect of my
query and answered it; he refused to
answer the other part, ] have also re-
ferred to certain specific things about
the prosecution and the CBI report.
I had quoted that CBI report re-
garding import of films by Hinduja
Brothers as well as the Maneckji case,
Why certain lines of enguiry are not
being pursued with vigour! The case
was filed before the Metropolitan Ma-
gistrate of Bombay as early as 30th
September, 1977. Eleven months
have passed, still it is being proces-
sed and what is being processed—two
very grave charges. I have made an
allegation according to my informa-
tion, which has not been denied, that
when it came to Kanti Desai, it has
come to a blind alley. This iz a very
gruve matter, As I said, I wish, he
gets out of this present predicament;
it is not only a political predicament
before him, but a moral predicament
before him, his Party and the nation.

1 would like to say that the thrust
of public opinion which is reflected
in the speeches as well ag in his mo-
tion cannot be stopped by these anas-
wers which, as I characterised ear-
ller, 1 wish, were ag untruthful, as
he hag made out,
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ghri Morarjl Desal, as I said, we

thought, was performing a historic
vole. We thought, he had as hiz ideal
ttie Maryadapurshottom of Rama-
yana, but when asked why he want-
ed Sita to undergo this agony, he
said: “It is not enough that I know
that she is pure, but the world
should know that she is pure” 1
would only appeal to the Prime Mi-
nister and this Government  while
commending this motion before the
_Hom that please do not be a wl\ole-
saler in disaster, let us stop at a re-
tailer's level

MR. CHATRMAN: Now, amend-
ments No. 1 to 5 hae been moved by
Shri Nirmal Chandra Jain, Shri P. K.
Deo, Shri Shankar Dev, Shri Hari
Vishnu Kamath and Dr. Ramji Singh
1 shall take the¢ amendments one by
one.

SHRI K. P. UNNIKRISHNAN: 1
accept Dr. Ramji Singh's amendment.
« .. (Interruptioms).

. MR. CHAIRMAN: The amendments
have already been circulated. Now
amendment No. 1 moved by Shri Nir-
mal Chandra Jain,

The question is:
“That in the motion,~—

after “evidenced” ingeri—

“gince the elections of 1971 and”
(1).

The motion was negatived,

MR. CHAIRMAN: [ shall now put
amendment No. 2 moved by Shri P,
K. Deo to the vote of the House, The
question is:

“That in the motion—
add at the end—

“and recommends to the Govern-
ment to bring forword expeditious-
Iy legislation by which all po¥itical

~ AUGUST %, 1078
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pertieg In the country should be
registered under the Registration of
Societies Act, 1860 (as amended
up-to-date) and should maintain ac-
counts of all their receipts reveal-
ing their sources and expenditure
supported by stamped vouchers and
publish annually a statement of re-
ceipts and expenditures duly sudited
and certifed by a chartered ac-
countant which ghould be publish-
ed in the Gazette of the Govern-
ment of India." (2).

The Lok Sabha divided:

Division No. 33}
‘2032 hrs. o
AYES

Bhakta, Shri Manoranjan
*Dasgupta, Shri K. N.
Chikkaliniah, Shri K.
Den, shri P. K.

*Rai, Shri Shriv Ram
Roy. Shri A. K.

Shankar Dev, Shri

NOES

Agrawal, ghri Satish

Ahuja, Shri Subhash

Argal, Shri Chhabiram
Bahugunn, Shri H. N,

Babuguna, Shrimati Kamala
Bafbir Singh, Chowdhry
Barakatski, Shrimati Renuka Devi
Bassappa, Shri Kondajji

Borole, 8hri Yashwant

Brahm Perkash, Chaudhury

Chand Ram, Shri
Chandan Singh, Shri
Chandra Pal Singh, Shri
Chandravat!, Bhrimati

" Chaturbhyj, Shri

Chaudhary, Bhri Motibhas %,

*Wrongly voted for AYES.
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mm". w K. 8.
Chowhan, Shri Bbarat Singh
Chunder, Dr. Pratap Chandra

Dandavate, Prof. Madhu
Dave, Shri Anant

Dawn, shri Raj Krishna
Dhapdayuthapani, Shri V.
Dburve, Shri Shyamlal
Digvijoy Narain Singh, Shri

Ganga Bbakt Singh. Sbri
Gattani, Shri R. D.
Godara, Ch, Hari Ram Makkasar

arikesh Bahudur, Shri
Heera Bhai, Shri

Jaiswal, Shri Anant Ram
Jasrotia, Shri Baliev Singh

Kailash Prakash, Shri
Kotrashettl, Shri A. K.
Kushwaha, Shri Ram Naresh

Limaye, Shri Madbu

Malik, Shri Mukhliar Singh
Mﬂ, Shri B. P.
‘Mandal, fibri Dhanik Lal
nk r, Shri Laxman Rao
Mehta, Sbri Prasannbhai
Mishra, Shl‘i Shyamnandan
Moadal. Dr. Bijoy
Multan Singh, Chaudbary
Munda, ghri Karla

Nathuni Ram, Shri
Natbwani. Shri Narendra P.
Nayar, Dr. Sushila

Negi, 8hri T. S.

Pareste, £hri Delpat Singh
aribaaarathy. Shri P.

Paswan, Shri Ram Vilas

Patel, Shri Dharmasinkbhal
Putel, Shri H. M. '

Pate}; Em. Maniben Vallabhbhai

Elections (Motn.)
Patel, ghri 8. D.
Pradhan, Shri Pabitra Mohan
Raghavji, Shri
Raghu Ramaiah, Shri K.
Rai. Shri Gauri Shankar
Raj Narain, Shri
Rajda, Shri Ratansinh
Ram Awadhesh Singh, Shri
Ram Kishan, Shri
Ramjiwan Singh, Shri
Rodrigues. Shri Rudolph

Sai. Shri Larang

Sai, Shri Narhari Prasad Sukhdeo
Saini. Shri Manohar Lal
Saran, Shri Doulat Ram

Shah, Shri Surath Bahadur
Sharma. Shri Jagannath
Sh:jwalkar, Shri N. K.

Sheo Narain, Shri

Sher Singh, Prof.

Sheth. Shri Vinodbhaj B.
Shrikrishna Singh, Shri

Shukla, Shri Chimanbhai H. (Rajkot)
Shukla, Shri Madan Lal

Singha, shri Sachindralal
Sinha, Shr]l Satyendra Narayan
Somanl, shri Roop Lal
Talwandi, Shri Jagdev Singh
Tan Singh, shri

Tiwari. 8hri Brij Bhushan
Tiwary, Shl‘l D. N.

Tiwary, S8hri Ramanang
Ugrasen, Shri

Vaghela, Shri Shankersinhji
Varma. Shri Ravindra

Verma, shri Raghunath Singh
Yadav, Shri Ramji Lal
Yadava, Shri Roop ’N’!ﬁl Singh
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MR. CHAIRMAN: Subject to cur-
rection, the resuit* of the Division is

ag follows:—
Ayes: T;
Noes: 93

The molion was negotived.

MR. CHAIRMAN: There is amenu-
ment No. 3 by Shri Shankar Dev.
Does he want to withdraw |t?

SHRI SHANKAR DEV: 1 wan 1o
presg it.

MR. CHAIRMAN:. Now ] shall put
amendment no. 3 by Shri Shankar Dev
to the vote of the House.

SHRI SHANKAR DEV: Let me
amendment be read out.

MR. CHAIRMAN: This has alreaay
been circulaled.

Now 1 shall put amendment no. »
by Shri Shankar Dev to the vole of
the House.

Amendment No. 3 was put and
nepatived,

MR. CHAIRMAN: Now there |s
amendment no. 4 by 8hri Hari Vishnu
Kamath. Does he want to withdraw
the amenument?

SHR1 HARI VISHNU KAMATH
(Hoshangsbad): I am on a point of
order. [ rajsed this point yesterday
also. | gave my amendment not as an
amendment but as a substitut, motion
and the record bears me out, yester-
day's record. I raised  the point
yesterday, Mr. Chairman, you were
not there; wanother Chairman was
there. Hr: sald, “The office informs
me that it will be in the form of an
amendment itself to substitute that, {o
substitute the motion”. 1 had given
notice as follows:

“The House expresses its grave
concern, etc.”

The first phrase, the first part of the

sentence has been refained and the rest

has been added, a8 hag been done by
the office. The Chairman ruled yes-
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terday that it would be treated as g

substitute motlon. I leave it now to

you to deride whether it will be &

substitute motion or an amendment.
(Interruptions)

MR. CHAIRMAN: Mr, Kamath, you
are g senfor parliamentarian. The
substitute motion is given under ruls
342 and this i not under rule 432, So,
this is an amendment. Now you want
to withdraw it.

SHRI HARI VISHNU KAMATH: 1
do not mind your deciding it anyway.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Is there uny particular
rule?

SHRT HARI VISHNU KAMATH: |
No, no, Mr. Chairman's ruling is there.

SHR] MADHU LIMAYE (Banka):
What was the actual form of t?

SHRI HARI VISHNU KAMATH: 1
have gat il.

SHRI MADHU LIMAYE. Let jt be
reid out. Then we will come to know
whether it is an amendment or a
substitute motion,

SHRT HARI VISHNU KAMATH:
My wording wasg 5 follows:

“This House expresses (8 grave
concern,”

That is how 1 gave it. The uffice
amended it and had changed it be.
yond..." The House expresses it
grave concern over the fact” You
read it out in the form 1 gave ii.
(interruptions)

It is in my own hand-writing, T gave
it to the Secretariat {n my own hand-
writing as a substitute motion; il. is

‘there in black and white.

MR. CHAIRMAN: You hlu not
staled ‘under Rule 342 :

SHR] MADHU LIMAYE: That is the
form of amendment?

SHR1 HARI VISHNU KAMATH:
You pleasc read the wording as I gove
it and not ag printed. .

MR. CHAIRMAN : ghri mn.. thi:
has been clrculated.

*The following Members also voted
and Shiv Ram Ral.

for NORS; Sarvashri K. N. .num"
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“That #n the motion,—

add st the end—

“ang expresses [ls grave concerm
over the fact that the electorul pro-
cess a8 well as public lfe in India
which was badly polluted and vitia-
ted by an unholy alliance....”

SHRI HAR] VISHNU KAMATH:
1 did not give that.

SHRI MADHU LIMAYE: Read wul
the original notice given by Shrl
Kamath.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): Bc-
cause it is ip his handwriting. {t may
not be legible.

SHRI HARI VISHNU KAMATH:
1 have not said-—at the end".

MR. CHAIRMAN:

“This House, having noted recent
reporte in the Press regarding col-
lection of election funds by certain
persons, expreses ils grave concern
over the fact that the electoral pro-
cess a8 well as public life in India
which was badly polluted and witiat-
ed by an unholy alliance of political
power and money power during the
decadent decade 1987—77, with {ts
steep erosion of ethical standards
and moral values, threatened to dis-
tort democracy into a plutocracy.
deform Jantantra into Dhanatantra,
recognises the imperative need to
revers, those morbid trends, is
cotivinced that for the purpose the
formulatfon of a voluntary code of
conduct by all political parties is
essential, and also urges Government
to initiste, without dely, compre-
hensive measures with a view to
cleansing public life in general and
purifying the electoral process in
particular” .

S0, my hon. friend's substitute mation
io a substantive motion is not admiasi-
ble. Only amendmenis can be moved.

This is my ruling.

MMMWM&'M'
amendment?

to withdraw his

m Power in
lections (Motn.)

mmmvmm::
do not withdraw. '

MR. CHAIRMAN:
withdrawing.

SHR] HARI VISHNU KAMATH:
No, 8ir, I am not withdrawing. :

MR. CHAIRMAN: All right

SHRT VAYALAR RAVI (Chirayin-
kil): You must read 184 with Rule
344. Rule 184 {s very clear on &
Motion which [ do not want o go Into.
What is the specific matter and man-
ner. I do not want to go into all this.
Rule 344 lays down clearly the scope
of the amendments., It says:

(2) An amendment shall not be
levant to and within the scope of,
the motion to which it is proposed.

(2) An amendment shall not ©9e
moved which has merely the effect
of a negative vote.”

Mr. Kamath's amendment is com-
pletely negative and alsp it I8 mot
relevant. Thig is one of the recent
revelations, pnot 1967. Therefore, it is
not acceptable.

MR. CHAIRMAN: Tt has been held
admissible by the Speaker.

SHRI VAYALAR RAVI: Even the
Speaker cannot go heyond the rules.
This is not admissible.

MR. CHAIRMAN: If there js any
objection, you should have raised it at
the time of mwlﬂl It has already

SHRI VAYALAR RAVI: Delay in
raising the objectinon does Mot oven
that it is not valid, It js for the Chair
to give a ruling.

MR. CHAIRMAN: It has already bews
admitted. .

You are mot

SHRI VAYALAR RAVI: I sm awkt
ing Mr. Lmawhuua—:lwhr&-
mentarian. Is this amendment
missftife? Ilftwﬂlﬂnthwﬂﬁ'rd.
ruls 3447



SHRI MADHU LIMAYE: No free
advice. I am not the Speaker,

‘MR. CHAIBMAN: My ruling iz that
this iz in order. Are you withdrawing
your amendment?

SHRI HAR] VISHNU KAMATH: 1
am pressing it.

MR. CHAIRMAN: Now, the lobbies
haye been cleared.

The question is:
“That in the motion—
add af the end—

“and expresses {ts grave con-
cern gver the fact that the clector
ral proeess as well as public
kife in indis whick wus badly pol-
luted apd vitiated by an unholy
;manp. of political power and
money power during .hy decadent
decade, 1967—77 with the steep
qroaiqn of ethical standards and

. morgal values, threatened to distort

. democragy into a plutoracy, deform
‘Janajaptra’ into ‘Dhanatantra’ and
recognises the imperative need to
reverse thoge morbid trends and
i comvinoed thet for the purpose
the formylation of a  voluniary
code of conduct by all political
parties is pssential and urges the
Oovernment to initiste, without
delay, comprehensive measures
with a viey to (Jeaning public life
ip, genetal and purifying the elec-
toral process in particular.” (4)

The Lok Sabha vdivided:

e an oo 30,3078, Momey Powsr in 492
9% Mlﬁlﬂi ALIGUBT 30, 3676, = Mo ”h‘;ﬁ’ﬁ’_ 492

Agrawsl, Shri Satish
Abuja, Shri Subhash
Argal, Shri Chhabiram
Bahugung, Shri H. N.
Bahuguna, Shrimati Kamala
Balbir Singh Chowdhry
Barakataki. Shrimati Renuka Devi
Basappa, Shri Kondajjj
Berwa, ghri Ram Kanwar
Bhakta, Shri Manoranjan
Borole, Shri Yashwant
Brahm Perkash, Chaudhury

Chand Ram, Shri

Chandan gingh, Shri

Chandra Pal Singh, Shri
Chandravati, Shrimati
Chaturbhuj, Shri

Chaudhary, Shri Motibhai R,
Chavda, Shri K. S.
Chikkslingiah. Shri K.
Chynder, Dr. Pratap Chandrs

Dandavate, Prof. Madhu
Dasgupta. Shri K. N.

Dave, Shri Anant

Dawn, Shri Raj Krishoa
Dhandayuthapani. Shri V.
Dhurve, shri Shyamlal

Ganga Bhakt Singh, Shri
Gattanl, Shri R. D.

Godara, Ch. Hari Ram Makkasar
Harikesh Bahadur, Shri

Dbvisten No. 341 12048 hrs. Heers Bhal. Shri |

Jasrotia, Shri Baldev Singh

Bhaget Ram, Shri Kailash Prakash, Shry

Kamath, Shri Hari Vishnu Kotrasheftl, Shel A. K.
Kushwaha, Shri Ram Naresh

Ray, Ihrh&. K Mandal, ghri B. P.

Dev, shri Mandal, Shri Dhanik Lal
ﬂh voted by misteks From s m

cordingly

sest and latar informed Ghr Ceair o
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" Midrikdr, ®hri Leinian Rso
'M-nu. Shri Prasannbhaj
Mishra, E’ﬂ Shyamnandan
Mondal, Dr. Bljoy

Mulfan Sthgh, Chaudhary
Munda, Shri Karia

Nathiini Ram, Shri
Nathwani, Shri Narendra P.
Nayar, Dr. Sushila

Negi, Shri T. 8.

Paraste, Shri Dalpat Bingh
Parthusarathi, Shri P.
Paswan, Shri Ram Vilas
Patel, Shri Dharmasinhbhaj
Patel, Shri H. M.

Patel, Km. Muniben Vallabhbhai
Patil, Shri S, D.

Pradhan, Shri Pabitra Mohan
Raghavji, shri

Raghu Ramaiah, ghri K.
Rai, Shri Gauri Shankar
Rai, Shri Shiv Ram

Raj Narain, Shri

Rajda, Shri Ratansinh

Ram Awadhesh Singh, Shri
Ram Kishan, Shri
Ramjiwan Singh, Shri

Ravi, Shri Vayalar
Rodrigues, Shri Rudolph
Sai, Shri Larang

Sal, Shri Narhari Prasad Sukhdeo
Saini, Shri Manohar Lal
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1Sarin, i Daulat Ram
Shab, ‘Shsi Surath Babadur

Sharma, Shri Jagannath
Shejwalkar, Shri N. K.

8heo Narain, Shri

Sher Slogh, Prof.

Sheth, Shri Vinodbhai B.
Shrikrishng Singh, Shri
Shuida, Shri Chimanbhaj H. (#ujkot)
Shukla, Shri Madan Lal
Singba, Shri Sachindralal
Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal

Talwandi, Shri .Insde:r Singh
Tan Singh, Shri

Tiwari, Shri D. N.

Tiwari, Shri Ramanand

Ugrasen, Shri

Vaghela, Shri Shankersinhji
Varma, Shri Ravindra

Verma, Shri Raghunath Singh
Yadav, Shri Ramji Lai

MR. CHAIRMAN: Subject to correc-
tion the resullt of the divislon is:
Ayes 4; Noeg 93,

The wmotion was negatived

SHRI HARI VISHNU KAMATH:
This is a day of sorrow and shame.

MR, CHAIRMAN: Dr. Ramji Singh
is not present. 1 shall now put Amend-
ment No. 5 of Dr. Ramjj Singh to the
vote of the House.

Amendment No, 5 was put and
negatived,

following Members also recorded
mumnmmmcmm-m

There votes for NOES,
Roop Nath Singh Yedav.' -
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MR. CHAIEMAN: X shell now put cluding Miuisters and thoss who ave
'mmmwmmr.um mpmwummmuw

The question Is:

“Thal this House is of the opinion
ihat increasing play of money power
in elections pose grave threat to the
future of Parliamentary Demoeracy
as evidenced by the recent revela-
tions of collection of huge election
funds by some important persons in-

GMOTPND—~M—ysi LS

‘and decision making”
The motion tras negatived,

MR. CHAIRMAN: The House stands
udjoruned till 11 Aa. tomorrow.

20.50 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Thuraday,

August 81, 1978/Bhadra 9, 1800
(Snka).



